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.CORRIGENDA 

In ihe LegialaiiYe A.uembly Debatea, Autumn Sealion, 19'6-
I,a ro111m, 'YII-

1. No. 1, dated the ietb October, 1946-
(i) Page 71, In the footnote, for "Excluding" r,aa "Including".
(ii) Page 118, line 15, /or "joint" read "join".

i. No. j, dated the 29th October, 1946-
(i) Page 174, line 8, /or "the" read "they".
(ii) Page 186, line 8, from bottom for "an soul" read "our souls".
(iii) l'ttg.:- 187, line 4, for "preoeed" read "proceed.;''.
(iv) Page 198, line 24, for ''18:48 crorea" rea,J "18148 crores". :;,(,

8. No. 8, dated the 80th October, 194t}-
(i) Page 271, Hne 8, for "chose" read "choose".

4. No. 7, dated the 6th November, 1946-
(i) Page 577, last line, for "appreciaple'' r,ad "appreciate".
(ii) Page 601, line 15, for "infstation" r,ad "infestation".

6. No. 8, dated the 7th November, 1946-
(i) Page (155, li11t! !la, for "ahatru11" read •'ahaatraa" ...

t. No. 10, dated the 11th November, 1946-
(i) Pue 7541 second line, h1:11'ding to starred question No. 870, for

"''oAea,.' r,tul "OASTJI". 
(ii) Page 818, in1111rt the t1>p hi:ading "STATEMENT OF BUSINESS"

b1tw11n lines 2 and S. 

In Vol1im1 Vlll-

7. No. 1, dated the 12th November, 1946-
(i) Page 884, lin� 14 from bottom for "iability" read "liability".
(ii) Page 886, line 29, for ",vatara" read "avatar,".

8. No. 2, dated the 18th November, 1946-
(i) Page �. the first line of part (c) to Starred Queetion No. 486 should

,,GIJ '' (c) .Are Government aware of the fact that earlier in 1989-
40, GoTernment". 

_(ii) Page 988, line 15 from bottom for "took" read "look".

9. No. 8, dated the 14th November, 1946-

7/ 

(i) Page 101ll, in the t.sble under ' 1Pre-war" for "General Wagon• 
Service'' ,,ad '' General Senice Wagona' '. 

(ii) Paae 1027, line 28, fin" "aupar" r,ad "sugar".
(iii) 'i»age 1087, line 6, for "peraon" ,,Gd ''pel'IODI".
(iv) Page 10'8, in heading to Starred Queetion No. 568, for "11" read"n". 
(v) Page 101�. line 10 from bottom d,lit, the aaterfak. �

I 
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(vi) Page 1077, for the lu.IIL 6 lines '14bBtitute the following lines-
.. Regarding the powers of the industrial tribunals, ihe Govtlrnment 
hal put ~ in elaUM 15, that they will aooept the decilioD of ~ba 
tribunal wholly or in part. If you appoint high emlDeI1t judpa 
to decide the disputes, I cannot uw:lerataDcl why the Govern-
ment desires that they may ask the industry to implemerd the 
decision wholly or in part. I feel-that it it poaaible that the 
Government may 'a1so find itself in difficult·ies. Government 
owns 80 many industries. They" 

10. No.4, dated the 16th November, 1946-
(i) Page 1100, line 15, for "prater" read "prefer". 

(ii) Page 1116, faT the existing heading to Starred Question No. 616, TII"d 
"HOUSING .OF INDUlIl'RIAL WOJUlBBS". 

11. No.5, dated tpe 16th November, 1946-· 

Page 1211, in the last but 'one line of the quotation in small ~ pe lOT 
.. all" Tead ., small" . 

12. No.6, dated the 18th November, 1946-

(i) Page 1287, under the heading "INSURANCE (SECOND AMEND-
MENT) BILL", delete the fifth line. . ... 

(ii) Page 1265, line 27, faT "countdy" Tead "countl'1", 

.... 



t'(_ VOLUME Vll-1946 

LEGISLATIVE ASSEMBLY 

M<Jff4Gf1, 2St1 �. 19'6 

Tbe .AHembly met in the Assembly Chamber of the Oounoil House in ·New 
�lbi, at �lPv�u of the Clock, being the First.Day of the Beco�j_JgQ.i.Q!t.9i..t.b�
S�U>..I.8ialiurv.ll.�.!.,�� pursuant to Section 68-D(2) oTllie '"Government of 
!ndi11 Aet, o.s set out in the Ninth Schedule to the Oovemment of India 
Act, 198/i. 

MEMBERS SWORN: 
Tb<t Honourable Pandit Jawaharlal Nehru {Member for Ezten1al Affair(' and 

Commonwealth Relations Departments); 
The Honourable Mr. Liaquat Ali Khan (FinaDce Member); 
Tllo Honourable Bardsr Vallabhbhai Patel (Member for Home and Infow

mation and Broadcasting); 
The Honourable Mr. I. I. Chundrigsr (Commerce Member); 
The Honourable Mr. M. Asaf Ali (Member for Bailwaya and Transport); 

, Tho Honourable Sri C. Rajagopalachari (Member for Education and Arla); 
The Honourable Dr. John Matthai (Member for Induatriea 1111d Buppliee); 
The Honourable Shri J agjivan Ram (Labour Member): 
Lala Desh&audhu Gupta, M..L.A. (Delhi: General); 
Mr. Narayan Malhar Joshi, M.L.A. (NominMed ':Non-oMolal); 
Sir Pheroze Merwan Kharegat, C.I.E., M.L.A., (Secretaty, Department of 

Agriculture); 
,1r. Bhalchandro. Krishna Gokhale, C.S.I., C.I.E., M.L.A. (Secretary, 

Works, l\lines and Power Department); 
Ml-. Govardhan Shankerlal Bhalja, C.I.E., M.L.A. (8,•cretary, Defence 

Department); and ' 
8ir Wilfred Harold Shoohert, C.LE., M.L.A. (Secretary,· Communication"' 

Department). 

STARRED QUESTIONS AND ANSWEB8 

(a) ORAL A.NsWJ:BS
ACTION l'OB THE BJl:DUOTION OJ' Louu DI 9roBA.GB o:r Gunr 

1. •Kr. o. P. X.,nDD: Will the Secretary of the P'ood Departmeu•
pleast'\ state: 

(a) what steps have been taken in the paat year to reduce lotaea in lforage
"f

. 
grain stocb (i) in Government godowns, (ii) in the. hands of GCJYemmenll

agent9, and (iii) in private hRJ1ds; • 
lb) what estimated saving ie expected to result from theae 1tepa; 
(c) what tonnage of at.ocka baa been 1ubjected to protective mea1mrea; and

( 1 ) 



LMOJ!-,J,ATIYE Al'-SBa.WLY (29rH 00T. 1946 
(d) whatt .. art- the ea�mated losses on grain in ,torage (i) by rt.te and inaeotpea'8, and (u) by deu-noration owing to bnd stnmge? 
llr. B. JL la: ( a) The following steps are beino taken to reduoe loaaee inst.orage: • -o 

(i) and (ii).-Pro�sion ?f dunnage,. proper stMking, regular inspection andturno•cr of stocb, unmediate separation of infested grain and its re-olamationb� n1eanF. o{ soreening, et.o., are so�e of the steps taken t.o reduce loaaea.
Traini�g coursea have been held at Delhi, in future these will be aupplement.ed b; reg1��al courses, f�r o.fficera from Provinces and States to improve teohnioal 1t•pl·rv111on over grams m storage. Construction of Scientifio Storage botibby the Centre and the Provinces is also m aking progrese. 
(iii) Techn.ioal advioe ia given for the improvement, of exiating godoW!ll,appro-.ed designa fo7 the constructiou of new storage to suit varying requirement.a are mRde av�able to p�speoti':e. builders, 88B¥1tanoe is given in obtaining controlled constructional materials, d1sanfect.ants, etc. On our advice the 

Punjab Government have omended their marketing rules malting it obligatorv 
on grain dealers to mainto.in their warehouses up to an approved standard us a 
�nditic,a of their license. 

(b) The saving effected H'S a result of these measures cannot be eatim&ted
with any exactitude but it must be considerable. 

(c) It i:. not possible to irive an estimate of stocks subjected to varioua pro-
tective 111eaaures. 

(d) Th<> Joi;s of foodgraina by rats ia very roughly estimated at, 1,000,000 t.ons
and b.v insects and deterioration due to bad storage about, 2,000,000. 

Sri JI. ADantbU&y&D&m Ayyanaar: Mav I know from the Honourable Mem
be: if· any invf'ttigation waa made into th; position of granaries in which grain 
is stored by 1he villagers, and if there were any defects, what steP.s ha-.e been 
taken by 0'>vernment to improve those granaries? 

Jlr. B. B. ltll: The importance of improving storage conqitions in the 
country has bf'en impreBSed upon the Provincial and State Govem.menta. These 
Oovern11eut6 sre making investigations into the points men�o_ned �y the Hono�
able Member. We help the private holders of godowne w1tn advice and teohn1-
t'al aer,istancP. and with priority materials for effecting improvement.a. 

p 

PIO!. •. G. JI.IZl.lt.: Is it a fact thst these investigations hne been going on 
fot murf' than one year? 

Ill. B. B. Bin: That ie correct. 

Prof. B. G. �p: Hae any conclusion been reached till now? 

Ill. B. Jt. ltD: There ii no conclu1ion. It is a question of making progress. 
The Honourable Member has probably read in t,be press a statement made by 

on" of the offi04lra of th& Food Department that during the last two yeat"I about 
1� Jakh, tons of atorage has been conatructed by Provincial Governments and 
abou• lli lakha tous by Stat.e·Goumment.. Apart from that. 195,000 �n! of
stora,te baa been conatructed by the Government of India on a 50(50 basis, i.e.,

half the expenditure ii paid by the Centre and half by the Pro-.uicial Go-.ern-

ment concerned. 

llr. Va41l&l i.J111bbal: How much of this deterionned grain bu been u\illaed?

llr. B. Jt. la: I do not follow the Honourable Member?

Jlr. Pl'ellcltat: How much of thia deteriorated grain bu been utiliaed'

Jlr. B, Jt. 1ft: I am not in a poaition to gi•� enc• information about the

quantity prot.ected by theae meuuree. Puriber 1• ii • poafble to MJ how

much of au�h grain WU utiliaed. 



~ Aluom QUESTIONS AND A ~!t  I 

. ~Ul GoviDd DaM: Does o~ernmen  receive periodical reports from Pro-
.. lnCIa! Governments about the llllprovemeni;e in their respective provinces? 

Mr. B. B. lID: Yes, Sir. 

lardar Kangal Singh: Is the loss that the Honourable Member hu .aid 
about three millions less than in the previous year or more? 

1Ir. B.  B. Sm: This is a very rough flgure. A few hundred thousand toni 
saved, does not make much difference to the overall figure of loss. 

Sard&r "ngal SiDgh: My question is about more or less than in the previous 
:~e rJ 

Mr. B. B. len: There seems to have been some improvement but I am no' 
\ in a position to say what the extent is. 

. lardar Kangal SiDgh: Will the Government of India make an e!orI .. 
obtain reliable statistics about the food position in India? The HonoUl'flble 
Me!Dber in reply to this question has not given any exac1J figures about .-be 
Ia.Vlng,.; or about the storage arrangements. He has only ........ . 

Mr. Pr8lident: Order, order. What is the question? 

lardar lIangal Smgh: The Honourable Member has said that the toW 1088 
by 'storage due to rats and insects is about three million tons. Is this loss lea 
or mO'"3 than in the previous year? 

Mr. B. B. leD: The reply obviously is that tlie loss is Tess. Bu. I am not 
in II poFlition to say by how much the loss is lesi. 

ACTION FOR INOREA.SING THE YlELD OF FOOD FlWM ]iSHERJES. 

2. -lIIr. O. P. Lawson: (a) Will the Secretary of the Agriculture Department 
plel\se state t.he steps taken in the past year to increase the yield of food from 
fiMheries in (i) Bombay, (ii) Bengal, and (iii) South India? 

(b) What extra tonnage of fish supplies is expected to result from these 
measures? 

_ Sir Pharoza Kharegat: (a) The steps t.nlH'n b:-" Provinr,es and the Trava.ncore 
, '.State with the aid of grants from the Centre include: 

(1) The srtting up of training classes in Bengal and Madra. for wining 
, fiFChe .. :v officer!>. 

(21 The Ilupply of 10,000 carp fry to Bombay from Bengal for stocking 1Ianb. 
C' (8) Th!:l in!'ltallation of a Diesel engine in a power boat for Bombay for eatch-
. ing !!harks. 

(4) A daily supply of 170 tons of ice in Bombay which it is hoped will 
shortly bc increased by another 105 tons. 
(5) h~ bringing into use of carrier vessels of a total tonnage of 800 tons in 

Bomba\' for bringing in catches quickly. It is expected that eight more carrier 
.,.e el~ now under construction will be ready for use shortly. 

(6) The stsrting of a company for fisheries (India Fisheries Limited) in 
Bombn~' with :: capital of Re. 20 lakhs which is arranging to import a mOdern 
fishil!g boat. 

,\;, (7) The liberation of 4 IBkhs of fry in tanks in the Sunderbans area in Bengal 
~ ('overmg 100 acres. 
" (h) Thr. storting of rural" pisciculture in nine districts in Bengal. 

(9) Taking up pMdy cum. fish culture in the 24 parganas in Bengal. 

(10,1 Tht' supply of 44,000 flsb fry to 179 tank: owners in Madras. 

(11) The appointment of two specinl officers in Madras for the improvement 
and modernisation of tbe primitive types of indigenous craft a.nd tackle. 
(12) The taking up of technological wo,rk for improving fish pl'e&8l'9Stion a' 

Galicnt  (Iladrfls). " . 
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(18) The tltocking of a fish farm of 160 acres with mirror carp at Ootaoamund 
(Xadraa). 

(14) The oonstruction of a arin(~ fish farm in the Adyar BaokWatera-
(Madras). 

(15) The stocking of Il· fr('lshwater frll'ln wit.h ] .33,000 tillgt'rlil1g" at Uhetput 
(Madras). 

(1~) The i~ro ement of psh curing yards (Travancore) for the better pre:. 
se"ation and marketing of fish. 

(7) TIl<' use of a mot.or fiRhing "eRsel for (·xpcriuwlItlll fishing jn 1'r/lY{llwore. 

(18) ~he stiart!ng of a fishing Company [West Coast Fisheries (Trsvancore) 
Ltd.], WIth a capItal of Rs. 25 lakhs to exploit the Wndge Hunlcoff Travancore. \ 
(b) BombA:V secured 800 tons of Dsh more in 1945-46 than in the previous .r 

;re~. ~en ~ expect to secure some 8,000 teml of extra fish when their vlan 
11 m fUJI F!wmg fmd South India expect some 50,000 tons extra. . j 
Mr. O. P. L&WIMli!l: May I ask the Honourable MeIllberwhether he can teU 

the House of the particular steps Government are takmg to attract capital for 
big-scale fisber)' operations? 

. Sir ,Ph.erol8 Kharagat: It iR hoped t.hat the capita.l t.hat.' will he required for 
bIg-scale operations will be found by the capitalista in the country. But the 
Government are taking steps to carry out experimental work, ana they hope 
before long to set Up a fisheries research institute with several sections, possibly 
at Karachi, Bombay, Mandapam and Calcutta, in order to find out .,hat ,the 
most suitable means are for securing more fish. It is also understood' that a ~ 
private compsn:y is shortly being st.arted for the exploitation of fish in the 
Andamans. • , 

Xl. u ~ Seldlar S&Ilyal: Will the Secretary be pleased to state that the '; " 
Governmellt. wIll see that the fishery matter does not go into the hands of" l 
eapitalistB ? 
Sir Pharose lDlaregat: It, is prl'!mmed that t,he PrO\-ineittl Government will 

'-ke care to eel:' that the profit!! arising from the exploitation of fish do not 
remain with the capitalists. . 
Mr. K. O. Neogy: Apart from big-scale fishery operationR. is the Honourable 

MemDer satisfied that 80 far as Bengal at least is concerned, the fishermen have 
~t an adequate supply of fishing nets and fishing boats which they lost during 
the war yearil and also due to the famine? 
Sir Pher0ll8 Kharegat: I am funy aware of the fact. Sir. thnt thf're is an acute 

.hortagt' of fishing nets and fishing boats in Bengal. But steps are being taken 
by the Government to supply the yarn requirea for the making of more nets and 
~he timber t.hst is  needed for the building of more boats. 
Dr .... Uddin '''mad: May I ask whether Governmenfi have taken any action 

in improving fisheries in country ponds and tanka which is being overlooked, t(\ 
be au"~ the matter is in the hands of the capitalists? . 
IIr Pharose JDuIlega(: Yes. many of the items which I hllVe referred to in 

my reply relate to inland tanks. In the U.P. in particular I believe something 
like 45,000 maunds of extra. fish have been secured by developing tanka ana 
ponds 
Mr. SaUllka Sekbar S&Ilyal: May I know what steps are possible for the 

Goven,ment of India to take for the rehabilitation of those fishermen of East ~ 
Ben~t l who have lost their nets and their houses during the recent disturbances I, 
m that 'PRd of the Bengal '/' I 
Sir Pheros8 Dare.at: The mattp.r has not yet been considered but we pre- t... 

aume that the Government of Bengal will send up their proposals in due oourse. 
Kr, 'S8I&I1ka Sekhar lanyal: Will the Governmenfi of India take the initiaQye 

in omin~ into contact with the Government of Bengal in this matter'? 

Sir PhelOlle Dare,.,: Oertainly. . 
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JIr. Abdur B-ahmaa Slddiqi: May I know what is the total tonnage built b;r 
either th~ Government ~f Bengal or will be built by the Government of India 
to replst'e the boats withdrawn in the denial policy adopted in Bengal during 
thc war? 

Sir Pharose lD1aregat: I must ask for notice of that question, because the 
mntter reIn tee primarily to the action taken by the Government of Bengal. 
lIr. AbdUl ltahman Sldcl1ql: As regnrds the notice asked for by the Honour-

able" Member, I shou:d like to know how much of the tonnage built lias been 
. -distributed between transportation and fishing? 
Sir Pheros8 Eharegat: I BJ11 afraid I do not follow the question. 

Mr. Abdur Rahman Siddiqi: Many thousand tons of boats h'ave blOlen buili 
in Bpngal lind I thought the Government of India knew something about i*. 
Now I want, to know the tonnage of boats that are already in the possession of 
the Government, and how much of it will go for transportation purposes and 
how much to the poor fishennen whose boats were taken away? 

Su Pheroze Kbaregat: I am afraid I must again ask for notice, because the 
information will have to be obtained from the Government of Bengal. 

Shri Sri Prakasa.: Have Government assured themselves that fish is proper 
anel suitable food for hUIX\.&!l beings and that the cruelty involved in killing filh 
is justified by the resU:ts achieved? 
Sir PhuOze Kharegat:. 'l;he reply is in the affirmative. 
Sir Oowasjee ,JehaDgir: Will the Honourable Secretary inform the HOUle 

"'h,u i; the IJCl'Centage of the extra fish caught which is unknown to lin classes 
of people who refuse to consume it and which is therefore thrown away:' 

Sir Pberoze Kbaregat: I do not follow the question. 

Sir Oowasjee Jehangir: Does the Honourable Member' know that past e ~ 

perience haf; E-hown that some fish from deep sea fishing is unknown to our 
peopl€' of all classes who therefore refuse to consume it? Will the lIonourable 
Membar therefore take steps to educate our people with regard to the classes 
of fish which I>re being caught now and teach them to consume it, becauEle it is 
wholesome fldible fish? 

Shri Sri Prakasa: Please do not do anything of the sort I 

Sir Pheroze Xh8regat: We are &'Ware of the faot that there are certain types 
of fish which are caught at present which are not generally eaten by the people 
and steps will be taken when the Research In~tit lte is set up to find out h~t 

iype\l of fish caught are edible and suitable to the tastes of people !rlld steps will 
he taken to utilise the other fish for commercial purposes. 

RAIL-ROAD CoORDINATION SCHEME 

3. ·Sardar Kangal Singh: Will the Honourable Member for Transport 
1lleflsf. state: 

(u) het~ r the Interim Government have prepared any scheme for Rail-
Boad Co-ordlna.tion;' if not, \vhether they contemplate to do so in the near 
future; a.nd ' 
(b) whethei· the Government of India propOse to consult the Motor Transport 

"Unions before launching on any scheme of Rail-Road Co-ordination and further 
:assure this House t,hat in any such scheme the interests of the operators now 
on Road will be adequately safeguarded? 

'The Honourable Mr, K, Aaaf All: (a) und (b). The main principles of the 
Illt ~m Government's policy are as foUows- . 
(i) They are convinced of the necessity for rnil-roadco-ordination in order to 

avoid wasteful competition, to protect Government finances and to provide more 
efficient and co-ordinated transport services for the benefit of the publio. . 
(ii) TbAY consider that in most, if not all, Provinoes this ean best be achieved 

'10 f!*'l as pa en~er transport is coneemecl, by the formatiou o~ tripartite com-
fan).';> 011 t,h!' linrE; of the White Paper. 
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(iiI) If any Provincial GoverDD.lent does IIOt favour the fomuJtion of triparti~ 
eompanieo; but wishes to form some other road tra.nspol·t organisation such as 
• proviucialised transport organisation and such 9. scheme provides for ub tan~ial 

ftnancial participation by the Railways, the Cflntral Government. while not 
objectint; to financial participa.tion by the Railways, would continue to urge that, 
an equitablt· adjustment of the existing operators' rights should not be over-
loo ~d. 

As desired by the House during the 18.st Budget session, the Provirinill.l 
Ministry Govemmenttl were asked whether they would be able to accept the 
broad principleI' of the scheme set. out in the White Paper. The detlrils of 
Government's voliey will be lIubject to modifination in the light of views expresseil 
by Provincial Government·s. So far onl;v three final replies have been received 
from th.~ Provinces who doubtless ha.ve all't'ndv consulted 01' will oonFlult 10c111 
"auspo", interests. . 
As reFsrds goods transport, the general policy is to rP.8erVe long-distance 

traffi ~ fo" thfl railways and to allow road transport to cater for short distance and 
door te, door traffic. This polic:v has been accept.ed by 8 majority of the Pro· 
mci'll Governments, and, as reg8l'ds the remainder, the matter is under their 
.onllidera tion 

Sardar Jbnpl BID&h: Is the Honourable Member aware that some of the 
Provinces are going ahead with this rail-rOlla eo-ordinatioll (~ht'mp.? For instan('p, 
in the' United Provinces they have formulated a schemc of their own. a~' I 
know hor,l the Government of India whether they intend to have II uniform 
policy allover India in consultation with the Provincial Governments? 
ft. lEoDourabl. Ill ••• AlIt All: As the Honourable Member knows th~ 

ir.tention of the Government of India was to have a lmifonn scheme all ~ er 

Iiulia but we have no power over the Provinces, It is 9. provincial subject Ifllcl 
if thev wish 1.0 provinoialise road transport, we cannot prevent them. All tb. 
we would like to be able to do is merelv to ten them what we think is the bes' 
th n~ in their own interests and in th; interests of the Govenlmf'nt of India, 
bf'O&Usf both the &Bsets naturally belong to the nation 
Bardai' ."p! Blnch: The Honourable Member referred to tripartite com-

p ... nieJO. DoE'S he mean that a majority of thfl shares will be held by the I{ail-
wan; alld thf' Provinoial Governments concenl!'d and only a rertain percentage 
wili bEl thrown open to the public? ~ 
'1'be BoII1oUrab1e IIr. II. Alai Ali: )fv HOllourllhlf' frielld ilo: "'·,'ll IIt,UN' ,,"lire 

iba.n I am (because he has been taking ~ lot of illteret;till rond rni: '·II-(lf.lillllt.i"'l) 
tlmt the tripartite scheme does not necellsarily melln thllt the RaihnlYs and the 
Provincial GOV6l'llment concerned. should hold a majority of !lh r~8 in these com· 

panies WhellE'VCr they are formed but they mayor may not do so, and we callOO' 
force them to do so either. All that we can insist upon is thllt so f8J: 88 the 
Centrul Govflmment are concerned the Raftways should have a financial i~ter~ t; 

in it which sh,..uld not be less than 25 per cent. 
lit. ]1'. V. QadItl: In view of the undoubted importa.qce or t)lis question,. 

will not the Government think it advisable to call a. conference of Provincial 
Ministers and review the whole po i~ion? 

'l"he Bonoarable Ill ••• .AlIt All: We have a:ready addressed all the p~, 
~n i"l Governments on the subject and we have sent also reminaers aftei-. ,  . 
1'er.1ir:derH. "( ha.ve myself personally interviewed almost every Provincial 
Minister who eame from the provinces and tried to persuade him to agree to the 
leh.>me 8l1d. I am fully prepared to call R. conferenc.e of all Provincial ~inhd ~n 
il'tf'Tt'sted in this scheme and I am prepared to dISCUSS the whole t~l . Wlth 
them, 
Irl II. Anaatbuayanam An...,ar: May J know which are the three 'Pro-

"Yineial GevemmentR which have accepted thp scheme and Rent, R reply IUld if 
10. to what effect' 
ft. IlCIIIo1Jmble Mr .•. Alai All: J am prepared to IUlRwer thRt qUeI!Ition, 

.It-hough I ~. h m:v Ip"m '~ friend hM put down notice of it. At. p~ 
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~hel'~ art: th~,::e governments who have· definitely replied officially; we have 
received reph~  from othe~ government!; unofficially which it would not be 
worth my whIle or your while to reveal here. The three governments who have 
officially replied are ilie North-West lirontier Province, the Punjab and Sind. 

Sri K. aatbas&J&D&D1 A.yy&Dgar: May I know which province is in favour 
of state. control or provincial control of motor transport entirely? 

'!"he Honourable IIr. K. As&! All: As far as I can judge thtJ tendency frOll! 
the replies received and from the various information that is available to us is 
for the provinces to provincialise road transport as far as possible. 

Sri K. AIl8Dthl8ayaum AJY&Dgar: In view of the fact that the opposition 
ill the last asspmbly session was against the formation of companies of this kind, 
will the Honourab!e Member consult this assembly before a final decision is 
taken regarding' the formation of similar companies? 

De Honourable Kr. II • .Aaaf All: I am afraid my Honourable friend is 
uuder some misapprehension. The opposition in the last Assembly session was. 
not to th~ tripartite scheme-it was entirely and absolutely confined to one point 
namely, that the popular Provincial Ministries  should have a chance of looking 
into this scheme: they did not object to the tripnte scheme at all, and we 
hlJve waited aJl this time' ~or the answers of the various governments. As yOll 
know, some .1f them Il>!e forming their own schemes. We have not received 
all the official replies so far, but I shall bear the point to which the learned 
questiont.r has referred,· in .mind . 

.... JlaDibe!l Kara.: May I have an assurance from the Honourable Member 
tha.t, in such scheme of rail-road co-ordination wherein a large mass of the publio 
is very greatly interested and which affects the lives of QOnductors, drivers and 
vllriou,; other menial staff, as wen as the trnveIling public-the trades unions 
will get representation and ha.ve a voice in the shaping of the policy of t.his 
committee? . 

The Honourable Kr. II. All! Ali:' As far as I know the government's inten-
,j,)U is to Ree that everyone litets a fair deal, p81·ticularly those who are working, 
and I clln assure the Honourable Member that in so far as lies in our power we 
will try and t1~e that they get EI fair deal, but we cannot foroo the. provinces to 
do whet j" tht'ir duty: we cannot interfere with them. 
Dan lIilhammld Yamin Dan: Does the Honourable Member know thai 

some statements were issued bv Pandit Govind Ballabh Pant in the United 
Provinces before the elections tOok place and he had given a sort of a ur~()e 
to the bu~ conductors or bus' owners in a certain manner. Does the HonourablP 
Memb(\1' think that he is going to stick to those 888urances given by Panmi 
Govind Ballabh Pant now? 
The HGIlO1U'able Kr. II. Aaaf All: I think this question really ought to be put 

to Pandit Govind Bal1fJbh Pant-it; itardly arises here. I do not know what he 
is going to do now. 
Mr ••• ' A. :r. BtrUel: The Honournble Member infomlt'<l the House that it 

was t~ policy of the Government of India to reserve long distance traffic for 
rail transport. May I ask him to tell the House whether in consulting the Pf?-
'fincial Governments or making allY rtlcommendations to them, that; was lilld 
. down as a sine qua non or whether the provincial govemments were allowed any 
discretion on that particula.r point? 
'l'ILe KOIlourable Mr. K. Asaf .Ali: That quel'ltion is still Wlde1' rliscmlsion be-

twe".!ll the OentrElI Government and the Provincial Govemments. 

INDUSTRIAL COMMISSION 

4 •• Sadar M&DIal SlDgh: Will the Honourable Member fot' Industries and 
Supplies please state: 
(a) whether Government of India have decided to appoint an Indu8~al 

Commil!sion with comprehensive terms of reference or contemplate to appolD' 
o~ in the near future; and 
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(b) .whether l-io\'crument; win consider that the terms of refereaoe:'iiioidd~ 

rnatters relating to the fiscal policy also?'.·\'. . 

"ft. lIonourable Sri O. BaJAlopalachll'l: I trust, on b~half of th~ lI: n~le 
Industries Member, J ruay be permitted t{) RIJSWer t.he qut'stions today. . 
(a) No, Six. 

(b) Does not; ariae. 

Sarclar Mulga! Singh: May I know if the Governml'ut of India is cODllidering 
~e appointment of an Industrial Commission? 

ft. lIoDDurable Sri O. BaJagapalaclwi: I have said the Gnswer ia ill tIle 
negative. 

CoTTON TEXTILE F ACTOmES IN IN DlA. • 

5. ·Sardar Jlaqal Singh: (6) Will the Honourable Member for Industries 
and Supplies please state how many cotton textile factories are there in India at 
present and what is their number province-wise? 

(b) How many new cotton textile factories havtI been sanctioned and hOll" 
ha ~i they been distributed amongst the different provinces? . 

(c) What will be the full productive capacity of factories when aU of tiWIIl 
arc in full working order? ' 

(d) Have the interests of the handloom workers been properly.safeguarded 
whill· framing the scheme of the organisation of the textile industry? If 1>0, 
how? 

The BODourable Sri O. BaJagopaJachari: (8) and (b) A statement giving the 
desixed uuormation is placed on tht' table of the House.' The spindlage of the 
new mills is n')t uniform. Some Pr<?vinces ha\'e accepted our suggestion that, 
a "coarse" mill should be composp.d of 25,000 spindles and a "fine" mill of 
19,000 spindles; but in cert.'\in CRses they have dElcided to establish mills of fewC:'r 
tlpindles. GuvelDment of India. ha.ve allotted the number of spindles to vl!Tious 
prc'",incp,.; as in the.statement placed on the table, It has been left to the Pro-
VinOdS tht-'D"selves to distribute these spindles amongst the various fsetorie:> 
withb the province. 

(c) 6,500 million yards a year if all mills work 141 hours per day for 300 (hl~'  

;in the yea!'. 
(d) The Honourable Member's attention is invited to paragraph 5 of the Gov-

ernment of India., Resolution No. 205-TA/46, dated the. 4th May, 1946, passed 
on th~ Plalming Committee'R report on expRmlion of the Cotton Textile Industr,v. 

Staten1ent showing the number of existing and proposed new cotton textile mills in India. 

NlUD.e of Province Number of exillting Nu 'nber of prop08od 
.i1111 m. illa 

Bombay 

Jladraa 

Bengal 

U.P. 

Pulljab 

Bihar 

c. P. &. Hera!" '. 
Ori8IIa 

Sind . 
AI_ 

De1bi 
In 8tates 

Total 

209 

611 

37 

30 

8 
2 

11 

417 

24. (362,000 IIpindl98) 

16 (325,000 spindlea) 

I!? (26',000 IIpind181!) 

15 (4.37,000 spindles) 

9 (213,000 IIpindl8l!) 

6 (151,000 spindles) 

4: (119,000 lI.Pindlee) 

3  ( 75,000 apiDdles) 

4. (100,000 Bpindlea~ 

32 (708,000 &pi ...... 

• 
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Sreelut Bohini Kumar Ohaudhurl: Ma,Y 1 know which of the provincllS h;II'<.· 
.decided to nationalise the textile industry? 
The llODourab1e Sri O. Ra1&gopa.lacba.ri: As far as I know, no pro.ince has 

yet nationalised the textile industry. 
Sf8ejut :B.oh1ni Kumar Oha.udhur1: Is the Government aware that the 

Assam Government have decided to nationalise the textile industry a.nd for that 
reason all private enterprise is stopped supply of machinery and spindles? 
The Honourable Sri O. Rajagopalachari: J have already said that the dis-

cretion is with the governments of the provinces to distribute the quota within 
lie province-which inoludes themselves if they nationalise the industry. 
Kr. Ahmed E . .H. Jaffer: May I ask the Honourable Member if the go.ern-

ment are in complet.e agreement with the textile policy proposed by the 
Madtas Premier and if not what their policy is "oing to be? 
The Honourable Sri O. Bajagop&l&cbari: Notice, Sir, for that. 

Mr. Vadilal Lallubhai: How mnny textile fadories are there in Assam? 

The Honourable Sri O. Rajagopalacha.rl: Today in Assum, nil. 

Mr. Tamiluddin Xba.n: On what prillciple are the spindles distributed 
alllong the vilrious provinces? i 

The Honourable Sri O. Rajagopalachari: The elements that go to decide the 
dist,ribu.tion among thf\ :provinces are-the present number, deficit quantity, and 
otJ:lcr CIrcumstances of lCl}'lf;lrtance. 

Sreelut Rohini Kuniar ~a ldhurl: Is it a fact that the J alWl industry 
applied for "pindlcs for btllrting textile mills in Assam and that permission 
given haR hepn withdrawn by the government. of India? . 

The Honourable Sri C. Rajagopalachari: I have not quite followed the first 
pnrl of the le~t oll. 

Sl'eejut Rohlni Kumar Chaudhuri: May 1 explain:) Before the AssaDI 
~lf) ern iellt. issued a eommunique thll.t thpy will JJ:lt.j()I}ali"e the t~ tile mOIl"tr:--
in "\ssI1m, th(· .1ala,ll industries applied for machinery alld spindles and such 
applic:at.ion was granted bllt subsequently the Rupply of Hpindles W8!! stopped? 

The Honourable Sri C. RajagopalaCbari: I would like to have notice of the 
U!~ tion. 

Shri D. P. Karmarka.r: There was a. request for increasing the .pindles 
all(Jtt.l'd 1<) the Knml1tak Pl'ovinee, and it WfiS Rupportl.'li h." Lbe o (~rll rl llt uf 
Bombay; but afterwards permiRsion to give additional Rpindlage was refused on 
,he ground that Bombay WlIS treated as a surpluB province? 

The Honourable Sri O. Rajagopala.chari: I have already said that the 
Bomhay Government will have to tnke the responsibility of distributing ~ ir 

quota within t.he province, whatever the linguistic area. may be. 

Se>th Govind Das: Tll view of the fact that the MadrH.R Gover-mn,'nt is 
fr,llowing a particular poli('Y wit.h respect to textile industry, will tim Govern-
ment of India think of having some uniform policy in this rel';pect for all 
provinces? 

The Honourable Sri O. blagopalachari: That is an argument. n ia left 
~ every province t·o follow its own line of action. 

Shli D. P. Karm&rkar: What is the quantity of spindles for the Bomba!, 
Province? 

The Honourable Sri O. Balagopal&Chari: The number of existing mills ill 
~, the number of proposed mills is 2~; and the total new spindls.ge is 8 ~,OOO 
for Bombay. 
Hr. S&8&Ilka Sekhar Sauyal: Will the Honourable Member please etat.e 

what ~p . have b~en taken b;V Gov(lrru;nen.t to implement the re8 )~iop: wbich 
was moved by Mr. Ghulam Bhik Nairang and adopted by the &1J88 to .he 
effect that one-third of the total output of yam should be made •• ailab1e ror 
band loom weavel'8? . 
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quent question. t 
RaJllopa.Laeb.ar1: Thai! will be coming ina ~ .. 

Sri •• .ADanthuayanlm Ayyangar: May I know if it is open to anj Pro"rin-
cial Government, if any allotment has been made to that ProVincial Govern-
ment by way of spindleR. to say that the spindles shall not come into tha. pro-
vince aud shall not be given to persons who have started the textile industry 
there? 

Th.Il0a.0urable Sn O. ::aaJagopalachari: The question should be pu. in ~e 
Provincial Assembly? 

Sri II. Anan\huayanam. A.J)'angar: What is the attitude of the Oentral 
o ernme~ towards those who have already started construction of buildinp 
and sent in applications for machinery and spindles? 

The Koaourable Sri O. Ralagopalachari: When the difficulties arise *he 
Central Government will consider them. No such ompla.in~ have yet come to 
the Central Government. 

Dr. ZI& trddlD. Ahmad: Is it not a fact that the permits to purchase te:dile 
faetories are given by the Government of India on the recommendation of • 
committee in which the textile JTIanufacturere have got .. preponderating voiee 
and thai is the reason. 

ShIt Br1 PIak¥&: He has answered his own question I 
'!"he Ilcmoarable Sri O. ::aatllopalacharl: The dominating consideration is the-

recommendation of the province and not of any private bodie •. 

Dr. Zla Uddin Ahm • .d: Is bhert' RH,'" committee appointed by the Govern-
lJIen1;? 

(No reply.) 

1.POR'!' 0]1' FOODGRAINS INTO INDIA FROM' THE UNITED ~ A  OF AIIlEIllCA 

6. ·Sardar llaqal Slnp: (a) Will the Secretary of the Food Department 
pleale state what quantity of food-grains have been imported into India from 
~ United States of America during the last six months from 16th April to 
15tl, October 1946? 

(b) Has the allotted full quota been received? If not, what is the shortage 
and how do Govemment propose to ma.ke up the deficiency? 
(c) What were the estimates of production of food-grains in India and how 

iii the position now? 

Mr. D. K. Sm: (a) 8~,42  tons, 

(b) No. Shipments from the United States of America are some IM,OOO 
'£Ins behind the programme. The Government of India haTe done what wy 
possible to mitigate the effect of this by importing grain from oUter sources ani 
b,v tightening up both procurement and distribution in India. 

(e) The position as estimated in January was that the total production 01 
foodgrains would be 55' 78 million tons. The latest estimate is that the UMIS-4& 
('!'OJ! was only 58'96 million tons. 
8aftlar ",11 SlDP: Will the Honourable Member ian us what was the 

!lhortage from the U. S. A.? 
1Ir. B. K. Sen: The shortage is 164,000 tons, 
Sarclar JlaDgIl SlDP: How much  has been met by imports from other 

4IOllnVies? 

1Ir. D. K. Sen: The overall  deficit q. India is much greater. n hy beeJt 
made up to n certa.in extent by imports from countries like Egypt, Iraq, u.n, 
Argentine. 
larcIu'1IaIIpI SIDP: How much has been imported. SQ1'ely the <Jbna. 

ment of India must have the figures? 

ta-oorreotiiOll at page 16. 
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llr. B. R. Sen: The Honourablt· .\{ember ii;; putting the question in a fonu 

whic:h ii:. cliffi<"nlt to an1:<wer. Wt• hav1, n hcav:-,· deficit this year. The deficit ia 
being mt't, not onl_y from the UniteJ Stntes of America, but also from othPr· 
countriel!. 

Mr. lluhamm.\d Maumaa: ,vhnt i;; th,· progrumnw of fortlrnr i-:hipn•(mt ... '.' 
llr. B. R. Sen: \\',• l111v,· got u pl'Ogr1ltnme fot· October. Tho 'programme 

fol' �ovnnh<:r and J)e.cNnber is still to be sent 
Sri II. Ananthuqa.nam A.yyangar: May I know whether any arrangement 

h:i� hf'en mnde to se11cl groins to the various provinces according to the taatea of 
thoRfl provinces? 

llr. B. R. Sen: Thnt- iF, o,w· -of the ptimnry considere.tionR we have in mind. 
Sri M. Anantbaaayanam Ayyang.ar: Then why not.send the whea.t supplied. 

t� South Ind in now to tlw north and send rice instead to South India? 
Kr. B. R. Sen: This :s A-n old queRtion. The f11et of the matter is that the 

d<'firit of Mnclras rnn� into millio.ns of tons. We can supply only & oertain
<111antit,�· in 1·ert.ni11 (!ruins. 1f we do not suppl;',' the wheat which we are 
suppl�·in;: to '.\f:lilr:ii-: nnw, �fodros will have 

I 

to go withont any grain in its 
plr.rf'. 

Sri lrt. Anant.hu&yaaam .Ayyancar: Both in U.. P. Bnd tbP.. Punjab there· 
nre qnant,it.ies of ricP whiCo�J ure not wnnt,<•il t,herP. · The;v urp chi.mpin!! ri�e in a 
province where it ia not. wanted? 

Kr. B. R. Sen: 'J'hat i11 not, wholly correct. This proposal bas been before 
th<' Rornw from time: to t.imP. · In the caae of the United Provinces, there itr 
a ne.rtnin popnlation, part.icul11.rly in t,he Ee.stem district&, whose food is rice· 
an,l not. whPAt,. Tn the Punjab, there nre. certain districts like Kangr& where the 
1tapl,, food iR rice. Wf'. h11ve mndP A definite proposition to th� Punjab GoT
emment t-hat if they !!iv,, us one lakh tons of riM we R-rP. pre.pared to send one 
lakh ton� of wheat i11 iti- pince. That propoeition ii:; before the Punjab Govern-· 
ment now ond we hopP t.o i;?et an Parly reply. 

Jfaul.ana Zafar AU Jehaa: Whnt ii:; thr t.otRI quantity imported from 
Australia? 

Kr. B. Jt. Sen: The totRl qu11.ntlty. AR far Ra I remember is 520,000 ton.a 
this year. 

lllaa Kanlbea. Kara: There iiR always a ehomge of foorl. Food sho�e ia 
more or lesR a chronic situation in this countr:v. May I know if '1le GoTPrnment 
of Tndi" are nonsidE'!ring the policy of nn.t.ionalisation of l&n(i? 

llr. B. Jt. Sen: T want notice of that question. 

DB-CONTROL OF 8TTOAR. 
7. •Sardar ll&ncal Ship: (a) Will the Secretary of the Food Oer11rtment

pleBSe state when it would be possible for Government to decontrol the scale 
and 1mpply of sugar? 

(b) What is the total production of sugar durir1g the last year and the
ci,rrent year and what are the military requirements during t.hese two :vears? 

llr. B. R. Sen: (s) The control on sugar is necessary to eff� an equitabl& 
distribution to the public of the inadE\gue.te 1mpp1ieR availahl�. It ji,; r,,,t. t.lw�
fore. propo11ed to remove the control in the near future. 

(b) The production of sugar during 1944�45 and 1945-46 sea11ona waa
Q, 72.000 tons e.nd 9.48.000 tons respeetively. ThP. militRry requirement.a dnrin� 
these :,ear1,1 were 79.282 tons and 84.882 t.ona. 

Sardar lrangal Sillgh: Is Government taking &nv steps to increase the pro-
duction of sugar and remove the control? 

·· · 
.. 

Kr. B. R. Sen: The Government are taking atepa and one of t-hem iR the 
rP.cent announoement that the price of sugarcane will be increued in Rihnr and. 
U. P. from 0-14-6 to Ra. l-4-0 per matmd. 

· .



, .. c:' •••.. :. 

:12 J.EGISLATIV,,; ASSEMBLY [28ftt'i)CW; 1946 

Bard., Jl&Dgal Singh: Are 8ny steps being taken to minioo. ~e .~~ 
in the quotas of distributioll of sugar between rural and urban are .. ?  ' .' .: 

lIr. B .... Sen: That is a matter entirely in the discretion of ilbe PrMiDeiaI 
Governments. 

Shli Sri Prakua: Is it the policy of Government that persona with iDoOmea 
·of Re. 10 and 1f'I;s Rhonld hav(' lIO sugar at all in urban areas in the U. P. ~ 

Mr. B. Bo. Sen: l'hp distribution is made on the basis of consumption before . 
t.he war and it iR left to the Provine-ial Governments to make the best use of the 
sugar tbatis81Jotted to thorn. 

Beth Govind Das: :For how many years has there been no export of sugar 
from this coun try? 

Mr. B. B. Sen: ~o fllr l~  1 am aware. there has been no export of sugar' 
from this country. 

Set.b. Y1J8Qf Abdoola Haroon: Was therf' a ban on such export from this 
country? 

1Ir. B. B.. Sen: I am not aware of that. 
Dr. Zia Uddin Ahmad: What dO!:,R he mean by equitable distribution? Does 

he Illeao that tho,.;" pt:'rSOIIS who W,,-I'P Hl'I·.llst,otned to rIll,. sho1lld now be forepd 
1lo eat sugar. as is bf'ing done now? 

Mr. B. B.. Sen: That is not our intentioll. It is left to' the Provincial 
Governments to HI 0 l\(, Hit· IllOHt, equitable distribution aeeording to the circum-
.stances of each arNI. 

Dr. Z1a Uddin Ahmad: lou must define what equitable distribution meami. 

TEN llJm,.; Ji()R BOOhii'fALL 1 h:>: ~ 01\ RA1L\\ AY:-; 

8. "'Sardar aampWi.n Singh: (a) Will the Honourable the Uailway Member 
Jlle(l.!;e state if it 1S U fact that in reply to question No. :.l5u I1slwd by the Honotll'· 
able Mr. Surput Singh in the Council of State on the 8th April, 1946 it was 
IItated that Government would consider the advisBbi:ity of inviting public 
tenders for book-stalls on the station premises of different railways by publish-
ing necessary advertisement to this effect in all the important newspapers of 
~e country before deciding the question of awarding this contract? 

(b) If the answer to part (a) above be in the affirmative will Government 
please state how it is that the East Indian Railway and the Bombay Baroda 
am1 Central India Railway administrations do not propose to call fot tenders 
fot: book-stall licence? 

(c) AI~ Government aware that it is the established practice in all the o~

.rnmellt Departments to invite tenders for different contracts? 

(d) If so, what special reasons there are for the East Indian ~il a  and 
the Bombay Baroda and Central India Railway to violate this practice? . 

to) Are Government aware that the North Western Railway administration 
invited tenders for a similar contract some time back and that even the old 
,contractor offered to pa.y by way of Royalty as much as five times the amount 
which he was paying before? 

(f) Do Government propose to see that. the East Indian Railway and the 
Bombay Baroda and Central India Railway do not put the Government to 
finnn<lial loss by not inviting public tenders for this contract? 

.,.. •• ono~able Mr. ¥ . .uat.Ali: (a) Yes. 
(b) The Rnilwa.ys concernecl do propose to call for tenders before the date of 

termination of thp present agreements. I may, however, state wiUl regard to 
tb~ contract on the B .. B. & C. I. Ra.ilway thB.t the information gi"en'in repl,Y 
to part (c) of Question No. 250 asked by the Honourable M,.. Sarput Singh in 
the COuncil of Ste.toe· on the 8th April. 1946, ha.s been found ineomot to the 
.xtent that t.he termination on 81at December 1948. of t,he ontra ~ entered 
into h:v the n .. n. & C. T. HailwAY WEII'! dependent 'Ori 8 !lotil"!' hnving he~n giwiJ 
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1:2 months earlier in terms of the contract itself. Actuall}' Illlch notief' was not 
ltiven and in consequence the contract was automatically extended upto 3la' 
December 1951, 8S provided-for by the terms thereof. 

(c) Yes. 

Cd) In view of the reply to pari (b) of the question, does not arise. 

(e) Yes. 

(f) In view of the reply to part (b) of the question, does not arise. 

Sanlar Sampurau Singh: Has the Govemment now taken note of the fat 
t.hat in future when they want to make such provisions ill their agreement, ~e  

should give notice of one year before the termination of the contract? 

The Honourable Kr. II. AIaf .Ali:, That is not the usual practice and variQus 
agreements are bound to vary from time to time. It certainly is not the poliey 
of thc Government to .make a twelve months notice obligatory or accept any 
such notice aJwaYR. 

TRANSPORT DIFFICULTIES IN DELHI 

9. ·Kr. Suau. ~ Sanyal: Will the Honourable Member for Transport 
please state: 

(a) whether Goverrun.snt are aware of transport difficulties in Delhi and 
the costly nature of avaUa.bl«> facilities; 

(b) whether Government are aware of the fact that motor oars which 
arE' available for hire charge very heavy rates; 

(0) whether Govemment are aware of the fact that there is no regulal' 
convenient motor bus service for officemen and for newcomers to Delhi; and 

(d) whether Govemment propose to cousider the desirability of improving 
motor bus service in the city and introducing taxis on metre rates? 

The Honourable IIr. II . .AIaf AU: (a) Such transport diffioulties as exist in 
Delhi are believed to be 110 more serious than those in many other large cities 
in India and abroad. At the same time Govemment admit that such difficulties 
exist and will do what they can to remove them. The G. ,N:. I. T. Beet has beml 
increased by the addition of a large number of vehicles during the pallfl six 
months sud now operates over practically the whole of Delhi. The number of 
taxi cabs haa been raised from 200 to 225 recently, The fares oharged by the 
G. N. I. T. have recently been reduced. 

(b) Taxi cab fares have been fixed under the Motor Vehicles Act, 1989. 
When detected, overcharging is punished by the suspension of permits. 

(c) Suburbs inhabited to any appreciable extent by Government IitJlvall\,s III',' 
connected with the Government offices by special services. Delhi main station 
is situated on a number of bus routes .. 

(d) Constant efforts are being made to improve the bus services in Delhi. 
The compulsory fitting of taxi meters to the taxi cabs is not at present ff'ln. ibll~ 

. aince meters are not yet available. 
Lt.-Ool. Dr. I. O. Ohatterjee: Is it not a fact thut as no meters or vel·,'· 

few of them are available, the taxi drivers charge most exorbitant fares and there 
is no redress against it? Has the Honourable Member ever travelled in s 
taxi cab? 
The Honourable Kr. K. Ala! All: I think I have had occasions to engage 

taxis from timo to time, but in .so far as the question of exorbitant rates gOBS, 
I can assure the Honourable Member that every t.ime a driver is detected his 
permit shall go. 
Mr. Sasanka Bekhar Sany&!: Wbnt are the steps that ('sn be taken to eDsurP, 

such detection more easily? . 
The Honourable Mr. II. Alar All: The very best thing that can .be done 

under the circumRtnllces will be for the p~rf.1on who has suffererl to go and repol.'t 
the mntt-f'r to the police. • 
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KaulaDa ZaI&r Ali Xha.n: Mil.\' I ask if the Honourable Member will not 
make an effort himself and try to adopt the method which was practised b,. 
Barun-ur-Rashid? 

'!'he Bonouraba Mr ••• AI&! Ali: I would leave it to the Honourable Mem-
ber to try. . 

L&la Deshba.D.dhu Gupta.: 'I'he Honourable Member is undoubtedly aware 
of the fact that there is a great deal of public resentment against the monopoly 
beld by the G. N. I. T. for running buses in Delhi and now that he is in a posi. 
,w,onto remove this favoured treatment, may I ask what ~p  he is going to 
take? 

'!'he HorAoar&ble Mr ••• Aaaf Ali: Sir, the policy of the Governmen. is not 
to allow any monopolies anywhere, and in 80 far as the G.N:I.T. is concerned, 
the whole question is under review today, In fact, there is a question down. on 
~e paper by Dr. Chatterjee which I shall answer a littl~ later. 

Shri Sri PrakaI&: Is the Honourable Member aware that I had to pay RI .• 
for each tonga yesterday-and I had two-from the Delhi Railway Station ~ 
my place, while the Government pays me only Rs. 2 for this journey? 

'!'he Honourable Mr ••. AIaf Ali: The Government allows Re. IS & day 10 
every Honourable Member for conveyance. . 

Sreejut ltohiD1 Kumar Ohaudhuri: May I suggest that the system of charg-
ing by meters be introduced in Delhi because the taxi drivers charge  very high 
rate .. ?  I Wtl.S charged Rs. 8 yesterday from the Railwa.y Station to my p}Iwe. 

Mr. Preaidlllt: Next question. 

PRICE OF INDIAN Sn..K 

10. ·Kr. SUIDk& Sekhar SIDJ&l: (a) Will the Honourable Member for In-
.dustries and Supplies please state whether it is the policy of Government to 
tr.e!lt Indian Si:k 8B a national industry? 

(b) What steps are being taken by the Government of India for ensuring 
fair, economic and remunerative price for Indian silk? 

.(c) What steps are being taken for protecting India.n silk from foreign 
competition and for seeing that it is not displaced by such foreign· silk in 
Indian market or put to low price level as a. result of competition? 

(d) What steps are being taken by the Government of India. for co-ordinat-
ing the efforts of different provinces and the states for the purpose of standard-
ising quality and grades of silk and for stnndardising prices? 

(e) How do Government propose to fix the price of foreign silk which 
India has received and will he receiving as part of war reparations scheme? 

(f) What are the general recommendations of the Silk Panel with regard toO 
·the foregoing and how fAr and in what way do Government propqse to fieA.' with 
such recommendations for the purpose of speedy implementation? 

The Honourable Sri O. Bajagopalachari: (a) It is not clear what 8uetly 
the Honourable Member meanR .by "national" industry i but Government cer--
tainly consider the silk industry to be a. very important industry. 
(b) Silk was controlled us regards prices from June 1945 to August 1946, 

Oovt'mmt'nt a1'e collecting from the main producing centres data regarding CORt." 
of p1'oduction toO ennble them to determine what should he regarded as fair prices 
fo1' Indian silk. The present market prices. are highe1' than the old eontrol 
prices, which had been fixed after due enquiry. 

(c) As the Honourable Member is no doubt aware, the Indian silk indus1r.· 
enjoys ta.rift protection. Every care wiJ] be taken to safeguard the industn 
ul!ainst unfa.ir competition. . 

(d) At a conference held in September 1946 with the Provinces and Btaiel 
ooncerned this matter was tRken up, and action in the sense referred. to by the 
'Honourable Member is under consideration. . 
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(8) No foreign silk has so far been received by India as part of. reparatioos. 
If and when an allotment is received, Government will sell it at a fair price. 

(f) Government have received the· report of the Silk Pnnel. The report will 
after finalisation be placed before the proposed Central Advisory Planning 
Board. Finalisation means consultation witH the Provinces and the State •. 

• ( A Iter a pa1LRe) 

If there is no supplementary question on this I should like to co.rnot_. 
mistake with reference to answer to a previous question. 

S&rd&r Kangal S1qh: I am putting a supplementary question, Sir. The 
Honourable Member has said that the price of silk has gone up. May I know 
if the Government of India are thinking of re-imposing control on tile price of 
silk? 

fte 1lon00000ble Sri O. Ba a ~: I oannot promise that. 

Kr. SaaaDka Sekha.r Sa.n.yal: May I ask if it is not a fact that during the 
last one month or so the price of Indian silk has gone down below the control 
rate and that on acCOllIlt of the fact that some merchants were able previously 
to have Sccess to tn'l Government they were able to spread !t rumour that foreign 
silk was available and therolure they were putting do.Wn the prices? 

The Honourable Sri O. " a ~: I am not aware of what has been 
suggested. 

Sardar JlaDgal SiDgh: The Honourable Member has said that if he receives 
any quota of silk as a reparation, he will sell it to the public at a fair price. Ma)' 
r ask if he will similarly ('.onsider the question that the silk that may be available 
in the Disposals Directorate will be sold to the publio at a fair price and no$ at 
a competition price? 

'!'he Honourable Sri O. B.ajagopaJ.a.char1: That is a definite policy in regard 
to all disposals. 
lIiu KUl.iben Kara: Am I to understand from the Honourable Member's 

reply to part (c) of the question that the policy of the Government will be tIo 
safeguard Indian industry by giving it tariff protection? 

The Honourable Sri O. RaJacop&lachar1:, I have answered about silk. It 
would not be right to treat other matters as supplementary to it. 

KUla Kaniben Kara: I want to know whether the Government have decided 
already to have the policy of giving protection to the silk industry by raising 
~~? . 

The .Honourable Sri O. a a opala~hari: I have already answered that in the 
matter of silk the policy of the Government is to protect it against foreign com-
petition. I am not able to follow what the supplementary question il. 
Mr. Prelldent: The Honoura.ble Member may now correct the IUlIwer flo 

the supplementary question. 

The Honourable Sri O. Balagopalachari: With reference to question No.6, 
a supplementary question was put by an Honourable Member about protection 
to handlooms Ilnd I said it was coming in a later question. n was invol.ei in 
•  & sub-clause of tha.t question itself. I might a.ssure the Honourabltt Member 
that sufficient safeguard h8! been provided by reserving at least 25 per en~. of 
the new spindlages for free yam for handloom production. 
Mr. Preat4ent: Order, order, the question hour is over. 
Shri Sri ~a aII : Sir, whenever a large portion of the time in the question 

hour is taken up in oath taking, the convention of the House is to give extra time 
for questions. 
Mr. Preaident: The convention is to the contrary. I myself made mquiriel 

yesterday as I thought I might give some time if permissible. 
8hrt Sri PrabIa: On one occasion, -I remember, Sir, Sir Abdur Babim, .. 

former President gave 20 minute. more for quenOlll. 
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(b) WR11J'TEN ANSWERS 

}4A.OILITIES FOR RAILWAY PAS8ENGEB8 

[28TU OCT. H14& 

11. -Mr. SU&Dka Sekhar Sany&!: Will the Honourable the Railway Mem 
ber please state what steps Goverflment are taking for: . 

. (a) the running of larger number of trains, particularly those running long 
dl~t~~; , 
(b) the allocation of larger number of third class Bnd inter class coaches. 

fOl' each of such trains i 

(c) the increased and improved water supply for u l~ coaches; 

(d) the introduction of more satisfactory method of oetting tickets at '111 
hoW'S of the day and night; L " 

(e) providing sleeping accommodation for inter class and third class pas-
senger&) travelling long distances during nights; 

(f) providing fan service and sanitary amenities for such classes and pas-
sengers; 

(g) the catering arrangements for such pa8sengers inside the train. i 

(h) providing medical facilities for passengers of all through trains; 

(i) the introduction of a common class for all passengers particularly for 
truins which run during day ·time; and 

(j) the introduction of watch and ward for each compartment so that 
the passengers are constantly looked after and their grievances promptly 
redressed? 

The BODOUl&ble Mr .•• Asaf All: (a) Between the cessation of hostilities and 
the 1st October 1946, Class I Railways have reintroduced or extended a total of 
988 traills, representing an additional daily train mileage of 64570 on both Broad 
and Metre Gauge l\ailways. Similar figures for Clas$ II Railwa.ys are 26 traina, 
involving an addition of 952 train miles per day. . 

As more stock becomes available by release from the Defence Department 
and by building in Railway workshops, passenger services will be further 
increased. 
Apart 'from the above, the principal means of putting on more passenger 

trains is by obtaining more passenger vehicles. By March IIMS, t.he Railway' 
Board expeet to obtain nearly] ,000 a.dditional Broad Gauge passenger vehicles. 
This represents about a 12 per cent. increase on the coaches at present available 
for service. A further /) per cent. improvement can be expected in the repair 
statistics by that date. It is therefore expected that a further improvement of 
about 17 pe.-cent. in the number of passenger trains operating, principally long-
distance trains, will be obtained by about April 1948. .  " 
Somewftat siJDilar figures are expected in respect of Metre Gauge servicel. 

(b) Of the new Broad Gauge vehicles mentioned in (a), it is intended that 
the great majority will be III class and these will effect a greater improvement 
in the availability of III class accommodation than in other classes. The allo-
eatioo of the number of coaches of each class on particular trains must be left 
to the Railway Administrations to arrange in proportion to ~e number of-
passengel'l1 of each class normally travelling. 
(c) The Railway Board ha.ve formulated long-range plans to effect an improve-

ment in the water supply of all coaches. Such long-range plans will take some 
me to become effective. For immediate purposes, arrangements have been 
made for the more frequent filling of water tallks. It is not expected that any 
substantial improvement can be effected immediately due to difficulty in obtain-
iqg ."upplies of material. 
(d) The number of .nations with 24-hours booking arrangements bas been 

~88ed and at other stations booking hours have been extended BS required. 
Additional booking windows .and more booking clerks ha ~ been provided at • 
number of atatioDB where the demand baa been felt. 
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(e) The lrovision of sleeping accommodation for a considerable percente.ge 
of Inter an -Ill class p&BBengers is a prominent feature under consideration in 
the Railway Board's post-war coach design. The financial implioations of pro-
viding this amenity are now under olose and detailed examination. It is 
anticipated that the provision of such amenities cannot be separated from the 
question of inoreasing fares. . 
(f) For the future III class, a larger number of better designed la.vatories have 

been planned and these will come into circulation &8 new vehicles to the politi-
war designs are built. As regards fans in III cla88 carriages, a new method do 
meeting tobe additional electric load which would be involved is under close 
examination by the Railway Board, but no decision has yet been reached. 

(g) Some Railways have Indian Dining Cars 'running on certain trains which 
cater for all classes of Passengers. Their extension a.s well 88 introduction of 
Iny further arrangements necessary to ·meet demands will be considered after 
iIle next meeting of the Central Advisory Council for Railways, at which the-
subject is to be  discussed. 
(h) Facilities for rendering firSt-aid are available at stations and in trains. 

Station Masters maintain up-to-date lists of a-tailable medical practition8l'& 
either belonging to the Railway or outside, and are required to summon medical 
aid from t~ neare.st source available whenever required and, if necessary, to 
.. rrange tr8lUlport to the neaMSt hospital. 
(i) The Government de) not contemplate the introduction of a common class 

for all paseengers. 

(j) The Government do not consider it would be either practical Or useful to-
post a watchman in each compartment. Railways have increased the strength 
of their Watch and Ward std to give greater pro~tion to passengers and rail-
way property. Some Railways ha.ve runni~  on their important trains some 
.taff lmown as Conductor Guards to look after passengers' needs. Certain Rail-
, ways have also appointed Passenger Guides at important stations :'0 help 
paooengers while on station platforms. Government propose to consider the-
question of further extending these arrangements .. 

RBJ"USAL OF PEBMISSION TO BE-PUBLISH 'IlIE S.W .... B FROM AXOLA. 

12. ·Mr. p~ B. CJole: (a) Will the Honourable Member for Industries and: 
.• upplies please state whether it is • fact that a Marathi Weekly newspaper by 
nliDle 8ewak was being printed. and published at Akola from 1937' to l<'ebrlla.ry 
19401 

(b) Is it a fact that the said newspaper discontinued publication owing 
to shortage of paper on account of war conditions? 

.: (c) Is it a fact that after the cessation of hostilities the printer and pub-
lisher of the said newspaper applied for permission for re-plIblishing the aaid" 
,1lf'WSpaper and also for a quota of news-print. four times during the last. 
i twelve months and  whether permission was refused? 

Cd) Is it a fact that the Deputy Commissioner, Akola recommended for 
. thE' grant of permission and quota? 

(e) Why was permission refused for the re-publication of the sa:d ne ~pnper • 
. when permission ~or new newspapers has been granted? 

'fte Honourable llri O. Bafagopalach&rl: (a) Yes. 

(b) The paper suspended publication in 1940 before the promulgation of the 
Newsprint Control Order. It may be due to the cause stated. 
(c) It is true that several applications were made on behalf of the paper. 

(d) The report of a district officer to his Provincial Government cannot be 
,  : made the subject of an answer. 

(e) Permissian waa refuSed 4ue to acute shortage of NeW'8print. 
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PBmaa8l0:R POR PUBLIOATION OF NEWSPA.PBBS IN C. P. A.ND BEBAB AJ"l'EB TD-
JlINATIOll OF HOSTILITIES AND THE QUOTA OF NBWS PBINT 

DBMANDED BY THB SlIWAI£ 

18. -Mr. P. B. Me: (a) Will the Honourable Member for Industries and 
:SuppliAs please state if it is a ffoCt that permiBBions for publication of new ver-
naoula~ and English newspapers in Central Provinoes and Berar have been 
grantoil aftel the (,alsation of hostilities? If 80, how many such newspapers 
hava boen permitted to be published and how much quota of news-print has been 
allotted to iiueh new publications? 

(b) What was the quota of news-print demanded by the publisher of the 
.8"wak the Marathi Weekly published at Akola? What was the quota. "notted 
to n"w newspapers? ' 

(0) Are Government aware tha.t the said newspaper, Bewak served a very 
useful purpose in the Akola District ana was particularly devoted to the cause 
of Agriculturist", in the District and was also recognised by the education de-
partment? 

(d) Do Government propose to grant the nece8Bary permission for publi-
cation and quota of newsprint e pe ~lI  when the demand for news· print fa 
a very small one and when the newspaper is much in demand in Akola District' 

'I'll. KOIlO1U'&ble Sri 0. :aajagopalachlrl: (a) Yea. Two newapapen with a 
total quota of three tons and three cwte. have been grantecl permission 10 sWl 
'Publication. 

(b) Ii tons per year. For the second queation please see (a) ab~. 
(c) This may be 10. 
(d) Permission has been granted for re·starting the newspaper with a suitable 

.quo". 

MOlmPOLT 01' THE G. N. I. T. Co. FOB BUNNING BUB SERVICES 
IN DELHI PROVINOE 

1'. -Lt.-Ool. Dr. I. 0. Ohatterj .. : (a) Will the Honourable Member for 
Transport please stllote if it is a fact th8.t the Gwalior and Northern India 
Transport Company have been granted the monopoly for running Bus services 
in Delhi Province? . 

(b) Do Government 'intend to permit other transport companies to run Bus 
services in Delhi Province? 

(e) Are Government a~ 

(i) that the bus service" run by the Gwalior and Northern India Trans· 
port Company are inadequate and that there is a great deal of 
overcrowding; 

(ii) that the number of buses is insufficient and run at infrequent inter· 
vals; 

(iii) that the fares charged by this company are approDmately two 
annas per mile; and 

(iv) that a number of buses used by the Company on long runs are 
old and extremely uncomfortable? 

(d) Will Government be prepared to investigate into the very high rate of 
falE'S charged and the grievances of the public using these buses? 

'1'11. Honourable Mr ••. AIat AU.: (a.) The reply is in h negative. Com-
panies other than the G. N. I. T. operate buses on the rurall'8QteB. . 
(b) Government have the future of Delhi transport under ... tiMratiOB. 
(c) (i) and (ii). The number of buses and. serviCe. ~ ... fiecl by ,he 

G. N. I. T. are re'Ported to be now adequate. It is tealised tIrd there is some 
congestion dunng peak periods but steps including the &uthmtlr.flion of addt· 
tional petrol and a' large increase inllbe number of bus. Uft recently been 
taken to allevIate the position. 
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(ill) The ~epl  is in the negative. Except in the case of one special service 
the basic rate was formerly .one anna per mile but this has recently been reduced 
to one anna per mile for the first three miles and six pies per mile for any subs8-
'Cluent mileage. 
(iv) Some of the buses are old but the old vehicles are gradually being reo 

placed by new vehicles fitted with comfortable bodies. 

(d) The present fares are not considered to be unduly high in the circum· 
lItances. Government are always prepared to investigate any reasonable 
complaints. 

~ , ' 

APPOINTMENT OF SIR HENRY KNIGHT IN THE FOOD DEPA.B'i'lrIENT 

FOR SOUTHERN INDIA 

15. -Mr. Ahmed •• JI. Jailer: Will the Secretary of the Food Department 
, be pleased to state: 
(a) the reasons for appointing Sir, Henry Knight to a special appointment 

in the Food Department for Southern India; 
(b) the terms of his contract stating the perfod for which he ,was employed 

and the salary fixed; 
(c) the actual period of hi, t e~i e ; 

(d) whether the post was advertised, if not, why not; 
(e) why no Indian was appointed to this post; and 
(f) whether his succeslilor has been appointed; if so, who is he? 

111'. B. Jr.. Bea.: The proposal for the appointment of Sir Henry Knight W88 
dropped. The question does not, therefore, arise. 

ADVISORY COMMITTEES ON RAILWAYS 

18. -Sell! Bukhd •• : Will the Honourable the Railway Member be pleased 
to state: 

(a) which of the Railway Systems passing through British India, have not 
yet set up Railway Advisory ommitt~e ; 

(b) if Government propose to take steps to have such Committees ap-
pointed, if not, why not; and 

(c) what arrangements exist for the public to advise Railways on matters 
geuerally brought before Railway Committees, where no Advisory Committees 
exist? 

The Jlcmoarable Mr .•• ~ .Ali: (a) Among Class I Railways, the Jodhpur 
Railway; Class II, the Gaekwar's Baroda State Railway, the Bhavnagar State 
, Railway, the Shahdara (Delhi) Saharnnpur-Light Railway; and Class III. all 
Railways passing, through British I~aia. 

(b) The Jodhpur Railway are considering the question' of the formation of a 
Local Railway Advisory Committee. As regard. CI888 nand m RailwaYI, they 
ure small and the Government do not consider it necessary to press for the 
formation of Local Advisory Committees on those Railways. 

. (c) The public can advise the Railways concerned through the usual cDannels 
of letters, publication in newspapers, or through personal interviews with the 
officers of the Railways. 

'\ TNTERFEBENCE BY THE JODHPUR RAILWAY ADMINISTRATION IN THE MANAGEMENT 

OJ' HYDEBABAD (SIND) STATION 

17. -Beth Sukhdn! Will the Honourable the Railway Member be pleslwti 
< to ~ te: ' . 

t.. (a) \\·hether it. is a fact that Hyderabad (Sind) is a joint working station 
!;. flf ~ol'th Western and Jodhpur Railways, if so, whether there is any agreement. 
! 
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for such 
House; 

working, and whether a copy thereof will be laid on the table of the 

(b) whether it is a fact that the Hyderabad (Sind) Station is managed by 
the North Western Railway agency; 

(0) whether it is a fact that the Jodhpur Railway Administration has given 
an agency for the issue of upper class tickets at Hyderabad (Sind), if so, why; 

(d) .what other sources exist at Hyderabad (Sind) for the purchase of upper 
class tickets, and the number of tickets sold during the months of April, 1946, 
and August, 1946, separately, by all these sources; and 

(e) what steps o e~ent propose to take to avoid iDterference by the 
Jodhpur ail ~  Administration in the management of the Hyderabad (Sind). 
Station in the matter of sale of tickets? . 

The Honourable 1Ir. M. AIaf.All: <a> Yes. A copy of the Agreement under 
execution is placed on the table of ~e House. 
(b) Yes. 

(c) Yes. The Jodhpur Ra'Uway is a party to a tripartite agreement whioh 
the North Western Railway have with CitLBooking Agents for the-issue of all 
classes of tickets from Booking Offices in Hyderabad City. The Jodhpur Rail-
way is a party to this agreement because the booking of passengers from Hyder-
abad (Sind) to and via that Railwa.y is a. local transaction of that Railway. 
(d) The Indian Railway Conference Association have recognised a numbe~ of 

tourist agents and the Jodhpur Railway have a general agreement with ODe of 
them for the issue of tickets. This Agency bve &on office in Hyderabad. (Sind) 
from which Upper Class tickets are issued. -

A statement showing the number of tickets issued for April, 1946 and August, 
1946 by all sources is laid on the table of the House. 
(e) In view of reply to part (c) above, this question does not arise. 

NORTH WIlSTZRN AND JODHPUR RAILWAYS, HYDmABAD JUNC'1'ION STATION AoBIIIdQII'T 

Agreement between the North Western Railway <all the working Agency for Hyderabad 
joint ltation) and the JodJipur Railway for the perfonnanoe of all work in connection with 
Jodhpur Railway Traffic at Hyderabad Station. 

SCDI)UU No. 1 

W Miring A n'CIftgt!ffte,oIt. 
1. General Principlllll. 
Thil Agreement i. baled on the following principlllll and is to be interpreted in 

acoordance with them:-
(a) That all broad gange track and aQ p'remi-worlu and or ~. plant provided for 

the exclusive Ulle of the North Wedern Radwllv as weD al for the JOint ule of both the 
Railways are the property of the N. W. Railway. 
All metre gauge track &1l worD provided for the esclnaiTe nae of the J. Railway are 

the property of the Jodhpur Railway. . 

(b) That the North Western .l a~~a  i. Bolely ~IJIOnaible !,!r. the ~~iniat~ti e 
control, maintenance of all works lD Jomt use and provilion of faclhtlel &t JOint BtatIOD8. 

(c) For working and maintaining Hyderabad Station including transhipment of goods 
both waYII and all other expeuses that may in the ordinary o~r e arise ther~from! Jodh· 
pur Railway will adequately remunerate the North Western Rallwa;; as proVlded lD part 
II of t.his aveement. 
(d) That except where otherwise specially provided, the conference Rules, with regard 

to workiug arrangement. shall apply. 
(e) The "Local" traffic of the Jodhpur Railway means all traffic booked from or to 

Hyderahad to, from or tJia the Jodhpur Railway. 
(f) Tha.t "through" or "intercbanged" traffic mum all traffic booked via Hyderahad 

between the Jodhpur Railway and fJia on the one hand and the North Western Railway 
and tJia on the other band. 
(I) North We.tern Railway PUlinlf wafftc meanl all traflie of N. W. Railway WweeD 

.tationl on the N. W. Ral1way on the either aide of Hyderabad 9lnd Junetie StatiOll 
and which, therefore, only paUllll through the junction aUon. 
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2. -~ oj Agreeme,.e and Not4ce oJ' t&f'flliAGlUofl,.-ThiII a/Jreement. shall be deemed 

to have come into force from lst. October, 1937, and shall remain In force for ten years and 
aix months from the &aid date; provided however, that unlellS this agreement is deter· 
mined or modified by either party on six months' notice in writing, terminating on 3lat. 
March, 1948 such notice being accompanied by a Rew agreement or a corrigendum, it 
shall be dee~eed to be in foroe from year to year till determined on six months' notice 
terminating on 31st March, subject. to the aforesaid stipuJat.iona by either party. 

Nor!: :-This agreement. cancels the previous agreement. dated 22nd November, 1905, 
bet.ween t.he Nortli Western and Jodhpur Ra.ilwaYII for the working of derab~d (Sind), 
Detha and Tando I'hara joint st.ations. 

3. Limit, oj HlIde.rabad Slation.-(a) On the Jodhpur Railway Main Line, the outer 
aignal at Mirpur Khas end. 

(b) On the N. W. Railway the up outer signala· of Hyderabad station in up direction 
and down outer signal in the down direction. 

4. ConatructJion, ma,ntefloQnce and provU!ion .Qj Permanent Wall, Strllctures, Building. 
and ot/,er !aciiitie,.-(a) The North Western Railway is entirely responsible for constructing, 
renting or otherwise providing and maintaining in good order all st.ructures, buildings, and 
other facilities and providing adequate staff for ihe purpose of dealing with Jodhpur 
Railway's traffic subject to the proviso that the Jodhpur Railway shall be responsible for 
providing and maintaining all buildings, structures, Rolling Stock, including light.ing 
therAOf, permanent way and other worka required by \ them for their exclusive use . 

. (~) The. Jodhpur Railway shall makf! their. own arrangem!3nts for. working and. maiD-
talnlng thel!" own Ime and other ':i,r.'pertles,. h1 ~ are for their exclUSIve. use at their on 
expense in 11l11)h a manner as to !e lnkeepmg wlth the standard of efficlency and appear-
U()Il of the N. W. Railway bWlding.. etc, 
(c) All elt.ct,ric energy wllenever supplied to the Jodhpur Railway f01" their exclusive 

use shall be paid for by the Jodhpur Railway at the rates agreed upon between Jodhpur 
Railway and Nori.b. Westem Railway. 
(d) Both North Western and Jodhpur Railways will provide a reasonable reserve of 

coaching and gooda stock in order to meet the trafllc demands. 
No Jodhpur Railway wagon or wagolUl belonging to any Railway working in connec-

tion with Jodhpur Railway shall be detained under load beyond 36 houra after arrival 
at Hyderabad and should any wagon be so detained, it shall be subject to a charge 
of dem .. rrage at the rate which may be laid down from time to time for interchange of 
Rolling Stock in accordance with the Conference Regulations. 'rhe calculation of penalt.r 
'-charges will commenoe from the first complete hour after expiry of this period, fract.iona 
of houn being diaregarded. 

(e) 1'0 protect the Nort.h Westem Railway from risk or 1011 arising from undue delar 
on the part of 'Jodhpur Railwav in providing wagons for loading, the Jodhpur Railway 
.hall be liable to a penalty at the demurrage rate which may be laid down from t.ime to 
time for interchange of Rolling Stock in accordance with Conferencee e ulation~ on the 
stock detained with such goods booked through to tation~ of tlJ.e Judhpur Railway or 
connected Railwaya as the Jodhpur Railway may fail to provide wagons for after 36 
,hours Notice, such penalty to be leviable up to the time the Jodhpur Railway wagona 
. become available for loading at the transfer platfono. 

The cslculation of penalty charges is to be  made as in the case of clause 4(d) above. 
The penalty laid down in thia and the preceding clause ahall not apply to girders, 

timber and such heavy and bulky articles as may from time to time be e ~pted by 
special agreement. between the tW!) Railway Administration •. 

(f) Both Railways shall make their own arrangements for sepanr.ts lick lines for 
damaged stock and reasonable facilities for running repair. incll1ding .teft and spare part.. 
(g) The running and Inlpecting staff of the Jodhpur Railway ahall be allowed the 

free use of running rOOms and rest. rooms provided for joint use. 

(h) (i) Warteri1lg, grreaBing IJ1Id oili"g Rolling 8tllck.-Each Railway shall ~a e itl 0_ 
arrangements for watering its OWb engines. and also for Ilreaeing, oiling, examining and 
repairing ita own engines alld stock at the joint station. The Jodhpur Railway shall pav 
for water consumed for their exclusive use at rates that may be fixed from time to tIme 
by the N. W. Rajlway. . 

(ii) Each Railway shall provide the material and staff for lighting it. own trains. 

5. Haulage of goods from Jodhpur Railwav siding or platform to North W88tem Raj). 
way siding or platfono and vice verlla. • 

(a) Haulage should be done by the Railway concemed. 

(h) HBIl.d shunting to he done by the .ioint staff. 

(c) The North Westem Railway shall book, deliver and deal with all .Jodhpur Rail-
way traffic in Hyderabad area. 

(d) The Jodhpur Railway shall haul their own coaching traiDe to and from HyderBbad. 

b (e) .The Jodhpur Railway .~tf working trains within the limits of Hyderabad area .baD 
e lubJect to tlte rulee and regulaMoris Of. the North W88tem Railway. 
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(f) The timingll of Jodhpur Railway trains running to aDd from Hyderabad lhall be 

aet.tled by the JOdhpur Railway in consultation with the North Weltern Railway. 

(g) Correspondence including telegl'amll relating to the joint bUline .. of the contractiDI 
Railways shall be interchanged free. 

6. F_ IIftd Returfl6.-(a) The Jodhpur Railway .hall provide all ticketl, books, fol"llllt 
and stationery required in connection with booking and delivery of it. own local traffic. 

(b) The North Western Railway shall keep such books, statements and account. mel 
furni ~ such ,retUrIlS on Jodhpur Railway local traffic al they may require. TheM will 
be open to inspection by t.he Jodhpur Railway Officials. ' 

~ ) The North Western Railway aa the working agency shall provide aU platfcmn ti." 
at Its own cost. ' 

7. .4ccountB.-The Judhpur Railway shall be 1'88ponlible for checking ita own account&! 

8. Ratll' IIftd l/lII"e •. -The Jodhpur Railway shall quote rates and fares for their owm 
t-.ffic to and from Hyderabad and via. ' 

.9. Ea?"'ingB.-(a) Earnings on Jodhpur Railway local traffic shall be credited to ,thai 
railway In such manner as that railway may direct. 

(b) Wharfage and demurrage charges on Jodhpur Railway local coaching and locrJ ~ 
traffic shall be r~dited to the Jodhpur Railway. ' 

«') ~idin  charges accruing on I traffic of North Western', or Jodhpur Railways· u.D 
be ('I'pdlted to North Westerll Railway and the Jodhpur Railway respectively. 

(d) Telegraph earnings in respect of the locrJ traffic of each Railway shall be credited 
to the reBpectieve Raihvaya. 
10, Gompenwtioll olai""".~(a) Each Railway shall deal with, di.poae of and bear all 

claims on its 'local traffic. 
(b) Claims ill respect. of through or inter han~eri traffic shall be dealt with and adjUBted 

between Railways directly concerned, t..g., eammg freight when Jodhpur Railway is 1XIIl-
cemed in the 8l'ttlelll~nt of a claim and dl'cidea that. the responsibility rests either wholb" 
or in part with the ltaff of Hyderabad joint station, it will report the ca.e to the o~ 
Western Railway who will deal with the staft rHponaible. 
(e) Claimsariling:-

(i) on trl6ffic interchanged between the North' Western Railway and Jodhpur Railway or 
(ii) under Conference Rules on traffic interchanged between the North Weetern Ban ... ,. 

and the Jodhpur Railway for misdellpatch, shall be bome by both RailwaYII iD. p~ 
tion to freight earned from the consignments, when the ruponsibility is bed on the 
staff in t.he Hyderabad joint station. 

11. .Vi,cell,tm,eoUB itetIW.-(a) All irl'ecoverable debita ariBing on the Jodhpur B&ilwa,. 
local traffic shall be borne by that Railway. 
(bl UnclainJed goods aDd parcels received from t,he Jodhpur Railway shall be dilpoMCi 

of under order of that Railway and the sale proceeds, if any, will be credited to that 
Railway. 

12. AccidentB.-The Jodhpur Railway shall be relponsihle for all expense. due to •• 
denttl ariling from the acts of ita IItaff within the Hyderabad joint .tation area. 

8cDDt7LB No. n 
Re_er-at4Dn Sell..dvle 

1 For the aervices and facilities afforded in the Hyderabad junction .tation as detailecJ 
beto~. the Jodhpur Railway .hall renlunerate the North Western Railway b~' paying half 
yearly the following lump Bum payment.:-

~h  
(i) For maintaining all the works in joint Ule including furniture, tools and plant.. 

(ii) For transhipment of all goods traffic from And to Jodhpur Railway, via HyderaW 
Station. 

(iii) For lupply of p~atform tickets. 
(iv) For general service •. 
(v) For coat of North Weatern Railway ataft working in Hyderabad junction ItatiOD 

for joint purpose •. 

(vi) For medical attendance including charges incidental thereto on th~ joint .tal. 
(vii) For stationery and consumable store used by the joint staff including home liDe 

freight on storel. 
(viii) Compensation for accidents, damagee, 10lsea attributable to' joint staff. 

(ix) Compensation paid to joint staff under W. C. Act. 
(x) For cost of Order Police. 
(xi) Other expenditure that may be ordiDarily incurred in working • joint _tlaa. 
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NOTa :-The Jodhpur Railway shall allo pay for the following itema far .whioh'lpeeile 

pro't'iaion exilta in addition to the lump 8um payable to the North Western RaIlway. 

(i) Compenaation claims clause 10 .chedule 1. 
(ii) Expenses ariling in connection with accidents (Clau .. 12 ach.dule 1). 

(iii) Supply of electric energy [Claule 4(c) 8chedule 1]. 
(iv) COlt of water consumed for the exclusive use of the Jodhpur Railway wile claU1141 

4 (h) (i). 
(v) Penalty chargee rCla1lJle 4(d) and (e) schedule 1), 
2. An1 dilNute ariling in connection with this agreement ahall be referred to tJI,e. 

t Railway Boar . 

I"', 3. The lump Bum of Rs. per annum payable by tbe Jodhpur Railway to the 
North Western Railway will reml!in in force for the first five years from 1st October, 1937. 
It. will be liable to revision for the latter five and a half year, viz., from 1st October, 

1942., according as the percentage of the e ~en8e  to be borne by the North Western Rail-
way on account of ita pa&i!ing traffic determmed on the actual, figures of paYing .traffic for-

]; the year 194().41 may vary from 33-1/3 per cent., the percentage adopted on thIS aOC01lD.' 
,;" while calculating the lump 8um of Re. of the first five yean. 

The total working expensee an"d the proportion in which the _e are to be shaNd· 
)' between the North Western Railway and the Jodhpur IRailway for the latter five and a 
" half yeare, viz., from 1st October, 1942, will, however, remain the eame as for tae In. 
five years from lit O.ctober, 1937. .  ' 

t" General Manager, ~ 
',i<. North Western Railway, LAHORE. 

':.f. Dated 
r: 

Manager, 

Jodhpur Railway, JODHPUR. 

Dated 

April, 1946 I A._t.lNI 
FintOl ... 1Je00Dd ClUB FimCJue SeooDdCl .. 

l-

. . 1" 1,1101 III 1" . , II! 18 '1' 

. . 16 156i 8i III 

Total . 168 9,961i l'77i ' l'''Of~ 

it ~.l . OF RBLIJIIF OF Rs. 4/8/-IN PAY TO RAnWAY EJrlPLOYBBS WHO CBA.SBJ) 
. TO BB IN SBBVICB AFTBR 1ST JULY, 1945 

;1' 18. -Seth Sukhdev: Will the Honourable the Railway Member be pleaaetl 
ill to state. 
~.. (a) !,hether it is a f~t that the relief of Rs. 4/8 per mens em has been sane-
"f'" ' tioned m the, pay of RaIlway employees with retrospective effect from the 1st 
;  . uly, 1945; 

;~, . (b) . whether it is a fact that the employees in service on this date, but not 
:~:. serVIce on the 1st August, 1946. have been deprived of this increaae; 

'l (e) uIl;der what specific .rule o~ the R.ailway od~  this' in~rea~e in pay haa 
::I~.bee  dented to employees m serVlCe durmg the penod to which It refers; and 

::~ {d) whether Government propose to issue 1nstrucifons to give this in-
.~. rea ed pay .to the employees for the months during which they were in service, 
:.~u  who resigned, retired or left service for any reason at any time after lid 
,~ul . 1945; if no~. why notj? 
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The Honourable Ill. II. As&f All: (a) and (b). The reply is in the affirmative. 

(c) The .r~er  regarding ~e grant of interim relief to non-gazetted railway 
servants were ~ ued on the 2nd of August, 1946, and, in terms of Rule 2045(2) of 
the ~tate. RaIlway e~eral Code, have retrospective effect only to the exten. 
provIde? In the letter Itself conveying the sanction. There is no specific rule in . 
the. RaIlway. Codes pre ri~in  the conditions under which retrospect.ive effect 
should be glveu to 8 sallctlon, the matter being within the discretion of ~ 
.competent authority. 

. The increase in pay was given on the recommendation of the Standing 
Finance Committee for Railways in order to relieve the staff actually in service 
-of their most pressing financial anxieties to make their continuance in railway 
.tlmploJ ment possible. The relief was given with retrospective effect in order 
to plac(' 8 lump sum amount in the hands of the serving employees to meet! 
their immediate needs, pending the enquiry by: the Pay CommisSion. It was, 
tberefore, decided to exclude persons who had left service before the 1st Augu.t 
1946, from this relief. . 

(d) In yiew of my reply to'part (c), Govemmentdo not propose to modify 
their instructions. 

FIXATION OF PRIOE OF WHEAT IN U. P. 

19. *P&Dd1t Sri KrlIJm& Dutt P&llw&l: (a) Will the Secretary of the Food 
nepurtment kindly state if Govemment inteud to continue the Grain Procure-
ment Scheme this year also? If so, what price they propose to fix for wheat 
in the United Provinces? 

(b) Was the price fixed for wheat this year in the United Provinces mucb. 
less special!y in the districts having big rationed cities in them? 

Ill. B .•. Ben: (a) Assuming that the Honourable Member refers to the 
U.P. Grain Procurement Scheme, the answer is that t.be U.P. Government 
.intend to continue their Procurement Scheme for the rest of the crop year. '!'he 
existing statutory muimum of Rs. 10/4/-per maund for wheat in tile maiD 
producing areas will l'Pmain in force till the end of the crop year. 

(b) Jfo, Bir. 

FOOD SITUATION IN INDIA 

20. *PuuI1t Sri ErI8bDa ·Dat\ P&llwal: Will the Secretary of the Food De-
-p!.~~~ent be pleased to state: 

(a) the' present food situation in the country; 

(b) the supply of foodstuffs expected from other countries; and 

(c) the steps Government propose to take or are taking to meet the situation" 
1Il~ B.  B. Sen: The Honourahle Member is referred to the Memorandum on 

Pood Situation laid on the table of the House. 

DEPARTMENT OF FOOD 

MIIKOB.ANDOK ON TIn FOOD SITUATION IN INDIA AND DIIVIIILOPJnNT ('1'1' POLICY UPTO TBII 

2()m OCTOBE, 1946. 

A.-If/dill and Interf/atiof/al Food Organi8afJiofl' 

The leCond and tbird quarterll of the year 1946 have seen important developmenta in the 
'1'epTtlll8ntation of India 011. illtema.tional bodies dealing with food, and in her Ttllations with 
foreign countries from whom India draws or seeks to dra.w mppliea. In this connection I .. 
clear distinction mnst be drawn between international bodies whicb deal witb the allocatioll 
of Buppliee, IIncb as the Combined Food Board and tbe International Emergency Food Counell, 
.nd bodi .. wbich deal with the pla.nning of fut.ure production and price policy. 8uch u tba 
I'ood and Agricultural Organisation, which recently beld an important Conference III 
CopenbageD. . i"'~ 
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. 2. To dl6l first with interna.t.ional bodies a.l1oca.ting suppliea, the body charged with ~ia 

duty on a world buill a.t the tin.e when the Indian DeleJation visited Washington in March, 
1946, was the Combined Food Board. This body was, In effect., nothing' more tha.n a. war-
time co-ordina.ting body set up to deal with the procurement of supplies needed by the 
Western Allies under war-time conditioru;. It was not a representative body in a. world-wide 
aense; nor had it any e o utl' ~e authority to compel exporting na.tions to programme Rupplil!ll 
according to its recommendations. It had dealt wit.h a. war-time situation in which the main 
difficulty in distribution lay, not in procuring supplies of grain, but. in shipping them. The 
procE'edings of the Combined Food Board assumed a very different complexion in the 
beginning' of 1946, when it became apparent that the expectations formed in the middle of 1946 
.. to the relation of grain supply to demand in 1946, were totally erroneous and tha.t a. serioua 
mortage wa.s unavoidable. India ha.d suffered an almost unprecedented short-fall owing to 
~e flloilure of the rains in the latter part of 1945, and the ea.rly part of 1946. but she wu 
Dot alone in her misfortune, and there wa.s widespread failure of production llIfainat eatim&tel 
aDd shortage of supplies in many other parts of the world. In Buch circumstances, the Com-
bined Food Board was quite unable to find sufficient suppliea and recommend programm. 
which would anywhere near satisfy the competing demands of claimants allover the world. 
It was felt that a more representative and authoritative body mnat be created to deal wit.h 
the new sitna.tion and accept the responsibility for deciding how the inlRlflicient reeouroee 
were to be percelled out. While this was under consideration, India's position was improved 
to the extent that she was admitted to Membership of the Cereals Committee and of the Rice 
Comm;.ttee of the Combined Food Board; and special m~ ure  were taken to Itrengthen the 
.taff of the A~ent- enpr .I in WashiDgton in order to secure that India's case was satisfactorily 
.plained and preaaeod after t.he India.n Delegation had left W .. hingtoD. 
3. To replace the Combined FoIi,d BOard, the nations eventua.1ly agreed on the constitution 

of the Interna.tional Emergency ~ AOd Council The fuU Council consiab of 24 natioDs &I 
foIlnws :-
Aust.ra.lia, Belgium, Brazil, Canada., Chile, China. Cuba. Czech08lovakia, Denmark, Finland, 

!'ronce, Greece, !ndia. Italy. Netherlo'nds, New Zealand. Norway, Phillipin8B, Siam, 
Switzerla.nd, Turkey, Union 01 South Africa, United Kingdom. United States of .Amedea. 
The Executive Body of th" Conncil is the Centr&l Committee composed of 8 nations .. 

follows:- . 

Australia, Canada. China. Denmark. France, India, Unit.ed Kingdom and United States 
of America. 

It will be seen that India il\ t.hus much more fully and directly represented in the Inter-
national Emergency Food Council than she had been with the (',ombined Food Board. She ii, 
of COU"le, a Member of the Commodity Committees oper&ting under the Int.ernationil 
Emergency Food Council as she had been under the Combined Food Board. The International 
l!,t1ergency Food Council i8 still, however. constitutionally a recommendatory Body, and ia 
not, in the pOlition that the world's surpluses are placed unreBt'rvedly at the Council's dispoal 
to be distributed under its orden. 

As the year proceeded. it became increasingly evidt'nt thAt in t.be case of rice, the Inter-
na.tional Emergency Food Council Committee in Wuhington could not keep in ufti ien~ 

~e touch with the situation in South Eallt Asia. Estimates of availability of suppliee wen 
OOII.Itantly changing, and allocations made by the International Emergency Food Council 
bore little quantitative relation t.o the suppliee which could actually be shipped. This lIitua-
tion was, to & certain extent .. mitigated by the presence in Singapore of t.he Special Gommie-
ROller, South East AiBa, Lord KILLEARN. He acted as a co-ordinating authority on the 
IpOt for South Ea,t Asian supplies including supplies to India. under Intemational Emergency 
Food Council allocations. He had requested ths appointment of Liaison Officers by t.he 
intere8ted Governments, and held & series of special and periodic Conference. in order to 
tecure the best poalible prollramming of sUl'plies with du" regard to International EmergelW)' 
Pood Council alloc&tionB. The Government of India's regnlar representative-a.t. these meet-
ings wall Mr. S. K. Chet.tur, thE' Reprl'sentat.ive of India in Malaya, hut Cooferencetl were 
attended from time to time bv other Officers including the Food Secretary. It has now been 
decided to appoint a specia.l Sub-Committe" of the International Emergency Food Council at 
8iJ)gapore to advise and assist the Special Commissioner in hill task of food co-ordination 
in S'outh East Asia. and in adjusting the actual Rupplies availa.ble to the changing needs of 
different areas, with greater degree of speed and accura.te knowledge tha.n is poBtlible from 
Washington. India is, reprt'sented on this Sub·Committee at' Singapore. 

4. To t.u.rn to t.he other type of international or~ani ation dealing with food planning, 
rather than with the allocation of supplies, the most important event has been the emergence 
of World Food Board proposals put forward by Sir John Boyd Orr. Director General. Food 
ad Agriculture Ol"ltanisatlon to the re(l8nt Frod and AllI'iculture Organisation Conference at 
Kopenhagen. The objectivea of the propolled World Food Boord, as stated to the Kopenhagen 
OoIiference, are : 

Fir,Uy, developing and organising production, distribution and utilisation of the haBie 
foods to provide diets on a health standard for the peoples of all countrietl, an,!-. 

8l1CcflllZlI, stabilising agricultural prices at levell! fair to prducers and consum"". ·'like. 

:&n aspect of the propOll&ls of lpecial import,ance to India ill the .tabliebment of Food 
Be e~8B adequate fol' any emergency that might arile due to failure of ClI'OpI in any part of 
\be world. India was 1'8prelMlted at the Kopenhagen Conference, when it wall decided tb&6 
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a Preparatory Commiuion should' be let UJI in Washington to examine the World Footl, 
Boartl propouJs in detail, and attempt to work out. a practical ?lan to achieve the objectives • 
.&. Delegation to repreeent India on this Preparatory Commission hu already left for" 
Washington. 

5. The attempts which have beIIl made by t.he Government. of India to add to, or I!I\\PJlI. 
ment supplies under allocation by the International EmeJ'lency Food Council, lue summ&rllled 
in t.he paragraph. dealing with imports, but. the following points may be of special interelt 
to Members of the Legislature : 

Fif',tl1l.-Tbe queation of obtaining supplies from Ruuia-which count.ry is not a Meruh .. 
of t.he International Emprgency Food Council-h&8 received special attention. A direct appeal 
to BUSlia 'WaS made at the United Nations Organi.ation Confereilce in London, and enquiri .. 
were made subsequently during the year regarliug the proepects of grain being available fOl' 
export from Rusaia. Only recently, Mr. Krishna . Menon, on behalf of Pandit Nehru, inter-
viewed Monsieur Molotov in Paris to place India's needs before him., Upto the preaeDt., 
the Government of the U. S. S. R. has not 'found it pouible to make available any IUppU. 
for India. 

~(:o1lllf .-A special Mission was sent. to Argentine in order to llecure t.he shipment of 
eupplies of grain which had been purchasl'd there <>D behalf of ths Government of India, bll. 
for which export licenses bad not been granted. Thi. Miuiou hal beeu more fortunate, .. a 
IUbstantial quantitiea are now on their way to India. 

Thif'dI1l.-The offer of exporte of' paddy for India from Java hat been activ:ely followea 
up, but baa encountered a IUCCllllion ofl,ract.ical diflicultie. which have not. been rendered ~ 
easier by the difficult international "n JIOlitical situati.on which obtained in that country. 
80 far, thirty thOUADd tona of IndonesIan paddy have been shipped to India, and, it. ... 
hoped that. greatly increued quantitiee will be forthcoming now that motor transport ba. beea 
made available to improve movement from the interior to t.be railhead. and to the Portl. 
Fourthly.-In Siam, India bas accepted an invitation to becoml' a Member of the Siam 

Rice Commission. This iB an International Body composed of representatives of ~. Majl<sty' •. 
Government, the United ~ate , Siam and Chinll, in addit.ion to India, to tl~u1ate and 
regulate the export of rice from Siam under the Tripart.ite Agreement. and in aC(l(II'.:Jance 
with Internat.ional Emergency Food Council allocations. ' 

FiffJUY·-An intereeting feature has been the visit to India of the un·o4Iicial Amerioaa 
Famine Mission under the leadership of Dr, Schultz. This Mislion wal treated by the Gov· 
ernment of India as their guests, and given full facilities to v.i.it different. parte of the oouutry, 
and lee for iteelf the eupply poeition, the administrative measllreB taklll to pl'8vent starvat.ion, 
and the condition of tbe people. The object In view was to enable the Mission; on it. return 
to America, to report its findings for the information of the American people and the guidance 
of their Government. Tbe report of the Mission included strong support for the importation 
of grain into India in the quantities aaked for by the Government of India, and a notable" 
tribute to India'. internal procurement and distribution system. 

B.-Orop Pf'O''/Ject. 

From reporte received from varioue pal"ts of the country, it appears that the all India toW 
out-tum of Khanf cropa will be upto average. So far a. rice 18 concerned, Southern lildi. 
which 8uffered fJ:')m unprecedented drought last yesr ill expected to bave an averap;" crop, 
which would mean an increase of 1 million tons" over last Yflar in Madras alone. The only 
Province where the rice croP ill reported to have Buffered damap to an appreciable extent i. 
A .. am. Rice crop. in lOme districts of Aseam bave been destroyed by recent "flooda but the 
extent. of the damage is no\ yet known. In the Punjab the rice crop has suffered from drought 
but the 10 .. in Yield hu to • large extent been offset by the increase in acreage. From Sind, 
too, reporta of· drought have been received but the figures of area and yield bave not yet. 
lteen communicated to DB by the Sind ilovemment. 

Jowar and Hajra crop. are alao reported to be normal in all parts of the countn·. ID 
Bihar, the maize crop which was expected to be better than lut year has luffeftld llonliJerab~ 
damage by flood. in the Ganges. 

C.-Pf'ogre" 0/ eAe BaBIC Pima. 

K1w.ri/ Plan 1945·46.-This Plan attempteQ the distribution of 8·4 lakh tonI of rice. 2·3 
lakh tons of millet. llnd 0·9 lakh tonI of maize from surplus to deficit &real. This quantity 
WII, of courae, quite inlldequate to meet even the original declared deficits. When later tOe 
deficits increa8ed ooJ18iderably due to drought. and failure of crops and it was clear that 
I:ntemal surplueea were wholly inmfIlcient to meet the situation, special miuions were I.'I8U 
abroad to preas for more importe. 

As the Plan progressed, even the meagre surpluaes previouBly declared were found to be 
unavailable either becaulle in Home cues the ori6mal eltimates of the surplus areas weH 
over-optimistic or because the crops, both khanf and rabi, suffered damage due to floods and 
drought. The original combined total mov:ement target was 1],2 lakh tons, the' reviled 
one was g.g lakh tons. Against this revised target tho) Burplus areas have d~pat hed to the 
deficit areas upto t.he 26th September, 194&, 8·m lakh tons. The followlOg table shOWl 
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tile "'P'O date qu06u of rice and millet. froID. the priDcipal lurplul .. reu and t.b.eir performllDOI 

10 far :- (In '000 ~) 

~ . Ezport quot .. 
~toheII-l"li mmbel' 
194.1S to 18th &eptembe r 

~ .. , 19408 

Name of aurplua area Rioe MUletl Riee MilIeU 

Punjab. · laS lIS It2 lIS · . · 
Sind . . · · 200 180 · . 
C. P. &; Berar 177 170 · . 
Aaaam · 126 o. SI .. 
Oriaa · 100 .. 8. · . 
Eutem Statea · · /So .. " · . 
Coorg . · · 13 " n .. 
Byderabaci .. 91 .. . 82 
GwaJior · .. so .. II. 

Punjab Statea .. 10 o  • 1'7 

Baluohi&tan 0 10 . 10 S I 10 

Th following table shows the quantities of foodgrains lupplied to each of the pnnclp1l 
deficit areas against the '1945-46 Kharif Plan. allocations. 

Name of de40it area 

(In '000 tolUl) 

Deapatchee-lBt November J 1161 
to 26th September 19&6 

Rioe 

IS 

167 

2/s2 

lUll 

MiDe" 

II 

2'7 

Rabi Plan 1945-46 :-(May I~April 1946). 
Under this Plan, againet a total programme of 9·5 lakh tonll wheat, a total quantity of 

;7'6 lakh tom whea.t was despatched from the aurplne areaa. In addition to these suppliea 
. a total quantity of 9-2 lakh tonS of wheat was received from overseas and distributed to· 
the deBOlt &1''' during the currency of the Plan. It may be mentioned in this eonnectiOll. 
hit owing to the difficulties of wheat procurement in 'he Punjab, the lugeet surplul ProvillC!!r 
.reaulting largely from the poor prospects of the 1946 wheat crop, there were very ~a1l 

.,~ port  of wheat from internal sources during the last four months of the Rabi year 1946-46,. 
' .. I.e:, in ~ period January to April, 1946. The wheat requirements of the deficit areas duriD, :Ii .thlB penod had therefore to be met almost wh?lly from overseas &l'rivo.ls, which "mollntei· 
.. to 3·7 lo.kh tons (from lBt JanulUj' t.o 30th Aprll. 1946). 
";' ,Rabi. Plan 1946-47 (Mo.y 1946 to April 1947). 
"I The only wheat surpluses that were declared were 40,000 tons by Sind and 30,000 tons by 
.: .. ~~Bo.ho. a.lPllr. In view of this and as the import programme hili! been uncertain and known 
:;, y for a f_ weeke ahead, the Food Department have had to modify the earlier lIystem of 
.~ 2 monthly Basic PIaJIa, with effect from May last. .A.,..tem of monthly budgets on the 
:~r il of whiob allocia.tions of available supplies, are made has been introduced instead. Tit" .. 
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iDclicate for MCh Wait __ the etoek position at the beginning of the month, .local procure-
JDIIDti within the anIIo, IItocka to be moved into the &rea from surplus areal in India, ·allocation 
of importa from &bro&d, the total reBOurces av.aila.ble for the month and the consumption for 
• mOIlth. Stocks refer to .tooks held by Government, aDd consumption is the offtake of 
lIOIl-producer. or partial producers dependent on supplies from Government·. On pl'6llent 
eat.im&tes we ezpeat to enter theo month of November with stocke in hand in the principal 
deftcit areu equivalent to a months offtake from Government BOUl'CIl8. The stock in hand a.t 
t.he commencement of December will be less than the equivalent of one month's offtall:e from 
GoyeJ'!llllent sources. These working stocks are inadequate to ensure the lItIlooth working of 
ratioDmg dem., eli<'. . 

For W. purpole it is tlItimateci that an immediate allocation of a further 5,15,000 ton. 
·of foodgraina for arrivaJ. in India before the 1!IIld of t.he year will be necessary. The case for 
theae additional imports hu already been put to RiB Majesty's Government and the Interna. 
tiom.l Emergency Food Council. 
The following tal:!le shows the receipts of foodgrains from overseas during the period lit 

:May 1946 to 30th September 1946 and their dilltribution &mong thfl prmcipal deficit areas :-
. (' ,000 t:ms) 

ReoipieD_ Rioe Whe.t Flour Millets Maize Barley Total 

Bqel 10 78 20 , .. 112 . 
Bihar 15 28 2 .. 27 1 71 

JIoIQbay. 8 38 20 8 24. IS 99 

Jladr .. 83 119 88 19 67 818 

_lOre 14. 4.2 9 • 21 " 95 
-'. 
'l'r. Coohin 4.5 4r7 1 .. B 98 

otIIen .. 188 30 12 230 

--

·1 

,,,,?'-

Total 173 586 120 38 14.8 8 1,019 

The following two pointe deserve apeci&l mention :-
(1) We have re ei~ed loan. from BOme ProviDeIlll and States to help ILl to tid. over a 

..nic.J. period in lIOIIle of the dllficit areaa, on a ,uarant.ee of replacement. later in the year 
when they might need it to meet their own requIrements. 
The qUUltities 10 far loa.ned are :-

PnuJab 90,000 toIlS wheat and atta 
Bind. . 60,000·" " 
U. P. . 10,000 " 
Bhawalpur.. 7,000" .. 
Jaipur 6,000 " barte,o 

. .. The bulk of these quant.iti61 has already b_ despatched to the deficit! _s. D8Ipatch81 
of the balance are progreuing satisfactorily. We have started repaF.ent of the Sina loan. 
"he othen a.re repayable from December onward. if repayment is WISted upon. 
(2) The Beamen's strike in United States of America in Septeml7.lr and October 1946, and 

tile delay in arriving at an agreement with the Argentine Government over the issue of expon 
,.-mite for the Government of India'. purchaBe. of foodgrains, have very aeriously a.ffe ~d 
the import. in the month' of October and November. Special 80ppeale were therefore :made 
in September last to BurpiuB areal in India to come to the reacue of deftcit areu in this orit.ioaJ. 
JMriod. A. a reault of th_ a.ppe&la, the loUowing freah .11rplDlleB of rice, wheat and min. 
have been offered for export during October and November:-

Ori88a 20,000 tone rioe 
Ponjab 10,000 tiona rioe . 

C. P. &: Barar 10,000 tons rice (in ezohaogo 
rorwheat) 

Indore 

Khairpur • 

4.,800 taD. uUl etI 
1,000 taD. '~t. 
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Estimate. relating to the Kharif 8urpluael and deficit. for the nez, Jar aommencing fna 
lst November 1946 are .till being .oollected. 

D.-Ifll1lO1'u. 
Throughout the lut Lhree yean t.he o~ermnent of India bave .aeWy and cootinuouily 

preaaed upon Hi. Majesty'. Government the imperative need and urgency of importing in\o 
India 8ubltantial quantities of grain from abroad with a view to oft.t the overall deflaiIDeJ 
in foodgrains, to facilitate the procurement of local surplUlletl, to hold and maintain t.he accept-
ed price policy and to build up an adequate re.rve for meetiiJ.g emergency needs. The import 
position has been reviewed almost every quarter in cloae coDlwtation with His Mr.j.ty'. Gov-
emment. and India's eMe for import. hu been supported by oftl._ of Government during 
their visit to the United Kingdom and fully expl8ined Lo lOme of the experts in Gred 
Britain who had visited this country. The Foodgrains Policy Committee appointed by the-
.GovenlDlent of India in 1943, recommended tha.t the Government of Indir. ahould preIS for 
current consumption imports of about 1 million tons 1\ year plus 500,000 tons to build up a 
cent .. al foodgTRin. rpeervt'. The general Food situation Juring the war and particulnrly the 
.hipping situation. wr.1I such that despite all OUI' efforts we were unable to oi,ta.in the full 
amount of gTain I'ecommended by the Committee. Our import. during the yearl 1943, 1944' 
and 1945 were actually as follow. :-

1943 1944. 1M3 

328,686 tons 

~ With these imports, the high8llt reserve that the Government of India could build at any 
ltage .W&l a.bout 120,000. tons and this too was dissipated in relcue operations for the United 
PrOVln088 at the end of 1944. 'fb.eoaetiOUB lIituatiup which· developed towards the end of· 
1945 owing to the faiiare of the mouCIOn in the Routh required speCial measur8l. It. Wy;· 
ob ... ious that the imports l'e.."'Ommended by the Policy· Committee were insufficient. to mee~ th. 
litnat.ion which had arisen and, t.b.erefore, the Government of India decided to Bend a Food 
MisBion to the Crnnbined Food Board to press their case for increased a.nd accelerated imports. 
The miBllion was i'llltmeted to demand 2·2 million ton, for the first half of the year and 2 
million tons for the second half. They returned with a tentative import figure of 1:4 million 
tons for the firlt half of the year, with 110 further allocation to be aettled later, for the .econd 
half. Bhortly after the mi8sio.n returnl"d to India.. however, there wu Bome doubt over the· 
figure communicated to them and '.he matter WI\8 furlher taken up with hiB Majesty's Guvern-
ment u  a result of which an agreement was arrivod at between His Majesty 5 Governnlerlt, 
United Sta.tea of America and· Cana.do. under which shipments of 11,65,000 tons were promiBed 
to UB during the period May to September, 1946. Between January and May W9 had recei ... ed: 
about 5,11,000 tons of grain. 'rhe total quantity of food grains imported into India during the 
Irst half of 1946 amounted to about 682,000 tons. • • 

1:n addition t.o pressing our case before the Combined Food Board, the p06liIJility of im· 
porting foodgrainll from a numher of other !'Gurces was aetulIolly inv.tigated. The relult. are· 
ftDlmarised below :-

Egypt.-The Indian GO'Vernment Trade CommillSioner, at Cairo purchased 40,700 tou "f 
millets and 7 ,r:J11 I,ons of Barley which have been received in India. 

[rag.-We have purchased 2,000 tons of millet. through r. ftrm 81ta.bliehed in Iraq r.DCl 
have completed arrangement. for a. further import ·of 6,000 tona through the Ame firm. The-
Ministry of Food have &lao promised to give us a. share out of the exportable surpluBee of 
barley which they have purchased. This hi ~ pe terl to be about 80,000 tons. 

Inm.-The Iran Government have promised to ilSue export licence upto 60,000 toilS .,!" 
barley in favoul' d India. An officer of the Food Department has been deputed to Iran and 
Iraq to make the necessary arrangements for purchaH. 

f Burma and Siam.-Tralllport difficulties and slow rehabilitation of the agricultural economy 

,

t.· of Burma and Siam are standing in t.he way of substantial imports from theee cou.nt.ries. The' 
. Government of India ha.ve aRsisted both Burma nnd Siant witn tran ~rt and COD&UDler goods 
and have given a. special quota of textiles to SiMI with a. view "? facilitating the procurelll;ent 
of rice. An officer of tbe Food Department has been lent to Slam .. the head of th'" SlAm 
Rice Unit which advise. on purchases ,)f rioe in that country. In spite of all eftortl ·hither:to· 
made, however, the position of supplies from Siam continues to remain extremely unutis· 
factory. 

ndnne8ia.~An offi("al' of the Government of India wu deputed to pursue the offer of 500,000' 
tonI of rice made by the Indonesian Pl"Imlier. About 6,000 tons of paddy haa 10 far been· 
received and about 24,000 tons is on the way  from Indonesia. There bave been many difticul-

> ~ie  in the way, of a elera~in  supplies an~ r.n oftl.cer of the o e?'l1men~ of India. is. e~en now 
In Ja.va to alSlst in remOVing the difficulties. Another ofticer, Wlth SUItable staff, 18 In Ja.'!a. 
to luperviee loadinlf of ship! at various porla. Lighters and tl"anaport have ~ made a."V:atl· 
r.ble to the Indonesians in addition to consumer goods t~ fa.dlitate the flow of nee. 

Argentine.-Purchase. of maize and millet. am01?-n~n  to over ~,OOO tona bad. b~en 
effected through the Indian Government Trade Comml1S10ner and commerclAl firms. A mllll1l0n 
headed by Dewr.n Chaman Lal was sent to Argentine to explore the pouibilib,r of further· 
p~r haa. and expedite the iSlue of export perm~ta for uanti~ea already purchased. ~he 
million hu successfully concluded an ajP'8ement WIth the Ar entln~ Go!emment und !~ whIch 
export permit. which had previou.l, been ,!,ith~eld are now heIDI!; llsu«;,d. .c0nslderabl. 
quantitiee of Agrentine P"<in ha .... a.lrer.dy r.m ... ed In this country r.nd more II on 1. "'''1'. 
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ur~r.- . expect. to get. 80,000 tone of ba.rley and 00,000 too. of wheat. from purch&.Bell 

made by RiB Maj_t.,.'. Government in 1'urkey. , 

Aby...wa.-We bve appointed a purchaaing ~t in Aby .. im. and 1,500 toDi of Jowaree 
hal already been ~i ed through this agency. A further 500 tone i. expected to a.l'l'i~e 
:ihortly. • 

lOad ..4frica.-Trade offers of foodgrains from BritiBh and Portuguese Eut Africa are 
Wna invest.igated. . 

2 .. 'Subllidj,ation 0/ /ood(l1'ai,III.-The landed cosL of BOme of the imported foodgrainl ia 
high\'lr than the price levels prevailing in variol1il pal'ts of Lhe country. In order not to duturb 
the present price at.ructure in the diffel'ent provinces which is the result of strenuous efforts 
during the last years and to protect the consumer against. further im.r_s in prices. Tbe 
Government of India have 'decided to subsidise the sale of imported food,rains to the extent 
neceBBal'Y. The extent. of the subsidy during 1946 would amount. to RH. 1~ croru. 

The attached table aho_ the detail. of foodgmins ~ ed in India in 1946, mont,b Ity 
.oath upto the end of September 1946 distinguiaht'd by lOurCl88 and graina. 

I'"fI01'Nd Jood~(7f' i_Amt' . durin, 1946 
A. :Foodgf'ainl otlaer f1Ian nee . 

..January,IHe 

• 

Apl'il 

llfii'1 

.J1ID8 

(i) Arrival8 against shipments made in 1946 

hom TOnI 

• U.S.A. 
Canada • 

Total 

• U. So.6.. 
" . C801UIda • 

Total 

• U.s.A. 
Capada. · 
Total 

· U.S.A. 
Cuada 
AuetnJia 

Total 

· u.s.A. Canada- • 

Aultralia 

AutraUa 

Total 

. .A.uetJoali. 
Australia 

U.S.A .• 

Canada · U.K. 

~rot.:.: 

Australia 
Auvalla 
Canada · 

Total 

• 19,18 wheat. 

• 
• 

• 

• 

• 
• 
• 
• 

50,4.33 .. 

80,211 

12,2,6 

'8,34.6 

70.592 

.. 

.. 

.. 

.. 

15,016 whl[l8ot 

2U911 .. 
39,210 .. 
21,881 

',"3 .. 
36,091 .. 
68,'16 .. 
29,706 ,.,heat. 

1,500 
" 

62,182 .. 
12,808 Wh_t equivalent of 9,360 tone 

at 73 % utraotion buie. 

112,196 
------

62,189 wheat 

of floUt' 

4%,470 wheat equivalent of 31,003 toone of flour. 

~ ,1 4r wheat 

3,1100 
" 

5,500 wheat nquivalent of 4.,000 tone of flour. 
-----_.-

129,823 
----.-.~-.. 

52,3118 whoat. 
15,895 wh"at equivalent of li,603 tons flour. 
39,314 wheat -... ,'.'"---107,61)7 
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From' 

• Australia 

.Australia 

Canada • 

U.8.~ .• 

U. 8. A .. 

Total 

Australia 
Australia 

Auatralia 

Canada . 

U. 8.A •• 

O. S. A •• 

Argentine 
Burma • 

Iraq 
EIYP,t " 

To .. 1 

Au.tralia 
Australia 

Australia 
U.8, A .• 

U.S.A .• 
u.S.A. , 

Burma 
Argentine 

E87Pt 
Egypt 

Abbyaainia 

,. 

2'OM 

'8,'71 wheat 
'5,'18 wheat equivaleat of •• ,199 toni of flour • 

53,212 wheat 

33,879 .. 

76,919 maize 

258.019 

152,931 wheat 

19,245 wheat equivaleDi of 16,0409 toua of dour. ' 

1,0150 Barle, 
9,308 wheat 

43,1015 .. 

8,913 maize. 

215,801 .. 

2,730 .. 

170 millets 

19,6215 .. 
182,3'78 

'3,836 wheat 

311,76' "heate=lw.,aleiU )C J8,109 tonI or .ar. 
200 milleR 

87,581 "heat 
15,100 maize 

7,6215 milo 

2,300 ~i e 

26,182 maize 

',109 barley 

14,6" millet. 
1,421 .. 

Tot.l 209,362 

It. Rice 

ti) Arriyala apiuat 19415 programme 

From 

(Ii) Arrivals .. ainat 1946 pI'OIl'amme 
Burma , 

Burma 
Burma 

Siam 

Saigon 

Total 

Burma • 
Brazil' • 

Total 

Burma. 
Java 

Total 

Toni 
29,388 

9,381 

24,377 

37,1111 

8,700· 

3,899 

49,700 

22,908 

9,500 

32,408 

5',2'8 
',000 Rioe equivalBnt of 8,019 tone of Paddy. 

118,2'8 
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• 
Since 1943 many Provinces and States have f!lade ~'On.ider!,ble pro~l' Il8 to a~d. ~ po'licy ~ .,t 

GoverDDlent. monopolJ procurement  of foodgralllll. 1n 1944, a detailed examlllatlon of tJI ,. 
principal schemel operating at the time wu undertaken by all officer of th., , ~d e. 'art l~' .. +, 
whoee rt warranted t.he oonClulion t.hat monopoly pro~'urement had Juetlfled Iteelf ID 
pn t.i e~d Ihould continue to be the goal towards which the de\·eloplllent of all procurement. 
17item1 Mould proceed. 'rhe 5th AU India Food ('onfel:enC8 ~eld on 29th, JanualOY to 2nd 
Ffll.oruary 1945 aleo l\lCOmlJll!nded thllt the re.ul\1I obtlU'!(·d U1 the work,mg of mono~1 
procurement Sy8tem jUltified their further study and t.he1r development, ID 8ach Province 
and ta~ 10 far all circumatancea permitted .• The .yatt'm of monopoly procuremt'ut haa 
now been' adop~d by m08t, of the P~o in~. anel States, ~d the parhculo! sYlltema oLotaini'ag 
in l'&rioUl provlDC .. are brlefly delK.'nbed U1 Anll\!xure A attached to this memorandunl. 

F,-Storage 

A.part from pdowna bailt bJ the Central Government at t.heir own COlt and 011 50 : 50 lIasis, 
deecribed in the report. circulated at. the beginninl of th~ laat 18_n, t.he Provindal O~ ena
menta and private enterpriae ha~ been encouraged to bUild further storage accommodahon ., 
t.heir own CDt.. A atatement. showilll t.he storage accommodation at preaent held by ~ 
Pro"incial Governments and States ()r covered b] the 8cll8IDea in hand is given below :-

(Figures in toni) 

i 
F..xiRting storap , f "1 

Proposed 
Situation ooutruGtiona Total 

Oovt. owned Leased 

~. -Province. 1.327.361 6,M8,912 366.381 

A.dminin"rationa 64,833 13,900 ",aoo 118,311 

..... s· 1,170,382 1,501.969 Sa.110 2.710.5'11 

Total 2,552,3'16 8,064.,'181 "'MIS 11.065,181 

The Punjab GoYemment are building a chain of bulk billa aplWod oyer 40 important statio. 
and having aD aganpte capacit.J of aboa.f-70,OOO tona. Th_ billa are apecW &0 be "ted with mecbuic.l lifting tackle aDd whell completed t.hey 1h0000d play an important role 
in handling the tmpl_ wbeat of thole diArict.a. 
a Co-cmlitlaflioll.-Undw the at.rea of esnerpDC7 ccmditionB which prevailed in the .... Ii.,. 
.... , the original caaatnact.i0l1l were mostly in the DMare of atl Aoc schemel, The poait.iOll ia 
_ heing renewed with a 'fiew &0 evolTe-a more CC)-ordinated and well-balanced developlllellt 
of storage in the COUDWy. The new o 8t.ru~ are baing 10 deaigned and located a. &0 _-. 
~ they will cont;inue to be nled for aton.ge of foodpaine even after the control. are with. 
drawn. 
At the inataDce of the Food Deputment., the Punjab Gov.ertm1ent. have paued a legisJi.tioD 

to provide that. onl7 merchant. who are in po .... on of approved waft!hoUlU Mould be gnaW 
liCellCII for dealing in foodgrail18, Other Provineel have been requested to adopt limiJar 
m"UreB. "",.' 

The &caerYe Bank of India have apol1llOred a I(,heme for f'atabliahing liClllDHd-· ... ;..hoWI8L 
The N, W. F, p, and Travancore State have alerady initiated legietation in t.hie directiou. 
By means of tb .. e wareh01ll88, it ill propotled to cO-ilrdinate the atorap policy with the welfare 
of farmen linking it with the problem of transport ()f agricultural produce and rural credit. 
3, The third annual COIlTIIe for the tmining of the PrDvincial and Statea' staff engaged iD 

t.he WO'l'k of 8t.ora~ Wall held in the third week of October 1946, and wu at.tended by 144 
delegates. In addltion to the courRes in Delhi, it is new pl"Opoeed to hold regional courseR to 
train local perwonnel with particular reference to local conditions, 
4, lfJzperimefttol _k,-Experimflnb are heing carried out in the Food Department OD 

disinfectr.DtB, It. baa been found that Gammexane smoke can diainfeet godownl and 
Oammexane dlllt 011 Boon' and _Us of godoWDs kills iuect.a. Theae method. have been 
recommended to Prcwinoea and Btat.ee, 
Ethyleae Dichloride Carbon Tet.rachloride baa &l1O been found to be a Y8!1 ell_w 

f1lDlipnt. for dili feata~on of mU.n and ~I been recommended for adoption. Experim...t. 
have sacce.fully been made to funugate grain eVeD under tarpaulins, Thill method of fllmip_ 
,_ will 10 a lon, way in coat.l"Ol1ing iDf.tatiou as it. 'can be conyenieDt.17 camed out. eVIrJ-
whIft as apm.t the rutricted use of fumigant. in air-tight. godOWlll, 

,I 



." STARRED QUBBTIOHo Al'o"D ANSWBRS. 33 
hr rat CXIIItrel, apart. from ra~proo1lna the goc:tcnrn., poi.on baiting by Zinc Proaphide &D.d 

.,-IoDOfUIiD, rat-bumnrl are the methodl adopted. 
The Food Depanment baa made arrangement. for the lupply of lufticient quantities of 

theM in.Ieeticid .. aDd famigauta. . 

Advantage ill 10110 being taken of tbe alrudy .. tablisheo scientific inatitntionl to carry ont 
~reh on probl8IDI concerning stored grains The Indian Inlltitute of Science of Rangalore 

I hall undertaken experiment. on heat treatment of grain for reducing itl moisture contllnt. 
.ADother ecbeme baa been IIoDctioned to Itudy the development of mould, funguI, etc. 
CoIl_boration with ot.h81' lcientiate iI being eecured. UniversitiBl havol iloIlO been approached 
to ,ive a proper place to the .tndy of grain litor~e in the curriculum 01 Agricultural Colleges. 

G.-Prjes O(Jntrol 

(i) Bah. P,ice4.-In April 1946 the Government of India aft.er considering the ~ie . of tbe 
Government. of the main wheat producing areas Ilnd the recommendations of the Price 
Adviaory Committee decided that there should be no change during the Rabi crop year 1946-41 
in the existing ltatUtol'y maximum price. of wheat, gram or barley. It WIlS also decided that 
there should be no change during t.he next 12 month. in the guanateed minunDm price of 
RI. 7-8-0 for fair average quality wheat. . 

(ii) KAarif Pncu.-The question of fixa.tion of the Kharif grain priC88 for 1946-47 is under 
OODIideration. 
(iii) Pvl.t& P,ictl.-The Government of India have decided. that. pricea of put-lhould be 

eontroUed' in the varioul Provinqn and States. For t.hia ~rpol8 the Provin.:es and ~'tatea 
have been c1allllified as (i) Deficit, (ii) Self-Infficient, and (hi) Surplus. For deficit areas ~he 
adoption of the weight.ed a era~ purchaae price plu. average '!OIt of tralllport plue handlin, 
and ot.ber iDcident.1 cbarg81 baa been luggeeted and luch Prov.incea and States have been alked 
to notify IUch a pool price aa the ltatutory maximum price. In lurplul and aelf-Iu.fticient. 

!. areu, the Government of India have agreed to the adoption for the time hemi of tbe pri08l 
prevailing in July &I the .tatutory maximum priCBI in order to guard againllt t.he riAk of 
atocia going und8J1P"OUDd. 

H.-Baticmiftg 

1 . .,..,ioa of Bati.oaiAg;-The food crisia .moe the end of 1945 hal led to farther aDd 
very rapid utenlion of ratiouiDe in the country eapecially in the _i-lU'ban and rural &rea&. 
215 more town.I and l'tlral areas representing a popula.t.ion of over 97 milliolll ha.ve been rationed 
lince January 1946. In all, 171 towDa and rural areas ClM'ering a population of over 150 million 
perauns. have been ~ti.o~ up to the beginning of October 1946. 420 Q10re towna covenng a 
population of 5·5 millIon lD the urban and rural areu are expected. to he rationed shortly. 

•  2 .. Uri"""'-~n. mo.t of t.he Prov.inoee and Statea, exp&n nutrition officers have' been 
a~pomt.ed for lIUtritJonal work. The available protective foods, 8Ip8Cia1ly milk, are being m. 
tribut.ed to wInen.ble groups, namely expectaut aDd nUl'lling mot.hel'll and children in prefer-
ence to other group.. Such priority IIt'helDeA are functioning in Bombay Cit-y, Madras, Travan-
core State, Cochine State aDd Civil IUld Military Station, Bangalore. . 

~'hool feeding ('ht'mt'~ are beinH extended and are now in opemtion in Bombav, Madras, 
PUllJab (~imla). U. P., Oriua, Bihar (E. I. Railway). C. P. and Bere.:, Rauipur Stat.e, 
MYl!Ore State, Bangalore Civil and Militaf\' Station. Cochm State, Travancore Stat.e and 
Hyderahad Statt'. . . 

3. tublicity.-Tbe demlUld f~r the Food Dep&rtment's two puLlications. " utri~ion" 
,and "Canteens in IlHlutJtrv" baa mcreued and the number of OOPlell now belDg published 
.haH reached 10,000 monthly in the cue of "Nutrition" and 6,000 quarterly in the caae of 
'Cauteeull iu Industry". Extracts from theae publications are being translated into local 

ua e~ by IiOme of the Provinl'es and States. The two Nutrition Exhibitions held in 
. Delhi during tbe last vear to stimulate popular interest in dietetiCB attracted a large 
iSlumber of viBitors and were very suCC818ful. 

I.- ~ar and Salt 

1. 8uyar.-The production of Bugar this year did not come up to the origiDal estima .. 
of 11,1.4.000 tOWl-the actual production being only 9.48.000 tolll. The result wu" that 
a 13 pt'r <;ent. ('11t had  to be applied to the quotas allotted to the Provinces and States at 
the h innin~ of the Reason for dvilian consumption. A cut of 10 per cent. was abo 
eff.J(·te? in the quotas .allowed for export. to BOme of tbe Middle East and neighbouring 
<"OUlltJ'U!8 wbile in tht' case of Iran no export.a were allowed. The total quantity for 
export. "'&8. aft.eJ· the cut. 14,573 tona. 
:f' "0 enable the flldorie.. to pay higher wag. to labourers and to meet the coat of. re-
1i1l'(>nlents and rt'n"\\'llls of plants. the ex-factory price of D. 24 qualitv lIugar was raised 
y 6 annal with effect from 5th Marcli 1946. .• 

,.. A~ the illlltance. of the U. P. Govemment. th~ price of khandsari sugar was decontrolled 
i, '~h0 mter-pro\,in_ci.al. mo e~ent. was, however, ubJe ~ to thE' woe of permits by the Sugar 
~ .... outroller for ~ndl". hll~ dla not have the a8l1red effect loud the price of khandsari 
:~ d'en.t up very high. All thIS would have advenely affect.ed the production of factory IUgar 
~ urlllg 1946·47· MalOn it baa been decided to bring tbis i sugar again under control. 

.~:>,;,: if ,  • 
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For 1946·47 the Governments of U. P. and Bihar on t.he advice of their Joint Control 

Board suggested hi~her cane prices than in the previous year. There were limilar dem!,ndl 
from Punjab and E rontier allO. This advice was endorsed by the Sugar Control AdVlBory 
Committee. Government of India after carefully considering the wbole problem decided 
to accept the above recommendatiolls and raise the sugar price to Rs. 2().14 ex· factory for 
all·India, except Punjab and Frontier, where the price will be Rs. 24. An Ordinance hal 
been issued to realise tbe difference between the old and the new price in the form of .. 
special  excise duty on the existing stock •• 

The Government of India have taken decisions in regard to the 'wo of the major. 
recommeildations of Sugar Panel, 1,fZ., (i) the target of sugar production and (ii) the estab· 
lishment of two additional units and their location to meet the increased target. The 
requirements of Bugar during the first five years of the post· war period have been estimated 
at. 18,50,000 tons. The normal production capacity of the existing units is 10,84,000 tons 
and it is proposed to cover the gap by:-

(a) expansion of existing uneconomic unit, 
(b) installation of new units, ..... , 

(c) development of sugarcane, construction of roads in existing factory areas, shifting 
certain units to more snitable sites, etc., and 
(d) khandaari sugar. 

2. GtW.-In case of  gur also t.he estimated surplus did 1I0t materialize. The relult wu 
that the price of this commodity mowed a sharp rise in most de1icit areas. 

In view of the short production of gur, the Provincial and state Governments were 
requested to prohibit the utilizatioll of gur for distillation purpoBel. Almost all the 
Provinces and States have agreed to this auggeatoin. . 

3. ~t.- he position hal been satisfacotry regarding supply of this commodity _ all 
over India. 

J.-Oilueds and Oil,. 
The question of a co·ordinated all-India control over oilseeds and oil. has bsen engaging 

the attention of Government of India for some time. Various attempts were mad. to 
evolve a common policy but the failure of certain Admini~tration8 to fall into line made 
implementation of an -all-India policy difficult. The whole. question was reviewed at .. 
onf~ren e at the end of September of representatives of Provinces and States Which 
recommended, afterprolQnged dl8cuuions, a uniform aU-India policy of control over pricea 
and movement of oilaeeds aDd oils. This recommendation has been carefully examined by. 
the Government of India. and accept.ed as a basis of future policy . 

. K.-Army DefflQftds /lfId Proce.,ed Food Stvfll4 
During the last few months the purchases for the Army have been drastically reduoed 

in respect both of quantity and variety of itema required. The important reductiona are:-' 

Atta 

Dhall. 
Ghee • 

TODll 

34.,4.38 
'7,691 

3,84.IJ 

Vegetable Produot; aDd Hydrogenalied oooking oil 6,"4. 
These reductions have proportionately released the preuure of Amly demand. on the 

avaiable foodstuffs of the country. 

The production of proceued foodatuffs for the Army which had been undertaken by 
the Food Depaliment lias come to an end. There has been no dehydration of vegetable 
for the Armed Forces but the 3 Government-owned dehydration factories in the U. P. were 
employed to produce 340 tons of dehydrated potatoes for lIuppl, to scarcity areu in the 
country. Dehydration of meat continned up to the \md of April ,inee when the nine fac-
tories have closed and are being reported for disposal. The Fruit Canning Factory at. 
Nasarpur on a leale which expires at the end of this year will be transferred to the Agri-
culture Department for trainmg students Bnd arranging advanced courses in· fruit and 
vegetable preservation. It is intended that the factory which is situated in a fruit J?ro-
oucing region will pay for itself and will be a model in respect of fruit preservatIOn. 
The }I"ruit Pro e in~ Fac.tory at Peshawar has heen handed over to the N. W. F. P. 
Government, according to the terms of their contract with the Central Government. The 
factory will be used for drring fruit under scientific methods in replacement of IIUD 
dr in~ which is less economic and unhygienic. Ghee Heating Centrell have been reduced 
from 6 to 2 and flour m}lls fro!'l 9 to 2. Th;e. industrial cal?acity which au been given. 
up repreRents correspondmg s&Vlng for the clvd market. Pnvately-owned factories which 
were started or extended to meet the Defence demand are bei'llt aasi.ted to the extent 
possible to tum over to the civil market. :I'o the extent they can meet the specifications 
of the Army, the demand 10r processed foods now placed abroad will be divarted to 
t~e~e. factories. h~. demand fTom. the civil market is al~o being aSlured to them. by 
luDltmp: the competition of forelj1;n Import.B. Some of the Industries have Blready applied 
to the Tariff Board for. protectioB while "thers are for the time heing protected ,.,nder the 
Import Control Regulations. 
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T,-eTI"ical Parlel 

The Technical Panel met.-twice during t,he year and made varioul recommendatioDl. 
The following schemes of research which were-recommended by t.he Panel were sanctioned 
by the Food Department:-

" (a) The erection of a pilot plant for the preparation of soyabean milk. 

(b) .Construction of a plant for heat treatment of grains. 

(e) Improvement in the quality of foreign liquol's produced in India. 

(d) Studies in the use of seed cakes as human food. 

In addition a RiOfl Technological Committee has beell set up by the Panel to conaider 
problems in connection with the processing of rice. includiIlg methods of oonaervation. 

Considerable research work has been done in the laboratory attaohed to the Food 
Department, which. has recently been provided with a Cold "Storage Plant.. This reaearch 
includes: 

(i) Determination of the moiature limits of dried fruit... 

(ii) Storage tests_ of dehydrated meat, fillh, onion and potatoes. 

(iii) Conversion of groundnut.· mustard and leBame cakes for human food. 

(iv) Standardisation of VanaBpati. 

(v) Different culinary uses of dehydrated potatoes. 

(vi) U!eA of groundnut flour for making ohapattis, biscuits, etc. 

(vii) Fortification of atta with Calcium Carbonate 

(viii) Suitability of soyabean products I\S substitute for milk. 

(ix) Analysis of American !urplus food. in respect of their storage life. 

In order to place I'eseareb. in respect of extendirtj and improving food retIOurcel on 
.an organised L<18ill the J:o'ood Department has supported the propoeal of the late P. &; D. 
DcpartmllDt fot' the establishment of a Food Technological Institute at. a capital cost of 
Bupees 15 lakhs lind a recurring cost of about 4 lakhs. A .Iimilar proposal for letting up 
.a Food .A:dvisol·Y Unit at lhe Indian Institute of Science, Banagalore, at an "annual coat 
of about Rs. 20,000 i. being considered in (:onaultation with the adminiatrationa whieh 
support this Institute. 

Food IndtUt7'iu 

The Food Department .hall also. underta~en the planni~  a,,?-d d~ elopment. of ~bout. forty 
food inrln ~l'ie . Factual mformatlon obtamed by questionnaIres IBsued to ~ro l!, e  '!'fld 
indu trie~ is now ready to be placed hefore the five Panels for groups of alhed tndustnea. 
The personnel of the Panels has been approved and it is expeCted. that they will meet 
in the Ileal' future. Such plans all the Panelll may recommend will be considered by Gov-
ernment to det,ermine the control, encouragement, and help which different industriel may 
Tequire. The plan~ will also be publiahed for the benefit of the investing public, which 
is now 'generally without information about the potentials of different industries and the 
.cost-of I!8.tting them up. 

An Infol'mation Bureau ia also being set up to provide industriea with informat.ion 
.about availability aud coat of manufacturing equipment. In thil donDeotion much 
literature ill being received from United Kingdom, Canada, and Australia. His.':Majesty's 
Senior Trade Commissioner in India has been interelting himlelf in this work' and baa 
referred the variouR firms of manufacturers to the Food Department. The information 
":l'ceived is being cataloglled. It is also jnt,ended that it should be summarised and issued 
m booklet form for the information of the public. 

The Food Department hall itself beel'! progressing industries. First in" importance is" the 
Vanaspali Tndu$f,ry. 18 factories in British India and 11 in" Indian Statel, comprehended 
in the short term plnn, are being aalisted t.('l obtnin plant from abroad and controlled 
matel'ial in India. It is expected that 14 of tl-e'e factories will be in production before 
the end of 1947. It hal been decided that until the results of this expansion are known 
no further a 8i~t,an e or encouragement mav he given for new factories. It is proposed to 
ont~'ol this industry from the Oantre. This would incidentally enable uniformity in the 
qllallty of Vanaspati whirh iA very ne e ~ar  in an article which imitates ghee and there· 
fore. must. be clearly distinguished from it. The .control over quality will also maka it 
pOSSible t,o fortify vanaspati in order to make it I!. more wholesome food. The Food 
Dppartment has also been progressing the project for Lhe establishment of a. Food Yeast 
a~tor  to produce 3,000 tons. The expert's report on the project" waB brought to t.he 
notles of Provincial Governments and industrialists. So far Provincial Govemmenta and 
Stntl's have indicated that they would have an annual demand for about 1,500" tons of 
food~'en8t at n ~tated plice of abont 0·6-0 a lb. It ip being considered whet.her the factory 
~~ol1l.d hI' set up by Government or b:y a private firm which ha.s agreed to produce and 
dlRt.rlbute t.he product according to dlrectlOllS of Govemment. F40d Yeast, which is 
prorlu~ed from mohsses, has been found by teAts conducted rerentiy bV the Food Depart-
~ent In 8chools nnd by the Army in th~fr messes to be a vllluable addition to the general 
chet. . 
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· The Jlood Depal1.ment is rea:rnSible for disp08a1 of all .liurplua food.. The lurplu&eli 
With the Quarter Master Gener are noL oonsiderable but those of the U. S. A. .Army 
were about 55,000 Lam. l'hese wel'e declared to the Food ,Dep&rLment. at. the beginning 
of May 1946'since when au active programme of disposal hali euabled the sale of about. 
20,000 tons valued a.t about. Its. 2i25 lakha. This repre8entB a welcome addit.ion to the 
food re80Ul'ceB at a tune !If general shortage and austerity. Another 35,000 tone valued 
at about RI. 450 Jakhs .tlll l'emain for disposal. . 

The procedure for dispoaal took account of requirements for famine relief for which 
luitable stocks with the necelBliry storage life were reaerwd. For the balance, prices were 
fixed in consultation with the trade, which were actually teatedby allowing' open tenders 
from the ·trade. The quantities not disposed by these tenders are being gradually sold at 
fixed prices. Tlte 1... popular ltemB were also of'fel'ed for ~ port, but were not taken up 
by the trade. Considering that there were nearly 1,000 itema, many unknown before in 
the country and all extremely perishable, the disposal 80 far both in respect of prices and 
quantities haa been very satlBfactory .. The sales made, however, have not been followed 
by deliveries in view of the disturbed conditions iu Calcutta, where the stocks t\re lying. 

ANNEXURE A 

QOVIIIIUOQDIT OJ' INDIA 

DEPARTMENT OF FOOD 

P1oo u ~me"t arrallgemellts in llllTioua hoviacel 

1-1l1ljab.-The Punjab Governmflnt have now introduced a system of' monOpoly procur" 
ment 9f wheat. The, euentiai features of the scheme are as follo :~ 

· <al Operations relating to purch •• e of wheat in nearly 500 man Ills of the Provinelt 
will be completely ~',ltrolled. b, Goyerllment. ~ll th~ PllCCli Artiyas of a malldi, or such 
at them who are' willo;'-I to lom, will be onatl~uted mto a Pucca Artiyaa AIIIIOCi-P.-tion, and 
while the producera will be free ':.0 choose their K:1tchha Artiyas the purehaaes' ~ omy 
be made by thie Alsociation. . "! 

(bl All wheat purchaaed by the ArtiyaB Alsociation will be disposed of only under' 
the orders of Government. 

(c) The purehaf.le8 will be made at a price fixed for each mandi, subject to quality 
allowsncetl, except that in villages within 5 miles of t.he mllndi, this price will be 4 annas 
1_ and for th088' more than 5 miles away, 6 annas 18l'l~. This should have the effect of' 
encouraging movement, towards tire mandis. . 

(d) The Artiyaa Aasociation will get a commission of As. 12 per RI. 100 of the value· 
of grain and gunny bags supplied. •  . 

(e) Sale of wheat by growers in villages except for the requirements of the village, or 
to a conlumer in a neighbouring village up to 20 seers at a time, is prohibited. 
(f) Movement of wheat by rail and road ia prohibited, except between village and. 

market or under Government permit from the market La the recipient areas. 

The :runjab Government ·have also recently introduced a system of monopoly pl'ocure-
ment of lice in the rice producing al1Cas of the province. These have been oaUCd 
"eontrolled areas". The essential features of the scheme ure as follows:-

(i) The rice mill will' be the en~re of procure!Dent operat!ons as all ~i e. (except for 
sOIjllI quantities of hand-pounded rice f~r d~eatl  ~on umptlon) must mevltably pass 
thl'Ough a mill. All rice produced at a mill Will be disposed of only under the orders of 
Govenunent. 
(ii) Minimum prices bave  been fixed 'for all vl-Tieties of paddy in the controlled areas 

.) ensure a fair return to the produceTs. 

(iii) Maximum prices of each variety o~ paddy ha.vE> been fixed for both the controlled 
and the uncontrolled areas. 
(iv) Maximum  ex·mill prices of various variet'ies of rice have also been fixed. 

(v) The movempnt of rice and pa4dy in and from control areas will be controlled' 
gen('rally aR in the case of wheat. 

· 2. N. W. It' .. P.-Till recently, procurement. wall done through private trade under 
Government supervision and the re ui~ementll of deficit. district. were supplied from surplus 
districts, through normal trade channels. In 1945, a Wheat Procurement Order W&J! pro. 
mul!(ated which prohibited the sale or transfer of wheat by one person to another withont 
authoritv from the Provincial Government. tnmsactions of leiS tlian 20 maunds with the 
gr/l\ver dirert being BXl'epted. For the current Rabi crop the N.-W.F.P. Government hav .. 
imposed a oom)?nlsory levy on holdinge of 50 acres or more. .,The a8lessment. on un-
irrigated land 18 at a flat rate of two maaada per ,aCN. A Jllgher IIIIs_ament 18 to be 
sade on irrigated laDd. 
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3. Silld.-With effect from the 15th May, 1946, the Sind GovernIllent ha\'e promul at~d 

all order called the "The Wheat and Gram Prol'ul'ement Order" under which a Purchasing 
Officer may oruer that a wholesale dealer in any area shall not,except to the extent per-
mitted by that Officer, sell wheat 01' gram to any penon other than a. Government Agent. 
The Order further prohibits the r.etailers in non-rationed areas ftom sellin!:\ wheat or gi-am 
in one transaction to. any 1)e1"son in n quantity exceeding 20 seers at a time. 

The system of procureme.nt of_ rice has re ontl~' heen rhanged. Under th~ Sind Rice 
Procurement Or?er (1946),. n ~ nl1l~  cannot dispose .of thE' rice produced by them e '~pt 
III accordance With the (hrectlons Issued hv authorlJied Government Officers. Movemeut 
by rail or river is controlled. • 

4. United Province3.-Till lately, \,he system of pro(.'ure~nt was dependent on purchase 
of grain coming to the markets. From the current year a direct procurement scheme for 
Rahi has been' introduced. Small prouucers whose outturn of Rabi crops is les8 than 10 
!:'und~ or whose total annual ptodu~tion is 1t'8~ than 20 rnaunds h .. ve been excepted. The 
Provincial o ernment.'~ tnrget has heen distributed among the surplus districts according 
to t1w surplus estimated to be available in fluch. The district demand is then hroken up 
aUlon>: homogenous tracts and within these tracts individual assessments are made after 
taking into consideration the averagE' production per ncre;n _the tract. Committees of 
pE'oples' representativE's are to bl:) closely associated with procul'ement at every stage. 

S. lIin.ar.-Purchases (subject to the limits of approved prices) are. !'lade by Govern-
ment officel's through accredited Agents chosel! from ~h~ trade. In arldltl~n, a compulsory 
levy on paddy ha~ recently been imposed ,,:hlch prohlh.ltl' a producer hol(hn~ ~OO a re~ or 
more from disposing of any paddy exceedmg -1 .)f hIS total produce. Indlvldual assess-
mentR are made. Government mnv not. however, demand more than half the total produce 
if it iR less than 1.000 maund~ and more thnn fths of the total produce in any case_ The 
Bihnr LeY7 Order has since been extlPlded to wheat. 

6. /lclIqal.-Purchnses are maue direct hy Goverllme.nt Officel8 in ~rtain. districts 8;nd 
tbrough Trade Agents called Chief Purcbasing Agents ill. others. ,All rice mtlls produCl.ng 
more t.hllll 50 maU)lds riCe daily are I'equired to sen tho.11' pro~u e to o er~e~t. RIce 
anu pnddy can move only on Government account by rail or river. The ProvIDclal Gov-
emment. ha ~ recently resortrd also to reqnisitionings of ~to  with the larger holderll at 
their discret.ion. 
7. ARHfun.-Pllrchases in the Surma Valley are made direct by Government Offi er~ on a 

tendp,' sYStem. The single trade agency which nsed to operate in the Assam Valley ball 
'Since heim replaced by an official procurement machinery. 

8. ()ri'oRIl.-Purchases are made direct from the prodllcer8 and also in the open market 
througb II llllmber of Il ent~ in each' of the six diptricts of the Frovince. . PurchasE' or 
>lale of rice on private account in quantities exceeding 10 maunds and stockmg of more 
than 100 maunds by anyone barring Government Agents is pro!tibited. Government bave 
fixed priees for rice and pa.d~ payabte to producers. 

9. 11!1/f{raR.-A SchemE' of intensive procurement in respect of rice, paddy, millets and 
other a!lied food grains is in force in the entire province. Under this IIcbeme the entire 
8nrplus of the cultivatDr is acquired by o ern~t through their Trade Agents after 
allowing for his annual domestie and $eed requirements and for meeting labour and otber 
rustomary charges in kind. The Provincial Government have formed village, taluqa snd 
town committees to assist in thtl procurement and distribution operations. 

In t.he Malabar District the trade has btlen completely eliminated and the work of 
procurement and distribution has been handed over to the Co-operative Societies. 

10. (!rnt",al PT(mil1cts.--Government are the Bole buyers of foodgrains brought to the 
-markets. In the case of JowlLr ·t.here is a form of non-~tatutor  levy under which tbe 
producer iR expectl'd to contribute a specific portion of his crop to Government. In the 
"aae of h~t a rompulsory levy, first introduced in 1944 And not continued in 1945, hap 
been. reintroduced this year' in all the diltrictll of the Jabbulpore Division. The levy ill 
apphcable to holdings of 10 acres or more, 

. ~1. Rombay.-There is a compulsory levy on n graded seale with a minimum exemption 
l,m,t. of 27~ maunds per producer whi. is allowed for domestic anq Aeed requirements 
'In!' t.he year. Government aTe the sole "uyers of other surpluses. 

12. nf77I1r"i,~foll.--' hl're 'iA monopoly pur ha~e by Government. 

REMOVAL OF CONTROLS 

. 21. *Pandit Sri Xriahna Dutt PaUwal: Will the Honourable Member for 
1ndl1stries and Supplies be pleased to state the steps Government propose to 
:nlrr to remove the various controls? Wben. and on which articles the control 
lS to be removed? 

The Honot'':'lIble Sri O. fa~o'Pala :ha.ri: Gov(>rnment is eltrneRtlv considering-
~e problem. ~othin  more nefinit.e can be !ltated fit t.his stage. StAtutory 

o: er~ of control have tc be maintffined what<!ver the actual decisions may 
'Ultimately be in regard to various items. C 
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PAYHlDNT OF SALARIES, BTO., TO WOBXERS OF THE POSTS AND TELEGBAPllS 

DEPARTMENT FOR THE STRlXE PERIOD. 

22. *.lss JllDiben Kara: Will the Honourable Member for Communications 
please state: 

(a) whether Government intend paying to the workers of the Posts and 
Telegraphs Department who were on strike in July 1946, the salaries Bnd allow-
ances due to them for the strike period; if SO, when; if not, why not; 

(b) whether Government are aware that an assurance to that effect, explicit 
or by implication, was given to the strikers by the Honourable Sardar Vallabh-
bhai Patel; and 

(c) heth~r Government propose to honour that assurance? 

Sir Harold Shoobert: (a) No. The period of .aDsence will be trpsted a.q leave 
without pay. The strikers will, however, receive for that period such allowances 
as· they &l'P. entitled to uuder the rules applicable to emplo~'ee  on leave without 
pay. 

(b) No. 

(c) Does not arise. 

BElIov AL OF CONTROLS ON COMMODITIES OTHER THAN FOODSTUFFS AND PROMO-
TION . OF COOPEBATIVE SOCIETIES FOR SUPPLY OF ESSENTIAL 

COMMODITIES 

23. *lIi8a JIaDlben Kara: Will the Honourable Member for Industries a:nd 
Supplies please refer to his speech before the Oil Seeds Conference on Sep-
tember 26, 1946, and state: 
(a) whether he made a categorical statement that he was for the abolition 

of controls over distribution of commodities other than foodstuff, retaining price 
control; 

(b) whether what he stated is the policy of Government; 
(c) if it is not the policy of Government, what steps does he propose . to 

take to remove the misunderstanding in the public mind; 

(d) whether, in view of the experience during tire earlier yaars. of war of 
futi!ity of making price control effective without control over supplies, Govern-
ment are aware that this new policy will adversely affect the availability of 
essential commodities to the public; and 

(e) whether as an alternBt.ive to unlicensfld distribution through normal trade 
channels he would consider the promotion of co-operative societies as a means 
of ensuring supplies of essential commodities? 

The 1roDourabie Sri O. Bajagopalacharl: (a) and (b) The Mamber for Indus-
tries and Supplies expressly lDade it clflar that he was not stilting thE' considered 
polic." of Government to be in favour of de-control as described in the question, 
out w&.s taking the opportunity of the Conference t.o encourage thinking on the 
subject. 

(c) No mil.lundt'rstanding exists in the public mind as all the newspaper com-
ments on the subject show and therefore no question arises as t.o steps to remove 
misunderstanding. . 

(d) 9'Ild (e) The problems involved ~e being examined in all aspects and the 
valuable suggestion ill .lauF.-p (e) of thE" ques'tion will also be taken into con-
sideration. 

CUI/rNATION OJ!' LAND NEAR SECRETABIAT AND WAR MEMORIAL ARCH. 
NlIlWDELHI 

24. *Shrl 8rt PrakaIa: Will the Secretary of the Department of Agriculture 
be pleased to state: 

(8) the number of acres that WeT.'e brought under cultivation on either side' 
of Kingsway between the Secretariat buildings and the War Memorial Arch in 
New Delhi since the last session of the Assembly; 



STARRED QUESTIONS AND ANSWERS 39 

(b) the amounts and sorts of grains that were produced; 

(c) what was done to them; and if sold, the amount of money realised; and 
(d) the amount of expenditure incurred in the undertaking? 

Sit Pheroze EhaNogat: (a) 55 acres were ploughed up, trenched, manurE-d and 
prepared for cultivation. Due, .however, to acute shortage of labour and wart-er, 
only 25·8 ,.cres were actually cultivated, 14 ~ acres being put under maize and 
11 acres under vegetables. 

(b) 11.3 maunds of summer vegetables. The yield of maize is not known 
8'S th~ standing crop was sold. 

(c) The crops were sold. The total amount realised up to date is 
Rs. 8,720/14/3. Maize was auctioned as a standing crop for Rs. 8,100. The 
vegE.tables were sold at site daily to the public up to the 7th June 1946. There-
after, a::o thtl vegetables did not find a good sale at the spot, they were sent. to 
the market for public auction through a commission agent. The income from 
this source il> Rs. 620/14/3. An . additional income of Rs. 56 is expected from 
the sale of Arvi which will be harvested in about a fortnight. 

(d) The total amount of expenditure incurred is Rs. 10,178. This includes 
Rs. 3,000 for fencing and Rs. 4,81ts for preparing 29·7 acres of land which were 
not brought und.er cultivation. The expenditure for the 25·8 acres actually 
brought under cultivation is Rs. 2,358. 

COMPULSORY PBOOUBATION OF GRAIN FROM PEASANTS IN UNITED 

PROVINCES DURING 1945-46 
25. *Shr1 Sri PrakaI&: Will the Secretary of the Food Department be 

pleased to state: . 

(a) the amount of grain that was compulsorily procured by the Government 
of. the United Provinces from the peasants in the Province during the finanoial 
year 1945-46; 

I-

(b) the manner in which the same wss disbursed; 

(c) the .amount that was destroyed and the causes of this destruction; and 

(d) the amount of profit that the Government of the United Provinces made 
in this transaction? 

1Ir. B. :a. Sen: (a) There was no compulsory ~in procurement in the U.P. 
during the fina.ncia! year 1945-46. ., 

(b), (c) and (d) Do not arise. 

RAILWAY AOOIDENTS.AND ENQUIRIES DURING THE YEAR 

28. *Shri Sri Prakasa: Will the Honourable Member for Communications be 
pleased to state: 

(a) the number of major Railway accidents that have ocourred sinoe the 
beginning of the present financial year and the nature of the enquiries that 
have been instituted in each case; 

(b) the results of such enquiries; and 

(c) the steps that have been taken for the prevention of further aocidents 
of this nature? 

.SIr Harold 8hoobert: (a) 14 major accidents, in which plIBsenger carrying 
trains were involved, occurred on all the Indian Railways duriiig the period from 
1st. April, 1946, to the beginning of October, 1946. Enquiries into all such 
a olde~t  by the Government Inspectors cl Railways were obligatory. These 
were mdependent of thE.' railway and magisterilll enquiries. 

(b) and (e) Seven of the 14 accidents OCCUlTed in the lattE>!r part of the year' 
and t.heir reports are not yet ready. I place on tbp, table of the House tatem~nt 
showmg the results of the enquiries compIE-ted and steps taken for the prevention 
of further accidents of tile nllture investigated. 
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-8tatement. 

The caUtIeII of the accidents into which the Inspector's enquiries are completed. 

(1) Failure by the railway staff to observe rules framed for the safe working of the 
railways--1. 

(Eaet Indian Railway 2, N. W. R. 1 and O. T. Railway 1.) 
(2) Defective track-l (N. W. R.) 

(3) Accident me-I (G. I. P. Railway). 

(4) Sabotage-l (B. ~. & C. I.) . 

. (2) Steps taken to prevent further accidents. 

The Railway Inspectorate makes recommendations intended to prevent a. recurrence of 
similar accidents, to :-'he Railway Department who give effect to these if they al'e in agreement 
with tbem. Following recommendations were made in connection with the seven accident. of 
which the ReportB have been received from the Gowrnment Inspectors:-

(i) Adoption of "System of Automatic Train Stops" on Indian Railways. The Railway 
Board have alrendy appointed an ad hoc Committee to enquire into the val'ioUK system and to 
recommend the one suitable to thl' Indian Railways This Ccrnmittee has already submitted 
aD interim report a.bout the middle of September, 1946 .• 
(ii) Adoption of electrical wllrnillg devices to the gatemen and protecting the level crolllling 

with aignala. 

(iii) Adoption of ~ertain mea!urea to prevent buckling of track. 
(iv) Fitting puaenger locomotives with 8park arrestors, where f088ible. \lse of A grade 

Bengal coal for puKDger traina, use of nOI1-inlla.mma.blo materia for cushiolls, etc., and 
provision of aEh-trays in upper cIa •• compartments. 
(v) Pa.t.rolling of the railway line which, in the opinion of the civjl authorities and the 

Police, are likely to be tampered with. 

RIlFUBNISRING OF COMl'ABTJO:NTS ON RAILWAY TB.uNs 
27 •• Shrt Sri PrakU&: Will the Honourable the Railway Member be 

pleased to state: 
(a) whether Government are aware of the unsatiafactory condition of all 

classes of compartments in Railways; 
(b) what steps, if any, are being taken to repair and re-furnish them and 

to put back all the fittings in the matter of lights, fans, pegs, racks, etc., 
that have been destroyed or stolen; and 
(c) by what time he expects the' Railway compartments will again be in 

their normal condition? 
'Ihe Honourable 1Ir. M. AAI All: <a> Yes. Government have received com-

plaints from time to tiu\e about the unsatisfactory internal condition of some of 
the pa e~ el stock. 
(b) Evpry effort is made by railways to ensure that stock is maintained fully 

equipped, but the supply of fittings oannot be considezed normsl and railway 
wor]cshops are and will continue to be for sometime, occupied with repa.ira to 
their maximum capacity. 

(c) The intensity of use to which the present stock is subjected is consequent, 
to some degree, on the withdrawal for use by the Military Department, of & 
col'Edderable number of vehicles. As releases are effected by that DepartmenfJ, 
it will ~na.bl~ more thorough repairs to be undertaken to vehicles now in service 
for the t:.ravelling public. 

RENOVATION OF DUFFEBIN RAILWAY BBIDGE AT BENABES 

28. ·Shrl Sri Prakala: Will the Honoura.ble the Railway Member be pleased 
to state: 
(n) the progress that has so far been made in the renovation of the Duflerin 

Bridge at Benares; 
(b) the approximate date by which he expects the bridge to be ready and 

an a.pproximate estimate of the total cost; 

(c) the arrangements made or intended to be made for the passage of vehicles 
and pedestriAns across the river Ganga when the Pontoon Bridge is not working 
due to monsoons; and 
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(d) whether Government are aware of the great discomfort felt d~  the 

recent months when all pedestrian and vehicular traffic over the bndge had 
been suspended and adequate arrangements were not made for their pa ~ e 
in any other way; if so, what steps he intends to take to obviate such dIffi-
culties in the future? 
The HOnourable Kr ••• AlaI All: (a) The first main span has been la.unched 

tog<-tht,r with three of the secondary spans. The second main span is on the 
launching ways. The progress to date could be assessed at 20 per cent. of the 
totlfl. 
(b) The work is expected to be completed by February, 1949. The total 

·cos: of regirdering is expected to be about Rs. 83 lakhs. 
(c) A st{>am ferry under the control of the U.P. Government operates from 

16th June to 14th December when the pontoon bridge is removed. Govern-
ment's mformation is that all traffic wheeled and pedestrian-is handled without 
undu3 delny by the ferry service. 
(d) The attention of GoverBment has been called from time to time to the 

inconvenien<·e caused by the above arrangement. It is understood, however, 
that th~ arrangements now made are adequate. 

EFFEOT OF COMMUNAL DISTURBANCES IN BENGAL ON RAILWAY ACTIVITIES 

29. *Kr. It. O. lfeogy: (a) Will the Honourable the Railway Member be 
pleased to make a short statement, indicating how the aotivities of the Rail-
ways were affected on and from the 16th August, 1946. as a result of communal 
.disturbances in some areas of Bengal? . 
(b) Has any property belonging to the Railway Depal"tment or any article 

ha.ndled by it been damaged or lost anywhere in Bengal as a result of com-
munal disturbances since the 16th August last? If so, what is the nature and 
.extent of such damage or loss? Has there been any casualty among the 
employees of the Hailway Department, or among Railway passengers while 
travelling, or while within the limits of Railway lu.nds, in any part of Bengal 
.as Ii result of the said communal disturbances? 

Tho HonOUrable Kr. K. AlaI Ali: (a.) On the B.A. Railway, in the Calcutta 
Ate9., U89Stmger a6 ~1l 8'B goods train services were seriously affected. The 
.suppJ.v of foodstuffs, vegetables, etc., was practically at a standstill from the 
16th to the. 20th August 1946. Work in the B.A. Railway Administrative 
Officcs also suffered seriously, as the staff could not attend office owing to lack 
·of COIl ~ni m e and the fear of being assaulted. In the Chittagong . Area, a 
numhtl .. of trains had to be cancelled on the 16th August. On the 17th August, 
thEIr" wpre several casualties amongst the staB in Chittagong. On the 29th 
August, .£t'ouzdarhat Station was attacked by a mob who looted the quarters of 
tha st-na. In the Dacca Area, there ~ only one case of injury to railway staff. 
On th., 25th August, at BahadurabadGhat Station, the work was euspended 
for the night owing to a mob of about 200 men assembling near the, station. 
Oil the R.N. Railway, on the 16th August, morning services between Xharg-

pll!" and Howrah suffered detentions for periods varying between half-an-hour 
and one hour. The work at ShaHmar and Shalimar Yard also suffered seriously 
and owing to fear of disturbances. the staff failed to turn up for duty. Conse-
-quently. th.· booking of all goods traffic to the Shalimar Goods Shed and Sidings 
'serveil by the Shalimar Yard was stopped. There was R serious dislocation of 
·the service!; in the Howrah area on the 21st owing to Cabinmen and Ya.rd Staff 
lit Snntrrtgachi remaining away from their duties. A number of locsl trains had 
to b~ cal'.celled and special arrangements had to be made to feed the train staff 
·at Howrllh.· . 
0" the RI. Railway some local trains from 17t.h Angust to 19th August 1946. 

two Pllr 'f'l~ Express trains e.x-Howrah on the lRth. trains on the Calcutta. Chord 
r-"RailwRv a1~(1 nll worlrmen's t.rains for Lillooah Workshops on -the 17th were 
cnl1rdled. During the period 16th At1~u t to I"lth September. the tTp B.nd o~rn 

Delhi RxprPRS trllins were started from and terminated at Howrah. instplld of 
'S(:nldnh. lR sTlecirrl trains were run from the 2Ot·h to the 25th August 1946 to 
COpe with the heavy exodus of up-count.ry inhaoitants from Caloutta. 
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(b) On the B.A. Railway, staff quarters at Bahadurabacf Ghat were looted 
on tht\ 25th August. The Parcel Sheds and some wagons loaded with parcels 
were looted at Sealdah Station between the 17th and 19th. August 1946. The 
loss is estimated at approximately three lakhs of rupees. 

Particulars of the public injured while travelling in trains or while within. 
railway premises are not.lrVailable. Amongst the railway staff, the number of 
pt:rsons-

Killedi8 7 
:Missing i8 • • 17 

Whose belongiDs have been destroyed ctr looted 939 

On the B.N. Railway the Lost Property Office at Ramrajatala was broken. 
open 011 the 20th August and articles to the value of Rs. 491 were sliolen. A 
few cOl:signments were pilfered from Shalimar Goods Shed during the period 
16m August to 26th August and the value of the articles is not yet known. 

Three persons are reported to be missing from Shalimar Mariue staff. Only 
one report was received of injuriPK to a pass("nger. A Muslim, travelling in So 
local train was found dpad ut RalJ1rtljatall!' 011 th~ 20th August, but it is not 
known whether he was a passenger or an aaY9oilant. . 

On the E.!. Rail,,:ay, there were no .reports of dauu!JJt'o to railway property. 
The loss of merchllI1dise due to the consIgnments not bemg taken delivery of is 
estimated at about· Rs. 50,000. 100 consignments of perishable and luggage 
valued at. Rs. 12,000 were stolen: 

The' casualties within the railway premises between the 18th and 20th 
August wel'e five kilJ,ed and six injured. It has .not e.~ been determiDtld whether 
any of these were railway employees or not. One railway employee of .Bamagachi 
She::u u~ reported killed in the Police firing on the 18th August and another 
of the same Shed was reported missing from the 16th August. 

STRENGTH OJ' THE RAILWAY POLlCE IN THE METRE GAUGE /SECTION OJ' 

BENGAL Ass..ut RAILWAY 

30 .• JIr. It. O. lfeoo: (a) Will the Honourable the Railway Member please 
state what special preoautions were taken by :the Railway Police during the 
recent communal dIsturbances in Hengal for the purpose of protecting Hailway 
property .and passengers, as also eusw-ing regular running of train servioes?' 
(b) What is the normal organisation and strengt.h of the RailwtIoY .l:'olioe 

allotted for service in the Meter Gauge sections of the Bengal Assam Railway, 
particularly those Sections that serve the districts of Dacca, Myzpensingh and 
Tipperah? Was the ltailway Police re-inforced in these Sectioos by the Police 
authorities of the Province ~ If so, in what manner, from which date arid in 
which Sections1 Is the Honow-able Member satisfied that the Police arrange-
ments made during these days have been  adequate for all practioal purposes? 
(c) Will the Honourable Member be pleased to Jay on the table any corres-

pondence that may have takeo p!ace between any responsible officer of the 
Bengal Assam Railway an.d the Provincial Government or any of its officers OD 
the subject mentioned in part (b) above? 

The BOIlouable JIr ••. .Auf Ali: (a) On the B. A. Railway in the Calcutta 
Area, the Railway Police were strengthened with armed police, but the forcS' 
was insufficient to guard the whole of the Sealdah area. They, however, were 
instrumental in saving the Sealdah Railway Station from being attacked. It 
was not possible for the Police authorities to give such adequate aid as would 
ensure regular runnin~ of the train service 8S the men at their disposal were 
not sufficient to man every train that was run. The Superintendent of Railwa.y 
Police did all in his power to help wh€lJever he was approached with urgent 
requests for assistance from a.ny points outside Calcutta. 

In the Chittagong Area, the Superintendent of Police was unable to provide 
armed guards to protect. the Chittagong Railway Colony, Pahartali area, etc., 
but he arranged for Police patrols to visit the affected areas periodically. The 
District Magistrate imposed a curfew. 
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In the Dacca Area, armed Govenlment Railway Police patrolled the 
station premises und yard at night. Armed guards have been travelling on 
eachtruin hE't,ween Daccn and Narayanganj since September Qnd with effect 
from 3rd October, 300 men of the Indian Pioneer Force have been detailed 
for the protection of the Railway premises. 

On the B. N. Railway, the Railway Police responded promptly to requests 
for additional police protection a~ stations until their limited. resources were 
completely absorbed in duties connected with the protection of statiolls, staff 
quarters and trainR. The Superintende/lt of Railway l>olice, Howrah, was 
able to provide additional guards at Shalimar and Santragachi with the Military 
dewchments placed under his command. This action, combined with a rein· 
forcement of the Gurkha Railway Watch and Ward staff, was, in a.considerable 
measure, responsible for the restoration of normal conditions in these localities. 

On the E. J. Railway the Government Railway Police deputed extra staff' 
from the 16th to 23rd August at Lillooah, Belur, Bally and Serampore stations. 
At each of these ~tation , one Sub.lnspp-ctor of Police and a few Constables 
(number ranging from S to 10) were posted as additional protection. No extra 
force of Railway Police was deputed at Howrah. but the whole of the force 
off duty were kept standing by from the 16th to 23rd August. Armed men of 
thE' Howrah District Police were also posted at Belur and other points. The 
number of the Railway Protection ForeE' armed with lathies only in the affected' 
area was about 100 at the beginning of the trouble, but was increased to about 
250 by calling in detachments from outside stations. 

(b) The normal strength of .Railw!'":v ]lolice a~lotted ~ the me~re. gauge 
tlection of the B .. A. Railway, mcludmg the sectIOns servmg the DIstrIcts of:' 
Dacca, Mymensingh and Tipperah, is-

Superintendent of Police 

Inspectors 

Bub·Inapeotors 
Assistant Sub. Inspectors 

Sergeants , 

Head Constables 

C'onstables . 

\. 

1 

4' 

18· 
21\ 

3' 

25 
312' 

Others • 19 

Government· are ill formed that the Government of Bengal' nave taken steps r~"" 
protect the metro gauge section of the line in Dacca,' Mymensingh and 'fipperah 
Districts and also to ensure the safe running of trains by t;he deputation of no 
number of annod police. With regard to the last part. Railway Police force is 
ronsidp.red adequate for nonnal times. but is not sufficient to meet with an 
emergency sllch as the one that arose in Calcutta in August last. This question 
is. however, receiving further consideration of Government. 
(c) Government do not consider that public interest will be served by placing 

the correspondence on the table of the House as requested by the Honourable 
~ember. - • 

LAWLESSNESS ON THE DAOOA. MYlI4ENSINGH AND T;PPEBAJf 8ECTIOliS OF EEliGAL 
ASBAlI4 RAn. WAY 

31. *lIr. K. O. lfeogy: (a) Will the Honourable the Railway Member be 
pleased to state whether Government are aware that certain portions of the 
Meter Gauge Section of the Bengal Assam Railway serving the districts of 
Dacca, ~ men in h and Tipperah, experienced, during the last few months, 
, f~e uent acts of lawlessness, such aa theft, loot, 88sault on passengers and 
kIdnapping of women from trains? If 80, will the Honourable Member please 
lahY a detailed tat~ment on the table of the House about the various incidents 
. t at to?k p~a e during the last twelve months or 80, giving dates? What 

Omp ~I~t  .were received in this ~atter from time to time by the Railway 
adllthorJ~Je  In Bengal and at DelhI, and what ao4iion was taken, and when, to 
eal WIth the situation' 
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(b) Was adequate action, both at the iustance of the Railway l'olice and the 
Railway stati, taken in time ,lor the purpose of preventing a recurrence of such 
.occurrences and bringing the offenders to oook? In how many such instances 
.have the CUlpl'its been apprehended and put on trial, and with what result? 

'rne Honourable Mr ••• '.Asaf .Ali: (a) The reply to the first part of the 
question is ill the affirmative. A detailed statement of the iucidellts that tooi{ 
}Jluce during the last 12 months, togtlther with full informa.tion regarding 
.complaints received and action taken on them by the B .. A. Hailway hilS been 
.caned for Ilnd will be laid on the table of the House in due course. No public 
complaiuUl were receivt:d in the HuilwllY Board'liI office but from early this 
.year, they received from the General Manager, B. A. Hailway, ptJriouical 
reports of acts of hooliganism and la le ~me  as s. result of which cOllsu.lO'uble 
damage waR caused to Railway property, muning of trait;!! was Ildvl:rsely 
.affected, and Railwuy staff assaulted. The position walil so bad that 1,he Gt:nerai 
.Manuger .considered it ll£cessary to suggest tha.t the Railwny should huve 
Armed Guards in the nrell near Hhairab Bazaar and that fol' this pill pose, 
General Headquarters, (India), shollld be moved to authorise. the rett'lltioll of 
.200 armed prrBonnel of the Railway Prc.tection Company. .The suggestion, 
however, could not he a (~pted I'J.R it ilil illegal for .ail a~  administrations to 
mainta.in an armed force in time of peace und it is the re>;pon ibilit~  of the 
Provincial Govemment to afford such protection. The Bcngal Government 
were continually'asl(ed by the Railway Administration to tal.e lJreventive action 
'immediately but as there was no tangible improvement. night running of trains 
on the affected sections was stopped 011 20th September, Hl46. On 26th 
. September, 1946, the . Administration reported that the Bengal Government, had 
arranged for a posse of armed police to be stationed at Bhuirub HIlZl1l1l' for 
the manning of Patrol trains and providing Ilrmed escorts bn train~ when 
necessBry. With effect from 1st October 1946, night running of all trilins was 
resumed on the Chandpur Laksam Section, and to a limited extent 011 the 
other sections affectEd. The question of temporarily increasing the strength 
of the Ra.ilway Policr; to meet the emergency is under thl' active cOllsidp.rR-
tion of Government. 

(h) I all! satisfied that all action that could be taklD bJ the Railway 
Administration for the protection of tra.in 8ervices in the afft!cterl urea Will! 

tnken in time. The Bengal Government are responsible for thr maintellBnce 
-of La.w a~d Order. and prevention of crime. As regards thf hItter JHU·t of t.he 
questIOn, mformatlOn has been caned for and will be laid 011 the. table of thE' 
House in due course. 

~ BO  ON TRlII AOTIVITIES OF POSTS AN.D TELEGRAPHS DEPARTMENT AS A RESULT 
OF COMMUNAL DISTURBANCES IN PROVINCES 

12. *JIr. K. O. B'IOIJ: (a) Will the Honourable Member for ComJnunica-
tio~ . J?lease lay a statement 011 the table of the House indicating how the 
actIVItIes of the' Posts and Telegraphs Department have been affected since the 
16th August; 1946. as a result of communal disturbanoes in each Province and 
local area affected? 

• 
(b) Has any property belonging to .the Posts and Telegraphs Department or 

any article handled by its employees ·been damaged or lost anywhere as a result 
·of communal disturbances since 16th August last? If so, what is the nature 
and extent of such damage or ]088 II . 

(c) Has there been any casualty among the employees of the Department 
in any part of the country as a result of the said communal disturbances? 

(d) What is the nonna1 under tandin~ between the Department and the 
Pro~n ial auth~ritie  in the matter of affording police and other necessary pro-
tectIOn to premIses of the Department and its staff as well as postal articles 
·in transit (i) in ordinary circumstances and (ii) when any disturbances of the 
public peace take place? 

(e) Has all necessary protection been afforded by the Provincial authorities 
;in eacb place affected by the aforesaid com.munal disturbances? 
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If) With reference to th~e Ciroles where tihePo ~1 employees .were or~~-

,. 
nised on Il. military basis durwg the war, has the ue~tion ~f re ~pti~n of mili-
tarisation of the departmental staff been under oonslderation,. or ~ likely to be 
tliken up for consideration, in order to meet any emer en~ sltuatlOn that may 
prevail in such Circles or par~  thereof due to communal disturbances or other-

~ wise, as Ii lUeasure of protection to the Department? 
Sir BaroldShoobert: (a) to (c) and (e). Informa.tion is being collected and 

" .. ill be pluced on the table of the House in due course. 
(d) Arrl:ll.lgeIU€llts exist, between the. Posts .and 'l'elegraphs epar~ment and 

the 1'l'ovil1ClUi Uovernments for affordmg pohce I:lnd other protectIon both 
under ordinary circnmstances and in time of disturbances, wherever necessary. 
(f) No . 

. EFlIECT OF COMMUNAL DlSTUliBANCES ON THE WOBXING OF CALCUTTA TELEPHONB 

SYSTB:M 

~ 
33. ·Kr. E. O .• eogy: (a) Will the Honourable Member for Communica· 

tions be pleaE.t:d to make a. statement; indicating how the working of the. tele· 
phone system in the City of Calcutta and its suburbs ·was affected since the 
outbreait of communal disturbances on the 16th August last? . 

(b) Did the situation on the 16th and subsequent days necessitate a curtail-
ment of th~ services in different exchanges? If so, what was the nature of the 
curtailment in the case of each affected Exchange, and was any instruction or 
suggestion, as regards the method and extent of such curtailment received from 
any official of the Provincial Government? 

(c) Is it the usual practice or understanding that,.in the event of telephone 
services having to be "rationed" due to any emergent circumstances, the Provin-
3ial Government or its officers will be consulted as regards the services that have 
to be maintained and services that may be discontinued? .  . 

(d) What principles were followed in any such rationing of telephone services 
in the city and suburbs of Calcutta during the week beginning from the 16th 
August, 1946, in the case of each Exchange? 

.sir Harold Sho!obert: (a) and (b). A statement is laid on the table of the 
.aouae. 

(c) and (d). No. The Department tries to maintain telephone services of 
essential ~ub riber  only in emergent circumstances. The lists of essential 
subscribers maintained by the Department are prepared in consultation with the 
Provincial Governments. The list for Calcutta was actually compiled at the 
beginninp: of th(-year in cOllsulta.tion with not only the Provincial Government, 
but the al~utta Corporation, the Chambers of Commerce. and the Railways. 

8~t !mtnt 

(nl and (h). The telephone connections of onb those subacriberB who administered 
Esse.nt.ial SE'l"ViceR werE' kept alive in the various ·exchanges &s shown below. Other con· 
nectlOIlM L"Ould f10t be worked during these periods for want of operating and technical 
Italf:- . 

• 

Caloutta E;s:ohange •  • From 8 P.M. on the 16th Augullt, 1946, to 4 P.M. 
on the 23rd August, 1946. 

Burra Bazar From 12·10 P.M. on the 16th August, 1946, to 
9·30 A.M. on the 17th August, J946. 

From 6 P.M. on the 19th August, 1946. to 9.60 
A..M. on the 22nd August, 1946 

The Exohange could not be worked at all from 
9·30 A.M. on the 17th August, 19'6, to 6 p.JI. 
on the 19th August, 1946. . 

South Exchange • From 4-20 P.M. on the 16th August, 194fJ. to 
.  6 P.M. on the 21st August, 1946. 

Park Exohange • From 6·40 p.M on the 16th August. 11146, to 
6.30 P.JI. on the 21st August, 1946. 

Howrah ExohaDp • ro~ 8 P.M. on the 16th August, 1946, to 4.30' 
P.M. on the lUst August, 1946. 

No instructions were reooived from the Provinoial GoverDm8ut. 
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. RJlSUlIIPTION OJ!' NOBlllAL FUNOTIONS OF THE POSTS A;ND TEU:GB.6PHS DEPABT-. 

KENT SINCE THE SETTLElIIENT OF STRIXE 

34. *J[r. E. O •• 8011: (a) Will the Honourable Member for Communica-
tions be pleased to lay a detailed statement on the table of the House, indi-
cating Province by Province the time when normal functioning of the Posts 
and 'l'elegraphs Department was fully resumed in all aspects of its activity, since 
· the settlement of the Postal strike? 

(b) Is the Honourable Member aware that considerable delays are even now 
· taking place in the transmission of letters and other postal articles from place 
· to place in different areas? Have complaints been received by the Postal 
authorities on this subject, an'd if so, what action is proposed to be taken for 
· avoiding such delays? 

(c). Is the Honourable Member aware that telegrams received at the Central 
Telegraph Office in Calcutta are being delivered through the town Post Offices 
jn the same manner as letters, no acknowledgment of receipt thereof being re-
.q\}ired and that as a consequence on idera.bl~ interval, am,?unting to several 
days in some cases, elapses between the receIpt of a telegraJll at the Central 
Telegraph Office, Calcutta, and its actual delivery to the addressee? 

Sir Buold Shoobert: (a) and (c). The requirrd iufommtion i!' bf'ing eoUect· 
ed and will be placed on the table of the House in due course. f 

(b) The Government oi India have nn informa.tion but Heads of Circles' 
have been addressed, and instructed to FlUbmit reports. 

EFFIOIDOY IN THE BENGAL TELEPHONE SERVICE 

35. *1Ir. DebeDdra LIl ltban: (a) Will the Honourable Member for Com-
!munications please state who are the present Manager and the Supervising 
.Engineer in the Bengal Telephone Service? , 
(b) Are they the same officers who were serving under the Rangoon Tele-

· phone Service before the fall of that city? 
(c) Have they got sufficient knowledge and efficiency to run the Calcutta 

Telephone Service where the number of Telephone lines is much larger than 
"at Rangoon? 
(d) Is it not a fact that they were provided with the posts as temporary 

· officers, subject to the condition that their services would be dispensed with 
. after the end of the war? 
(e) Is the Honourable Member aware of the fact that since the Bengal 

Telephone Corporation had been taken over by Government, the efficiency of 
the Department has beeD considerably undermined? 

Sir Harold Shoobert: (a) Apparently the Honourable Member is referring 
· to the General Manager Bnd the Superintending Engineer of the Calcutta 
Telephone District. Mr. McGee is the General Manager and Mr. J. T. Dun-
canson is the Superintending Engineer of tha.t District at, present. 

(b) Yes. 
(c) Yes. 

(d) No. 
(e) The fall in efficiency is the result of the abnomHJ.! conditions created 

by the war and not due to the taking over of the system by the Government. 

FAILURE OF TELEPHONE SERVICE IN CALCUTTA DURING THE COMMUN1L 

DISTURBANCES 

36. *JIr. DebeDdr& l£1lDum: Will the Honourable Member for CommuDi-
.cations please state: 

(a) whether Government are a.ware of the fact tha.t the Telephone Service 
at Calcutta had beeD completely paralysed on the 16th August and subsequent 
:few days; 
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'b) the reaon behind the oomplete collapse of the Telephone Service when 
it was possible to run the other essential services like the Electrio and Water 
.Supply Corporations; 

(0) was any help sought from the Government of Bengal to maintain the 
.service intact during the riot; and 

(d) will the Honourable Member enquire into the autbenticityof She Depart-
.mental note published by the Department concerned immediately after the 
incident, for explaining the oomplete failure of the Telephone sy,stem? 
Sir Harold Shoob8rt: (a) No. The service was not completely paralysed. 

1'he essential telephones were maintained. 
(b) The dislocation was due to the inaL'iiity of the operating and other staff, 

.to report for duty. . 
(c) Yes, help. was sought for the protection of the exchallge buildings Rnd 

installations and for escorts for staff. Military guards and transport facilities 
were made available from Saturday, the 17th August. 
(d) ~e PreBS Note was based on t·he facts reported to the Government of 

lndia, who have no reason to doubt their authenti it~. 

PBOOUBllllrlllNT OF FOo.DG1UINS IN PBOVINCIlS 

37. *Sree Satyapriya Banerjee: Will the Secretary of the Food Department 
,be pleased to state: 

(a) the system of procurement of foodgrains followed by the various Pro-
vincial Governments and the amounts procured in the different Provinces there-
under since 1942-43 and the ratio they bear to the total production of foodgrains; 

,b) how the system of procurement in Bengal has been working; and 

(c) whether the system obtaining in Bengal has suoceeded in procuring only 
·a very small portion of the available rice in the Province; and if so, whether 
Government contemplate any change in the system of procurement of rice in 
that Province? 

Mr. B •. 11.. SeD.:· (a) Statements are placed on the table. 
(b) and (c). The system of procurement in Bengal has not been found to 

he fully sa.tisfactory a.nd is in the pro e~  of modifioa.tion ill order to he made 
more  effective. 
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LEGISLATIVE Al!ISEi'tfnLr 

GOVE1UiMPT or lKDJA 

DEPARTMENT OF FOOD 
Procurement Arrallyem>Cllts in ' ariou~ Prot'lnce, 

[28TH OCT. 1946 ..... \ 

I'wnJab.-The Punjab Government have now introduct>d a l!Iystem of monopoly procure-
-ment of wheat. The essential featul'e~ 01' lhe st'ht'lnl' al"1l a ... follows '-. 

(a) Opuations rela.t\ug to purchase of he~ in nearly 500 mandis of th.eProvince will 
be ompleu~l  controDed .by Government. All the pucca Artiyas of a mandl, 01'. ~J1 h of 
them who are willing to Join, will be COl1lltituted into a Pu~a Artiyall AIII!OClatlon, and 
while the producers will he free to choose their Katchha Artiyas the purchases will only 
. Le made by this Associatiou. 

(b) AU wheat purchased by the Artiyas AS8OCiatiou will be d.ilpoaed of only under the 
.' orden of Goverllment. '. . 

(c) The pur('hases will be made at II price fixed for each maudi,8ubject. tA) quality 
allowance., except that in villagu Within 5 milea of the mandl, this llrice will be 0-4-0 
IInnas 1e&8 and for those more than 5 rnil'ols awav. O·fHl anlla" less. Thls.should have the 
..effect of l'ncouraging movement towards the mandie. 
'(d) The Artiyu Association will get a oommiuion of A •. 12 per Re. 100 of the vallM 

of grain and gunny bag. supplied. 
(e) Sale of' wq.t by growers in vi1l8fB8 except for the requiremellta of the village, 

or to a consumer in a neighbouring village upto 20 Beers at a time. i. prohibiteti. 

(f) Movement of wheat by rail and. road is prohibited except betweeu. village and 
market or under o ~rnment pel'mit from the markllt to the l'ecipiBftt ar~8. 

The Punjab Government have also recently introduced a system of monopoly procure·. 
Rlent of rice in the rice producing areas of the province. Theae have been called "COIl' 
Lrolled are&s". The easential feawue. of the schelDe are as followlI ;-

(i) The rice mill ",-ill be the en~re of pro ure~ellt operati«;'1l8 III all r!ce ~e ept for 
m1aU quantitie. of h&nd·pounded rIce for domestic COl1llumptloOll} must meVltably p.-
through a mill. All rice produced at a mill will be disposed of only under the ordera of 
Govel'Dment. 

(ii) Minimum price& have been fixed for all varieties of paddy in the controlled areu 
to ensllre a fair return to the producer •. 
(iii) Maximum prices of ('~ h val'i..,ty of paddy have been fixed for both the controlled 

and th .. unwntrolled areas. 

(iv) Maximum ex-mill prioea of vad.oul varieti .. of rice have also been fixed. 

(v) ~e movement. of rice and paddy in and from  control areas will be controlled 
generally as in the case of wheat. 

2. N.·II'. P. P.-Till recently, procurement "'a8 done through private trade under Go,,-
tlnJment supervision and the requirements of deficit dlstricts were IJDpplied from aurplul 
d.istricts through nonnal trade channels. In 1945. a Wheat Procurement Order wae pro· 
mulgated which prohibited the sale or transfer of wheat by one person to another without 
authority from the Provincial Government, traDNctiOIl& of less than 20 maunds with the 
JfOwer direct being excepted. For the current Rabi crop the N.-W.F.P. Government have 
IDlpolll'd a Omp~l or  levy on holdinga of 50 acre. or more. The a_lB1I1ent OD ~ irri  
gated land ia at a flat rate of two maunds per acre. A higher au_meat il to be made 
on irrigated land. . 

3. Sind.-With effect. from the 15th May, 1946, the Sind Government have promulgated 
an order called the "The Wheat, and Gram Procurement Order" under which a Purchasiag 
Officer may order that a wholesale dealer in any area shall not, except to the extent per· 
mitted hy that Officer, 8ell wheat or gram to any person other than a Government Agent. 
The {)rder further prohibits the retailers in non ration~d areas from JI/llling wheat or gram 
in one transaction to any person in a quantity e:.tceeding 20 leerl at· a time. 

Thp system of procurement of rice has recently been changed. Undtr tbe Bind Rice 
Proeul'Nnent. Order (1946), Rice Mills cannot dispose of the rice produced by tbem except 
in accordanre with the directions iuued by authoriMed Government Officers. Movement "1 rail (lr river is ('ontrolll'd. 
4. l'llitpd Province,.-Till lately, the system of procurement was dependent on purchue 

of grain coming. to .the markets. From the current year a direct procurement scheme for. 
ttabi. has been introduced. am.n producers whoie outturn of Rabi J!~p8 is Ie.. than 10 
maunds or whOAe total annual production is le8s than 20 maunds .ija,,,e been excepted. 
The P.rovincial o .rnment'~ target-halt bee~ -di.~ributed among the surpJus distrietll 
accordmg to the surplus estlmated to be avaIlable m each. The district demand is then 
broken up among homogeneous tract!! and within the~e traots individual aasessments are 
m~de after ta irl~ into on8id~ration the' a e~a e production per acre in the tract. Com. 
mltreea of peoples representatives are to be closely associated with procurement at every 
.tage. 

5. Rihar.-Purchaees (sub.i.pct to the limits of approved pri('P.s) are made by Govern. 
ment officers through accredit-ed Agents chosen from the trade. In addition • compul. 
eory levy on paddy hall recently hll&R imposed which prohibits a producer 'hoIdini 100 
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• or more from disposing of any paddy exceeding * of his total produce. Indivi-
~~ai aBse.smlmts are made. Government may not, however, dl!mand more than half t~. 
l t. I prouuce if it is les8 than 1,000 maunda and more than itbs of the total produce m 
u:\ ase The Bihar Levy Order has since been extended to wheat. 
au~ c  . Ofli . t' cl" tr' t d 
6 Jen!lal.- Pur ha e~ are made direct by Government cers m ~r am. IS IC B ':D 

thl'o~ h Trade Agents called Chief Pur ~in  Agents in. otherl. All rl08 milia produCl;Di 
more than 50 maunds rice daily are reqUireo to sell th~l  pro~u e to o er~e':lt. Rice 
I padd can move only on Government account by rail or flv.er. The ProvlDCl&l Go ... -

:~~ment ~ e recently resorted also to requisitionings of stocks with the larger holder. a~ 
their discretion. 
7. A~,am.-Pur haae. in the Surma alle~ are made direct. b~ GoVllrDJJleDt. Officer_ on a 

tender system. The single tra~e agenr,y which used. to operate In the Assam Valley h¥ 
since been. replaced by an offiCial procurement machinery 
8 Oris,a.-Purchases are made direct from ·the producers and allO in the open ~r.,~ 

t IIro·ugh a n~mber of agent:s in ea ~. of the siX; districts of the Province.. Pnrchaae or sale 
of rice on private account 10 quantltlell eJ:ceedmg 1~ mallll~'. aod at.ock1Dg of more. ibM 
100 maunds bi anyone barring Government Agents 18 prohibited. Government. have ftxeG 
prices for rice and paddy payable to producers. 
9. Madr4a.-A Bcheme of intensive procurement in respect' of rice, paddy, millet.. a~d 

.other allied foodgraina is in force in the entire province.: Under. t.his Bcheme the entire 
aurpluB of the cultivator is acquired by Government through t.helr Trade Agents after 
allowing for his annual domestic and aee.d requirements and for meeting. labour and other 
.customary charges in kind. The ProvinCial Government have formed village, taluqa and 
town committees to aNlist in the procurell\eDt and di.tribution operations. 
In the :Malabar District the trade hal heen completely eliminated and the work of 

pro ureme~t and distribution has been handed over to the Co-operat.ive Bocieti •. 

10. CenfJral J>7"o'!in e8.- ~ ernment &re. the sole buyers of foodgrainl brought to the 
lIIarbts. In the case of Jowar thre il a form of non. ta~utor  levy under which Lb. 
producer is expected toO contribute a specific portion of his crop to Government. In. b~ 
i:8Se of whllat a compulllOry levy, first introduced in ]944 and not continued in 1945 baa 
been reintroduced thiS lear in all the districts of t.he Jubbnlpor. Diviaion. ~. Jevy ia 
applicable to. boldinga 0 10 acrell or more. 

. 11. Bombay.-There is a compulllOry levy on a graded Icale with a minimum eumptioa 
hmlt of 27i maunda per producer which is allowed for domestic and Hed re uirem.~ 
fo), the year. Government are the soJe buyers of other IW"plusel. 

12. Baluchi8tcm.-There is monopoly purchase by Government. 

CULTIVA!l'ION A.ND MOVEMENT OF FOODGRAINS IN PBOVINOES SINOB 1938 

38. *Sree Satyapriya Banerjee: Will the Secretary of the Food ,~partment 

be pleased to state: . 

. (a) the yearly acreage under l·ultiyation of foodgrains Province by Province, 
smce 1988; 

(b) the quantity of fQOdtuaips produced in each Province yearly since 1988; 

(c) the quantity of foodgrains unported yearly since 1988 and the names of 
the countries from which imported; 

(d) the quantity of f0 ~ rain  exported yearly sinee 1988 and the countries 
I to which exported; and 

(e) the quantity of foodgrains purchased yearly by the Government of India 
and the different Provincial Governments since 1942-43? 

Mr. B. a. ~ .: (a) a.n~ (b) .. A Bt temen~ showing: the acreage and yield 
of the seven maJor foodgrams (nce: wheat, Jowar, baJra., barley, maize and 
gram) f?r the year 1945-46 is l~id on the table of the house.. For figures relating 
~? preVlons years, the attentIon of the Honourable Member is invited io 
Food Statistics of India," a copy of which is placed on the table. t 
(c) A statement is laid on the table. " 

(d) No exports of cereals are being a1l6wed from August 1943 onwards, 
:xcept ~all quantities aaship stores, etc., or on a replacement basil>. For 
~nf~)fl~a.tlOn relating to earlier years, the a.ttention of the Honourable Membflr 
18 In.Ylte,d to pages 87-l'-lO of 'Food Statigties of India' II.Ild the Govemment 
publicatIOns refe17erl to therein. 

tNot printed in these Dl,bat(>s. Copios placed in the Library of the H01ll!e. 
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(e) A statement showing the purchases made by the various Provincial 

Governments during the years 1943-44 OIlwards is laid on the table. Iufonn· 
at.ion for the year 1942-43 is not readily available. 

Statement ,lowing area and yield Of tlte seven major /oodgrain. in tlte vunoU3 provincu 
during the !lfar 1945·46. 

Area· Yield· 
Provinoea (Figures in '000 aores) (Filuretl in '000 'ODS) 

AuaIQ ',103 2,018 

-.&1 27,~72 ,8~ 

BIhar • 1',1118 4,01e 

Bombay 18,104 2,J11· 

e. P •• Ber. 15,321 1,182 

Ceor, 87 85 

Jladras 18,411 1.11. 

Oriua 5,191 1,108 

Punjab ~,117 8,195 

Bind ',IK' 1,141 

United PrO'riDoeB 33.484. 9.2" 

N.W.F.P. 2.058 807 

Delhi . 167 42 

Ajmer.llerwara 308 36 

* These figures are subject to reviaion. 

Statement .howing quantity 0/ /oodgraim imported into India during the. year. 1937·38 to 
1945-46. 

1917·18 

1138·SO 

111140 

1940.41 

1"1·42 

1142." 

1143." 

I"'·" 

Y.ars Quan'i',. 
(in 1,000 tons) 

1,598 

1,871 

J.714 

1,119 

1,IOJ 

18 

194 

'fll (0) (0) Includes 4,600 011. 
replaoemen' basis. 

Ill(b) ,b) FrOID lIt April IN. 
to 10th IlarchllU. 
This includes im-
poria amountiDi to 
"1,500 on rep1Me-
ment basis. 

Up &0 the ~ 1043·44 import.l of nee were reeei .. d maiDl1 from B1U'IDa, French·Indo· 
h~ Siam. Importa of rioe ill lQ44.f5 were from :lmt aDd in 1945-46 from Bu.a 
aad Emt. Imports of wh_t ha .. MIll reoei.ftd ..wy from AaAralia,. c...d., U.B.A. 
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LEGISLATIVE ASSEMBLY [28TH Oeor. 194& f 
... ) 

EXTBNSION OFR.u!.WAY LINE FROM JUBBULPORB TO NAGPUB 

•• ·Seth Govtntl Daa: Will -the Honourable the Hailway ~ember be' 
pleased to state: 

;(a) whether a preliminary or regular survey for laying a broad gauge Railway 
line from Jubbulpore to Nagpur (via Seoni) was made during 1910·11 or at any 
time thereafter: 

(b) if so, whether the Reports of the surveys will be placed in the Library 
of the "House-; 

(c) whether it is a fact that the aforesaid extension was included in the post. 
war development plans or programmes and a map showing the proposed line as 
a part of the Great Indian Peninsula Railway extension project was published 
by the Government of India; and 

(d) if so, whether a copy of the said map will be placed in the Library of the-
House? 

'!"he BOIIDurable JIr. K. AIaf AU: (8.) According to the iuformation available, 
neither aprelimina.ry nor a ,egular survey for constructing a Broad Gauge line 
from Jubbulpore to Nagpur via Seoni was made in 1 10~11, or at any time 
thereafter. An estimate for a Traffic and Engineering survey for this line ~ 
amounting to Ri). 77,000 was, however, prepared in 1927, ar.c1 the C. P. Gov-
ernment were asked to bear the cost, hut they declined to do so stating that 
they did not consider the prospects of the line warranted tht.: outlay. In 1945. 
the Provincial Industries Committee Central llrovinces 'nnd Berar recommend· 
E'd the construction of this line and the matter Was referred to the G. I, P. 
and B, N. Railways, !lnd both of t.hem considered that. the line would be-
expensive and unremhnerative. As the Local Government also did not ask 
for this line to he included in the post·war plan of railways, the matter was 
dropped. 

(b) In the circumstances explained 111 part (a) of the question, no survey 
was carried out und therefore 110 reportR are available. 

, (c) °llIld (d). ,Since the I,ocal Government ha.ve not IlRimc1 for this line to, 
be included in thb post-war plan of railways, the project hus 110t been included 
in the post-war development programme and as such no l11f1P showing th(' pr(\-
posed line as a part of G. I. p. Railway hap been published bJ the Goverument. 

EXTBNSION OF R.uLWAY LINE nOM JUBBULPORB TO NAGPUB 

4A). *8eth GovIDd Du: (a) Will the Honourable the Railway Member be 
pleased to state the reaSODl, ill detail, on account of whieb the Railway exten· 
sion referred to in the preceding question instead of being taken up was given 
up? 

(b) Do Government propose to take up the extension now, aa it has been 
recommended by the Central Provinces and Berar Industries Committee, 1946. 
the Report of which has been a"Ccepted by the local. Government in question? 

~ Bcmoa.rable Kr. K. AMf All: (a) The position haR been fully explained 
in part (a) of the preceding question. 

(b) Government would give prompt and due considerHtion to the il1vesti· 
~ft,tion of this line, if re('ommended h:v the Local Govenllllent, who have so 
far not asked for this line to he includeil in the post-war plall of railwn,vB. 

PERCENTAGE OF EMPLOYEES IN BENGAI,-NAGPUR R,AJLWAY FROM MADRAS, BENGAL 

AND ORISSA 

'1. *S8Ul GovIDd »u: (a) Will the Honourable the Railway Member be 
pleased to state how many miles the Bengal.Na!!pur Railway runs in the Central 
Provinces. and how many miles it runs in the I)rovinces of Madras. Bengal, and 
Orissa? 

(b) What is the income to the Bengal-Nagpur Railway from each of ilh8le 
Provinces? 
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(c) What is the percentage of employees from each of these Provinces in 
Officers' rank, Inspectors' rank, Upper and Lower subordinate aenices? 

(d) Is Clny quota fixed for the people of any Ptovince? 

Tbe Honourable ~. II. Aaaf All: (a) I lay On the table" statement givin, 
the required information. 

(b) Government are unable to give the information as statistics are not 
maintained showing the income to a. railway from each Province. 
(c) Staff Statistics also are not maintained by Provincell and, therefore, 

the information required hy the Honourahle Member is not uvailablE" with 
Govemrnent. 

(d) No. Recruitment to Railway ben' ices is not made on a territorial 
basis. 

B. N. Railway atatement ,howing mileage 

Central Provinces 

Madr .. 

Bengal 

Oris .. 

611 P,u11inctl. 

11,87'6& 

217'75 

'44'00 

1107'81 

PBOJrlOTION IN BENGAL NAGPUB RAILWAY 

O. -... Go91Dd D .. : Will the Honourable the Railway Member be 
pleased to state: 

(a) the criterion for promotion in thfl Bengal-Nagpur Railway; 

(b) whether Government are aware that academical qualifications are a 
disqualification in the Bengal Nagpur Railway; and 

(c) the reason why fresh recruits are given preference over more qualified 
permanent employees of the Railway and why fresh graduates are appointed 
as Yard apprentices and fresh law-graduates as Claims Inspectors and Labour 
wpectors, over the head of many law-graduates already sening the Railway 
who have much better knowledge of the Railway than the new recruits? 

The BOIIOurable 1Ir. II. Ala! All: (n) Tha Bengal Nugpllr RaliwlLY follow 
.he rul~  regarding promotion prescribed in Appendix II-A to 'the Statc Rnihray 
Establishment Code, Vol. I, as a.mended by Correction Slip No. N566. A 
copy of the MIles will be found in' the Libro.ry of the House. Briefly, the 
principle is that promotion to non-selection posts is made in order of :selliority, 
thE.' senior man being superseded only if he has been declarEd unfit for such 
promotion. Promotion to selection posts is made on the basis primarily of 
merit, due consideration being given to seniority. 

(b) 'Government lU'e informed thllt this is not so. 

(c) I have called for the fHctti HneI will lay a. statement on the tllble of th~ 
House in due course. 

PROMOTION IN BENGAL NAGPUR RAILWAY 

48. -Seth Govtnd Du: Will the Honourable the Railway Member please 
~tat  why the Bengal Nagpur Railway does not adopt a uniform policy regard-
mg all promotions by holding competitive examinations through competenb 
authorities to be  constituted for the purpose? 

The Honourable IIr .•. Asat .Ali: As I have just ~tllted in lI1j' rep).\, to part 
(u) of Question No. 42, the Bengal Nagpur Hllilway follow the rules I't~ :lr(lin  
promotion prescribed in Appendix TT-A to till' Stnte Hnilwnv Estllilli!;;hmer,t 
C?rle. Vol. I. as amended by Correction Slip No. N566. A copy of t.he rules 
WIll be found in the Librarv of tlw House. Govennnent do not COil Rider that 
~mpet.iti e examinations are suita.ble for the purpose of regulating pr:mlOtions 
In non-gazetted rllilway services. • 



iO LJlGISLATIVE ASSEMBLY ~8'1'B OCT. 1946 

FOOD SITUATION IN INDU. 

M •• JIr. KadaDdIwl Slqh: Will the Secretary of the Food Department 
be pleased to lay on the table of the House a statement regarding the food 
situation in the country and the measures that have been taken or are propGlled 
to be taken to cope with it? 
Kr. B .•. ' Sm: The Honourable Member is r~ferred to th~ Memorandum 

on }I'ood Position laid on the table of the House.t 

ENQUIRY INTO TllE COOPERATIVE M.OVEMENT IN INDIA 

U. ·Sne S&tJaprlJ& BanerJee: Will the Secretary of the Department of 
Agriculture be pleased to state: 
(a.) whether there has been any enquiry by Government into the Co-oper-

ative movement in India since the Maclagon Committee published its report 
on Co-operation; and 
(b) whether the Government of India propose to co-ordinate the Co.operative 

movements in different Provinces; if SO,' whether the Government of India 
propose fortbis purpose, to enquire into the conditio}l of the Co-operative 
D10vement iq. the country and take necessary action thereafter? 

Sir Ph8lOl1 Dare,&t: (8) A number of enquiries into the working of the 
Co-operative movement in the different provinces have been held by' the Provin-
cial Governments concerned. The subject was ulso dealt with by the Roy-a.!. 
Commission on Agriculture and by the Central Banking Enquiry Com-
mittee. A Committ,ee, under the Chaimlanship of Mr. R. G. Saraiya. 
was appointed by the Government of India in January 1945 to draw 
up a plan of Co-operative Development. The report of this Committee ia 
expected to be published shortly. 
(b) With (\ view to co·ordinate the Co-operative movements in ditleren' 

Pro"incesJ Conferences of Registrars of Co-operative Societies and non-official 
workers have been convened hy the Government of India periodically in the 
paet.. It is proposed to hold such a Conference early next year to consider the 
recommendations of the SaraiYfi Committee which was set up on the recom-
mendation of the\ 14th Conference of Registrars of Co-operative Societies. The 
question of settitig up B Central Co-ordinating body will be considered by the 
Go'Vemment of Indin. after the Conference has examined thEl recommendation 
of the Saraiya Committee in this respect. 

CoNTROL OF PluOE, SUPPLY AND DISTBIBUTION OF FOODSTUFFS IN BOGAL 

te. ·Sree S&\1aprl,& Banerjee: Will the Secretary of the Food Depan. 
ment. be pleased to state: . 
(a) whether he is aware of the high and sharp rise in the price of rice in the 

clifferent districts of Bengal. especially the districts of Jalpaiguri. Comilla, 
Nonkhali and Ohittagong; ; 
(b) whether his attention has been drawn to the reports in the Preas of 

deaths from .,.tarvation; . , 
(6) the steps taken 80 far by Government to control the price, supply and 

distribution of food·stuB. specially in Bengal; 
(<1) the quantity of import of food-grains from foreign countries during the 

isst Rix months, the names of those countries and their quantities; and 
(e) the quantity of export. if a.ny, of foodgrains from India to other countries? 

IIr. B. Jr.. Sen: (n) Yes, Sir. 
I'll) yp!'; Sir, but 110 Iluthentic reportR of deaths from starvation have been 

receiverl from finv of the districts. 
((') (}ovenlmellt. Fltocks Ilre being sent to the deficit districts whm'e prices 

arf' Ligh :lJld di!,trilJ1Jled at cont,rolled rA.tes under 8 system of modified 
rationing 
(d) A "ta.tfmellt is laid on the ta.ble of the House. 
(e) Exports of food grains outside India Rre totally prohibited except fol' small 

q1lantities allowed as Ilhips stores, etc. . 

t8ee pagee 94-37 of Debatee. 
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Statement 1laowin9 foodgroina import11d i11 India during •� mollti\a 
April to Septun�r 1946. 

I Cueal, ot./atr tit.on Rice 
U.S. A . .

Canada 
Australia 
AuauaJia\. 

Total 

Australia 
Australia 
U.S.A. 
Canada 
U.K. 

Total 

Australia 
Australia 
Canada. 

29,706 Wheat 
7,500 

62,182 ·., 
1%,808 Wheat equivalent of 9,HO tona ef Sou 

at 7S % �OD buia. 

1)2,196

62,189 Wheat 
'2,470 Whoat.equiv�at of31,003 tone of�. 
26,164 Wheat 

3,500 Wheat 
6,500 Wheat equiovaleiit of 4,<M_)O .toa• of llou. 

139,823 
---··· 

52,ses w-,r· .. .r" · · 

15,895 � equivaleDt of i'1,60S toa• of !O')II', • • '" 
39,314 Wheat . .· . 

Total 167,607 

Auatn.lia 
Aua,ralia 
Canada 
lJ, 8, A .. 
U.S.A .. 

Total 

Australia 
Australia 
Auatralia 
r.anada
u.s.A ..

u.s,A .. 

Ar,mtlne 
BuTma 
Iraq 
Egypt 

To'-l 

Australia 
Australia 

. Auatralia 
u.s.A.

u.s.A.

U.S.A. 
Burma 
.Argl!lltine 
Egypt 
Egypt 
4bb71aenia 

'l'ot.af 

,s,,11 w� 

,6,'78 Whea, equivalem of SI, lit tom\ ol 4nr, 
53,212 Wheat .. .
33,879 Wheat 
76,979 Maise 

158,019 

52,931 Wheu 
19,246 Wheat equivalw of 1,.0,e tona of.4".r, 
1,060 Barley 
9,308 Wheat 

'3,106 Wheat 
8,913 Maia 

25,301 Maize 
2,730 Maize 

170 Millet• 
19.625 Mil.Jet• 

182,378 

,3,836 Wheat 
36,764 Wheat equivalent of 26,108 ,on• of 

ftour 
200 Millet, 

67,581 Wheat 
o,100 Marze 
7,6215 Milo 
2,300 Maize 

26,182 Maize 
4,70!l Barley 

1',64' Millete 
1,421 Millet. 

'!ot,iH 
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ABSENOE 01' RAILWAY IN HAMIRPUB DISTRICT OF THE UNIUD FROVINOES 

•• PaDdit Srl KrIIbU Dutt .auW&!: Will the Honourable the Railwa. 
Mern ber be pleaaed to state: . • 

. (a) whether Govt. are aware that there is no Railway line in the Hamirpur 
District of the United Provinces; 

(b) whether Govt. are aware that if a small line about twenty miles long 
from Harpalpore to Rath is constructed, it will go a long way to meet the 
demand of the Hamirpur public; 

(0) whether Govt. are aware that there is no river or rivulet in the above 
twenty mile long pateh; and 

(d) whether· Government propose to cOllsider the advisability of construoting 
4hiB line; if so, when? 

ftf' lI.onoarable 1Ir ••• ,U&f All: (a) Yes. except that a portion of the 
CawDpore-Khmrado. line, which is being restored, will paBs through this area.. 

(b) Th(>re ho.s been no df.lmand either from the public or the Provincial. Gov-
emInent for a railway line from Hlrpalpore to Rath. 

(c) It eppco.rs from the Survey Map that there a.re some rivulets in the are ... 

{d) Government would first like to receive the views of the United Provinces 
. l t~,r. .~~: _ . 

.J". -. 

PLATI'ORMS 01' TIrE K.!uBAOPUR STATION .AND DEFEOTIVE ROOFS OF TRAm 
OOMP.ARTMENTR ON BENGAL NAG PUR RAILWAY. 

T. JIr. DebeDclra Lal DID: (a) Is the Honourable the Railway Member 
..IWare of the fact that the platforms of the Kharagpore Station, the longelilt one 
in India, are totally uncovered, oa~ in  thereby muoh inoonvenience and d~-. 
comfort to the passengers during rains and in the summer? . 

(b) Are Government aware that most of the roofs of the compartments 011 
the Bengal Nagpur 'Rai'lway trains are defective due to innumerable leakage, 
causing much inconvenience to the passengers during incessant rainfall? 
(c) Are Government aware that first class compartments of the local trains 

between Midnapore and Howrah, are in fact no better than third cla888s, con-
sisting of wooden benohes only and are without any light? 

'1'heBODOarab1a Mr ••. AD! All: (a) Yes. It is, however, understiood trom 
the Railway Administration that necessary provision has' been made for the 
carrying out of this work in the post-war programme of that railway. 

(b) DUE: to the shortage of supplies during the war, some carriages on the 
rlJil a~ had to be re-rOOfed with pa.inted canvas. Supplies of standard materials 
have now heen receiv('d and carriaRe!! are being re-roofed at the rate of 88 per 
month. It is expected that before the oeginning of th.., next monsoon, all 
oarriages will have been re-roofed with standa.rd material. 
(c) h~ scats of 1st and 2nd cl88S compartments of suburban trains running 

between Midnapur and Howrah had to be fitted with wooden slats on account 
of (lo~ltin lou  thefts of und damage to rexine and canvas upholstery and the 
war-time impossibility of ohtainmg the necessary materials for replacement pur-
poses. l'here has been also lRck ~f lighting due to ~ e ~ e thefts of la!"ps, 
laml'-holder~ nnd other electric fittlllgs and the war-tIme dIfficulty of obtalDmg 
the n~oe r.r su})plies. The position will be adjusted as materials and fittings 
become lYVuilable. 

TitAINR AND TmRDCLAR8 WAITING ROOMS ON BF.'SOAL NAOPtJR RAILWAY 

8. Mi. Debendra Lal Khan: (n) Will the Honourllhle tlll' Hnilwn:v MellJ\ler 
please State whether Government are aware of the fact that though the war 
eIDergency bas long since ceased ~ exist. the number of trainS! en Bengal 
Nagpur Railway are still extremely limited and consequently the passengers 
are compelled to travel on the board of compartments or even on the roofs, caus-
ing the apprehension of great risk to human lives? 
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(b) Are o ern~ent aware of the fact that the Bengal Nagpur Railway 
stations have practically no arrangements of waiting rooms for the third class 
passengers and only inadequate arrangements for the first, second and inter class· 
passengers? '. 
(c) What is the Government policy rp.garding the amelioration ol the condi-

tion of the third class passengers specially in the Bengal Nagpur Railway? 

The BonOll1'&ble Mr ••• .A8af All: (0.) Since the cessation of hostilities, many 
trait's have been restored and on the Bengal Nagpur Railway train services are 
now only 8·2 per cent. less in number than before· the war. Government have 
no doubt that foot-boml travel has had to be restored to; but it is hoped that 
such conditions will soon disappear. 
(b) Government are aware tha' there is room for much improvemeni in the 

provision of .waiting room facilities for all classes of .passengers. The following 
provisions for additional waiting rooms have been made' in the Bengal-Nagpur' 
Railway's post-war programme: 

Ba. 

194.7·48 .!' 98,000 

194:R·49 184:,( 00 

1949·110 1",000 

19110·51 116,0011 

19111·52 12,000 
----

Total 1126,000 
--"-

(c) G.:)Vernment intend to do everything possible to improve the oonditions 
of III Class travel at the earliest possible time. 

EFFICIENCY IN THE POSTS AND TELEGRAPHS DEPABTlU.NT 

9. Ilr. Debendra La! lClan: (a) Is the HOllQurable Member for Communi-
cations aware of the fact that the efficiency of the Posts ami Telegraphs 
Department has been considerably undermined during recent times, callsing 
unusual delay in the delivery of It!tters and telegrams? 
(b) Do Government propose to see that thE' former efficiency of the Depart· 

ment is restored fit. the ellrliE'Rt pOHsible time and t.hereby save the ppople in; 
general from lot of i.nconvenience? ' 

;/I'm-
Sir Barold Sboobert: (a) and (b) Yes, Government are faking steps to;' the 

prove the pffieiency of the Department and remove ~e inconvenience tr 
public. [ /T'" \ 

STATEMENT BE FOOD SITUATUON PROVINCE BY PROVINCE. ~'t be 
10. Mr. 1[. '0 ••• 011: (a) Will the Secretary of the Food epartme~ the 

pleased to lay on the table of the House a Mtement in ontinU tion~" answer 
one made on the 5th February, 1~, in the Legislative Assembly i ·by Pro-
to unstarrecJ question No.7, dealing with the food situation, Province 
vince, and speoially indicating- \. ,  d 
(i) the crop prospects, (ii) the progress of ,the basic plan, (iii) to ~~ 

supply position, (iv) prevailing prices in rationed as well as non-rationed IU :''0: 
(v) imports received from outside India and their allocation to different Pr~" 
vinces, and (vi) imports expected in future, month by month, and their probable " . 
allocation? 

(b) Are Government aware of the acut.e shortage of rice and prevailing high· 

~
. s thereof in certain pait.e of Bengal? If 80, wRl a separate statement be 
. ~ deaHng with the situation? 

• B. B. SelL: (a) A memorandum on the food poaition is· laid' OIl Vie table, 
of e Bouse.t 

. (b) In Bengal, shortages have occurred in the deficit  diatricta particuJariy 
mEan Bengal and prices h8'ge rilen considerably. Buppliea to these areal 

tHee ,.... 2'-37 of Della .... 
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wer.3 di ~r~ani ~d as a result of the disturbances in Calcutta in August. 1946 and. 
furth~r dlE.iOca.tlOns have been ca.used by recent UIU'eflt in the districts of Noakhali 
.and ~'ipp~'8h. The Government of ~n l!'l moe trying ~ meet the sit.uation by 
sendmg Government stocks to these dlstrlcts, which are released a.t. controlled 
rates under a system of modified ra.tioning. Normal despatches are being supple-
lllEUted by a.ir-borne supplies to Tipperah and Noakhali. 

CONdTB:UCTION OF ROADS IN BENGAL 

11. Xl. Swaka 8ekbar BaDyIl: Will the Honourable Member for Transport 
be pleased to state how many mile!!! of roads of different descriptions. have been 
constructed in the Province of Bengal ever since the Standing Committee for 
Roads met last., and. :w,b.en .. it .last met? 

The Honourable Mr ••• All.! Ali: The Stanaing Committee for ;Roads last 
mat on the 16th Much l'~. 

The mileages of roads of various descriptions constructed by the Government 
of Bengal since March 194,8 a.re not known to the Government of India., and i, 
has not been possible to obtain the information in the time available, but it will 
be called for, if the Honourable Member will kindly indicate whether he i. 
l'f'ferring to new construction or improvements. 

ACTION ON RESOLUTION BE MOBE YARN FOB HANDLOOM WEAVERS 
11. 1Ir. SIIIDka Belmar SlDJa1: Will the Honourable Member for Indus-

'la'ies and Supplies be pleased to state: 

.ca) what steps have bees taken or are being taken for implementing the 
resolution which was adoptt>d 'I\'ith amendments by the House after the debates 
,on the 81st January and the 4th of February, 1946, over the question ol 
.having more yarn for handloom weavers; and 
(b) whether Government h8ve considered the question of popuillrising 

ChaTkha for the purpose of getting increased output of yarn? 

The Honourable Brl O. ~~: (a) In Februa.ry 1945, an all-India 
Haudloom Hoard was constituted to safeguard the interests oT handloom weavers. 
It haa not ,beeD found practicable to compel cotton textile mills to releas& one-
third of the varn manufactured bv them for the use of handlooms. Handloom 
w, 'uvers at p~e e t are getting ro~ hl  one-quarter of the total yarn manufac-
tur"d ill India or about 90,000 bales a month. A reservation of 25 per oen'. 
fo~ lidandlootn consumption has been II\ade in re pe ~ of all further expanlioa tl. . 
SPU; 1"gp.. 

(b)J This is receiving the a.ttention of Provincial Governmen •. 

AO IO~ BY THE POLICE AND RAILWAY AUTHORITIES re CONSIGNMENTS OF DAGO ... 
, AND KNIVES IN 'l'BANSIT. . 

18. :Lr. K. O. -1011: Will the Honourable the Railway Kember bepleued 
to ,Iayo on the table a statement giving instances in which consignments of 
:n~ (" , daggers or ·other lethal weapons were discovered by the Railway autho-

r~t~f~  or the Railway Police while in transit in different. parts of the country 
_~;.'n e July last, and indicating in each case, the date and place of such dis-
covery, the place of origin of such consignments and their destination, the 
Dature and number of weapons, and the action taken at the instance of the 
Railway Buthori.ties or th~ Railway Police? 
TILe Hcmour&ble Mr. K. Auf All: The informa,ion required by the HonOlD-

IIhle Memher is not readily available. In order to obtain the informatip & 

reference is being made to all. railway administration.. On receipt of the irr-
mation a reply will be laid on the table. 

PARCELS OF KNIVES AND DAOOEBS, THEIR PLACE OF OBlGIN AND DESTINATION 

14. IIr. E. O. Keogy: Will the Honourable Membpr for Communications be 
pleased to state whether there have been instances in which parcels containing 
knives, daggel'S or other lethal weapons have been discovered in any part of 
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the oountry while in transit since July last? If so, will the Honourabl. 
Member please lay on the table of the House particulars of each such instance, 
giving the date and place of such discovery, the place of origin of such parcels 
and their destination, the nature and number of weapons, and the action taken 
at the instance of the Postal authorities or the Police? 

Sir B.~ SlLOObert: The Government of India have. no official informa.a. 
but. evquiriea are being made from the Heads of the Circles. 

8TA'],EMENTS LAID ON THE TABLE 

[INFORMATION PROMISED IN ,REPLY TO CER'rAIN QUESTIONS DUllING TH& 

SESB.JONS OF THE LEOIRI,ATIVE ASREMBI,Y-LAID ON THE TABLE 

HOUSE-TODAY.] 

PREVIOUI 

OF TU. 

Khan Ralladur Shaikh Fazl-i-Haq PirQ.cha's starred queation No. 490 (If 17th 
March, 1944 

BANKING FACIJ.I'J'lES TO PILGRIMS TO HBDJAZ 

(a) Indilln pilgriulB do take with them to the Hedjaz Indian currency lID.. They face 
.xchange difticultiel in thi. sense that owing to a II"8at demand of rial. durit\i the pilJiima,e 
.... on &lid i~  bein~ i!, ahel't ~ppl  its price ~eflPB ri.~nl and. t.h~ of rupee. ,.d currency of 
(It.her countfleadepreCl&tel. Discount.a such 18 not paid by pllgnml. 

(b) Glattley aa1;lkey .t Co., lI'ho al'e thE' co"espondants of the National Bank of India ani 
the Netherlands 'frir.ding S'ociety of Bombay ~i e banking facilitiel to Ind~ piltr."iml. Til. 
Indian Section of t.he Rritish Legation Jedda Blord. t'very poIl1ble a .. iBtance W pilgrilll&. 

Late Mr. K. S. Gupta'. starred Question No. 533 of ~Oth March, 19« 

A O'l'~  ON ENTBRTAI)f)(RKT OF BIUTI8H AND INDIAlf TRoops 

On the assumption that the Honourabie Memher de.ire:! informat.ion regarding the eXpeRdi-
ure on entertainment (t.g., coneen partie., etc.) &6 distinct from lmeDiti .. and  cornfoN, • 
auwer i.:- ' 

(a) No figures of expenditure on entel'tainr.lent .. di8tin~ from ,en_1 ameDiU. are avail-
altle for the year 1942-43. , 
(b) The amount spent per head in 1943-44, waa- I 

IndiantlWp_Ba. (H-i. 

BritUh ~ a. 3-()"4. 

aad in 11144 ·46-

Ind~n troop8-Ba. 1-5-0. 

BriUIb troope-~. 7-'·0. 
(e) The pl'OpOrtion of BritUh to IndiM troope dilrina ~. 1M'" 1~-4  ~ 1 : 7. 
(d) No expenditure on entertainment is met from Indian NY:eDUei in reepect. of dritia1l 

and foreign troops not. paid from the Indi~_n Exchequer. 

Mr. HoouinbhCYy A. Lalljee', Bta.rred queatioft No. 658 01 5tll !Ilarch, 1945 
Dl,rICULTIBS OF OVERSEAS INDIAN STUDE.'I1'TS· SUKING ADJlI8S10N TO COLLlG. 

IN INDIA ,. . 

(a) Oovemment. of India are not aware that. any sr-t difliculty i. uperienoe,d b,· 
candidates from overseas (part.icularly from Sout.h and East Africa) in lecuring admillion iD 
Art. and Science Collepa in India, except when the degrees ~e.d by them are DIK· ~I' 
ed by the Univlmlitie8 coocemed. The question of recognition of t.he dearees and d~m.. 
of South African Univeraities possessed by Indian students by the Universitiea in Ind ... wu 
referred to the Registrars of all t.he Universities in India and practically all the UDiverlitiea 

, t.heir willingneBB to consicler these cases Bympat.hetically. The mat.ter "'&.II 
:~~;:~~~~:,n':;d;;d the Inter·Universities Board at its meeting in December, 1945. They. bve 
.. that the Universities in India should conBider sympathetically the question 

l'erognition of the d""greeB and diplomaa of South African Univeraities posae8sed by 
nationals. 

The Univel"liU.s do not charge any capitation fees but Provincial Governments who run 
01' professiona.l institutions of their own do 80 for a.dmivting students belonging to 

The Provincilll Governments pay capitation f~a only in respect of tocw 
.n~l1a;~te  are' deDuted bv t.hem_ 
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Sri M. Afl4.n.tha'ayan4m Ayyangar'B ,kort notice 
1946 

[28TH 00'1'. 1948 
quution of 29th January 

'CLCYl'H AND YARN POSITION 

Mr. Muhammad Na.uman's Supplementary question . 
. India " .. ell:port.in~ much lr.rpr quant.itiea of yam before the war, t.he .t.at.ement below 

ahowa lDJIuaI upon. of yarn. 

EXPORTS OJ' YABN 

Year QuaDtity in tone 

1919 16,9" 

1980 16,071 

'1931 1~,7 J 

UNI! 11,05'-

1983 11,160 

19M 1,376 

1115 8,031 

1938 1,"1' 

1117 18,0'71 

1138' 15,178 

1989 IJ,0153 

1 ~0 16,517 

194.1 39,732 

1942 15,178 , . 
1943 3,977 

1944 5,630 

1945 5,280 

194.6 (lat haIf year) 298 

(2nd half Year) 180 

Dr. Zia Uddin Ahmad', ,,,ppZementary' qu .. tion 

.All coum. of yam produced in India are made a~ila e for di.t.ribution to bandlOOBlI 
.- ~~ 

J l'4r. &.anka 8ekhar 8'anyaZ' •• upplementaryqu6Btion 

Inftonnr.tion in tbe POI-.iOl!. of Govlll'DDlent.goaI to .how that there are ~r  f.., un-
empJ..byed handlOOllll, t.hough not all are employed every day. Statistiea r.re not maintained . 
.' 

Sri B. ,Ve"kataau&ba Reddiar', darred. queation. No. 110 of 8th February, 19M 

B.oaurtllJlNT or SUBORDINATB STAJ'lI' ON B. B. AND C. I., AND SOUTH IltDIAIf 

RAILWAYS 

The DUlber of peNDU NerGiW ~ during the y __ 1945 OI!. the B, B. A: C. I. Bat 0» 
to .... earryiDg • ...,. of ... 100 p.m. aDd 0._ ia .. follcnn :- I  • 

Hindu 

Kualima 

ADllo-Indiana 

Other IIinoriiJ' eoJlUDuaitiea 

35 

7 

8 

30 
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.. LEGISLATIVB AI.4SEI\fHLY [28TH OO!'. lQ48 

Prof. N. G. Ra"9a', starTed question No. 189 of 11th Fe&1'U41'f1 1946 

PRICES OF ESSBNTIAL COMMODITIES FOR INDIAN LABOUBBRS IN BUUlA 

Farther inquiriea made fl"ODl the Bepreaeotative of the Govermneo' ~f  India in Burma ha .. 
l'ev-.led that the difterem,e in t.he prioea pl'ev:a.iling in Bonabay IYld &Bgoon varioall luh-
:a.atially. Without houllfl rent, the total of all the commoditiell is about aDO per cent. cheaper 
tbaD in Bombar, bllt the other focxi item. av.erage more than ~ per ceot above Bomba1' 
The items relatIng to cloth are over 300 per cent. higher tban in Bombay. The oondi'ioDi .. 
Bangoon are still fluid and vary frequently. At timeB certain amenities may not be purchalll-
able at all and in lIOII1e cues th.e are subetitnt.ed by other.. In the cipcumetancel it ia no' 
pouible to eatimate the COIIt at which amenitiea parchueable for BII. 60 in Bombay by Indian 
labourer. can be purchued in Rangoon by perIOD8 of the Ame clue. 

~f. N. G. Ranga" lJupplementary to Sri M. Anantha,ayatlam'lJ darred 
queRtion NO'. 194 of 12th February, IG46 

EDrl'OB OF PerlJpecti",e 
QUALIFICATIONS OF MISJ8 OUWERKERK 

KiA Onwerkerk is an M.A. of Cambridge University. She haa been in India for about 16 
,.an during which time she hall lectured 011 Economics in a South Indian State and hal .110 
.... Travelling Secretary to the Inpiau International Fellowship. She has travelled extenaively 
ill India and hal made a special slady of • wide range of' Indian probleme. 

'ri M. AnanthalJayanam Ayyangar'lJ da.rred quution'No. ~I  Of 18th 
February, 1946 

REORUITMENT OF SUBORDINATE STAFF ON M. & S. M. RAILWAY 

(a) to (f). The number of persons recruited by direct appointment. during thA year 1045, all 
'tile M. I; S. M. Railway to posta carrying" lalary of RI. 100 p.m, and over as followl :-

Anglo·Indiana 1 

Other Minority Com.TDunitiea-

Indian Chiriatianfl, Sikha and Parcies 

Hindus 

1 

6 

Seth Govind Das's starred question No. 27g of 14th February, 1946 

Loss TO. INDIANS IN MALAYA DUE TO CHANGE OF OURRENOY 
(b) Bunna Government havf' not excilanged .TaJ!lUlesf' ('urrf'ncy and there is no information 
.. their intention to do BO. " . 
Sri. M .• 4JlallthIl8ayanam'8 starred que8tion ~. 302 of 18th February, 1946 

V.ICTORY DAY PARADE AT DELHI 

'","ment .howing 'ezl,enditure iMItrf'ed on Vit:tory in Europe Parade and othe,. PfZf'adu held 
on the occasion of tii.tribvtion of Vicf.oria Grout •• 

(Ia thouaands of rupees) 

V. E. Parade 38 

V. C. ParRdea-

] Oth N ovem.ber 1 'U 

lBt July 1943 

11th January 1944 • 

24th October 1944 • 

3rd March 19411 
19th'December 1945 

1 

NOD.-The eXpt"nditure shown  abov .. includes cost of tran'llort,ation of troopll, their accom, 
aocI.tiOD and other Rupplies and IIl'rvi .. l'~ such as e\ert.l"icity. water, etc. It does not Include 
... of rations which i8 a normal rharg!' wherever the troops may be. 

IIr. K. C. Neogy'3 SupplementanJ question to Prof. N. G. Ranga's iltarrll~ 

question No. 840 of 19th February 1~4  

l\BIIOJ.rTIONS OF THF. SECOND FOREIGN MINISTERS' CONFERENCE IN MORCOW 

Tha reply giv.en to lhe Ruuian ohjel!iiol1 waR \.l,lt Indian troops had 1()ught in gl'!'at lIum: 
..... iu many theatrea of war; India was a member of the United Nation. and bad been 'I. 
'OIIIld .. _ber of t.ba Leag •• of liation~. 



STATBMENTS LAID 9N THE TABLE 8'1 

lIIr. TMni.Mddi" lOt.,,', .tarr,d q""titm No: 849 of 19th F,b".tJ"'!/ 1948 
CO.PLAINTS AGAINST CONTEAOTO;RS OJ' ABBATBD WATBE SUPPLY ON E. SItCTIOlf 

OJ' N. W. RAILWAY 

(a) and (b)-
under ret'eND08 with the eoa-
tl'llOtor. 

oontractor 8D8d R.. 10, Be. JO 
RI. 100, reapeotively. 

oont .. rwarllH, 
complaints not ftQbateaHlIfIed. 

17 are under refereooe wi*h the eoa-
tractor. 

16 not aubeteatiated. 

(ii) KillClellalMl0U8 complaintl, suoh .. ROe.. char.. levied. 
baJanae of ohanp DOt reftmd-
ed, i08lQaD refwied to supply 
ioe or aerated water, rate lists 
not mown or rates Jabel. 
removed. 

55 
It contractor aaked to direct icemen 

not to oharge in ex_ of bed 
rates. . 

8 oontraotor ubd to have ade. 
quate supply of ice and aerated 
!water. 

oo~tl'llOtor asked to refUDd 
balance of ohange not refand-
~d. 

(iii) Icemen fOUDd. oarrying puII8~
ger. without tioket or pan or 
not wearing uniform, etc. 

(iv) Theft On the part of iceman 
(dealing a bucket). 

1 

iceman disoharged. 
oeotractor warn,d. 

i~ w .. disoharged and 
recovered. 

fares were recovered and 
tractor warued. 
under reference with the 
tractor. 

P70f. N. G. Ranga.', SupplementtJTy qUBBtionto Mr. Vcu1.rture incurred 
Htarred qltBRtion No".atiO Of 19th February, HJ4C • 

eon-

•  ' _.J :. \ A. 1'. 
B~ IlfbuSTEIES DlJBING W AB IN INDIA ;,.....------

The lpecific ir.ilustrie8 in respect of whi.:h an assuranoe of poat-war prot.L. 
tair oolpetition from abroad wal given by government during the war yearaJ.Vil. 
1. Bichromat.es. 'J 1  G 
2. Steel Pipes and tubes upto a nominal bore of 4 inohes. f41. 
3. Aluminium. 
4. Caloium Chloride. 
5. Caloium Carbide. 
6. Starch. 

o 

2,-The Contact Sulphuric Acid PlanL& were allotted to the fonowing four fi1'llll_:-

. (i) Mesll'll. Bararee Coke Co., Ltd.. Kaaunda (Bny.r). 
(il) Messrs. H. Mwntjl.z &: Co., Calcutta.. . 
(iii) Messrs. Delhi Cloth &: General Mills Co., Ltd. 
(i ... ) MeesrB. Anil Starch Produetl.l t~., .Ahmedabad. 

The Caustic Soda Chlorine plants were allotted to the following three firm. : 
(i) Messrs. Delhi Cloi.h &: General Milla Co. Ltd., Delhi. 
(h) Meura. H Mumtaz &: Co., Calcutta 
(iii) Meurs. Ahmeilaha.d Manufacturing &: Calico Printing Co. Ltd., .Ahmedab.d. 

Sri M. Anantha8ayanam Ayyangar'8 starred qUBBtion No. 400 of 20th P'eb"'tJ'1I. 
1946 

SBBVIOB SUPPLIBS FROM AUSTRALIA 

,Ic) and (d) (i). Out of the articles rven in f,he list in reply to part (b) of the quut.ioo. 
importation of following articles is perrmtted without a licence all IUch importation il coverad 
"by OpeD General Lirence No. VII, published with thia Department notification No. i-I.T.C.I 
046, .dated the 22nd January 1946, &8 amended from time to time: 
. (1) Bearings. 

(2) Industrial chemicall (excepting certain .pacified chemicall). 



LKGISLATIVl!: ASSEMJ:LY [28TH OOT. 194& 
(a) 0J0t.biDi. 
(4) 14 .. equipmeot.. 
(Ii) ImJlMf. of lOme vanet.illll of the following loI'ticlee i. alao co,-ered by the BAld Ope 

0tIlIft.l Lioenae :- . 

(6) BllPeeriDr equipmeu.t. 
(6) Hardware, .. ,., prdeu. toolI, metal lampe and parta, incanduclIII.t mantlea IDd Zip 

bnIDen. 
(7) Bleotrical trade pda, •. ,., eleckical inIulationa, certain electrical inltrument., IDd' 

electric u:plod~ft. 

(8) Text.illlll, c.g., Artificial !ilk and fabrics and woollen fabrica. 

(iii) The following at.atAmlent gives particulars of the number of applications received for 
import. licencea for lOme of the l-emaining item. and the total value of the licencaa iuued : 

Number of 
applioationa DeIoription of goods Valuelicenaed 
received 

Re. 

10 Eleotrioal uade gooda 64,,108 

18 Bardwan l,61,J68-

1 ...... 120' 
2 J4otor fthiolee '1,786-
6 TeDilee (maiDlyootllioD) • 16,0» 

H Maobine tooJa :£8,000 
(A.ustraIia.u pouDda) 

(i.) No ·.pjicaticma ~or licencea wel'f! received ~ r_pect. of t.he item. not. ment.iOll8d abo"... 
1:'s., OllllveaW"ar IIIld allied goodB, H8IIIIlAIl, IIIld ahipa. 

Pundit htU ui~ Bh4 ~~!'~'~ t4~ed question No. 401 01 20th. F.bfUa"ll, 1948 

. B ~ ·DA!f; .. P~"O  

(d) ~ are aware of the famin .. wilieh ~uired ill~ the lalt 15 year. in Souf.h.. 
~ P11l?-Jab. o:J;e Bhakra Dam Project ia under the o~deratiO  O( the PlUljab Governmeu.fi 
Wlth .. 'nMf' to 8ert recurrence of famine or diatre. in t~ ana. , 

Mr. VadhZ LaZZtdJkai's starred question No. 445, of 22r.J FebfUClry, 1946 

W AB QRDDS PLAOBD WITH INDIAN FmKs 
Ca) ~he. re ate COlt of total war orders pboced with firm. in Ind~a by the Department of 

Induat~f""lmd Supplie. and epa.rtm~tlt. of Food, amounted to approxunately R.. 1,200 crorea. 
AI .!~ 8ervi.CIII requirement. CiDeluding thOle of Hia 14o]elty'. Govermnenl and the 
U~." A.. FOI"OeB) were ordinarily ~i ed in the form of bulked indent., it ia DOt pouible to 
~iah .tat.iatica repreeenting leparate1y the orden plaoed against. the requirements of th, 
.:IQftrmnent of India, Hia 14ajelty'a Gav:ernment and the U. B. A. Government. 
(b) Information 11 not available al .tat.wca have not beea. maintained in II11Ch a maDn8l' .. 

to make pouible the lDalyaia required. 
(e) InfonnatioD. ia aftilable onl, in relPect. of the order. placed by the Directol' Genaral of 

lDdutriea IDd 8uppliea, N 81t' DelhI, which i. given below :-

IndJaIl 
Non-Indian 

Total value 
of 
Orden .Proponion 
(Approzi. 
matel:y) 

Re. (ororea)' 

6119·68 
3117·76 

peroant. 

81 
It 

(d) For the HnIOIl ,ina uder (b) abon, t.he required infonnatioo ill not aftilable. 



STATEMENTS LAID ox 'ruE TABLE 69 

p,¥ndit Thak.uTda, Bko,Tga'Ua', .taTTed que,tion No. 492 of 25th P'ebT1ul1'!/. 1944, 

NUMllJm OF SOHOOLS IN CENTRALLY ADJlINISTERBD ABEAS 

8tatevlent lhowing the number of Government, Government aided a.nd MWlidpal 8d100JI, 
.. Mob centrally admiDiItered area, where students were examined medically for hllllJth dudng 
. 1846 ana Dumber of Schools where the Itudenta were not so examined during that yeat', 

Number of Numbarof 
Total schoolll when schoolll when 

Name of Centrally Admini8tered Areas Number of Iltudtmts were students not 
Schools medioalIy mecIi:!!f examined in exam 

1945 

L .&,jmer.X-_ 287 U 288 
I. DIIai 880 24.8 11' 
~ 122 32 90 

Total 789 30! '87 

Sft T.V. Sa.ta.kopacha:ri', starred question No. 580 of 27th Feb1'Uary, 1946 

BxPmlDlTUItE INOURRED .oN LITIG4"l'ION UNDO PAYKBNT OF WAGES ACT Ttl ILLEGAL 

Dl!IPUOTION8 ON N. W, RAILWAY 

Bt.atement Ihowing t.he ezpenditure inculTed by the North Wflltern Railway on ! 
(i) Nfllnd of amount. illegally deduCted from the wagee of employees during the last t~ 

,.an; 
(il) payment of the delayed wa8811 of employees during the same period i and 
(iii) oompenaation awarded by the authority appointed under the Payment of w&iea A~ 

, ~t the Divisional Eluperint.eodenta persoDl responsible for !.he payment. of wape to tblt 
,~ 

YMr Expenditure inourred 

Rs. ~. P. 

(i) 

1943 NU. 

lIN' 7 1 Q 

1941S NIL 

(") 

!1M3 72 " 0 194.4. ! 13 • 
11946 NU. 

('") 
INa .) 

il9" . ~ Nil. 
IN15 .J 

lb. Ahmed E. H. JaffeT" BtaT1'ed question of 6th MaTch, IIM8 

COST 01' STAI'J" AT KAIUBAN QOABANTINB STATION 

No. 721(d),-A pl!Oviaion for a lam of Ba. 4,468".. made in t.he budget for ~ year 11Bl-a1 
ao oun~ of peoaion. Jnfonuation ntlfardiDI actual expenditure is, how8\·er, not available. 

OAPITAL AND BBOURBING EUBNDITORB ON PILGRIMS AlfD STAFF AT lUJrABAJf 

No. _Co).-There are DO military hut. at. KamaraD, The queetioo. therefore, doeI *" 



· .. ( 
LBGI8LATIVJl A88BIISLY f2STH OOT. 1-. ' 

SUPPLY OF WATBR BY COMDBN8B,Rs AT L:IMbN 
No. 723(a).-No. Water ia very Beldom aupplied to B. M.'. llhipa. Before the Jut, W&1' 

any water IUpplied ,.... pa.id for by Royal Navy. Dunng th .. war in· ODe or two iIolated CaIIII-
IDIIle water waa IlUpplied to H. M.'. af1ips in emergency flut only iil . nell of lerviceB reildoJ.oei; 
IIlCh .. demolition of enemy lea mines, Bitting Bud releying buoya, &lid· bringing food lupp1i .. 
from A.den. 

(b) No prisoners of war were accommodated during both the· W&1'll. 

A. military garrilon "' .... i.abliabed after occupation of tH ielan.d in 1916. Th. apencll· 
ture was included in t.he 8UJDI adv&IIoed by the British and Indian Governments to meet deficit.. 
which were incurred in the adminiatration of the Quarantine Station and recovered out of Ute 
NYClue of th. Quarantine Station according to ADglo-Duileb A.greement. 

Daring the UCODd war lIOme detain ... were accommodl.ted in the barracks which had I'e .... · 
"been 1I.I8d by pilgrima. A.ll ezpIIIHI iDe1uding repaiJ'l to the barracb were recovered frolll ..... 
Gowmmente CODCerned and DO ~ were chrged to the ~n Quarantine 8t.ru •• 
Flid. Information ragardin, the amOlUlt reOOTeNd i. Doli a~ailabIe. 
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'2. LEGISLATIYE -'SSBMJlLY [28TH OCT. 1946 .(;' 

~ Sltri Sri Prawa'. pttJ,n.d q" .. tioft. No. 7'r9 of 8th March, 1946 

! OLABBD"IOATION 01' I. N. A. PRI80NBB8 
li (a) The D&IIl88 of the jan. in which a·l. N . .A. penoDDei MIlteGoed by IlOIlrte of law IoN 
j' lIeld and the numbpr in eech an giveD below :- . 

RA W ALPINDI Central Jail . 3 

AGRA Central Jail 

LUCKNOW Central Jail 

MULTAN Central Jail . 
, HARIPORE Central Jail 

LAHORE Central.Jail . 

lIEERUT Central Jail 

MULTA..1Ii District Jail . 

BISSAR District Jail. 

1 

5 

1 

2 
3 

1 

1 

1 

1b) Th .. priaoners are c1aeaified "A", "B" or "C" according to the Prison rules lif the 
Province in which they are imprillOned. 

(e) The Dumber of prisoners 't'llder each claas is ... followa :-
"A"" 2 
"B" 

"c" 
18 

3 

Mr. KrishnA Ohandra Sharma's ttnBta,.,.d question No. 105 of 11th March, 
1~ 

PRIVATE  OWNERSHIP OP ABROPLAlfBB nOM: U. S. A.'s DISPOSALS 
Dr.6ail. of aircraft faker/, 011£7' from tAc Alllerica" F07"igir. Leguitlation Oo_~~ o". 

'Taylor CNft, 
Aeroneca 
8eDtiDel 
Harvard 
NoordyD . 
Ibpeditor . 
Dakota . 
a~ 

oComen . 
~~. 

Type of aircraft Number Ca.rryiDg 
oapaoity 

3 2 
1 2 
64 2 
31 2 
19 7 
4 6 
82 24 
8 2 
4 J 
70 24 
1 Notlmown 

Total Price 

• 
1 J I,! ...... 

ToW 287 

De&IIiJ8 othaDprB taken over. 
ToW No. ot hangan taken over :-118. 

Nwnberof 
Number of hang ... actually fJI'8Oted ereoted Prioe 

haupr8 

100·7 17·3 Not Jmcnm. 

NOTL-UDder the Laue/Lend agreement between the United State of America and IDcIiI. 
:the ,Goverument of IDdia. is not required to pay anything for Leue/Lend. Reciprocal Aid 
:and sUlplu AmeriCIID propert.y in India ani ... the prOceecIi aceed &0 million doll"'1". 

Mr. Manu Bube4ar's starred question. of 12th. Maf'olh, 1946 

lo!ANnA.OTtJU OJ' &1)108 IN INDIA 

No. a.-Reltt·ictiom on the isallcl of wiNle .. transmitting lioonaes for scientific or reaearolI. 
\purposes were withdrawn early in 1946. Since then a number of licel1ll8ll have been i .. ucl .. 
.approved applicant., .ubject to the nonnal regulationa. 



STATEMENTS LAW ON THE TABLE 73 
RETURN ON OUTLAY ON AERODROlllES IN INDIA 

No. 814(a).-The total capital out.lI~  on aerodromcR aDd equipment conne<'ted therewith in 
: India apto 1946-46, ia Ra.. 2,61,62,500. The revenue realized daring 1944-46 on thi. outlay 
.amoaDtad to Rs. 1,51,451. The figures for 1946·46 are not yet complet.e bat the total reveDae 
, realized apto the 30th September 1945, is R8. 93,682. 
, fb) The total estimated expenditure on Civil Aviation during' 1945·46 aad 1946-47 ia a. 
'. followa :-

Year 

Beoarring 

Re. 

",81,000 

1,26,815,000 

Capital 

Re. 

12,18,_ 

1,68,.,000 

At. AnanthIJB4yanam Ayyangar'B BtG.rred quuhon No. 848 of 12th March, 
1946 ! 

DIRECTORATE OF OPIEN CUT COAL MbrING 

(aHi) The total gl'Oll. expenditure apto 30th November 1945 11'&8 Ra.. 3(1; lakh •. 

(iii) Taking avenge life of the machinery 1\8 3 yean, the eetimated COlt per t.oD of l8leoMd 
B grade coal loaded into wagons 11'&1 Ba. 19 at .Junkunda and Jambad. Tbia ooat win iDCNIH 
by :aa. 1 per ton if the interest on capital i. alBO takea into account. 
. InformatiOll. regarding COlt ,of werking other gra.d61 of coal at other collieries il DOt avail-
~bl. at present 

(v) The infOl'Dl..t.ion was supplied on 28th March 1946 in reply to part (al of Sri JI. 
,Ananthuayauam .AyyaagU"s .~rred question No. 1365. 

Mr. AhmBd E. H. JaffBT'I, starrBd questi(ln No. 865 of 12th Maroh, 1SK8 

AlIIENDlIIENT8 !'O ANGLO-DUTCH AG,RBBlIIBlfT AND lNUIUiATIO)iAL SAlf,TAAT 

CONVlDrTlOlf 

BaL Commit.tee or bodiea internted in pilgrim matter. were DOt consulted before lil(lliDg tile 
Anglo-Dutch .A,rNem_t and the Interaational Sanitary Convent.ion 1926. Beaeoua for .-
(join, 10 In za kDowD.. 

Pandit Sri KriahM Dutt Paliwal', dCf'rBd quediOtl, No. 951 0/18'" Jlaroh, 
1968 

QUALInCATJONS 01' CANDIDATES I'OR 'HINDUSTANI' NBW8 EDI'l'OUIDi' .QJD 

0'l'IIU Post'S 

(ft), (b) aad (f). The attention of the Honourr.ble Member ia drawn to the _ Jivea 
the Counail of 8tr.te an the 16th November, 1944, to the Boaoara.bie Baja Yuveraj Dut .. 

Qa.tiaD. No. 89. . 

(e), (d) ad (g). .A .tatement giving the iDfonnation i. attached. The at&! JmowiDg Urel. 
eacoarr.ged to learn Hindi ad viet "tt'8tJ. Elementary departmental examinatioDl in th_ 
aDll11ft,lfes wtft held in 1940 aDd 1941. These examinatiol18 could not be held in mbHqll8llt 
.. the IItaff did not M't8 time to prepare for theln owin, to pl'Nl1l1'e of work dariag &he 
ate... are bein, t.abD t.o renve the 11fJlem. The questlOD of gh-illl' award 101' l..r.iq 

leconcl laapap 18 DDder the ~i e CODlideratiOll of GonnmIeDl. 



B
E
Vl
8
E
D 
S
T
A
T
E
M
E
N
T 

I 

De
l
hi
 

B
o
m
b
a
y 

C.
l
c
ut
t
a 

-
-

St
at
i
o
n-
of
 
.
.
 ti
o
B
of
 
S 
...
. t
i
o
n 
of
 

AI
R 

AI
R 

-
AI
R 

(I
) 
T
ot
al
 
n
u
m
b
er
 
of
 
t.
he
 
m
e
m
b
e
n 
of
 
t
h
e 

Hi
n
d
us
t
a
ni
 
Ra
fF
. 

3
7 

8 
2 

(2
) 
T
o
Ml
 
n
u
m
b
er
 
o
f
~
 
of
 
t
h
e 

lI
i
D
d
ua
ta
ai
 s
t
at
r 
p
o
e
a
e
a
a.
 
de
RN
eB
 

or
 d
i
pl
o
ma
s 
: 

(a
) 
i
n 
Hi
Dd
i 
. 

2 
I 

I 

(
b)
 
i
n 
Ur
d
u 

II
I 

I 
.. 
. 

(
0)
 
I
n 
Hi
Dd
i 
a
n
d 
Ur
d
u 
b
ot
la
 

· 
.. 

(
3)
 
N
u
m
b
er
 
-o
f 
t
h
e 
de
gr
ee
s 
or
 
di
pl
Cll
l
D
& 

h
ol
de
rs
 i
n t
h
e 
i
~
u
.
.
.
m
"
.
 
w
h
o 

ha
d 
8
8 
t
h
ei
r 
fi
rs
t 
18
Il
1J
U8
A8
 
: 

(
8)
 
Hi
n
di
 

3 
. .
 

.. 
(
b)
 
Ur
d
u 

· 
· 

21
 

I 
I 

(
4,
 N
u
m
b
er
 
of
 
p
o
et
s 
ba
l
d 
i
n 
Bi
D
d
u
Ma
ni
 

Pr
o
gr
a
m
me
 
S
o
ot
i
o
n 
b
y 
mi
dd
le
-
p
e
as
 

pe
rs
o
na
 
: 

Hi
n
di
 
( I
) 
Pe
rl
Qa
De
nt
 

· 
.. 

.. 
.. 

(
2)
 
T
e
m
p
or
ar
y 
· 

4 
I 

.. 

Ur
d
u 

(
1)
 
P
er
m
a
u
a
nt
 

,., 
1 

1 

(
2)
 
T-
.
p
or
ar
J'
 
· 

· 
16
 

3 
1 

Hi
n
di
 
01
; I( 
1)
 
p
er
m.
n
8l
lt
 
• 

.. 
1 

Ur
cl
n 

-
b
ot
h 

I..
 (
I)
 
Te
m
p
or
ar
y 
• 

1 
.. 

I 
.. 

L
a
h
or
e 

L
uc
l
m
o
w 

Pe
B
ha
wa
r 

Me
ti
o
n 
of
 
S
Wi
o
n
of
 
St
at
i
o
B 
of
 

AI
R 

AI
R 

A
m 

J
O 

16
 

16
 

3 
a-
--
-

1 

8 
I 

7 

.. 
.,
 

. 
3 

3 
1 

8 
2 

7 

2 
.. 

. .
 

. . 
4 

J 

II
 

J 
4 

11
 

I 
11
 

1 
I 

o'
 

S 

--
-
. 

C-
e
nt
ra
l 

N
e
w.
 

Or
p
ni
_t
i
o
n 

16
 II
 8 I 3 8 J 2 3 • ., ~
 

T
ot
al
 

1
1
6 

1
4 

4
8 1 

1
1 

4
9 I 

1
1 I
7 

66
 " I 

~
 ~ ~
 .. ~ < I:Il .. aD aD III IC ~ ¥ III o ~ i ..
 -



STATBMIINTS LAm ON TID 'rABLlt 'I· 
B~t  Bu hd~,,' •. un.ta.,.,..d qu •• tion No. 1~  of 14tli Jitlroh, 1946 

SANCTIONED POSTS IN CERTAIN o-ATBGOBlB& O. RA.ILWA.Y STAFF 

fa) .. d (b\. I lay on the table two statements giving the rtlqwred information 

(c) The le.ve reserve employed is not. below the sanctioueci percentage, except in the cue of 
.Auiata.nt Stat.ion Mut.ers (Ordinarl), Signallers and Train Eltaminm OD the Fe.....,.. ... 
DiTilioD and SignaU ... on the Rawalpindi Division which is due to a abortage of .taf[. TIt.· 
aclmtDi.rat.iOR .. t.akiDg .teps to make good the shortage ia fut.ure ncnaitment. 



N
O
R
m 
~
b
.

 M
I
L
W'
A.
"t
 

g
D
ol
ol
or
e 
t
o 
G
e
u
r
al
-
"
".
l
A
b
o
I
e.
 
.
.
.
.
,
 N
o.
 
7
T
8·
E/
4.
7
0 
el
at
e
d 
6t
h 
A
pr
il
, 
19
4.
6 

At
mI
l
X
M
U: 
• i
.. 
; 

st
at
eI
Dt
t
nt
 I
h
o
wi
q 
t
h
e 
l
a
a
ct
i
o
n
e
cl
lt
r
eJ
t
8
Ul
 (
m.l
ad
ia
t l
a
Me
 r
e
e
e
n
e)
 o
f 
c
er
t
ai
u 
o
at
el
or
i
el
 o
f 
It
.a
ff
 e
l
B
pl
o
ye
d 
o
n 
Di
vi
si
o
ns
 

-
N
o.
 
of
 
p
o
st
a 
Di
vi
si
o
n.
wi
ll
e 

D
a
a
J
p.
ti
O
D 

Gr
a
d
e 

L
e
b
o
n 

D
el
hi 

R
a
w
al
pi
n
di
 

, 

K
ar
a
c
hi
 

H
ul
'
-

lI
'e
r
oz
e
p
or
e 

Q
ua
tt
a 

8t
at
i
O
D 
B
u
pe
ri
n-

1 
1 

...
 

1 
... 

... 
....
.. ,. 

V
UI
 
· 
· 

3 
1
+
1 

1 
1 

t
e
m
p
o,
.,
. 

v
n 
. 
· 
· 

2 
1 

2 
6 

2 
1 

VI
 
. 
· 
· 

3
+
1 

6 
2 

1
+
2 

1 
1 

t
e
m
p
o,
.,
. 

te
m
p
or
ar
y 

V 
· 
· 
· 

1 
J 

3 

I
V 
• 
· 
· 

J 
1 

I 
1 

1 

m.
 
· 
· 
• 

I 
J 

1
+
1 

" 
I 

t
e
m
p
o,
.,
. 

U 
· 

1
3
+
1 

2
0 

1" 
1
0
+
6 

1
2 

• 
te
m
p
o
n.
rJ
" 

te
m
p
or
ar
y 

I 
· 

1
1
1
+
2 

1
1
2
+.
 

9
2
+
8 

1
3
8
+
8 

1
0
6
+
1 

12
7 

t
e
m
p
er
a
1'
1 

"l
Q
P
Or
II
I'
J' 

&
8
m
p
or
ar
y 

te
m
p
or
ar
y 

te
m
p
or
ar
y 

.....
... 

. 
I
V 
• 
· 
 ·
 

1
+.
 

1
8
+.
 

e 
I. 

I 
a 

~
 
~
 

N
m
p
or
ll
l'
J'
 

;
J 
~
 

&; S ~ :! j;j > fD i E ..
-. ff = o ~ i co.
 



m
. 

II
 
. 

.1 
• 

11
 

11
+

1 
11

 
I 

te
m

po
ra

r,
' 

I 
· 

I 
.1

+
' 

U
+

I 
19

 
17

+
7 

1
.+

1
 

II
 

1+
1 

te
m

pc
m

r.r
J' 

te
m

.p
or

ar
,' 

te
m

po
rlU

')'
 

te
m

po
ra

r,
' 

te
m

po
rlU

')'
 

Or
diD

arJ
 . 

· I
 

18
0+

17
 

11
1+

11
 

16
3+

10
 

17
1+

18
 

18
6+

18
 

1"
 

8
1

+
_

 
te

m
po

ra
ry

 
te

m
po

ra
ry

 
te

m
po

rlU
')'

 
tem

po
1'f

ol
')' 

te
m

po
rlU

')'
 

te
m

po
l'U

J 

Si
pa

U
er

 
0

1 --
1

 1 
1 

..... \
. 

• 
IV

. 
• 

• 
I 

1
+

1
 

1 
• 

1 

i 
te

m
po

ra
r,

' 

m
. 

: I 
1 

7 
, 

8 
1 

1 
1 

• 
II

 
. 

11
+

1 
.7

+
10

 
9+

1 
24

.+
' 

11
 

• 
8+

1 

5 
te

m
po

nr
)r

 
te

m
po

ra
ry

 
te

m
po

l'f
ol

')' 
te

m
po

rlU
')'

 
te

m
po

ra
ry

 

0 
I 

· 
I 

11
6+

10
 

17
1+

'. 
78

+
7 

U
II

+
6 

81
+

1 
N

 
1

1
+

1
. 

~
 

te
m

po
ra

ry
 

te
m

po
ra

ry
 

te
m

po
ra

ry
 

te
m

po
ra

ry
 

te
m

po
ra

r,
' 

te
m

po
ra

ry
 

i 
G

oo
ds

 C
1e

rb
 . 

. 
I 

V
I 

· I
 

1 
1 

1 
I 

i 
tI

II
Ip

or
ar

y 
te

m
po

ra
ry

 

V
 

: 1 
I 

IV
 

1 
1

+
1

 
1 

6 
te

m
po

ra
r,

' 

II
I 

· 
I 

1
+

' 
7

+
1

 
J 

11
+

1 
I 

8 
1 

te
m

po
rlU

')'
 

te
m

po
ra

ry
 

II
 

· 
I 

84
+1

6 
1

'+
1

0
 

'1
+

' 
99

+1
1 

16
+

1 
18

 
7+

1 
te

m
po

rlU
')'

 
te

m
po

rlU
')'

 
te

m
po

ra
ry

 
te

m
po

ra
r,

. 
te

m
po

ra
ry

 
te

m
po

ra
ry

 

I 
· 

I 
19

7+
96

 
1

1
7

+
" 

1
2

2
+

" 
17

8+
78

 
81

+1
8 

61
 

11
+

16
 

te
m

po
ra

ry
 

te
m

po
rlU

')'
 

te
m

po
ra

ry
 

tem
po

1'f
ol

')' 
te

m
po

rlU
')'

 
te

m
po

ra
ry

 
.... .... 



~ 
-

oj 

De
8i
g
na
ti
O
D 

~
O
_
 

p
u
o
el
 
Cl
er
ks
 

V 

La
b
or
e 

De
l
hi
 

-
-
-
-
-
-
-
1
-
-
'
-
-
-
-

I 
1 

I
V 

...
 

1
+
2 

t
e
m
p
or
ar
y 

i
l
l
 

3
+
3 

3
+
5 

t
e
m
p
or
ar
y 
 
t
e
m
p
or
ar
y 

I
I
 

.
1
+
1
2 

4
1
+
9 

te
m
p
or
ar
y 

te
ua
p
or
ar
y 

I 
1
1
7
+
4
S 

1'
1
+
7
1 

t
e
m
p
or
ar
y 

t
e
m
p
ot
ar
y 

JI
o
o
ki
al
 C
l
er
b 

.
,
 
V 

1 
1 

-.
p
o
-
r
y 

I
V 

1
+
1 

te
J
Q
P
or
ar
y 

II
I 

2
+'
 

8
+
2 

te
m
p
or
ar
y 

t
e
m
p
qr
ar
y 

II
 

6
3
+
1
6 

4
9
+
5 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

I 
I
P
+
M 

1
6
1
+
3
4.
 

-.
p
o
r
a
r
y 

te
m
p
or
ar
y 

Tr
ai
u 
Cl
er
kl
 

. I
 V 

... 
. .. 

I
V 
• 

...
 

1 

i
l
l
 •
 

'
+
1 

9
+
1 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

I
I
 
. 

1
7
+
9 

'
S
+
1
7 

..
 po.
.,. 

t
e
m
p
o
nr
r 

No
. 
of
 p
on
e 
Di
vi
ei
o
a·
'
" 

Ra
wa
l
pi
a
di
 

K
a
N
c
bi
 
.
.
.
.
 Ii
 

. ,. 
'
" 

...
 

1 
1 

...
 

t
e
m
p°
r
ar
J 

1 
21 

1 
t
e
q
J
or
&I
T 

t
e
m
p
o
nr
r 

I
I 

I
S 

, 
'
1
+
1
8 

1
1
+
1
1 

1'
+1
1 

~
r
a
r
 
..
..
.,
..
r
y 

Ma
l
pc
t
nr
r 

... 
. .. 

1 
t
e
m
p
o
nr
r 

1
+
1 

1
+
1 

! 
t
e
m
p
or
ar
y 

t
e
m
p
o
nr
r 

3
7 

8
8
+
2 

2
8
+
5 

t
e
m
p
or
ar
y 

te
m
p
or
ar
J'
 

1
0
8
+
3
8 

7
8
+
1
1 

7'
+
1
6 

~
o
r
a
r
1
 
~
 

W
mp
or
ar
y 

... 
. ..
 

1 
...
 

2 
• 

J 

12
 

1'
+
1
1 

I
I
 

t
e
a
p
or
ar
y 

F
8I
'
9
Z
8
p
ur
e 

-
-
-
-
-

... 
. 

1 , " J 2
6 8' '"
 ... . .. 

~
 ,
-
-

... i I i
+
1 

..
..
..
. a
r
y 

...
 

, .. i 

8
+.
 

~
r
r
 

.. ,
 

. ..
 4. 

i ... III ~ > III i ~ 

. .
-,
 i o ~ i 

-..
-



1
1
1
+.
0-
--
\-
..
.-
-.
1
+
1
1 
I 
i
o
+
" 
r 
i
t
+
i 
I 
i
t
 

I
.
:
!
~
r

"
"
'
-

t
e
m
p
or
ar
y 

M
m
p
or
ar
r 

t
e
m
p
or
ar
r 

te
m
p
ol
'
&r
r 

J:
ie
et
ri
e 
&; 
C
a
r
r.
. 
Cle
ra/ 

I 
I 

tt
l 
. 

I 
J 

t
e
m
p
or
ar
y 

ii
 

·1 
8
+
6 

1
0 

6
+
1 

'
+
3 

1 
I 

I 
te
Dq
)
Ol'
ar
y 

~
o
r
a
r

 
t
e
m
p
or
ar
y 

i 
.1 

1
9
+
7 

2
2
+
2
0 

9
+
5 

1
1
+
6 

7
+
6 

7 
4
+
1 

~
p
o
r
a
r
 

t
e
m
p
or
ar
y 

te
I
Qp
ol'
&r
y 

te
m.
p
or
ar
y 

t
e
m
p
or
ar
r 

"a
a
p
ol
'
&r
j'
 

Ti
e
bt
 
O
o
Ue
c
kl
" 
. 

. 
I 
V 

1 
2 

...
 
. 

I
V 

2 
3 

1 
7J
 
~
 

II
I 

5
+
1 

11
 

1
+
1 

4
+
1 

1 
> ~
 

~
p
o
r
a
r
 

te
m
p
or
&l'
J' 

t
e
m
p
o
z
ar
y 

I!!
I 
I:
 

I!!
I 

I
I
 

· 
 I 

6
2
+
8 

4
6
+
2 

2
3
+
1 

2
8
+
6 

J4
. 

1
4 

2 
z ~
 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

·7
1 

to
t 

I 
· 
I 

1
8
0
+ 
12
0 

1
1
7
+
1
0
4 

8
3
+
6
8 

7
7
+
6
3 

10
8 

5
9 

1
+
6 

> ... 
t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

::
I 0 

lJ
ua
l'
d.
 

. 
 I 
m
Al
I
V 

•. 
1 

3
3
+
8 

59
 

2
8
+
4 

3
1
+
8 

11
1
+8
 

16
 

28
 

z 
t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

te
I
D
p
or
ar
y 

. 
t
e
m
p
or
ar
y 

~
 
:I
; 
:!I
I 

I
I
 

· 
 I 

1
7
5
+
7
9 

1
7
6
+
3
9 

1
2
8
+
8
0 

1
4
7
+
2
3 

7
8
+
1
5 

1
1
6 

2
3
+
2
8 

~
 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

tf
D
qJ
or
ar
y 

> til
 

I 
7 

16
 

7 
a; 

ha
m 
E
z
a
mi
D
er
tl
 
., I

V 
1 

1 

I 
m 

3 
4
+
1 

, 
1 

1 
1 

2 
t
e
m
p
or
ar
y 

I
I
 

· , 
1
1
+
0 

9
+
6 

3
+
1 

6
+
1 

, 
1
+
1 

te
ll
&
p
or
ar
y 

t
e
m
p
or
ar
y 

te
Dq
l
Ol'
U
Y 

t
e
m
p
o
z
ar
y 

t
e
m
p
or
ar
y 

I 
· 
I 

40
"7
6 

6
1
+
9 

·
1
7
+
4 

Jl
I
+I
 

1
6
+
3 

U 
7
+
8 

te
m
p
or
a,
l'
1 

t
e
m
p
or
ar
y 
~
 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
y 

t
e
m
p
or
ar
r 

.
_-

;t
 



N
O
R
T
H 
W
E
S
T
E
R
N 
B
AI
L
W
A
Y.
 

St
at
e
me
nt
 
Uo
wi
Dc
 
Ua
e 
p
er
o
e
nt
a
p 
of
 
le
a
ve
 r
es
er
ve
 I
Ia
Il
Oti
c
me
d 
a
n
d 
t
ha
t.
 a
at.
ua
Uy
 
e
m
pl
o
ye
d.
 

-
La
b
or
e 

De
II
II 

B
a
w
al
pl
n
dl
 

K
ar
a
c
bl
 

X
ul
ta
a 

.
1I
V
1e
II
0
1'
e 

Qa
et
ta
 

!'
er
ce
ll
-
. 

Pe
ra
e
n-

Pe
ra
e
n-

!'
er
ce
n-

P
e
r
_ 

Ca
te
.
or
,.
 
or 
.t
al
l 

Pe
re
e
u-
L
e
a
n 
Pe
re
e
n-

Le
a.
,.
 
t
a
p 

Le
a
ve
 

~
e
 

Le
a
ve
 
t!
t· 

Le
a
ve
 
t:
,
e 

L
e
a.
,.
 
t:l
. 
L
e
a
n 

ta
ae
 or
 
n
ur
v
e 
t
a.
a 
_
_
_
_ 
a 

or 
re
il
l'r
va
 

I'
t"
 .
.
 r .
.. e
 

re
ee
r
va
 

r
e.
er
v
a 

_
v
e
 

l .
.
 va
 

a
t
.
n
~
I
'
"
 
or 
Ie
 ...
.. a
 
ae
t
na
ll
,.
 
l
e
a
n 
ta
et
ua
ll
y 
I .
..
..
. 

~
~

,
l
l

 
le
a
ve
 
ae
t
ua
Jl
,.
 
l"
a"
e 
a
ct
u
al
l,
. 
l
e
a.
,.
 
Ml
o
al
l,
. 

,..
,.,
. 
e
m
pJ
OJ
-
fa
 .
. r
ve
 
e
m-

~
"
e
 
je
m
pl
oJ
-
re
se
r
ve
 
je
m
pl
or
-
_
v
a
 
a
m
pl
oJ
· 
re
ae
r
ve
 
_
:
O
J 
r .
..
..
 e 
a
m
pl
oJ
-

.,:
D
C-

e
d 

aa
no
· 
pl
oJ
e
d 
-. 

ee
l 

la
nc
-

e
d 

MI
I
C-

ed
 

11
lI
II
O-

.a
n
o-

o
d 

\l
o
De
d 

tl
ol
le
d 

tl
O
Be
d 

tl
o
ne
d 

tt
oa
ee
l 

tJ
on
ed
 

tI
O
D
e
d 

~
 

% 

" 
 
" 
" 
" 
" 

'"
 

% 

" 
% 

% 

" 
% 

" 
1.
 
II
t
&I
Io
D 
II
a
JI
W 
• 

,. 
. 

1
0 

1
1 

I
I
 

~
O
 

1
0 

20
 

33
 

8
3 

26
  

26
 

ii
i 

1
6 
"'
7
6 
"'
7
6 

A
a''
''
a
M 
St
a
Uc
ll
 
1r
M1
 .
.
 

~
a
 
.
7
" 

I
I
 

2
& 

2
0 

2
0 

1
8 

18
 

2
& 

~
 

i
6 
'rl
 

1
0 

2
0 

or
dl
n
ar
J,
 
•  

,  
' 

, 

I.
 
Si
li
n
ai
n 
, 

, 
16
 

I
S"
 
• 

22
 

::
0 

(a
) 

1
1'
1 

17
 

17
 

I
I
 
I
I
 

21
 

(a
~ 

2
0 

2
0 

3. 
Go
od
e 
Cl
er
u 

. 
I
I
 

1
7"
 

11
 

16
 

1
0 

10
 

1
5 

16
 
r 1
1
" 
Co
r 
1I
8n
DI
I
D-
} 
1
0 

1
0 

1
& 

1
& 

e
nt
 .
t
"'
1
0
" 
• 

,.
 P
a
n:
eJ
 
Cl
e
m 

1
% 
Co
r 

1
6 

1
7·
. 

I
I 

1
6 

16
 

16
 

16
 

1
~
 
~
a
t
a
l
.
 

II
 

16
 

1
6 

1
6 

I 
5. 
B
o
o
kl
n.
 
C
1e
r
b 
, 

1
6 

1
7"
 

1
1 

1
6 

1
6 

16
 

15
 

I 
1
6l
 
(
N
o 
B
h
or
ta
ae
) 

1
6 

1
6 

1
6 

1
& 

.,
 T
ra
i
na
 
C1
er
ll
. 

11
 

1
7'
1 

16
 

16
 

1
0 

1
0 

1
5 

ll
i 

1
& 

I 
1
& 

I
J 

1
6 

II
 

1
& 

7. 
Bl
ee
tr
te
 
e
d 

Ca
rr
I 
.
.
.
 

1
0 

1
2 
'I
i 

1
0 

1
0 

8 
8 

1
0 

10
 

10
 

1
0 

~J
 

1&
1 
W 

V'd 
C
J.
1i
:I
 

••
 
Tl
o
ht
 
C
ol
Je
ct
o
n 

II
 

1
7'
1 

1
6'
 

16
 

1
0 
 

1
0 

II
i 

Ii
i 

1
& 

1
6 

16
 

16
 

1
6 

16
 

••
 
G
u
ar
d
s 

I
I
 

(e
) 2
6 

1
6 
 

1
1 

1
0 

1
0 

1
2i
 

Ui
 

25
 

2
6 

2
0 

1
0 

1
0 

1
0 

1
0,
 
Tr
ai
n 
B

l
!
m
l
n
e
~
 

, 
1
0 

1
0"
 

1
0 

1
0 

1
0 

10
 

1
0 

1
0 

1
0 
I 

1
0 

1
8 

(
a)
 

" 
lf
Il
 

1
0 

1
0 

r.
 

-
~
 
 
.
~
 

'-
~
 

'
.
,
 

"
,
 

Al
nr
I
m
Vl
m 
'
B'
 

&"
m
ar
t
a 

r- (
a)
 
D
u
e 
t
o 

tJ
l 
lt
a
G',
 

.I
o
0
R
",
 . 

(
b
l
a
:
~
 
. p
r
o
vt
-

• 
..
..
e 
i
n 
I
W 

(l
Je
rl
i:
L 

(
0)
 
8
h
ar
t
a
p 
.
.
.
.
.
.
.
.
.
 

". 
' .
.
 

! &i c: ... GIl ~ '" > :II .:11 to! ~
 ~ f o ~ .... ~
 .... ':;;
)-



STAHiliiJrTS L.uD ON '1'l1lI TABLB .11 
86th. Sukhclev's un.ta7Tecl questions of 14th MGroA, 1946 
SELBOTION OJ' RAILWAY FOOD lNSPBOTOJtS AT KABAom 

No. 126.-(a) to (d). The reply is in the aftirmativ.e. 

(d) The reply is in the negative. 

(e) No, the subject of the correspondence between the Dh:iaion.l PerlOJlJl81 Officer, Karachi, 
and the Senior Aeaiatant, Personnel, was in \'ega.rd to the propriety of appointing an Aaai8taot 
Food Iupector H Food Inspector. 
(f) The ofticera holding theae appointments in ,January 1946 were Mualima. 
(g) Aa non-obaervance of the rul8il is lIet right aa IIOOIl as it comea to notice, Govornment dl) 

not coaaider any special ltepa are n8Ce...",. 

----
SELEOTION FOR POSTS ON N. W. RAILWAY 

No. 982 . .,-(a) Selections on the N,. W. Railway are made in accordance with the proviliona 
of the ra1ee OOI1tained in Appendicea II and II-A of the State Railway Establishment Oode; 
Volume I, a copy of which 11 available in the JiblV)' of the Boue. 
(b) and (d) Government I:re informed that the post of Food Inspector on the N. W. 

Railway iI ordinarily filled by polting pensOD', in order of merit, 'from the lilt of perlOna ap-
proved for appointment as Aaai.tant Staft Wardens. The post h .. so far DOt. h8IID declared & 
.electioo post, but it was erroneously treated as luch by the Divisional Superintendent, Ka.ro.chi, 
and a select.ion WIll held in January 1946, at. which lome of the perIODS eligible for promotion 
as Food IDipector were not called up, while lome of thoee not eligible had been conlidered. 
The error was in the meantim~ noticed by the Divisional Superintendent and accordingly the 
result of th" selection was llot announced. 
(c) The reply to the flrat. portioo i. in the aftil'JDMive. 
(e) I would refer the Hon'ble Member to rule 6(c) of Appendill: II-A to the State Railway 

Establishment Code, Vol. I, a copy of which is available in the library of the Bouse, and 
would .remind him that ... the post had not been declared a II8lection post, a reference to tilt 
General KaDIIfIII' did not. arille 
(f) Doe. not arille. 

Shri D. P. KaTflttlTkar's lJta,TTed qUBStiOn. No. 964 of 14th March, 1946 

DEATH OF MR. XAVIER IN POONA MAIL 

(b) There '"'I ftO light. in .tbe OIIlpartme~t in queation, but one waa PfOvided at the r'lqueat 
made hy the other pu.aengera ~ter :Mr. XaVIer'. death. 

Shri Satya NtlITtIin Sinha', unBtaTTBcl qUBstion No. 181 of 14th Ma.TOA, 1946 

TRANSJ'BR OF E. I. RAILWAY CLAIMS OFFICE FROM: BJlNABB8 TO CALCtJTTA 

(b)(ii).Statempnt showing the number of claims dealt with in the Benal'88 Ollice H well u 
in the . "D" Section in Calcutta, and the average time taken to _tle a cla.im for a period 01 
two yean from August 1944 to July 1946. 

(i) Number of olaims eettled from AugUst 1944 to 
July 1945. .  .  .  .  .  . 

(ii) Average number of days taken to Bettie a claim 
for the same period 

(iii) Number of claime settled from August 1945 to 
July 1946 '. •  •  •  .  •  • 

(i,,) Average number of days taken to eettle a olaim 
for the same period •  •  •  _  . 

Ben_ 
O1Boe. ... 
34,452 

24 

88,091 

23 

"n" Seotion 
Call11ltta. 

7,720 I 
22 , 

7,24:7 

18 



82 LBGISLATIVE ASSBMELT [28TH OCT. 1946 

Sri(M. Anantha8ayanam Ayyanga1''88upp'e1nentdfy': U~8tiOfl. to Mr. Muham-
mad NIWMa,,' ... tafTirl qrae.tion No. 1111, of 20th Maf'tM, 1941 

CONTROL PRICES Ol' SILK CLOTJI AND ARTIFICIAL SILK! CLOTHMANUPAC'J'UBED 

IN INDIA 

'!he maxi,,!UD1 sell!ng priCN of raw silk were fixed on the 30th June 1945 and thOle of the 
IndIan pure aUk fabrlce andapUll lilkyal'll c.n the 14th Jul)! .. 1~, " '. 

2. The oont.rol on .ilk and Artificial &ilk yam and fabrice baa·been withdrawn with efft'Ct 
hum 17th AuguBt 1946. 

Mr. Madand'hari Bingh'. Btaf'l'rd q1M·lItitl?i.No. 1119 (}f the 20th. 'MflrCh, 1946 
.  f I "",, ~ . 

TENDERS FOR WORK IN E. I. ItAILWAY Loco. RUNNING SHEDS 

Cal Timderll §.f6 taIled for through 'the pretia by thE! Diviliona! Su.'pei'inte.ndlflta tloncerned. 
AD auch te.ndera received are conaidered by "Tenlier CCMlIllitteea" Qf ,rhich 1Ml. At!Q!Iunta QBicer 
is innriably.", memhclr.. . . ..... '.' .•. ~. 

Cb, Either the Divisional Superintendent or the Gellerel ~r according to ,he annul 
-..1118 of the ,<lOJltract. . 

(oJ Gaya 3, Mogbalaarai 3, Jb&jha 2. 
(d) The lowest ten'der8.'wel',,·not always accepted for the followi ... reaBODI:"-
Ii) Unsatisfactory work of the lowlllt tenderare at other sheila ~ . 

eii:) The -lowen t.eDderen were unknown. As the admiaUtafil:wl WIllS _abl. to' aacertain 
tftrir capabilit.ia. or financial reliability i' wa. unciesirablello . .mus &he worIL· 10 tiara r 
(iii) The tenderers were foond to he petty contractors witIi nf1 pfM:i __ .periewef·bd't,he 

rates quoted were lID low that. they could BOt. have ~. a.~t..I1 ..... _.a,.. .... .eDeIU.' 
.cie.JlC)' of service a.nd fair: dea&inp with. labaar IfIIployecl, • 

~ . . . 
",~,~ 

Jf,', Manit Bubedar's darred que.tion No. 1120 of 20th MtJTcl,. 1948' 
~ '. I ... '  • 

REVIVAL OF OLD INDIAN STOBBS DBPARTJIrB!n' 

(a) The .trengt.h of Il. gazetted and nOll-gazetted ltd io the Dep __ ent. of IndDltries 
.. d Supplies on the 1st September, 1945, and lilt F....,., 1946, wu .. Wlowa :-

",r ·'5 

Strength en 1st September 1946 Strenath on I8t J"e1Inuiry lN8. 
,. ',J 

Non-gasettecl 

---.-~----:----~--

. 2.052 38,826 1,381 -30,281 

(b) The total lllliablilhment charge. amounted to &r--~,OO;lIIJ) for tJ.. month of AUPlt, 
194&, ie.,. ~le on. let.·of September, 1945. and to ~ 34,42,136 for Ute moatIt ot 
.JanuaJl'. 1.946, i.e., pay.ble OIl 1st February 1946. 

) 

KIIIII/ Ahdul Ghan.; Khan's darrell q1test.ion No, 1123 of 20th Marolt, 1948 

CONSUMPTION OF CLOTH 1. N. W. F. PaOVINOB 
1_) StatistiCli are not available. 
(h) The UIlount of cloth supplied to Agenciea ill a. followa :-

Agency' 

Khyber 

Malakand 

'Kurram 

Mohmand Tribal Territory 

North WaziriBtan 

South WaziriRtan 

Bales per month 

212 

900 

1 ~ 

108 

108 

106 



8TATEDNT8. LAID ON TIIK TABLJI as 
Seth Bukhdef1" undarred que,tion No. 145 of 20th March,. 1946 

SELECTION OF FOOD INSPEOTO,R8 IN KARAOHI DIVISION, N. W. RAILWAY 

(a) YIlI. 

(b), (d) and (e). I would refer the Hon'ble Member to the reply la.id on the Table. woy, 
• parta (b) and !.d) of hill _ned qUelltiOn No. 982.. •. . 

(c) Yell, but ncb .taft are eligibae for confil"lD&tion a,a.iut. ~ i81 of AMi.tant Btd 
'wen in order of ~e~r .m~t . 

(f) The railway administra.tion h ... already iBlued iut.ruct.ioDI to the Dimional 8llperin. 
adent OODcerned. 

(g) The reply_. ill the. ~ti e. 

Sri A.. K. Menon', unata1Ted queation No. ~48 01 *>tk M4rch; 1~,' 

HULES POR PILLING OF SELEOTION POSTS ON STA'l'B MiAjNAGBD RAILWAYS 

I la.y on the table of t,he Houae a. ·statement .h.owing the IIOD.·3a.zetted poet. treated ... 
!lection poatl on a.ll the India.n Government Bailwa,.. Til. par .cnnr in each cue is the 
,vied aca.le of pay, exCept in the cue of the O. T. Bail_y, which did not introduce revised 
iIolell of paJ for .Iueb ataI. . 

Dr. Ziauddin Ahmad', .tarred queation No. 1195 of 25th March, ~ 4  

PAYMO;T TO COOLIE8 POR HANDLING 01' ~ABOB~,.,A  HOWRAIl STATIO,w 

It. haa been ucertained that in order that the full benaftt of the subsidy i. pallid .on to 
18 lieeDled coolies, the contractor iB authoried to charge from each ooolie a reduced'lf'cence 
'8 of B& 3 p.m. only. inate&d of Be. 4 p.m., which he would ordinarily have re o~red.  Por 
Ite Bonoura.ble Member's information I would at.a.te that in order to get if8Mef uniformity 
I the. procedure on Rail_YSt a matter to which I referred in reply to Supplementariell, it. is 
ropoaed to inaert iJl the .tarlCsard form of agreement for Government RailwaYB a clause to read 
! follo .... :-

"The contractor will be paid by the Railway Administration for a.ll work required tt) be 
one bv, coolie. on behalf of the Railway Administration and detailed in Schedule II annexed 
o this agreement at the ra.te of .................. per month or u determined by the Railway 
.dminiatration from time to time. The Contractor shall distrib\Jte the whole sum BO paid by 
Ite AdministratiOn amongst the coolieB required to do the iaid railway work according to the 
'Wk performed by them, keep a props!" Iecord of such payment. viz., a regiBter or A~ uittan e 
~11 containing the signature or thumb impl'8llSionl of each coolie for the payment received by 
im from the contra.ctor, and submit a certificate every month to the Railway Administration 
f htl having done 80. The contractor shall see that. for doing the work detailed in Schedule 
I. no ooolie it employed more t.ha.n .................. hours pel' oy." 

)u·n,dt1t Thakur Da8 Bhargava's starred que8tion No. 1251 of 27th. 'March, lN6 
FuLFILMENT OF AUI8 OF DELHI IMPROVEMENT TRUST ( 

(a) There i. no record of any such promise having been given, or statement having t-n 
lade by Mr. (now Sir Eva.n) Jenkins. . \ 

t; ROBA:";· ~~:::::n ;:::: : ~::::~'~A::~ 1::20~ ::: a;:O:::  :~ 
ISSUE OF PERMITS FOR SUGAR. KE.ROSENE AND RICE , 

la) and (b). Enquiriell have been ma.de from the Gov.emment of Madraa who state Ul&t 110 
complaints were made to them, Allega.tions to that effect appeared in a newspaper wh;ch 
writer failed to IAlblltantiate when uked to do ~o and an enquiry held by the collector led 

~ the conclusion that the a.llegations were baRle.s. 

(e) No. 

• Not printed in the Debate. Copy plaoed in the library of the Bouae. 
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Srity. Ananthaeayanam Ayyan;a.fi'. BuPfl.le'inentct,y' question to Mr. Muham-
mad N"'_an',.taf'J'i/l q'fU.tion No. Un 0/ 20th Ma.'lJ'h, 1946 

CONTROL PRlOES OF 8uM CLOTH AND ARTIFICIAL SILK; CLO'l'H <MANUFACTURED: 

IN INDIA. 

~be ma in~um lell!ng prices of r~  silk were fixed on the 30th June 1945 and t.hole of the 
Indlan.pure Bilk fabrlCII andBpUll Bilk yarn c.n the 14th ,tul~,.1 4li. . '" " ". 

2. The oon~rol en -Bilk azul Artificial &ilk yarn a.nd fabrica hi. been withdrawn with effect '1V!ll 17th AuSUBt 1946. 
-

Mr. Maaan(Nlari Sing"" 3taf"l't.d -U~ lti01i o. 1119 (}f the 20th. 'MfI'1eh, 1~  
I' f· j,' . .-. 

TENDERS FOR WORK IN E.!.' nAILWAY Loco. RUNNING SUEDS 

(a' Telldt.rM Are taIled for thrOu,h 'the presl by the Divisional Bilperint.endent.. oonoemed. 
'.AlI Buch tenderll received are OOII8idered by • 'Tender ConllnittAllS" of Jl'hicb au. AOODuntB OiIIcer 
ia invariably .• mem~r. . .  . '.' . ., . .' .,. 

(b, Either the Divisional Superintendent or the Geoeral Mall&jC8r according to ,he annaal 
.. alue of the contract. .. 

(0) Gaya. 3, Mogb&Itlrai 3, Jb.ajha 2. 
(d) The lowest tende.l·s· et ~ not always accepted for the followiag 1'8&I0Il8:"'-

ti) Unsat.isfactory _It of the lowest. tenderera &t other aheda i 
(Iii:), The ·lowest teodereN were unknown. As the .dm~ was _ble to ucertain 

th .. ir alpabiliti"es or fiftancial reliability it. w.. undesirable. to .eJlfallt. &he ..... k. to thmr. 
(iii) The tenderera were found to he petty contractol'l wM· rid pM.i ... _perietiee:'ud·the 

rates quot.ed were 10 low t.hat. they could.DOt have heeoa .~ .• ~ .,-. .eneure· 
. ie.~  of ae,,"ce and f.ir: dea.linp ,wit.h laboar emploJe4,. ., 

.' . ,,,.,-:,., 

Jr/,. MltJ/.lt Subedar's sta.rred question No. 1120 of 20th Marcil, 1 4~ 
! '.. ,. .• .f'. 

REVIVAL OF OLD INDIAN STORII& DBPARTIIl'EN7 

Cal The It.rengt.h of .. gazet.ted and nClll.gazet.ted ltair iu the Deplltment of IndDIh'ies 
ad Supplies on the lit. ~b81', 1945, and 1.t FeIJraMy, 1946, waa .. fcilow. :-

·t·', '. s' 

Strength en 1st September 1M/) Strength on 1st FeIIm8ry I .... 
o,!~ , ! .. ! 

Non·gasetted 

---,,--------;-----------------"---...---
'2,052 38,826 1,383 30,281 

(b) The tot.al est.bliahment charges amounted to Rupees 'Sf ,00,33> for tJJe mont.h of Aup.t, 
1946, i.e., 1JIi1IIble on let. .• of September, 1945. and to ~ 34,42,136 for fobe ,aoat.k of 
IUlDr4'. 1946, i.e., payable (ill let February 1946. , . 

l\l/ll/l .HII/1I1 Ghani Khan's darred que8tion No. 1123 of ~h Maroh, l~ft 

CON SUMPTION OF CLOTH 1I{ N. W. F. PaOVINCE 

'I) St.&tistiCII are not. available. 
(h) The amount of cloth lIapplied to Agenciea is as follow. :-

Agency' Bales per month 

Khyber 212 

JIlaJakand 900 

'1Curram 1 ~ 

ltIobml1olld Tribal Territory 108 

North Wuirista.n 106 
South Waziristan 108 

it 



STATBJlENTS LAID ON TBK .TABLB 88 
Seth 8ukhdev', unstarred queBtion. No. 14501 20th March,. 1946 

SELECTION OF FOOD IN8PBCTO,R8 IN KARAOHI DIVISION, N. W. RAILWAY 

(a) Yea. 

~. (b), (d) and (e). I would refer the Hon'ble Member to the reply laid on t.he Table Wday. 
,. 'w part.s (b) and (d) of hia starred queation No. 982., •. .  . 

(c) Yea, but. ncb It&t! are eligible for confirmr.t.ion a • ..-vacanciu of Auiltant. Staff 
Warden in order o~ thei~ HDiority. 

(f) The railway adminietration haa already illued inatractiona to t.be Divilional SaperiD-
·tlllldent. ClODceraed. 

(g) The reply ~ .. iD. t.he. !'Pti~e. 

Sri A. K. e~n', un.ta7Ted que8tion No. 148 of 20th Mltroh; 1946, 

RULES FOR FILLING OF ,S'ELECTION POST8 ON STA'l'B MAjNAGED RAILWAY8 

I  l .. y on t.he table of t,he Houee .. ·etatement .bowing the non-~tted poeta treated .. 
selection posta on all the Indian Government Bailw9B. The pa.r shown in eacb caae ie the 
revieed acale of pay, except in t.be cue of the O~ T. B&ilway, which did not introduce revieed 
..calea of P"1 _nch ltd. . 

Dr. 'Ziauddin Almuzd', Btarred qUflBtion No. 1195 of 25th March, ~ 4  

PAYMBN,T TO CooLIBS FOR HANDLING OF ~ABO ~.A  HOWRAB S'l'ATlO:W 

It baa been ucertained tba.t. in order thr.t. the full benefit of the eubaidy ie palled (In to 
the li('.eneed cooli .. , the contractor is aut.horieed to charge  from eacb ooolie a reduced'1filIlllCe 
fee of Ra. 3 p.m. only, inetead of Ra. 4 p.m., which he would ordinarily br.ve recov.ered;' For 
the Honourable Member'lI information I would state that in order to Ret arer.t.er uniformity 

1:~~o~r:1:':tin ~I::n da~ i::r ot; ":::e~t~!:a: ~!'~r ~~!:~e::::::~ !~ 
as folloWII :-

"The conu.ctor will be paid by the Railway Administration for all work reQuired to ba 
,lone by, cooliel on behalf of the Railway Administration and detailed in Scbedule II annexed 
to thill agrMJD8llt. at the rate of ................ ,. per mont.h or as determined by the Railway 
Administration from time to time. The Contractor shall dietribute the whole sum 80 paid by 
the Adminiltration amonget the coolies required to do the laid railway work according to the 
work perfonned by them, keep a prope!" 16COrd of such payment, 1:iz., a register or Acquittance 
Boll containing the .ignat.ure or t.humb impreesions of each coolie for the payment receiver\ by 
him from the contractor, and submit a certificate every month to tbe Railway Administration 
of hll having done 80. The contractor sha.ll aee that for doing the work detailed in Schedule 
II, no ooolie is employed more than .................. houra per day." 

Pu·ndil#; Thak-ur DaB Bkargava'8 starrfld que,tion No. 1251 of 27th, 'MMeh, .1946 

.~ (a) There is no record of any such promill8 ha.ving heen given, or statement having n 

•. FuLFILMENT OF AIMS OF DELHI IMPROVEMENT TRUST r 
made by Mr. (noW' Sir Evan) Jenkine. 

Sri A. K. Mflnon', sta'·Ted question No. 1272 of 27th March, 1946 '\ 

I, PUROHASE OF NATIONAL SAVINGS CERTIFICATES AS CONDITION PRECEDENT FOJl r (. ISSUE OF PERMITS FOR SUGAR, KE,R08ENE AND RICE 

, ·r (al and (b). Enquiries have been made f~m the Gov.emment of Madr&ll who Itate that 110 
:. ~ h complaint.e were made to them. Allegations to that effect appeared in a newspaper wh:ch 
M'!oII!' writer failed to 8Ilbatantiate ,:"hen aaked to do po and an enquiry held by the collector Jed 
to the concluaion that the allepti01lll were baeel .. a. 

(e) No . 

• > •• 01. printed in the Debate. Copy placed io the library of the HOUle. 



" LBGIBLATIVE AB IUO ~ [2&rB 00'1. 194f ) 
8ri A. K. Menon'. steln-sd. question. of 27tk Melrck, 1946 \ 

AWARD BY SPBCIAL ARBITRATION COunT U O)(~B BA IO  POR BB'l'BLNUT 

GABDBNS IN SOUTH RANADA . 

No. 1315.-(a) 201 casu in all were nlferred to the Special Arbitrator out of a total of 
1148 awards made.  Of these 201 cases, 37 were referred becal1ll8 the whereabouts of the ryot. 
concerned were not bown or because the C&les involved apportiODment of compeIllatiOl1 
among IMIveral claimants. The number of cases in which there was actual disagreement with 
Ng&rd to the amount of COIIlpeDl8tion was ~herefore only 164, i.e., 14 per cent. of the total. 
(b) The total amount of -.nnual recurring compensation originally fixed by Go,'ernment ill 

these disputed CUM waa Re. 47.014·12-0. 
(c) Ba. 82,341-14-3. 

.(d) No definite observation to thill effect WM made by the Special Arbitrator. The yield 
eetimated _ generally accepted aa correct. The main point of difference was about. the 
income from the other fruit trees in areca gardens. Aocording to the practice obtaining ia 
South Ka.aara,. the rental of an areca garden includes the inoome and rental of the other 
. fruit trees in the garden and no separate rent is bed for these trees. Thill fact. is home out 
by the 1 ... deeds alao. T.he court. of the Special Arbitrator however allowed aeparate rentals 
for theee trees. 

., 
COMPENSATION FOR ACQUlBBD LAND IN SOUTH RANADA 

No. 1316.-(&) In 947 out of the 1148 awards made by the Special Deputy Collectors in the 
South Kanara DiBtrict, the compensation fixed by Government wu accepted' and the neceBBal)' 
agreements 8J[ecuted by the ryot.. concerned without objection. The remaining 201 caBeB (i.e., 
18 per cent. of the total number) were referred to, arbitration aa explained in the answert., 
qaeatioo 1315 (a). 

(b) Of the personB who filed objection petitions, only one desired payment of compellll&tioll 
in advance. In this case the claim bad to be rejected because the claimant. waa not the soJa 
and undisputed person entitled to payment. 
(c) No. 

(d) Yea, two such representations were received. The suggestion wall that even in c:aII88 
which' did not go up to the Court of the Special Arbitrator, the compensation fixed ahould be , 
rev.iBed and enhanced on t.he buis of the Arbit.rator'a award. Thill ill not pouible &II there ia ~. 
no proviaion for a revision of the amount of compenaa.tion awarde.d in CaBU which were not I 
referred to the arbit.rator and which were accepted voluntarily by the parties concerned. Offer 
noticell were _"ed by January 1945 and, although there was ample time to do 10, no objection 
WIll raised. 

ASSESSMBNT OF DAMAGBS ON DE-BBQUISITIONBD PROPBBTIBS 

No. 1317.-(a) The procadure for a 8el!~in  damage to propert.ies when they are derequisi-
tioned is laid down in Section 19 of the. Defence of India Act, 1939. 

(i) When property is dereqnisitioned an endeavour ill. made in the first inBtance to reaeh 
an agreement with the owner as to the amount of the terminal compensat.ion, t.his procedure 
being in accordance with clause (a) of lIub-sect.ion (1) of section 19 of the Act, and in theBe 
nB«Ot.iation. Government i. normally represented by the Collector of tho District 
in which the property i. aituated. For the purpose of the ne~tiationa the Collector, usually 
through hi. revenue staff, estimates what in hi. opinion is a fur amount of compensation. 

(ii) If the amount of compensation cann(\t be fixed by agreement, the matter iB referred to 
arbitration in accordance with olause (b) of lIub·sect.ion (1) of eectioo 19 of the Act, which 
provides that the arbitrator shall be a person who ill qualified for appointment a8 a judge of 
the High Court and, in particular cues, the Government may nominate an useB80r having 
expert knowledge of the prepertv toO 81111i8t the arbitrator; in which even the owner ill. al80 
entitled to nominate an &B88111Or for the same purpose. 

(b) Yes. 
(c) As stated in the anllWer to part (a) of the question, provision for thi. already exists in 

tbe Delenoe of India Act. 

Sri M. An(Jft.tnCl8GyancmA,I,ItmgelT" .teln-etl question No. 18lJ5 of 28th MarDh, 
1946 

NAMES 01' MINES AND EXPBN'DITUBB INCUJUUD) BY GoVDlfllBN'l' IN WOR1mfcJI 

OPBN-CU'l' . COAL MnnNG PLANTS 

(b) 'I'M iaformatioo asked for in the Jut portioa of part (h) ill CODtained in tbe reply 10 
pan (a) (iii) of ItMred quMtion No. 843, laid on the tabl. of the B01II8. 



.~' .. 
. 

. STATEMENTS LAID ON TBB TABLE 

(c) The detailed infonnation promiaed ill given below :-

Amount realillable for 

BiteA 

--~----------~----......-

(1) 

Coal Railting 

(2) 
Removal 
of 

overburden 

85 

Total 

RII. 

1. Bokaro .  . 1,87,080 
Barthwork at Bowo .  .  . 

2. Goda Nullan Dum Railway Embankment 

3. Sirka .  .  . 
Blalting hard rook at Sirka .  .  . 

l 

Rs. 

7,79,013 

!l6,284} 
24,202 
2,47,358 
2,274 

Rs. 

9,48,093 

50,486 

2,47,358 
2,274 

10,93,809 
4.68,825 

4. Junkunda" adjustment of opening stockl!" . 
. 6. Teetulmurroe. .  .  .  .  . 
6. Pure Jambsd (after deducting C08t of work 

done by contractor) .  .  . 
7. Selected Jambad (after deducting cost of 

work done by contractor) 

10,93,809 
4,68,825 

3,95,896 

2,73,314 

3,95,896 

2.73,314 

Total 34,78,061 

~ credit for incomplete work i. Re. 5,00,000 to Rs. 6,00,000. 

Total approximate amount rea1iAbl_Re. 40,00,000. 

Mr. KriBhna. Ohandra Sha.rma', Btarred queBtion No. 1407 of 29th MaTCh, 1968 

ALLoTMENT OF CATTLlil BYRES IN NEW DELHI TO GOWALAS 

(a) The info~t.ion wed for is 811 follOWB : 

ToW Number of stalls 
fa YIU'iowI "oow byrea 
in New Delhi 

1 

Number of 
stall'l rented 
to ministerial 
staff of the 
Government of 
India and its 
attached o1!l.oeoJ 

2 

Num.berof 
atalls rented 
to inferior 
at8ft' of the 
Government of 
India and its 
attached o8lces 

3 

Numbetof 
ataDe rented 
to Municipal 
employees 

Ba1anoe left 
at the diBpolal 
of contractor 
for renting to 
gowaaaor 

keeping his OWD 
cattle 

5 

--------------------------_.'_--
44.1 225 lIO 47 

n * Aa no appliclltioDB were received for tbeae eta.Ua they were allotted by theeoD 
themselves accOrding to the term. of their 1eue. \ 

(b) No. The queltion of erecting additional byres is under coniideratioo. \ 
\ 

In accordance with the existing practice, the stalls are allotted to Government. servant,s and 
Municipal employ.ees in order of priority with reference to their date of application\ and 
surplus stalls, if any, al'e left with the contractor for keeping hia own cattle, or for allotment 
to private individuals, i.e., gowalas, etc. ' 

(c) Thill is not borne out by the details of a t~al allotments for the current year. 

(d) Yes. The procedure in vogUE> for the allotment of stalls by the Committee is strictly 
in accordance with thiN principle. 

(e) The answer t,o the first part is in the negative. The number of #talls allotted to 
ministerial staff has ~teadil  increased from 67 in 1941 t.o 225 in 1945 and that of stalls allotted 
t-o gowalos has c\ec .. ea~ed from 357 in 1941 to 50 in 1945. Th\'! second ps,·t uf the question does 
119t arise. 



se LBOI8LA'l'IVE ASSBMBLY [28TH OCT. 1 4~( 
Bit. B. B. Hiray'8 attlw6d qtu,ationNo. 1421 of 2 t~' Mtlrch '1946 

PBRMISSION TO BUILD MOD SUGAR FACTORIES IN CERTAIN CkNiAL lRiuOATJDI> 
DJWCAN AREA OF BOMBAY PROVINCE 

(a) Ye.. 

(b) The reply to ~he firlt part of the ue~tion is in the affirmative. The second part doe •. 
Dot .nse. 

(c) 3,76,123 acres in 1943-44; out of this 24,380 Rcres WE'l'e utilised hy SUJar Factoriea for 
their lugar caDe croptl. . 

(d) The Government of Bombay who hAve heen ('onsulted, do not propose to allow the 
construction of more Sugar Factoriea in this area. Under the I!xisting policy of the Provincial· 
Government only 35 per cent. of the available supply in each storage is reserved for induatrial 
purpoaea inclulive of sugar factory irrigation. The l'8maining 65 per cent. is reserved for 
agricultural pu~. 36 per cent. of· the available supply from the a.rio~ Btoragea reeerved 
for iDduatrial purpoael haB been almost fully utilised under the exiatinr pranteel. There ia 
therefore hardly aDY IOOpe for eeta.hlisbment of new 8Uga.r factoriea. A propoaal to unction 
new lugar facton. ulling water from riven, drains and nallas, BUpplemented to a very lIIlell ' 
ut.ent. by canal water, is ho e~er under consideration of the Gcrv-ernmeat of Bombay. 

Bri B. Venka.ta8ublJa. Reddiar', starred question No. 1488 of'lBt April ~ 4  

REPAT.J\IATION AND TRIAL OF 1. N. A. OFnCBRS IN SINGAPORE CAJIP 

Attention il in~ited to the reply given on t,he 15th April 1946 to Question No. 1785. 

Mr. B. P. Jhunjhunwala', starred que8tion No. 1448 of lBt April, 1946 
NUllBER AND QUALIFICATIONS OF U,RDU AND HINDI PROGRAMME ASSISTANTS IN· ALL 

INDIA RADIO 

(a) Several Programme Assistant! know and use more tha.n one Indian Language. The 
total number of Programme Aaaistante is 95. The following lltatement showl the number of 
Programme AssistantH and the languagea tl>t'y know and aae: 

Number of Programme Aaaiatant! 

38 

31 

19 

18 

8 

7 

7 

Ii 

3 

2 

2 

1 

1 

Languages. 

Urdu. 
Hindi. 

Tamil. 

Bengali. 

Telugu. 

Gujerati. 

Punjabi. 

Karathi. 

Pullhto. 

Malayalam. 

Kannada. 

Oriya. 

A!IIIaIIl8Ie. 

(b) I'eea for talks ranp from Re. 10 to R.. 100· depending mainly on the duration of· the, 
Wk,' the amount of work required for its preparation and the qualification. of the talkers. 
There iI no difference in remuneration un account of the language of the talk. 

(c) A lltatement giving the necelaary info m~tion ill laid 011 the table of the House. 

(d) No. The remaining parte of the question do not arise. 
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.. LBGI8LATIVE ASSEMBLY [28TH OCT. 19413.' l.t 

M1'. B. B.' VumA', Itarred queation" No. 1496 of 2nd April, 1946 

&rATE RAILWAY GRADBS OF PAY AND ALLOWANOBS POR OFFIoes ()F O. T. &ILW.\Y 

Statement showing the averllle mileage of A.i.taato Engineers' jurisdiction' on the Indian 
Govemment BailWloYL 

Mileage 

Railway Remarks 
Route Track 

----.--~- ----'-------_ .. _------- - ----...-.-
O. T. Railway 

G. I. P. Railway 

B. A. Railway 

B. N. Railway 

S.I.Railway 

:Ii:. 1. Railway 

)[. AI S. M. Railway 

B. B. &; O. I. Railway 

-N. W. Railway • 

188.5 

145 

145 

140 

147 
127 

1 Broad Gauge 153 
Metre Gauge. 

206 

191 

238 
(including sidingy). 

161 
197 

(including sidings). 

183 
234 

/including 8idings). 

160 

206 

~ 
Broad Gauge. 

137.3118 
Metre Gauge. 

163.9 

169.367 

164.8 

-193 --This esclades eaen • 
tially works sub· 
divisions suah .. 
Delhi, Xaraohi and 
Lahore. 

8ree 8tJtyAFi1lA Ban.Brje6" .tarred qU68tion No. 1626 0/ Bra April, 1948 

GoDOWNB poa B'fO,1UNG RIOE IN ODTAIN BBNGAL DISTBIOTS 

The Bengal Govemm_t. ha .... informed .. follows:-

la) and (e). The Nply is ia the upt.ive. 

(b) Like all concrete loon, the Ioors in the godowna in queetion were damp for a IIhort. 
t.im. After OODBtruction. 8mall J.b alIo occurred ia the ft)Ofa of 110m. of the godoWDB and 
flanking in 10m. of th. earlier CCIIIBtnetioll8 Wh alIO fonnd to be defective owing to the 
&OdoWD. having been rapidly coaat.nact.ed at a time when better qualit.y material wae not auil-
able. 

Id) Neceuary impro"emlllt ha". already ~ etrecW. 

Sri B. Ven1cGtlllUbbA BedaiAr', ,tllrTed que,tion No. 1547 of 4th. April, 1946 

1'ERMINAnoN OF OBTAIN OJ'J'IODS' 8DVIOE IN 8BOIlBTABIAT AND ATTAClfKD 

OI'J'IOBB 

. Number of officers drawing RI. 500 and above in the Depa.rt.ment.s of the Government of 
India and their attll.ched OffiCN whose aervices have been terminated during the fiDancial year 
endinp: the 31st March 1946 ..................... 388 . 

• %ri Mohan Lal SIIksena'8 8tarTed question No. 1566 of 4th April, 1946 

REQl'lSJTIONING OF ANAND PARBAT (RAMJAS COLLEGE AND SCHOOL) ESTATE, l)ELDl, 

BY GOVERNMENT 

~ n l'IIfort wall made to collect. the information but it was found that the time and labour 
involved in collecting it. would be incommensurate with t.he value of the reeult.e. 



'STA'l'EM1!lli'TS LAID ON TRH TABLB It . 
Pandit GOTJi»d Mala'l1iya.'88taTTed qU68tia»8 Of 4th A.pril, 1948 

~ 8 IN HINDI AND URDU FROM VARIOUS STATIONS OF ALL-IINDIA RADIO -No. IS'1O (a.).-Statement showing number of talks in (i) Hindi, (ii) Urdu BroadooRt from 
A.I.R. stationa during November and December 1945. 

Delbi . 

Bombay 

Lahort' 

Lucknow 

Pe8hawar 

Station 
Number 
of 

Hindi Talks 

16 

3 

7 

36 

2 

Number 
of 

Urdu al~ 

.--~ 

49 
4 

48 

28 

60 

(b) tatem~nt showing Ilwnbol' of talks during No'ltember and December lli45 BroadC86t by 
OutlideJ'll. 

) 

lI'(llmber of talks broadcast by 
I outsidel's' 

Station I 

Hindi Urdu 
----_._------.----.-----------------------------
Delhi. 16 

Bombuy 3 

Labore .7 

Luckno1t 27 

Peshawar 2 

HINDI AND URDU QuALIlI'lOATIONS OF HINDUSTANI TRANSLATORS IN ALL-lolA 
RADIO, DBLHI 

No. 1572 (b).-- ta~t of qulliicationl of Script-writer. at tbe Delhi, Lucknow aDd 
Lahon Statu... of A.U-Iaclir. Radio. 

Name of Altia' 

Delhi. 

1. Chiranjit Lal 

t. Satya Dev Sharma, B.A. 

I. BalbiI' BiD8h '1Y.,i 

Special Urdu, Hindi 
qualifioations 

.' r 
Read Hindi and Sana-~ 

krit upto B.A. I 

~ 

Do.. . i 
Read Hindi up to B.A. ~ 

Nature of 8Cripta wriu811 

1. .. Features" for talks, mUBic aDd 
Ruralaections. 

2. Short storie. for Childr8II 8 )WO-

grallllll88. 
1 ... Features" and o~ for pro- " 
graDUDell on Hindu I'f'J~8~' III ) 
and anniversaries of Hindi w  . 
2. Hindi notes on outstaDdiD pro-
gramme items for Sarang. 
1. Dialoguetl and .. Feat .. for 
WOlDen aDd Children It • 

4:. Kohd. Mine 

Ii. 'Pervez St..i 

i. Muztar Haabmi 

Nil. 

Nil. 

{

I, DiaJogue8 or Triloguea current 
events in the general Rural 
progrlUlUJle8. 
2. Translate. Weather bull 
1. Dialogues, plays and feat in the 

!. Qaisi am~uri 

8. AlimuJlah . 

9. Sultan Ahmed Rind 

10. Muzrufur Shah Khan 

Nil. 

Munshi Far·il (Persian) 
and Adeeb Fazil 
(Urdu).' .. 

B.A. in Urdu 

Adeeb Fazil (Urdu) knows 
, '; . 'll'il1di •. 

Read Urdu up to B.A. 

Rural progrllmDleR. 
1. Hindu8tani N e ~ bulletins fi Troop' 
programmes. '. 
I. Feature programrncH. Ui"CU88iQtu. IUld 
plays, etc., fortht, Educational and 
general programmes. 
1. Preparing dllily news' bulletins for 
Troops programmos. 

1. Features programmCH, dialoguell, 
"hOlt plIL,VIi, and raphe" to li~tener'  

lettE'!''' for ltural progrlurune!l. 
1. Compiling and trauKlating of newli 
itelIUl fol' Rural programmeH: 



Name of Artist 

Luehtow. 

1. J. N. Srivastava. 
2. Chandra Bhuqan . 

3. SUl'eolh ChandI'll. . 

•. Behzad Lakhnavi 

5. Salam I (!hhli~hehri 

6. Fatma Begam 

LaAore 

1. Kumtaz Mufti 

2. I'IHboq Ali Khan . 

S. Amill-ur-Kehman 

LBGISLATIVB ASSEMBLY 

I 

~  OCT. 1946 

,Special Urdu, Hindi 
qualificatiolls 

Nature of M'.riptH writtc I! 

Sahiiyalankur ill Hindi 

Nil. 

Nil. 

Nil. 

N:l. 

1. P)' ~, features and Hongs in Hindi. 

1. Plays, featUre!! and 80ngs in Hindi 
Ilnd Olldhi. 

I. Phys, feature!! lind dialogues in 
Hin.di and Oudhi. 

I. Plays, features and 8Oll~ in Urdu . 

Munshi J4'azil in Persian . 

I. PI.'loYS, features and 80ngs in Urdu. 

I. Plays, features and stories In Urdu. 

Nil. 

Nil. 

Nil 

Nil. 

{ 
1 ~ Plays and fe.~ 'tIII e~'" .. 
. ~. Short. stories.. ProgralDlD88.· ~ 
8ohool ~adoa tll. 

r I. Skita and features ' 1 
2. Stori. Children'&- _ 

~l 3. Variety P~fIIl  P~: 
•• Boripte of ~1ie  to J 
let.ters ~ ohildren. 

( Players •. teat.es 1 t 2. Script of DewS for Women's progs. I Womeu'. 
3. Replies to Lteners ~Pro ramme". 

letters in Women'lI J 
pro r~. 

[ 1. Tranalation of man~ ript from 
I ~n "ni to Epglish. 
{ 2. Replies to Iistener'lI letterll about 
1 General programmes. 
L Plays in Urdu and Punjabi. 

Seth Sukkdev's unstaTred ~ tion No. 177 of 4th April, 1946 

EXTBNSION IN SERVICE TO GAZETTBD Oll'FICBRB UNDO CENTRAL GOVEBNIIBNT 

(a)"The number of gazetted nflil'ftl employed under the Central Govemment ill various 
Depart.menta who were undlll' extension of service was 60. 

Mr. B04Ianka Sekhar SaflyaZ's stlJrre.d question No. 1665 of 9th April, 1946 

PVNISBKBNT TO cERTAIN I. N. A. Yo 
:'.~ following Btatement anBWel'll the points mad~ by Honourable Member .. in l.'onnectiOn 
.. 1ritht.he trial of 15 members of No.4 Indian oa~ Ratwry I. A. h~ Eiummnry General 
.  . Oourt Martial between the 6th July and 5th August 1943. 

Pointe Made 

(0) That BODle of the pl'Oll8Oution wit· 
D8IIeIt admitted that t.hey had been 
t.utored. 

(II) That oopies of the prooeediags were 
rat'1ued to the 8COWIIId. 

(e) That. the Lawyer whom they I16lected 
.. f9r .t.he c1efence wa' not allowed to 
appear. 

(a) Yea, but the Court WaR fully aware of this IUld 
bore it in mind wheli weighing the-e,·idenoo and, 
in convicting the a<'.cuaed, took into consideration 
only s\1ch evidence 81! was worthy of aoceptance. 

(b) No, ·there is nothing on record to show that BIIy 
of the accused made a requetlt under IA.~ Rule 
133 for copies of' the proceedings or that "\1eh a 
request, "ving been made, WSH refused. . 

(e) Under Rule 82 (b) o( the Indian Army Aet Kul., 
permiseion.for the appearanlleof civ.ilianeounsel 
was refuM. &II' trial W8B by Summary General 
Court Martial. It is, however, pointed out that 
.the aoc1Jled. W8I'.8 defBDdedbyan lDdian Commi. 
ssioned Ollioer who in eivil life was an advocate 
. of a. I:'~id u .lIiIrb~ ; ~I.. 8B8i,ted by twe 
Other Ofil,*:" with-le,aJ experienoe. 



(d) That. t.he defence witnesses were 
afterwards prosecuted and ill· 
treated 

(e) That tbe I"f)latives of the aocused 
were not infoMDed of the charges. 

(J) That the ICO who defended the accu· 
sed was proll8CUted after the 
proceecIiDp. 

(g) b.t~.the. oorreapoudeDoe bet.ween 
Mr. D. M. Sen. an Advocate olCaI. 
outta. ADd t.be Army authorities 
8hould be I'8leued to the Bouae. 

(A) '1'W" procieedinp· of the Hamm. 
GeD.eral Court Martial Trial 

. Cd b8 plaoed oil· the . table of 
of the Houae. 

Ir 

(d) Eight,:ofthe defence witneases were tries and con· 
victed for perjury and were sentenoed to dismiMal 
and impriaonment. There is no evidence to 
show that thoy were ill·treated. 

(e) Yes. but it is not incumbent on the authorities· 
to do so. nor has it been the practice in the past.· 

(j) There is nothing on record toshow that this officer 
was proll8CUted as alleged. 

(g) All the correspondence avallable in this. connec-
tion have now been obtained· from the military 
authorities and copy is p1aoed OJI the table. 

(A) It bas not beenihe practicie here nor in the U.K •. 
where we hav sought for preceden ..... to lay 
before tho Ho &e Court Martial proceediDgs. 
exoept for very special reaaons. as this would tend 
to make the House a Court of Appeal from the 
decisions of Courts :Martial which would be most 
UDdesirable. In this particular case 9 out of the· 
12 sentences being. death. sentences. are irrevo· 
cable and cannot be affected by further enquiry. 
Moreover. there is iIi fact, nothing in the Court 
Manial proceedings relevant to the alleg"· 
tiona made by Hen'ble ·Members. It is there· 
fore, considered that there are no special reaaons· 
in tl\is case which jUltify making an exception to 
t.he general convention, established both in the U.K. 
and in India, againat placing the proceeding: 
of Courts Martial before t.he Houe. 

Copy of letter dated 19th JUDe 1943 from D. M. Sen addressed to Capt. G. C. Watkilll', 
106 L. of C. Area. 

'Dear Sir • 
. I ha ~ o~e back .top Calcutta but mY ... an.xiety, regarding the case .. ILgainst my dient 
Mr. N. M. Mukherjl1e. Havildar 4th Indian Coast Hlltterv No. 45993. hali 1I0t ceased. I waft 
told b)'JI4ajor G., Baker. D.A.A.G. A Branllla 105 L. of C: Area to whom "ou marred me thut 
final decision regudinlll Mukberjee'. case would I10t be Woken before 4· or -5 daY5, 1_ 
theNfore writing·to you to be good enough 'to let. ml' know if Mukherjee h ... been charged .~ 
all. If 10. h,e may be given facilities to eend the copiea of the chargee and' evidence t·o ma 
II !IOOIl as t.h8y are given to him 110 that they m .. y reach me in time. 
Will you kindly allow Mukherjee to ri~ to me for 8uch advice as he may ~et!  to ha-v:. 

in the matter! 
I would .. lao requeat you to let m. know 011 which date the trial has beell· fixed to begin, 
I apl enc10aing .. letter to Mukherjee which be kind enough to IIIIIld· to hUn, 

An early tepl)' to my letter will be very much appreciated. 

ThaDkiDg JOu. 
T OUl'5 iineerely. 

e d~)' D. M .. SEN, Advocate. 

'OcpJ of Telegram dated 26th June 1943 from D, M. Sen adtirCBlled to MUJIII' O. Baker, 
D.A.A.G. A Branch 1re L. of C. Area. 
Wire infonnation case against N. M. Mukherjee 4th Indian Coast Battery. No. 45993. if 

aharged date ~rial begins solicit inter-dew with him reply. 
, Aulwered by reply paid telegram handed to G. '111 at 15·20 hr~. 26/6. A('CUNd ha~ sent. 
telegram to relation 8tating no repeat no civilian advocate required. 

Pandit Mukut Bihilri Lal Bh,argava'B 8tarred que8tion NCIl 1'691 of 11th ,April, 
1946 

NIIBD J'OR OOVSRED RAILWAY PLATJ'O,RK8 AND OVER'BMDE& A'l1· LEVEL CROSSINGS 
A'l .IKDORB, B.  B. & C. I. RAILWAY· 

•.. TJae..&ot.alnceiptl at Indore Railway St.Mion, for the year ended; 31 at;,. March 1946. amoUllt •. -
tD .. 76,13... . 
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Choudhury Md. Abid Hu,sain', starred question No. 1'i14 0/ 11th April, 1946 
RECONSTRUCTION OF KATIHAR JUNCTION ON B. A. AND O. T. RAILWAYS ON ONE 

BIDE OF TOWN 

. '(a) Katiha.r station is situated in the middle of the yard a.nd is sUlTOunded by railway 
hnes. . 

(b)" Foot-<>verbridges and road level crouinqs HisI-. for the UBe of pauengtlre a.nd there ill 
ao need for them to cro .. the tracka otherwise, when approaching or leaving the stat.ion. The 
booking office is situated on the west side of t.he st.ation. A proposal for constmcting • neW' 
booking offioo on the eaat aide to facilitate booking of puaengers, luggage and parcelS is also 
lInder CODaideration. 

f 0) The existing station building and offices are not oonaidered i!lllufficient for the purpose 
ef work of the Railway staff. 

(d) The necessity for. the construction of a m·w station building on one side of the town 
Itaa not ar ~n. As already stated, the proposal for COI18tmcting a booking, luggage and 
parcels office for pll8lengers on thE" side of the town is under co!lllideration. 

Shri Sri Prakasa's .~tarred question No. 1722 of 11th April, 1946 

GATE-MEN AT LEVEL CROSIiINOS BETWEEN ALLAHABAD AND GHAZIPUR ON O. T. 
RAILWAY 

(a) The a.nswer is in the negative but there are • number of level crol!8ings without gate. 
which are unmanned at roads over which traffic is light. 

(b) No such ea_ hav0 come to the notice of the Railway Administration. 
(c) The answer t<. both· parts of the question is in the neg&tive. All level crossings on 

"the main Provincial t'Oads are manned either with 3 men or with 2 men. 

(d) p. roper arrangement exist.. 'fite cl .... iftcation of level crossings is originally fixed ill 
eonBuiu.f,ion with the Local Government and is revised, from time to time, after a cenaus of 
nad and rail trdlc is taken. • 

Mr. B.  B. Varma's starred question No. 1788 of 11th April, 1946 

SUPPLY OF DHOTIES AND SARKES TO BmAB 

A. Statement showing the supply of Standard Cloth Dhoti611 and Ba.rees to all Provinces 
oaad to Bihar in 1944-46 and 1946-46 :-

1944·46 (in ".rda) IH6-" (in)"Uda) 

--
Dhoties a-s Dhoties 8aNH 

---

.4&1 ProvinceS (excluding 
Bihar). 

64,462,464 0,9'7'.661 62.412,819 49,811,61S 

. Bihar . 10,162,740  19,911,827 14,077,184, IO,8N,S84. 

B. Statement showing the Bupply of non-standard cloth DhotieH lind Sarees to all Pro· 
vinces and to Bihar during the period March 1946 to March 1946:-

DhotieB (in ya.rds) Ba.rees (in yards) 

All Pl:oVinces (excluding Bihar) 112,360,500 72,858,000 

Bihar. 29,568,000 1 ,2~ , 0e 
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Bit. Dkiret&dra. Ka.ft.ta. lAhiri Choudhury', u""'tcarred queatiOft. No. 207 of 11th 

April, 1946 

CUA.TION OF ASSA'K POSTAL CIRCLE AND CBBTAIN OFFICIglS' POSTS 

(c) Statement showing (1) the number of postll sanctioned for uperintendent~ and Gazetteti 
Olicel'l, and (2) the number of llelection grade and time scale Supervisors, in t.he years 1945-
46 and 1946-47. -

8uperiateDdenta of P.O. & B.x.8. aad other 
GMnted po8ta Selectioa grade and time Baale Bupervisol'l 

I.".·" 1148·" 1M3·" 1148·'7 

7. h :177 
1 

171 

~ . 
Sft. Seth Dcamodar Swroop" BtlJrred q'UlJ8tion No. 1797 of 15th Apn1, 1946 

EXJP(I'TION TO LANSDOWNE CANTONMENT BOARD AGAINST DBFENCE OF INDU, 

RULES CONTROLLING HOUSE RENT 

(a) The rents of shope and atall. have not been enhanced by the Cantonment Board, 
Lansdowne. They are the highest bids actually receiv.ed in publ\c auction held in accordanee 
with section 2OO(c) of the Cant.onnumts Act 1924_ In certain caBel stalls have been auctionetl 
for 1946-47 at. rents much lower than those obtained in previous yearl. 
(b) In view of my reply to Part (a) ahove the question of bardahip does not arile. As 

reg&rda the operation of the Defelice of India Rules, the power to promulgate Rent Control 
Ordl!lra under tbose Rulea reads with the Provincial Government; and no luch order. haft 
been illaed by the U. P. Government for Garhwal Diltrict. . 

Shri D. P. Kaf'ma.rklJf'" ataf'f'6d que8tion No. 1787 of 15tlh April, 1946-

IfWONVBNIBNCB DUB TO INSTRUCTION T0 GJ\OWERS TO SELL TOBACCO BBFOBF: 

FEBRUARY 

(a), (b) and (c). Bach an announcement was made through t.he misreading of an iDltrue-
tion by an inexperienced officer. The matter was, however, brought to the timely not.ke of 
his senior officer who immediately took steps to have the announcement countermanded and to 
apprille t.he grower-curer. of tbe oorrect po8ition with the result that. no financial 1011 wall 
experienced by tbem. 

Prof. N. G. Ranga', Supplementary que8tion to Shri Mohaft. La! SlJkBentJ,'/I 
. 'tGrrea que,tion No. 1849 of 16th April 1946 

RBF'USAI, OF PERMISSION TO MR. ANAND ~I  OF GANESnGUNJ, NAWUYA,. 

LUCKNOW TO START INDIA'S VOICE 

(1) Hand-made paper is excluded from the provisions of the Paper Control (Eoollomy"r. 
Order 1945 other than those relating to newspa.pers a.nd periodicals. In other wordR, whil", 
there 'il no restriction on the consumption of hand-made paper £01' printing and puhlishinll; 
books directories, Annuals, etc., Newspapers and periodicals cannot be started on hand-made 
paper' wit.hont secUring the permission of the Gov:emment of India under lau~e 9(a) of th" 
laid order. 
(2) Permission to print. periodicals on hand-made papers has heen fiven in a f('ow spceiRi 

cases bnt Buch permission could not be a general rule. The Suppliea 0 hand-made paper al'e 
limited and there would be an obvious prepure on mil~-made paper with oonl&quent dlf1icultiPII. 

Mia, Mtlftibe1J, KlJra.', ,t4rrea queation, of 17 April, 194:6 

COST TO GOVBRNMENT OF INDIA OF SPEOIAL TRAIN FOR MR. M. K. GANBHI TO 

PARTIOIPATII IN TALKS WITH CABINBT MISSION 

No. 1961 (a).-The coat of running a special train for Mr, Gandhi', journey to .De!hi to 
meet. the Cabinet Delegation and the Viceroy was borne by .the o ern~en~ of India I~ the 
laDle _y II were the travelling e p~ of the other leadet·. who were lnv.lted to DeIhl for 
t.be lUll. JMlrpoae. • 

(b) The con ...... 8,684-8-0. 
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COST TO GOVBRNMBNT OF INDlA OF SPECIAL TRAIN' FOoR Ma. M. K. GANDlU TO 

PABTIClrATB IN SIMLA CONFBRBNCB ' .. 1' 

No. 1952 (a) and (b).-No special train was run for Mr. andh~'1 journey 
to Simla in June 1945. 

Babu. Ram Narayan Singh' •• tarrBd qUBBtion No. 1956 of 17th Ap"', 19f6 
PROSEOUTIONS UNDER TIIB DELHI ~ CON;rBOL ORDER 

The tottJ number of proeecution for vioiating the provwons of the Delhi Milk Control 
Order ~J and 

The amount of Slie re&liBed ~Ba. 35,435. 

Shri D. P. Ka,m4,ka,'R un.t4rrBd quution. No. 228 of 17th April 1~ 

W.,N·r OF GOOD CATTLi: AND HANDICAP IN GRoWING FOOOOBAK IN NORTH ltANABA 
DISTRICT IN BOMBAY .. 

(.) According to the information supplied by the ·PNv.iDcial Government, the Kanara 
CB.ttle are generally of poor cona\.i,tution due chiefly to climatic conclitions including the fact 
that ~ lr'~he~ is ad~uate gJ'uing'the r~ is not ~r  nutritioua. This doe. handieap 
the agric:hk.una m groWlDg food Ill'OfII to • certam extent. m .. much .. the unit. of .. Cllitiv.'_ 
Area per pair of cattle is emaller in Kanara than in otbr parta of the province. 

(b) The PfuvincitJ Government are Considering improvement Of gra&88I and introduction of 
wider lIBe of concentrates. ReIeaJrah work baa been .takn IIp CIIlgru. land improvement Imd 
()Jl predigistion of rice atr.w with chemical agent to improve. ita numtiye vtJue. Tagui"loatlB 
for p1I1"Cbaeee"of good cattle aTe freely anctioned improvement of local cattle i. being at.tempt • 
.eel by importing good uriety of breeding bulla. TI.e cattle F_ at J;~i is doinr work on 
t.be b!~ md improvement. of Dangi and Nimer cattle with apecia.l reference to·,tlOUtal 
.areu iDaludmg Kanan. .  . 

(Ci. Y •. ' The cottOOaeed imported il given mainly to butfalO8B ill Milk. 
:(d) Supply of cotton _d being very limi~ due to reduction of acreage under oottoa. 

Only. &mtJl quantity could be imported fram the Dharwar District.. ., 

(e) There i. no propoaal to Bell cotton seed through Government .gency. 

Retail diltribution of cotton Red to milch cattle il arranged through authorised ret.il di.· 
t~ibutora and rural distribution centrea on rationed buil. 

DEATHS OF MR. BHULABHAI DESAI AND DR. HASSAN 
SURRA WARDY ., . 

"file .BODOW'&ble PaDdlt oTawabarlAl :Rehru (Leader of the House): May I 
with your permission, Sir, refer to the passing away since this 

12 Noel' House hist met, of two eminent Members of-this Assembly, Mr. 
Bhulabhai J. Desai and Dr. Hassan Suhrawardy. Some of us here who are 
new come·rs to this HOUle were not associated with them in their work in this 
Hou(le. Most others had intimate association with them. We also, in other 
fleJ(l>!, .knew them and worked with them. Mr. Bhulabhlli Desai played during 
the last many years a very important pa.rt in this House. His brilliant intellect 
was directed to the service of the cause of the country's freedom, and in this 
House, as well as outside, he served that cause not only by the brilliance of his 
intellect but by' the sacrifices which he made. His last great feat which is 
t'1:s})rilled in the minds of hiB countrymen was his brilliant defence of the mala 
knowTI as I.N.A. trials and the laiit speech which he delivered at tJiattr1al 
will long be found to be enshrined in the annals of freedom. Perha.ps it was 
that. {,rreat feat of his tha.t.hastened his death. He was a.n ill man at the time, 
hut J,(~ preservpd and when he went rxway it was only gradually to fade away. 

Dr. Hassan Suhrawa.rdy was eminent in many walks of life. He shone 
as an educationist, B8 a physician and in public life. I knew Mr. BhuJabhni Desai 
very intimately outside this HOUle. We were colleagues. Dr. Haslan 
Suh·rawardy was a. much ~lder acquaintance, with. whom ~fir t l~me into con· 
tad 27 years ago. In SPIte of the fact that durlDg the mter enm~ years, we 
dl(l not see much of each otht1r, yet the memory of our old acqU8Ultance and 
fri(·nQrlhip endured, for Dr. H8'Ssan Suhrawardy was eminently an a.ttra :iti,,~ 

':amI likea.ble person. 
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!. Well, ~ir, death comes. to an o~'tili a~d it is an· odd thin,~ tba:b though death I, 
Ii n eE'rtamty, yet we grieve for It. IJlfe and death. come one after another 
and hordes of people die unremembered 8ndlive unremembered'-a.t~. 'But 
the 'I uestion is how IL person has lived his life and how he has met the final 
chwlenge of death. If he has lived worthily for a worthy cause, and if he has 
die,. bravely, then it haa been well with him. But if he has not lived worthily, 
i~ doeH not matter much hetJn~r he iR' alive or is dead. I am afraid that most 
peopll' llJ'e tied up in their petty interests and do 'nof; pay mueh attention to 
tLe big things of life. Bu~ to those of us who have the honour of coming to 
this lIouse or serving' large causes elsewhere, it is given to some exten. to 
sbou!der' these burdens, sometim,fls us with some of us here, who are new 
flOlllt'I" to· this ou e~a;nd ma.y I say personally. for myself, ~ novice, a c.nm-
l~le  . novice i.nthe~~a 8 ()f"t~i , o!~ e. ! seek 'your indulpnee and. tb~)n-
dilIgence of this House for my lDexpenence 10 any errors or mlstakes.thBt I. may 
Mmmit-we huve bee II here some of us fol' some little time past facing days and 
night.< full of toil and responsibility and worry whieh is no li.sht tia ,~and 

whF,n r say this and when J think of those who have inr'their own way, in'the 
p:~,;t carried this burden, I sympathise with them ~~ greatly. And,. so, 
when I think of those who ha.ve in other days and in o,er manners facl!d tbis 
Msenlbly IJDd earried on the work of this Assembly not from' this Bide of this 
Houst: but from the other and IBid' the founda.tions in many wa.yr for the' 
present, I am thankful to'them; I am somewhat apprehenah-e .. the Bame· 
time whether we who follow them will also live up to the mark they set down·. 
'rlu>,pefore, Sir, I should like to pay on behalf of the House this ,homage ~ 
the memory of the two grea.t meinoers of this House who served not only this 
House but the country in the MUle of freedom: ' 
Mr. P. I. CktIIl. :(Assam: EUropean):. Sir, 1 rise io aaaooiate ~ 

Group Q.11(1 iUYlleUwboJ-eheartedly wltb everyttung which has been saId by tils'" 
Letl.der of the Hou8e ill regRril to tholle two' of our colleagues' whose lou We .. 
.. U mourn today: We are particularly grateful to you, Sir, for dispensing 
with the normal convention and ... Uowing "\1.8 to express our feelings on this 
liiubjec/f' for we ~eel. tha~ special ' i~ um tan e . demand and .. make. it fitting( 
that we IIhould 111 the first place, m the happily changed politICal clreumstan·' " 
ces, pa;y I' ~l'eat tribute to one whose highest aspiration was to see popular' ' 
Government ~ tabli hed in thiN country. Mr. Bhul&bhai Desai was kno1.vn 
to many of us, not only by his performance in this House, but out,side, AI 

au intilllut.e frieud. 1 myself first met .him uot in his capacity of the leader 
of the Congress party, but as 8 charming and courteous host and distin-
guished scholar. I once began to enga.ge him in' conversation about' tM 
history and the literature of my own country. I soou discovered that even 
on t,hese !'ubjectN. hi!' knowledge was 80 much grt\ater and more profound 
than m:\" own, tl'at the conversation necessarily had to be  one-sided. I 
next met him. itS We all met, him, in this House, where besides being a 
l~llde.r of Il ~rea~ party, h~ wa.s UI~i ~ed a~ an orator. Day by ~ . we 
hstened to IllS st:ttel.\ pt-'t'lods mtu 11111 1I1l'lhfluous' eloquence. We hstened 
wi,th admirntion and if indeed it were possible for any of us who fell ao far 
iih:~rt of his eloquell('t' to t.'l1 '~  him,-we listened with envy too. We recog-
'u. ~ed in him not only II. great orator but a man who meant what he 
said, a lIlall who had the courage of his convictions and who was never 
Ilfl'llid of plltting tllPllt for,"nrd in tlle 11l0Fot forc·ible possible mllnnel'. It is 
parti uh~rJ  tit,ting tltilt, t~ -;lloul<1 think of hill! todu~ , for in the pl'esen(l1' on 
the o pl'nmen~ henches of the representatives of both the major par-
til'S of t.his COlllit,r,\·. ht· ml\lld ha. l~ set'lI the consumma.tion of his highest 

,:.\ hopes. As"dar iI~ \\(' ill tlt:~ group ure cOIlI:erlled, it is stilt more appl'opriBte 
t, ' thl at weI houl~ join illl this ~ prhe ion Off condo1enee be a l ~ e, shared his 

lope", tden rmll WI' 8 Htr .. no,,-t e stili!' act.iOIl whirh wonld have hepn hiR. at 
the pre"ence on t.hOfH' benches' of parties representing the people of thiR 
country. We hope too as he would have hoped had he still been alive-thati 
their presence on thoRe benches today is bllt 0. prelude to 0. rapid RoJut,ion of 
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the loug-term oonstit.utional problem and to the final establishment of self-
government for this country without qualificatj,on of any kind. 'l'hat hope 
and that desire, provide the background of our thoughts today when we i'e-
member Bhulabhai Desai and when .we ask you to convey to hit> bereaved 
relativlls our deep seDSe of 10ss,-II ~o  which inoludes him not only as a. poli-
ticia.u and as an orator, but as a friend. . 

We would wish also, Sir, to be associat.ed with· what has been said re8al'~ 
ding Dr. Hassan Suhrawardy. Many of us in this group knew him inti~  

mately and had long learnt to regard him wita affection a.nd respect. I~ is 
on3 of the many virtues of this House that, though opinions and parties may 
divide, the tie of friendship unites, and the loss of any. Kember of this House 
is a lOIS to all of us. That applies with particular force in the case of Dr. 
Hassan Suhrawardy,' whose charming personalitly and character ba.d long 
endeared him to every section of this House. We would therefore wish to· 
join in expressing our condolences to his bereaved relatives regarding the l<m; 
of our distinguished oll~a ue. 

'Khan .all&mmad YlmllD lDlaD (Agra. Division: Muha.mmadau Rural): 
Sir, on my own beha.lf Ilil well sa on behalf of the Muslim l..eagut' ¥u.rty 1 
usociate myself with everything tha.t has been said by t.he LE:ll.dcr of thr.l 
House and the Leader of t.be Opposition about the t.wo gt'ntlemeuwiao hll ~ 

departed from Ilmol}gst U@. Mr. Desai was one of the nJOfIt charmillg Mem-
bers who ever sat iD this House and he waa a friend notl only of the Membere-
of his own part,y of the oppositiop. Membf'rs but also equa,lI:v 8. friend of thostl 
whom he criticised from day to .day in this HOUle. His.great efforts in the 
Gause of the country and in uplifting the status and keeping up the dignity 
of this House will be remembered by everyone. The House lost when be 
did not come here and his dp.ath is now B loss to() the wbole oountry. 
Dr. Hassan Suhrawardy was a Member who filled high positions and 

gained n lot of e p~riellOe in administration and public life. Hll was ~1Je

ted by the Muslim Lea.gue Pa.rty (~  11 Member of this House becaw;p the 
partly thought tha.t his yaluable experience wouid l,le au asset to thil; House. 
We have 10l'lt in' him ll' valuable colleitf!'ue and we think that ollr loss ie 
irreparable. The loss of both these Honourable Members is. mourned by Ollr 
pa.rty. We associate ounelve!: with all that has been said about them and 
we hope you, Sir. will include our party when you cODny the message of 
condolence to their berelJ'Ved fazm1ies. 
JIr. President: I fully associate myself with aU that has been said by the 

Leader of the House, the LeRder of the Opposition an.d the spokesmull of the 
Muslim League party. I shall convey to the relatives of the decea!led Mem-
berf';. the feelings which have been expressed in this  House. 

MOTIONS FOR ADJOUR.NMENT 

TREATlIONT OF INDIANS IN SOUTH AFRICA 

Mr. President: I have received notice!'; of nineteen motions for a.djourn-
ment, two I)f which have sinne been withdra.wn leR.ving seventeen fol' dispo-
sal. J shall take up each of them in the order in which it has been received. 
The first motion stands in the name of Sardar Mangal Singh, who wishes 

to discuss the "inability of the Government of InniA. to() pl'E-vent humilia.ting 
treatment being meted out to Indians ill South Africa a.t the hands of the 
Union GOTernment" I will atate my reRctionK t.o this. A number' of Ad· 
journment motions on this question have been discussed in. this House; and 
I lInder'Rt'lIld that. sIIlC'e the last session, trade relations witp South Africa 
hav8 beE'n broken. the H'tgh Commissioner has been recalled and' there hM 
been a reference of this question in the l~, N. O. Does the Honourable 
Mover still think that. this is an urgent ma.tter for discussion r 
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Sudar ...... &1 S¥ (~aa:t .l'unja.b: Sikh): t:;ir, the tact that this ma.tter 
is now before t.be U: N. O. should not be a. bar 'to its being taken up here. 
oUr oountrymell in South .Africa. feel very deeply about it. and they have 
started a civil disobedience movement there. The country feels strongly 
.about it and it is surely an urgent matter which should be discussed here. 

Mr. Prea1dent: I take it that the intention of the motion is to convey to 
.the South African Government the quantum or strength of Indian feeling on 
.this question. I should like to know wha.t the Leader of the House has to 
ssy a.bout this. 

The lIoDour&ble Pa.ndlt J&waharl&l .1Iehru (Leader of tihe HoustI): Sir, 
it is surely a strange way of conveying that quantum or strength of feeling 
by .condemning the Government and by maJring them feel perhaps in South 
Africa that Government are not ,doing what they should do in the nJutter. 
, As a matter of fact, as you yourself remarked, a very great deal has 
been' done in this matter and I shall be vtJry glad indeed if the Honourable 
Mover Sardllr Mangal Singh could tell us what mo~e we ~ouJd do and in 
wha·t directions we could pursue this matte:.; further, short of sending an army 
acl'OSS iromhere for purposes of war. At the present moment, as the Hou!ile 
no doubt knows, the matter is before the United Nations General Assembly; 
and 1 may say that the delegation we hav£' qent have already jnstified them-
selves not only b~' the grea.t ability with which they have conducted the fight 
. in the preliminary rounds but also ·by a certain measure of success that they 
ha'Ve already aohieved. I do not wish to mention names or say that some 
people have done better than others, but. so fa·r two nmnell stand out promi-
nently, the names of the Leader of the delegation a.nd Mr. Chagla who very 
ab1Y' conducted the legal part of the argument therE' and who won hill point 
in 'spite of stout opposition. I may also express' in thill connt'@tion our 
~ratitllde to t.he other nation"!; who supported us, notably the Smriet, the 
U.S.A., China, Syria, Ukraine !md France. I,do not remember all, but 
onl~' last night we received in our office a long telegram giving 111'1 some details 
of those r~ument  before the United Nations Assembly and telling us of 
the significant. SlIeces!;! that OUl' dp,leAfI.tion has a:~hie ed in t.his preliminary 
tound and of the great sympathy of the vArious nations represented in the 
Assembly for India and for Indians in South Africa.· Therefore I think that 
1'111 thRt we cnn do at, prE-sent is heine done with vigour, and I hope that in 
the United Nations Assembly the position will go in our favour, buti whether 
it gOE''' in our favour or not we sholl stand by our olIntr mt~tl in South 
Africa. t.o the end, 

SudII' llangal SlDgh: I did not quite follow the point which the Honour-
able the Leader of the 11.olIse wtll1tl:ld to mllke. He admits that the question 
is before the United Nations OrglllJisfLt-ion und is very important and urgent, 
but his only idea is that this motion has been brought forward here to oon-
derim· the Government of India. I wish be had waited for mv speech which 
I will make when I introduce the motion und seen whether illY object ill to 
condemn the GOYEr'nment -of India or wha.t I want. In this House rules are 
R\lch that lve cnn only h?ng forward questions in this form. That is my 
difficulty. I would ha.+r; brought forward this question in some other fornI, 
but the rules do not permit. 'l'herefore I was forced to bring th:s question in 
this form and I hold, Sir, that the motion is quite in order snd it should be 

discussed toda.y. i' 
Mr. President: I do not think any" .r~ume on this question is now ne-

OF.sear,\'. The wording of the motion makes t very clear-'the inability of 
t,he Government of India', whatever that m.ans, However, I do not propose 
to discu!;!! tl1is matter any· furthl'l'. J cl" n4>t think I can give my nssent to 
thi<; motion. 
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COlPlUNAL DIIITVRBANCES IN BBNGAL, BOIilDAY, 

•. Prelilde!rt: The uext motion is from the 
an~'al, -which reads as follows:-

[2&ta OOT. 1946-

U. P., BIBo., -:&Te. 

onou~ ble Member, Mi' .. 

"This Assembly do now adjoul'n for discussing a definite ms.tte1' of urgency and of 
public importance, namely the duty of the Government of India to advise th~ Governor 
Gell'o1lral to take such stepB as would enBure peace and tranquillity in the Province of Bengal 
where tha Governor as also the Government have failed to protect the life, property ud 
honour of a large section of men and women from the 16th of Augullt, 1946 (the Direct._ 
Action Day of the Muslim League) onwards, Buch failure still subsisting," 

There are five other similar motions from different Honouru.ble Members: 
containing the same Bubstance, and in some C8'8es the same language, only 
with the difference ·that the places her~ the8~ disturbanees have occurred are 
differently mentioned. Oth~r i e, so flU as the substance goes, all these 
Iliotions practically st.and on the ~amt: footing. 1 ma.y just read them out, 
and I pro])ose to COli sider 1111 these together fI,S the suhj'l;:ct matter of all these-
motions is almost identical:-

Mr Kill9dar's motion:reads .s follows:-

"Thfa A'asembly do now adjourn for diacusaing the definite matter of lirgency and 
publie· importan~, namely the failure of the Govemment of India to uh'iae tbe GoVernor 
General to take IUCh atepa •• would enlure peaCllll and traDqaillity in the City of Ahmedabad. 
where the Governor of Bombay .. well a. the Government of Bombay have failed to proteeL 
the life, proparty and honour of a large 8ection of men and women in the. City of" 
Ahmedabad from lBt Augtllt 1946 onwardl, .ach failure It ill subsisting." 

Ml Ahmed Jaffer's mot;ion is tlUs:-

"Thill Assembly do now adjoum for di8C1lllling the definite matter of urgency and 
public importanC'e, namely the failure of the Government of India to advise the Governor· 
General to take such atepa .. would enlure peace and tranquillity in the Province of Bombay 
where the Go,'ernor of Bombay .. well .. the Government of Bombay have failed to proteot 
the life, property, and honour of a lafge section of men" and women in the District of" 
Nasik from the 2nd September 1946 onwards, lueh failure ItiD 81IMiating." 

Mr. KiIledar's seeond motion runs thus:-

. "This Alllembly do now adjourn for diaeusaing the definite matter of urgency and 
public importance, namely the failure of the Government of India to aeville thl!' Governor 
Gemaral to take such steps 11.1 would enanre p~a e and tranquillity in the City of Bombay 
where the Governor of Bombay as well al the Government of Bomba:y have failed to prof.eet 
the life, property and honour of a large lection of men and women In the city and 8uburba· 
of Bombay from let 89ptember 1946 onwardl, such failure It ill sabsilting." 

The nexh motion is from Mr. Ghnzanfarullll which reRds Ri'l folloWIi :---

"This Asaembly do now adjourn for disculIBing the definite matter of urgency and 
public imp0l'tance. namely the failure of the Government of India to advise th\'l Governor 
Henel'al to take Il1cll aLeptI .1 would eMure pesce and tranquillity in Allahabad where the 
Goyel'nol' of the United Provinces 118 well a8 the Government of the Unitoad Provinces have 
failed to protect the life, property and honour of a large section of men and women in the-
city of Allahabad from JUIre 1946 onwards, such failure still Bubsisting." 

And th£:o lSST; one on this subject is from Mr, Muhammad Nauman, whieh 
rell·Is as folloWs:-

"That this Assembly do now adjourn for discussing the ddinite matter of urgency and· 
lJublic importance namely the failure of the C'-.ovemment of 1t din to advise the Governor 
Genel'al to take Buch 8baPI as would ensure peace and tranquiJIny in the village Reniahad, 
P.O. Kut,ra, District MU2l8ffarpore, Bihar, where the Governor of Bihar u.s well aR the 
Govl'rllment. of Rihar Prm'ince have failed to protect the life. property and honour of • 
1r,,·II.'<) ~p t.ion of mpn and women in t.he "malte and its localit.y Rinre the month of October 
. "~ ()lI al'd . lIuch failure still 8ub8isting," 

T do not ~e(' how these motions, which deal with practically a. provineial 
!:l1hject nnd -whil!h take it for granted that; the Provincial Govemments and' 
n.WE'rnoril have failed in their dut-ies could be disoussed here in this House. 
MRf' J know from t;he Honourable Member Q8 to how this motion is in order-
and A;; to ·hQW the Government! of Il;ldia :figure in this? 
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llr. Bianka Bekha, Sanyal (Presidency Division: Non-Muhammadan 

Rural): M ... President, I am very glad that I ha.ve got io many frieoda and 
followers u, the Muslim League . Without being competent to aay anything 
on these motions, I will confine myself to mine on Bengal 

llr. Piesldent: I may make the poaition clear. I do n°' wish to have • 
aepani.te argument ou each of. these motions. The substance of the motions 
ia identical in all cases. 

Ill. Beaaka 81'11ar llnyll_: So far aa I am ooncemed, I 1ubmit \bat the, 
people ot' J:Sen=-ul owe Ai, much 11lle�i11nce to thiR Government AS they. do to 

• the Provincial Goverm:r;ient. They pay large revenues to thia Government
a.lso, and thry expect that in this dire hour of crisis, which baa no parallel
and prt'cedenl. ir. history, they will get some protection from the Government
of India. I do not like 1lo enter into the queation of admiHibility but I will
upeot thP. Government of India, if it ia poeaible for them, to make auch •
atlltement, aa in their wisdom they can at the present moment, which m91
give ,m iJnpreaaion as to how t.hey aaa help tbeae peope who are au&ri•
encrmouely even within ibe limi.t&tiom of the Consut�tioo .!at. May I
expect a 11tatement from the Government of India? If the Honourable Mem�
her ruakes a statement giving an indication as to how they propoee to help
tb\t11e men t-.ver. within the limitations of the Constitution ·. Act, the question
of entering into a formal debate will not arise.

To·day, Sir, on the very first day, when the nation is represented on the
Tr�ury Benches, nothing should be dono by any member of the House to
prejudice that concord and harmony for which we are going ahead. At �
sam·) time we expect that the Government will make such a statement and
give such o. gesture not onlv consistent with their limitations, bu• also auurms
t,o their countrymen.

l llr. Pr6sident: What we are concP.merl with is the question of the admissi
bility of the mc,t,ions, not their merits. 

· Kr. Suanlra 8ekh&r Banyal: In tba� case, irrespective of the question bow
the Provincial Govemmenui deal with the matter, it is within the competence 
rl the Govomment of India t.o take <'Ognizance of the !lit.uation and to send 
1mch relief and such organizations which come to the aid of the people. If 
they cannot directly interfere, they can seek the aid of His Majesty's Govern
ment ii1 this matter. Aft.;r all, if the life. and honour of women and men are 
not safe, I do not know for what purpose a Government exists! 

ll1u l(&Diben Kara (Nominu.ted Non-Official): Even on the point of th� 
advii;;obility of the n.dmisi;;ion of this quest-ion, I would draw the attention of 
thic1 Hom•e that it is the primary duty of the Government of India. to eafe
gu11rd the lives of the people of this c.ountry, no matter in what province? 

llr. PreaJdent: 'rhe Honourable Member is going into the merits and feelin� 
seem to be getting the better of the legal argument. What I am concerned 
with is to see as to whether within the four comers of the Statute, the ru!es 
and standing orders such a motion can be permitted to be discussed. I am 
not concerned with the desirability or otherwise of discussing these questions, 
But if it is pointe-d out to me that there is a duty of the Government .of India 
in which they have failed-the Government of Indi11 would mean, not the 
Governor-General acting in his discretion, but the Governor-General in Coun
cil-then c,nly I can see my· way to admit the motions. But I find a difficulty 
there, so far as my own reading of the provisions is concerned. 

1 might invite Honourable Members' attention to Rule 28 which is to be 
read with Rule. 12: 

Rule 23 lays down restrictions on the subjects for dii;,cussion. It says: 
"Ever·: reiiolution ahall be in the form of a 1p49Cific r11C9mmencl&Lion aclch-11111eci to Ll19 

Govemor-Gen\11'&1 in Counoil.' '· ·I 
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[.Mr. President.] 
I am readingthia Rule beca';lle Rule ~2 provides, that an adjournment 

~t.l0n cannot be made on a subJeot on whioh a resolution oanno. be moved; 
It reaeL; as under.;.-

"The motion muat. not. deal wit.h a mat.t.er on which a resolut.ion could not be mOV\ld 
or'save witb the consent. of t.he Governor-General in his diacret.ion wit.h a mat.ter on whicb 
• reaolution could not., save wit.h IUch COIlIeDt., be moved." 

So h~re there is a matter which is for the Governor-General to deoide 
in his disoretion, then the consent of the Governor-General will be neoessary: 
and one may now refer to rule ~ which says.;.. 
"No raeoiut.ioD ahall be moved-

• •  • • 
(ii) save with the conaent. of the Governor-General in hi. diacret.ion-. . . .' 
(c) on any act.ion taken in hi. diacretion by the Governor-General in 

aBail'a of a Province;" 

• 

relation to the 

I'hat is the diJlicUilty. Will the Hoo.ourable Member please just enlighten 
me OIl ialis point an~ show how the motions are admissible? None of the 
movers of these motions has obtained the consent of the Governor-General. 

( Mr • .Ahmed B. lI. Jaffer: (Bombay Southern i i i~ll: Muhammadan 
Rural) : The consent can be obtained. We can get that tomorrow, if your 
like. 

Ill. Pluidlllt: It is not a question of my liking. An Honourable 
Member who brings in a motion of adjournment. is supposed to know, . the 
form in which it is to be brought. I am pointing out ~e diffioulties. I can-
not advise Honourable Members here in the House as to the proper way in 
which they could have framed their motions or obtained consent. 

P&Ildlt Gcrrind JIalaviya (Allaha.ba.d and Jh&nsi Divisions: Non-Muham-
madan Rural): May I take II. minute, Sir? I wish to refer to the le.(11.1 aspeo •. 
~. am quite sure, 86 my Honourable friend, Mr. Sanyal has said, that on this 
da~ nObody would like to move an;y adjournment motion or to raise any point 
of discord. ThilJgs are very grave in Bengal. Words cannot describe 
it. The whole COWltry is distressed and agitated over it. But we know 
that the Government which sits in charge today in this House is more com-
petent thnn anyone else can be to look aiter things. Therefore while we feel 
mo~t deeply ooncerned, we need not raise the point, and can lea.ve it to our 
present Na.tional Government to denl with the situation. I only wish to refer. 
to the legal and constitutional aspect. The legal point. is very imp~e. The 
Government of India Act does contemplate interference in provincial adminis-
tration by the Governor-General under certain circumstances. If this HOUF;e, 
Sir, under a certain set of circumstances thought iit and you permitted it, it. 
would be open to it to have a resolution recommending to the Governor-Ganeral 
thl\t in view of those circumstances the Governor-General might bring into 
operation certain sections of the Government of India Act which would result 
in interference with the provincial administration. To thRt ext,ent that mRtte.r 
can be disoussed by a resolution. Similarly, I submit. Sir. t,hat this motion 
cim be taken up and discussed by this House. I am not. going into t,he merits. 
PerRoDal1:v I sm not for any adjournments to be moved or pressed today. I am 
dealing wit·h the legal 8Spect only. 

Thllrefore, Sir, it is open to us to suggest that since resolutions of that t:vpe 
can he disctls!led, t.here !lhould be no ban aga.inst a motion of this type in view 
Of the situation. Circumstances may arise in B province or in Rny part of t.he 
countrv which would' jURtif", t·his AssE'mblv to !lav that eVE.>n AS thE.> lew stanl1R: 
the Government of J~dia. 'under those  circumstances, could, do CE.>rta.in thinas 
in t.holte pam to protect people 's 1i e~ and property and honour, and to protp.ct 
thfl fair nllme of t.biA country from being sullied. Certain CJt"Ctions fmpl:riag 
Rctive interference could b~'7e no meaning except thaI if the necessity arose, ~. 

: ' 
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could go mtO suoh matters. Therefore. I subnut that these motions can be in 
order. This  is only the constitutional and legal ~p.e t, 8'Ild I hope and trust 
that, if agreeing with this view you are pleased. to . say that the motions are 
in order, even then in 'view .:>f tlie speeial circumst·ances of this historic day-
I shall not go into itr--no adjounlment motion will be pressed. 

KaharaJkumar Dr. Sir Vlia)'a .Ananda (United .Provinoes: Landholders): In 
1942, when Congress passed R rosolution the "Viceroy aud the Executive Council 
Members tQl)k Immediate action, although .......... . 

Mr. President.: Order, order, The Honourable Member' is going into the-
merits of the question. . 

Kallarajkumar Dr. Sir Viiaya ADanda: That is very much like the present 
siiulliio'l. The Government of India can interfrl'E: as they did in 1942, that 
was when we were fight,ing for the freedom of the country. 

·1Il. Prelldent: Will the Hr/nourable Member point out any section whic.: 
imposes on the Govenlment of India, that means the Governor-General-in-
Council, the Eltatutory duty of advising· 

Sir Oowaajee .Jehang1r (Nominated Non-Official): May.tr point out that there 
i. a certain /l.mount of confusion. We are working under the Act of 1919. The 
Provincial Governments are acting under the ,Act of 1985. The Act of 1986 
gives complete provincial autonomy. It was a different 'matter when Section 
98 was in operation. Section 93 is no longer in operation, and I contend, 
Mr. President that this House has no right under the Act of 1935 to interfere 
with the Provincial Government.. It is an extraordinary position that a Central' 
.Government shOUld be working under the: Act of 1919 and the Provincial Gov-
ernments are working under a different Act. But that is to .be taken Il.8 it is. 
Besides, may I point out that circumstances today are completely differellt~ to· 
the circumstances that existed during the last session when a different o ~rn

ment was on the treasury Benches. 
f '-I. Today. we have an Indian Government on the Treasury Benches and Indian 
Governments in the Provinces and therefore the wholesome practice of no. 
interfering with Provincial Governments should prevail. Whatever your ruling 
may be, even if it be by convention, it should now be established that the 
. Government of India should not intet1ere in such domestic matters except 
what is provided for by the law in the Act of 1935. 
1Ir. President: I would like to knnw what the views of Government are ,on 

~e matter. 
The HODOUr&ble Pandit .Jawabarlal Nehru: This matter relates specially to 

~e Home Department and my colleague here may speak on it. But may I· 
lay Olle word in regard to this particular motion? I am zealous of the powers 
of this House and I should not like anyone to limit those powers. I am not 
auch a big constitutional lawyer as many present here but I would resist any 
decision ......... (Pandit Govind Malaviya: I am sorry I have to mention agujn 
that we cannot hear anything that the Honourable the Leader of the House' 
says.)' Naturally the Home Member will say what he has to say about the 
attitude of the Government in regard to these motions. Naturally any motion 
which is in the nature of a condemnatory motion against, a",'ernment has to 
be resisted by us. As a le.~al argument I do submit that the matter is a very 
intricat.a one and I hope no decision will be given that ~ll in future limit the 
powers of t.his House. 
The Honourable Sardar Vallabhbhat Patel (Member for Home and Infor-

. mation and Broadcasting): Sir, I fully appreciate  and deeply sympathise with 
the feelings of representatives of Bengal and of others whose feelings h~ e 

been deeply wounded by what has happened in the Eastern part.s of Benl.{ul and 
I wish to say that whilst I fully sympathise with them I would appeal to them 
and to all others to say nothing ....... .. 
.  . ~. Muhammad Nauman (Patne. and Chota Nagpur cum Orissa: Muham-
i .): Sir, on a point of order, I wa.nt you to say one thing in this connection. 
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lMr. ~luhammad Naumun] 

The Houourable the Home Member is referring to only oue IMijonrnment motion 
regurdlllg Eastern Bengal. He has not; made any mention of the other five 
.adJourmuent motioll~. 

lIr. Prelideat: The HOllourable the HOUle Member has not finished his 
.li'i>et:ch. The Honourable ~ iember woufd do well to hew.' him first and then say 
what he has to say. 

The Honourable' S&rc1ar V&ll&bhbhai Patel: Whilst 1 fully sympathise with 
them I would appeal to them and to an others to say nothing or to do nothing 
which would have }'t'percussions outside this House. You all know the situation 
in the country. We ure meeting under peculiar circumstances. You will 
appreciate the difficult and delicate nature of the task that We have undertaken 
of governing this country. You also know that the constitutional po"ition, 
'whatever it may be, is being evolved and it would not be right for this House 
to take a position, II definite position, in which impediments may be cl'eated 
which o~d bind tt~iB House and limit its powers. At the same time if it 
·comes to taking a position in which a censure motion is to be passed, this 
Government has to resist it. You will all appreciate that the time is not for 
a debate, a debate will not solve the problem-but the time is for action, such 
action as would pr~ ent the shocking and disgraceful happenings that ha\"8 
.taken plaee and we must all hope and expect that vigorous steps, adequl!.te 
:steps, will be taken to prevent such occurrances and at the same time-to pre-
vent disorder or the breaking down of Government. Therefore I can only Ray 
thyt I call assure ;\"011 on behali of the Government that whatever is possible 
will be done without any hesitation and stthis stage I can 'only appeal to ~'011 
all to withdraw the motion. 
JIl. SuaDka Sekha.r l&1ly&l: Sir, I do not press my motion. 

Kr. Ahmed 1:. B. la.1ler: What about the· minority Provinces? .·W 
m-. PreIid811.t: The HOllourable the Home Memher sliid in resJK!ct to the 

Whole of India. 

Kr. Kuhammlci .&lIman: He was only I'eferl'iug to Bengal and nowhere else. 

Kz . .&billed •• B. lifter: Not a. word. has becn said about the happenins-in 
Bombay, Ahmedabad and Nasik . 
. 'l"I1e BoDoDrable Sardar Vallabllbhal Patel: I said about all and I mentioned 

p~rti ularl  the representatives of East Bengal, beca.use they have suffered 
mortl. 1 said all whose feelings have been wounded by the happenings in the 
-country. 

Mr. Abd'ar Bahaman Sl4dJql (Calcutta and Suburbs: MuhanUIladan Urban): 
Sir, I want YOllr guidance on a phrase used by the HonllUrable the Home 
Member-"Whatever is possible will be done by the Government of India". 
And. therefore, if the Government of India can use its influence, why debar 
me from telling it how I want it. to work and what are my rie an ~ . ~i  
House has certainly the right to discuss in every aspect a1\. matters m h~ h 
the Government of Indin through the Home Department Will do every thmg 
po ible~o this, that and the other. herefor~. may I submit that this ~Ol)(lle 
bas the fullest right to discuss these matters, If the Government of Indla can 
int~rfere in them. 
1Ir. Preetdent: I do not think Rny further arp:ument~ over this .q';lestion are 

now necessary. As I Baid in the be i~nin  I have ~een entertammg doubts. 
as to whether such motions would be m order, speCIally h~n they refer t.o 
provincial matters and want to criticise the actions of Pl'OVmCIBl <,toverinnent.s 
or even t.he conduct. of Provincial Governors. But I do see the pomt made by 
the Honourable the Leuder of the 'House and the Honourable the Home 'Mem-
ber and I should not be taken to have decided the question by any views expre.-
sed today. I think at present, it is sufficient for. me t? state that.l do I,1ot 
feel satisfied that I should give my consent to thls motlon. The pOlDt WhiCh 
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,has arisen now might bEl duly considered and 8,udied, because it cannot be 
deult with merely by references or arguments 88 to what is desirable, but by 
arguments on what is actually contained in the Government of India Act or 
the Rules and Standing Orders. 

After thus clearing the position, I dispose of the motiolls by stating that I 
:am unable to give my consent to them, That disposes of t,hese motions and olle 
which I omitted to mention-No, 11 from Mr, Satyapriya Banerjee, who wants 
to diseuse-
"The situation in Noakhali ariBing out of mass masl\llcl'e of Hindus, th'cl hunling of 

thousands of houses belonging to Hindus, the looting of Hindu pl'opertic's, t.he forcible 
converlion of Hindus bv u~lim , abduction of Hindu women Ilnd thdr fOl'eible mnl'riAge 
with Mohammedans and blocking of all roada to afteeted a.reaB." 

WITHDRAWAL OF INDIAN TltoOPS FROM I!'mONES1A 

JIr. Preaid8llt: The next is by SardBr Mangal Singh who wants to discuss-
"The failur;, of the Government of India to arrange the withdrawal of the Indilln troop'" 

from Indonesia. .. I 
I think this is in pursuance of a promise given by government durmg the 

last session that they would withdraw the troops by a certain dllte. What is 
the position? 

~ BODOUrabie Paudit Jawab&rlal lfeJu!u: The present position is that. 
Indian troops will be withdrawn from Indonesia at the latest by the end of 
NoV(·mber. I believe some delay has occurred partly owing to shipping cillJi-
culties-transport etc. But there is no Jdubt that this decision that has been 
mad(~ is being carried out, and by the end of November we hope it will 'be com-
plete. 
Bardar .&11111 B1a&h: In view of the assurance given by t.he Leader of the 

House, I do not press the motion. 

Mr. ~ JtahmaD Biddlqi: The assurance given, does not satisfy me. 
Will. the Honourable Leader of the House give us also an assurance that in 
caSe the Netherlands GOyerllment. is unablt' to despatch its own soldiers, there 
.hall be no delay beyond the 30th November in withdrawing our troops from 
Indonesia? 

The Bouourable Pudlt Jawaharlal Beb.nI: The Honourable Member will 
appreciate that the kind of assurance he asks from me is not very easy t.o give; 
but I will give .him an assurance that so far as this government is concerned, 
we are not going to tolerate any delays or any subterfuges in the way ol 
geUing our troops back from Indonesia. 

COMMUNAL DISTURBANOES IN CALCUTTA 

Kr. PrescUent: The next one is b~' Mr. Sat.vapriya Banerjee, to di8 u ~ 

"The terrible tragedy that overtook Calcutta on t.he 16th AugU8t, laat and the following 
GlaYlI and has bern since continuing and which has caused the los8 of thousands of human 
lives, t.he destruction and looting of property worth aev8ral crores and the utter ruination 
of 0. large number of families." 

This also shares the 'Same fate aF; the other m~tion  on the subject . 

. COLLECTION OF ARMS AND OTHER LETHAL WEAPONS FOR YIOLENCE AND TERRORISM 

Mr. Prea1deDt: The next one is T).v Mr. K. C. Ntog:v, to discuss-
"The failure of thl' Central Intelligence Burellu to watch and discover in t.im~ traflil' 

in, and collection of, arms and oth'llr lethal weapons by lawleos elt,mrnh, prrpa"atol'Y to 
outbursts of violence and tel'1'oriBIU 011 an organised scale, as revealed in the grave happl!lI' 
ings in certain parte of the country on and after the 16th August 1946." 

Has the onour~ble thtl Home Member anything to say on thisZ 

'!'he Bonour&ble Bardar Vallabhbbal Patel: Air, the ingenuity with which t,his 
motion has been drafted will make it clear that the Honourable Member ia con-
lCious of the constitutional difficulties involved in this and the othf'r motions . 
that have been brought forward in this· House. The Honourable Member's 
motion involves two questions-one, the functions of the Central Intelligen .. 
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[Sardar V allabhbhai Patel] . 
Bureau, and two, the traffic in and collection of arms. As regards one, the-
funC'tions of the Bureau, it has to gather information which would be useful and 
which in the main is of a political nature. The Central Intelligence Bureau 
does not perform the functions contemplated in this motion; it only gets returns 
from the provinces about arms and ammunition of a major nature-if there is· 
ft'Ily loss of such munitions as machine guns or rifles or pistols etc, then they 
get returns from the provinces. For arms of a minor character, if there is any 
serious trouble,. then such returns are calleo for; but from the nature of the arms 
contemplated in this motion which were detected probably in Bombay and in: 
SOUle other places, coming from either the frontier or the border areas, which 
arms were not of the same nature but were lethal weapons. It is very diffi-
cult to say whether they are 110t intended for domestic use or whether the in-
telligen('e Bureau has to gather information of this nature. It does not perform' 
this function and therefore I must resist this motion. At the same time I 
must say that the Arms Act would have to be amended if this kind of anna· 
is to be' included in the category of weapons which are prevented under ~he 
Al"m~ Act. Therefore! the present motion, although worded cleverly and 
brought in for a different purpose altogether is not, I think, ~ h as can be-
admit.ted. I resist it. 

Mr. 1[. O. :Reogy (Dacca Division: Non-Muhammadan Rural): I should nol 
like to give a reply to the arguments that the Honourable the Home Member has 
put forward. I spall contt'nt myself with saying that I do not desire to move 
this motion. 

JUTB CONTROL 

Mr. President: The next is by Mr. Sanyal about jute control-
"The stuation that haa arisen as a result of tlra Government of India and the Govern-

ment of Bengal having acted differently and in opposite directiona in the matter of fixatio. 
of price of jute." 

The Jute control Order is cancelled, I believe. It has been published in tlt. 
press. 

111'. SU&Dka Selrhar SIII1I1: I do not wish to move this. 

COMMUNAL DJSTURBANOBS IN CALOtJ'l"l'A 

111'. Prll1dent: Then there is another which has already been disposed of, 
about the failure of the Government of India to advise' the Governor General 
regarding the happenings in Caleut.t.a from the 16th August-I need not read 
it out to the House. 

RICE SHORTAGE IN BENGAL 

Mr. PreBklent: The next is from Mr. Sotyllo})1·iya Banerjee about the non-
av8.ilability of rice in various part·s of Bengal and the consequent rise in jill 
price, reported death from starvation as a. result thereof and the failure of the 
Government to meet the situation. May I know about the urgency of thi& 
matter? 
Srea Sa'ya.priya Banerjei (Chittagong and Hajshnhi Division: Non-Muham-

madan Rural): The situation, Sir, has assumed serious proportions. The food 
probiem has been engaging the attention of this House since 1948 and I think 
there has been very little progress, if any, in this matter of supplyipg rice to 
the poorer sections of the people of Benga.l. If the Honourable the Fooil 
Member can give us an assurance that there will be a food debate in this 
Houflfl in this session, I will not press this motion. '. 
The Benourable Dr. Bajeadra Prasad. (Member for Food and Agriculture): I 

have no difficulty whatever in giving' the assurance that the Honourable Mem-
ber wants. I propose that a day should be set a.part for discuRsion of the 
food situation. 
Sree Satyaprlya BanerJee: In viAW of the assurance, Sir, I withdraw my 

motion. 



MO,!;ION FOR ADJOURNMENT 

JUTE CONTROL 

lOS 

. Ilr. President: There is next the motion by Mr. Tamizliddin Khan about 
the jute position: that has been disposed of. It raises the same point as 
the other motion. 

BOMBING OF TRIBAL ARb:AS IN WAZIRISTAN 

Mr. Preaident: There is another motion by the same member, Mr. Tamizud-
din Khan. He wants to discuss-
"The recent aerial bombing of tribal areas in W&ziristan and th~ destl'uction of lif., 

and property caused thereby." 

This requires the consent of the Governor General. It has not been received. 
As the Honourable Member has moved "for his consent, we shall ha.ve to poet-
1 1'. Jr. pone this motion till the consent is received. 

The Honourable Pandlt Jawaharlal Nehru: The Governor Genera} is pre-
. pared to grant his consent. J' 

Mr. President: The Honourable the Leader of the House informs me that 
the Governor General is prepared to give his consent. 
The Honourable Pandit Jawaharlal Nehru: I have just been informed by 

Bir George Spence to that effect. On his authority, I sta.ted that he had rece-
ived a message from the Governor General that he was prepared to grant hia· 
consent. . 

Seth YusUf AbdooIa Haroon (Sind: uh~mmada.n Rural): Has the Honour-
able the Leader of the House received the consent? 

The Honoura.ble PaDdlt Jawaharlal Nehru: T have not received the formal 
consent. 
Ilr. Abdur Rahaman Siddiqi: The statement of the Honourable the Leader 

of the House is a vicarious one. He savs that so and so tells me that the 
permission is likely to be given. .' 

Mr. President: In any case I may fix up the motion for 4 o'clock today and: 
in the meanwhile we shall await the formal receipt of the consent. 

The Honourable Pandlt Jawaharlal Nehru: I merely informed you what I 
waf! told but apart from that, how this question arises at the present stage does 
not  appear bo be very clear. rhave not, got this Illotion before me. I have just 
heard from you. • 

Kr. II. A. Ji.DD&h (Bomha,v Cit.v: Muhammadan Urban): Until :vou have 
got the consent of the Governor General no further discussion can ta.ke place. 
You cannot. delll with the motion until you have got the consent. 

IIr. Presldent: I am suggesting that this matter might be taken up at 4, 
if the consent is received in the meantime. 

Mr. II. A. JiDD&h: You cannot do it until this motion has been admitted· 
by you. Therefore all that you can say is this-that you can allow it toO stand 
over. 

1Ir. President: I will have the matter po tp~~~d and will consider it when 
the consent is recllived. I shall then decide whether it is admissible or not. n 
. can be ta.ken up for consideration tomorrow. 

(JO~ U A  DISTURBANCES IN CALCUTTA 

IIr. President: There iR another motion from Mr. Tamizuddin Khan to 
discuss-

"The failure of Government to arrang .. prompt military intervention for quelling th~ 
reClant mid-August disturbances in Calcutta." 

I do not think it is admissible. May I know how this is admissible? D 
is. a question .of .intervention by the Government of India in provineial affairs. 
DId the PrOVInCIal Government make a request for intervention? ..... , 
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Mr. Tamiauddb1lDla1l (Dacca cum Mymensingh: Muha.mmad&Jl Rural): Oh 
yes. Request was made but some how or other the request Was not on ider~d. 

1Ir. PreIlcleDt: Ma.y I know what the fe.ctsare a.bou' this? 

4 

'!'he KOI101U'&b1e Sardar V&1labbbbai Patel: It is not a. thing that has hap-. 
pened at all. . 
The B.oDourable Pandit oTawah&rlal Behru: We became members of ~e 

Government a. little more than 2 weeks after this occurrence but no doubt 
,omll information could be supplied, if the Honourable Member wants i'. of 
the failings and errors of the previous caretaker Government. 

Sbr1 D. P. ltIrmarkar (Bombli.\" Sllutherll Division: Non-Muhammadan 
Jtural) : We cannot hear what the Honourable the Leader of thfl House is saying. 
Kay I suggest that a microphone be installed before we meet next tomorrow. 

Kr. President: I cannot hear what the Honourable Member is saying. 
Sreejut BoIliDl Itll,mar OhaudJauri (Assam Valley: Non-Muhammadan): We· 

could hear Ollr leader, before even when they were far away-1000 yards away 
and we cannot hear them, now that they are so near. ' 

Ill. President: So far as the terms of this motion are ooncerned. the fHta 
haYe not heen stated clearly. I do not think I could admit this. 

GOVERNOR GENERAL'S ASSENT TO BILLS 

Secretary of the Allembly: Sir, I lay on the table a statement-showing Bills 
which were passed by b0~h Chambers of the Indian Legislature d.uring the 
Budget Session, 1946, and which have been assented to by Ris Excellency ~e 
. Governor General under the provision of sub-section (1) of seotion 68 of 1Ihe' 
. Government of India. Act, as oontinued by seotion 317 of the Government of 
India Act, 1935:-

STATEMENT 

./ 1. Thp Workmen's Compensation (Amendment) Act, 1946. 

)I. The Indian Mines (Amendment) Act, 1946 . 

. 8. The Code of Criminal Procedure (Amendment) Act, 19(6 . 

...... 4. The Code of Criminal Procedure (Second Amendment) Act, 1946. 

,-6. The Professions Tax Limitation (Amendment) Act, 1948 . 

.... ~ . The Insurance (Amendment) Act, 19(6 . 

... -'1. The Indian Finance Act, 1946. 

8. The Indian Income-tax (Amendment) Act, 1946. 

9. The India.n Oilseeds Committee Act, 1946. 

-" ·,10. The Factoriell (Amendment) Act, 1946. 

".11. The Provident Funds (Amendment) Act, 1946. 

1~. The Trade Marks (Amendment) Act, 1946 . 

... -18. The Indian Companies (Amendment) Act, 1946. 

14. The Railway Companies (Substitution of P&rties in Civil Pro eedin~ ) 
Act, 19(6 . 

. ,.···Hi. Thp Tndinn Coconut Committee (Am':!ndment) Act, 1946 

.• ··In. The Prot,pctiYe Duties Continllation Act, Hl46. 
~.17. h~ Protcetive Duties Act. 1"'46. 

~:A  'fllP Indian Soldiers (Litigation) Amendment Act, 1946. 
Hl. 'rIw Hindu Mnrried Women'R Right to Separate ReRidence ana Main-
t.enance Act, 1946. 

""20. The Industrial Employment (Standing OrderR) Act, 1946 . 

.. '" 21. The Merchant SeRmen (Litigation) Act. 1946 . 

.22. The Mica Mines Labour Welfare Fund Act, 1946. 



M.OTION }<'OU ADJ 0 UltNMEN'l' 

U SU OF TEAR GAS OUTSIDB THE COUNCIL HOllsH 

_ Mr. Knbammad lfauman (Putna Ilnd Chota Nagpur ()U~ Orissa: Muham-
.mu.dan): I have given notice of an udjourument motIOn which the HonouraWe 
l;'l'esident did not read. 

Mr. Preal4ent: I have gone through all the motions. 
Mr. Muhammad. lfaum&D.: 1 have given llotice about the use of tear gal 

.outside the Chamber. I gave it to the Secretary and t,he Chief Whip. 

1Ir. Pre8kl8J1t: 1 do not know what has hapveueu. I am in the House I 
.have not received any notice. 
Djl AbdUl Battar Ball IIbaq Seth (Weflt COlIst and Nilgiris:Mubamma-

-dan): It was delivered to t1!e Chief Whip. . 

Mr. PreI14ent: Was any notice given to th .. J'I'(sident? 
Ball AbdUl S&t-tar Ba.l1 Jah&q Seth: Yes, Sir. . 

Mr. Prelident: I have 1101, received it. 1 would aJa..wthe attention of the 
Honourable Member to paragraph 50 of the munual ~ Business [Rule 11 (2) 
:and Standing Order 22]. Notice of an adjournment 1~ OtioJl shill] ?e ~i'ien before 
'1e commencement of the sitting on the day on whICh the motIOn IS proposed 
to be made to each of the following: 

( 1) the President, 
(2) the }lember of the Government to whose department the motion 

rela tes, and . ! 

(8) the Secretary. 
1Ir. Muhammad lfa11D1Ul: It does not mean that 1 hou~d hand it to the 

11resident in person. 
1Ir. Prelldent..: Has the Honourable Member given notice to the Member of 

the Government. 

Mr. Muhammad. lfauman: It has been given to the Chief Whip. 

Mr. Pre8i4ent: It seems nobody has received it. 

lIaJl Abela Sattal' Baji.1Ihaq SMh: The practice is that the :notice to the 
President and the Secretary is given in the Secretary's room. And the notice 
which was meant for the H.)nourable Member in charge of the Departmtmt 
was handed over in the Official Whip's room. All the motions which you have 
just now read out were handed over either to the Secretary persoDa.ll'y or 
1Ient to his office room. When the notice of this adjounlment 1ll0t.ion wal 
taken, the Secretary was inside your room and therefore it was left on his 
table and the notice for the Honourable Member was given to the official 
Whip. Probably, it is lying on his table and here is the copy of it. 

1Il'. PreaL.1ent: I can read out this notice, but the difficulty is that we won't 
be able to have the correct facts on both sides just at the moment'. I there-
fore propose to take it up tomorrow. 

BRETTON WOODS CONFERENCE AGREEMENTS 

PUSENTATION OF THE TRIRD INTERIM REPORT OF TRE COMMITTEE 

lIr. E. O •. lf~ (?acca Division: Non-Muhammadan Rural): Sir, I beg to 
present the thllU lDtenm report'" of the Committee 011 t·he Bretton Woods Con-
ference Agreements. 

* Beport printed &1 Appendix I to theBe Debates. 
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TENDERS BY THE HIGH COMMISSIONER lioR INDIA-LAID ON THE. 
TABLE 

The Honourable ·Dr. John Jl&tthai (Member for Industries and Supplies):. 
Sir, I beg to lay on the table* three statements furnished by the High Com-
missioner for India ho. in~ cases in which the lowest tenders have not been. 
accepted by him in purchaslDg stores for the Government of India, during the 
half years ended 31st Deoember 1943, 30th June 1944 and the 81st Deoembel' 
1\H4. 

INDUSTIUAL DISPUTES BILL 

TIle HOnourable 8hri Jaeiiva.n Ram (Labour Member): Sir, I beg to move 
for leave to introduce a Bill to make provision for the investiga.tion and settle-
ment of industrial disputes, and for oertain other purposes. 

1Ir. Preaident: The question is: 

"That leave be granted Ito introduce Il Bill to makil provision for the inveltigation anel-
aettlemE'nt of indu8trial disputes. and for certain other purposes." 

The moti~ "Vas adopted. 

The HODOIIrable 8hri .Jagjivan Ram: Sir, 1 intrf)duce the Bill. 

. FACTORIES (SECOND AMENDMENT) BILL 

fte HoIlourable Shrl Jacltva.n Bam (Labour Member): Sir, I beg to move' 
for leave to introduce a. Bill further to amend the Factories Act. 1934. 

Mr. President: The question is: 
"That leave be granted to introduce a Bill further to amend th'il Factoriea Act, 1934." 

The motion was adopted. . 

The llOIlour&ble Shrl Jagjivan :aam: Sir. I introduce the Bill. 

INDIAN MEDICAL COUNCIL (AMENDMENT) BILL 

111'. S. E. Y. Ou1BDam (Secretary, Health Department): Sir. I beg to mon 
for leave to introduce a Bill further to amend the Indian Medical Council 
Act. 1988... 

111'. Prelldent: The question is: 
"That leave be granted to introduce a Bill further to amend the Indian Medical Council 

Act, 1933." 

The motion was adopted. 

Kr. S. H. Y. Oul8Dam: Sir. I introduce the Bill. 

INDIAN BOILERS (AMENDMEN.T) BILL 

Mr. B. E. Gokhale (Secretary. Works, Mines and Power Department): 
Sir. I beg to move for leave to introduce a Bill further to amend the Indian 
Boilers Act, 1928. 

Mr. President: The question is: 
"That lea.ve be granred to introduce a Bill further to amend the Indian Boilers Act, 

1923." '. 

'l'he motion was adopted. 

Mr. B. E. Gokhale: Sir, I introduce the Bill. 
The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

• Printed al Appendix II to these ebat~8 



The All ~ lbl  re-assembled after Lunch at Half Past, Two of the, Clock, 
,l4r. P~e ident ('i'he ,Honourable Mr. G. V; Mavala.nka.r) in, the Chair. 

NOMINATION OF THE PANEL'O}' CHAIRMEN 
lIIr~ Prel1dent: 1 htl'va to inform the House that wlder sub-rule (1) of rule 

·a of the Indian Legislutive Hules, 1 nominate MI'. K. C. Neogy, Syed Ghulam 
Bhik Nairang and Mr. P. J. Griffiths on the Panel of Chairman for the 
,ourrent session .. 

MOTION RE THIRD REPOR'r OF THE COMMITTEE ON BltETTON 
WOODS AGREEMENTS 

'I'Ile Honoura.ble Ill. Lia.quat Ali Khan (Finance Member): Sil', I mo\"£': 
"That. t.hia .Aaaembly baving coneidered the third report of the Commit.tee on the Bretton 

Wooda Aat"-n8llt. do hereby approve India'a continued membership of tjle Iuternational 
lIoDeta.ry Fund a.ad the International Bank for Reconstruction and Development." 
As you are aware, Sir, I took over chorge of this department only about 50 

hours ago. In ordinary circumstances I would have requested t,his House to 
postpone discussion of this motion; but a .. I had the privilege of sitting on the 
.other side-and I am not yet quite sure which side is better-and listening 
to the debates that have taken place in the past On 1pis very subject, I felt 
that it would be wrong of me to allow this House to waste any time ti.nd not 
consider this matter which is indeed of very grea.t importance. Honourable 
Members of this House are aware of all the arguments t\lat have been advanced 
in favour of this and against it, and it is not my intention on this occQsion to 
traverse the sa.me ground. I will, as bril:<fly 8S possible, place before the House 
the esse for the acceptance of the motiol" which I have the honour to move on 
this occasion, 
Sir, you will remember that on R prflvious occRsion this Assell1hly ndopted 

-a motion accepting thl' recommendation contained in the second rf'!port of the 
Committee which WitS to t,his effect: 
"That Govemment. Iholl.ld take advantage of every po8aible provision in the Articl. to 

,..tpone payment of the 8uhlcriptirna dUll to the Fund and the Bank till the last moment; 
bet if After oonaultation with thl'8e institutions it became necessarv' to take a final decision 
Wore the .Aaaembly meets again Government should summon the Committee and II-deciaiop 
8oa1d be taken in r.nn8ultation with them, t,he Committee being specially summoned for 
this purpose." 

Sir. the Committee was summoned end Government found thn.t there was 
no pr~ i ion in the Articles of the Bnnlr or the ,Fund whEreby the' TJOs\'pone-
ment could take place wit.hout Tndia \>eillp: disqualified. At thllt, time the 
demand was for payn',:nt of 2 per cent. (.t the contribution OIl OJ' before 24th 
AuguRt if Indin. a~ to continue to posseRH the qualification which was required. 
The Committee recommended that that Rmollnt should he paid. and the;)'efor'-', 
this 2 pu cent.  of the subscription which came to 8 million' less 40,000 dollars 
which had already heen pll id in U. S. dollars a~ paid befor3 the 24th A"l~u t. 

1946, On the 19th June Government were informed by the Int£rna.tiomll BOllI, 
that it, wonld start operations on the 2iith .Tune and "'<'I'P n.,.lwd to n' ;~: thl' 
following pa~'ment : 

One payment T h~ ~ already nft:rred to. The other pa.vment wl.i('h GoV.f:"')!' 
ment were flsked to make WnR 3 Tlf'r cent. of the I'ubscription in rupeer,: on or 
before the 25th N-ovemhe,r 1946 And n further 5 per cmt. in runeef:; on c.r h~forf' 
the 25th November, 1946, formal demand for which would follow later. It will 
be e~n from the report nf the Commit,t('e thnt the Committee decided that 
they would not feel jllRtifiul in Ranctioning thiR further elf-mnnd without tbf'! 
matter bein~ placed before thE' ARsemhlv. and the ComJTIitte(1 recomrr.enfleci 
that a special sesFlion of the ASRf:1mhlv, irrEspective of the political conditions 
~at may prevail in the count,ry, should be summoned before the loth NC?vem-
her. T nm !!'Iarl thnt it was pORl"ihle to sllmmon n seFlRicm of this Assemhh' 
long hefore the t,ime which WfiR sprcifi",d bv this Committee; 8nd now in 
accorilBnC'R with the rpcommC'ndntio'l of ·he Commit.t,ee GoVe1"llmeflt hal'" taken 
the first opporhmity or cominll' before the House and sraking its BRnctioll and 
kpprovnl to the C'onHnuntion of the membership of (Jovernme11t in fheR!" 
or ani Ation~ 
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l Mr. Lifloquat A.li Khan 1  . 
I stated in the beginning that the object of this motion is to obtain, 8S was· 

suggested by the Committee, t~e sullctiou of this O~J e; but the motio~l has 
been so worded that we are &Skmg the approval of thIS House not only 00 the 
immediate requirements of 8 per cent. which we have to make, but for a decla-
ration of its policy with regard to these international organisations. 1 p~rb'Jlla  

feel that it is not very nice that we should keep this Illlltter in' SUSpenbtl ami 
. every time when (\ demand is made we should come forward aud bUy that we. 
': should pay so much .. and postpone the final decision to SOllie future date. It 
is rEally a matter which 8hou~ be decided once and for. ull by .this OU8~, 
whether or not India is-to contmue as a member of these mterllatlOnal orgullI-
~ation . And here I W4Ut Honourable Members to look at this problerr. ollly 
from the point of view ~f India's interests and of no other interestf'. ho~eof 

the Honourable Memberis who had occasion to listen to the dt bates in tht, past 
would recollect that it ~ tl  suggested that we should llOt , ullUlIit (lim,elves 
unless the question of sterling ,baluncEs was settled. Now, Sir, this argument 
would imply that really ~,pea in  it wus in the interest of the united Khlt;dom 
that India should join ~e e international organisatiolls. 1 want the Eoutle 
to divorce that ide .. t.l. fl-·n their millds whether it is ill the interest of U.K. 
or whether ft is not. 'hat should not be our consideration when we are dis--
cussing this motiorl". 0 ur consideration should be whethe" it is in. t.he lIItt'rest 
of India or whether it Ii" \lot in the illt'2'l'€st of India. M ul.h U8 we hllNe 
sympathy for U.K. and' nIl other conntrip.'3 of the world, becuuse Iudia's hospi-
tality is well known, yt3t I believe in the proverb that charity begins at homEl, 
and I must look to the int.erest of 'l1V O~; l eountrv first fIDel tc the intu.·st of 
the rest of the world ;thereafter. Therefore, Sir; I think my Honourable-
friend Mr. Manu Sub;edar ha~ been the ~eatf t' advocate of this proposit.ion 
that we must settle uhi!' queRtion of stf'rling bulanceR with United Kingdom 
before we take any finfil decision in this l'f8pect-. I think he is right to I!. certain 
extent. But at the st1me time RR I have stated just now: we !.'hould notreall3f 
adhere to -thiR positio,il unless it cun be shown that by our not joining this FUM-
apd the Bank we crJuld put a lever on the United Kingdom. I am 'afraid from 
the little examinnf\ion that I have been .. hIe to mAke or this matter, I do not 
see an:\' connect:lon hetween the two. T know that Honourable MembbrF: of" 
thiR House ffel very Rtrongl.v with reg'lll'(I to our ter1in~ balanceR. I can assure 
them that. the Grovemment of Indin todav feel nR strongly about these sterling 
balanceR. if nrdt more tha-n Honourable Members of this House. 
81t, •• vP. CJadll1 f l)mll11~ , 'I"I,IInl llidujl1/l: ~!1111 MuhnmTll9doll Rural): 

As urgently. . 
The JI~ble JIr. Ltaquat AU Khan: Wf know that theRe !'Iterlirbg balances 

have heen a(ccumulated through the SAcrifices. through the trials, I ;went and-
tears that t,1 he peopleR of this country tlave /Zone through, nn(l ~d CAnnot be 
unmindf!ll"Qf the interfRt of thesE' milliOn!; of peoplE' who have heE'n: 'responsible 
for-'flaking the position of this rountrv f''-l 0 ('renitor ountr~'_ With re,;:ard to 
this matter, T would like to tell Honournhle MembE'rR of fhi!; HOIIRe, nnd I am 
ll~ ' they will.he glan to.know thflt the Government of Indin hove ber{ pursuing 
thiS mntter Wlth great Vigour and I nm n1-,l(' t() relnt<, to dnv thnt His ~a.ie t 'l!I 
Government are as a.nxiouR BS we are that thiR matter of sterling i balan'ces 
should be . ettle~. that ne~otio on  should be . tll~ted BR soon 91'1 po-sible. I 
am D,ot mung thiS expreSSIon as soon a,; pOSSIble. as a hureftucrat ,and this 
exprhJsion has not the same meaning as it hn(l in the pflst. Vlhen say 'as 
OOI';~a  possible', I mean not the menning of thl' bllrealleratic langl['ag-e: but 
T rrJYQ. n the straightforward mf'Rning whic.h you cnn. place on these ~~)r(1' . r 
am nnable at this stage to inni('nt~ Rn, definit.f' (late. Rnt Hohourahle 
Memhers may rest assured thot not I! m(lTnf'nt. will he 10Rt, hv t.he Government 
of India in starlin/! .ne/!otintionf'l with reg-n.rn t.o thiR mflttf'r of st.erling bnlances, 
Bnn here, I would hke to repf'nt, once n '~l11 t,hflt we nrc sem;ihle. we Imow how 
!hese sterling balances have been accum1Jlatf'd and we ~hAni!ep thnt India's 
mterests ore safeguarded and justice is done to India. T think with vour-, . 
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.permission, Sir, I would li ~ to qu<.!t.e the points which were raised from the 
I speeches and the note of my frltmd Mr. Manu Subedar because, that in lac •. 
is the fear, and that in fact is the positiou of those' who art.' opposed to our 
joining this internatlOllul Fund I111U thiij Hunk. 8ir, the apprehensions that 
were expressed in the Previous debaws sud atl 1 have said just now particularly 
by Mr. Manu 8uhedur who hus in his l\ote of Disi!ent ill tht' third report of 
the committee durified his posnioll lire rClilly in respect of membership of 
the Bank more than in respect of lIlelllbuz!!hip of the Fund. But even hert-: after 
weighing the pros und COil:>, we COli sider that we should continue our member-
ship. 1 would not like to waste the time of the House by reading out in 
detail the extructs from the report or the Minute of Dis:oent. 1 cnn bri€fly 
put the point of view of my Honourable friend Mr. Manu Subedar. f'irstly 
his objection is that he feels ruther unce1·tain about the futun of these organi-
sations. His fear is bused Qn our past experience of !luch organisa·tions. Ht· 
fears that the position of these organisations 'may be like H.N.R.R.A. or the 

,. League of Nations and Wt' may suffer lo ~ and these orgnnisllUons may not be 
able to achieve all that is claimed for them. In this respee,; I would likE to· 
say that if we are interested and I hope we are, in the rf.fl1llbilitation and the 
prosperity 9f the world at largE. be au.;~ I am sure no ~onour ble Member 
of this House would deny that our prosperity will depend on the' 
prosperity of the rest of the world, if he believes that it is neces-
sary to help in the rehabilitation of these countries which have been 
devRstated on account of the ln~t war, thlt it is necessar.v ill the mterebt of 
economic advancement of all the countriel; including India that· those countries 
which are today in 8 deplorable condition should be brought up, then I submH' 
Mr. PrE l;idellt. \\'e should bE' prepared te tflke that risk. r IUD of the opinion 
that Indin cUlmet l{et'p itself nloof froll: the t'conomic rep(.rcl1ssions ill other 
parts of tilt' world. H eeonomi all~' thf' other cOllntries 01'1!' bankrupt. we 
cannot. hope to prosper. It is uhsolutel.Y t' ~ent.ial that OUI' tradE should be 
on a very large scule with other countrips [I.nd we cannot hOJlE' to Rchieve that 
unlesR those other countries are economically ill a position to cnrry on trade 
with UR. 

The second feRr that was expressed by my Honourable hicnd was that this 
mone;\' will he spent CIl rC-'}lIlhilitHtion of Buropean cOllntril'" only. I hopr rn~' 

Honournble friend will ('orrect 11l!:' if IIn~' here I put R wrong interprt::tution 
on what he has sRid. On that point, Mr. Presitl'tmt. the object of this Bank 
is two-fold: Firstly, to help in the rehabilitntion of those countries which have' 
been de\'8stated on IIcccunt of thf' wnr, uud, secondly, to R.8sist tho ~ countries 
which are indu triIlIl~' hllckwnrd. So it. ~ not a qUt'stioll that will concern 
onl,v tho,e countries which er~ nffected during the Wllr. I believe. and I 
thin), 1 nUl rilrht, thllt. eVt'lI those cOllntriC:'s which are economically backward 
will be entithid to receive hdp and loanH from this Bunk. . 

The third point which WIIS rah;ed 011 pr(>violls cooaRio1Js WtlS thnt 8S ~  have 
got ~u h Jnrgc !lterling hnluncl'j';-I think the value of whi('h todllY is soUlething 
lik", 1.700 erores-lls fRr liS T"diu i .. co!'cerll£d we shall not need IIDV 10BIlS. 
] would not agree with lily Honournhle friend if he thinkil thut. it is ·pot:.sible 
for India to gct this mone~' either in Il1mr sum or in II very short t·ime. I 
think with the greatest amount of optimilun it, would be wrong to presume that. 
r feel that with th.e industrial eXI?ansioll of. Tndia which is qbsolutely neCP-S8a.ry, 
the I'ettlement which may he arrived at "'Itb rega.rd to these sterling balances, 
the repayment will have to ht' done in instalments and I feel tha.t the instal-
ments whic.h mnv -he fixfd mny not give us sufficient money to meet all our 
requirement .. of industrifllizntion. Therefore. ~r. I do not thinK thnt we will 
be justified in assnming' that Indin wm not rE'ceive or will not require Rny 
help from the Bank for futurE' inOllstrinJizRtion. 

Now. Sir. then is anoth(>r point. which was raised with regard to the Fund. 
It is suggested that by joining this Fund and hecam:p the Fllnd refer~ to 
exchanges. we shall be losing our sovereif!llty as far as the monetary excha.nges 
are concerned. On that point I think my Honourable friend. 'Mr. Manu 
81lbedar. has got greater experience and knowledge than I have. He would 
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. agree with me tha.t it would be in the il1terest of economic development of all 
.the countries if there was some' machinery by means of which exchanges of 
the currencies of various countriel) could bl sta.bilized. I think it would. be in 
the interest of every country, and when you are thinking of" t.he good of every 
.country in this world including yourself you will have to give up some of that 
soverelgnty. It will not in fact bE a question of giving up that sovereignty 
because every country that comes into this Organisa.tion will have come after 
giving up that certain aUlount of soverEignty, and therefol'e it will be really 
like independent. people joining in a free partnership, and therefore, Sir, 
seriously speaking 1 do not think that that is an argument which should deter 
.us from entering this Bank. .  . 

'1'here is another fear which has been expressed: that this Bank may gu into 
liquidation because of the ilhady transactions that Illay be carried 011. by its 
.executive, and I think when we put for"lard that argument what. IOvJllS largtl 
.before us is thtl example of some of the very small banks which ha.ve gone 
.into li9,.uidation ill thi& country and have not bEen able to meet their obligations. 
But, SIr, I think thei Honourable Members of this HouRe will Ilgree tIut( the 
-same argument cann6t apply to an or@anisa.tion like the ont: which WE. are 
.discussing tOda.y. It will be in the hands of responsible pEople representing 
.responsible Governments and we are Ollf' of those who will bt· :-epresentea on 
·the Board of this Bank. And, therefor.;: I do not think tbat.this fear that 
·thoughtless transactions may land this Bank into trouble should deter us 
from following a line if it is the right line on other grounds. And apa.rt from 
.• hat, Mr. President, the conditions for advancing loans have been laid down· 
·8D.d they are very 'stringmt, and I feel that on "tha.t point we should really 
:not have unnecessary fe8l'. 

Taking everything into on idera~ion and keeping in "iew the importance of 
-the question of settlement of th£ sterling halances, I feel that there'is 11 good 
'Clise, a justifiable case for India. remaillin~ Ii member of thii; Orgnnisation. On 
·this occasion. Mr. President, I want the House to consider this question er~ 

. carefully. and I want this House to givF its verdict 011 this matter not only 
with regard to the immediate payments which have eot to be made. hut with 
·regard to the whole poli ~ hether we should continue to remain a member 
or whEther we should not; whether we !lhou1d contribute nnd in future incur 
·all the liabilities that are there. or whether we should not;--and. therefore. 
'Sir, the motion which I have placed befOi'e t.hi!: Houl'le has been worded in the 
. language in which I have moved it. and I hope that the Honourable Members 
will feel about this matter in the. same way M the Government do. In other 
words, that they would feel that it is. in the interest of Indin to. join the!le 
international organisations. If this Honourable House is of the opinion that. it 
is not in the interests of Tndia, then T would reqUEst the Honourable Memhers 
not to vote for my motion. I want th,. Honourable Members of this ou~1'l 

-to vote on merit.s not On sentiments, becRusP after all. we have got to take 
'into consideration the qUf'stion of the millions cf onr countrymen. I do not 

want thnt on thi!l motion the votes Rhould be CHst because of the 
3 P. M. composition of this (lovrrnmenL T want tho.t th(, HOllse should 

-"AaBv consider this auel'tion on its mel'itq and thnt the Honse will finn itsp.lf 
in am-cement with us that it is in .the best interests of India tha.t we should 
~oin these international organizations. 

JIr. PrtIldent: Motion movrd: 

"That t.hi. ABll8lllbly having ec.n·sidered the Third Report of the Committee on the Bretton 
·'Wood. Agnements, do hereby approve India.'. continued membership of the International 
Monetary un~ and the Internat.ional Bank for RecoDst.ruction and Development." 

JIr. limn Subedar (India.n Merchants' Chamber and RurNm: IncIiml Com-
merce): I have li t~ned with interest to the statement mAde b:v the Ronournhle 
·'Mr. Liaquat Ali Khan. the Financr Memher. wh(lm we all welcomE> on the 
"Treasury Benches. and whose presence. os well It" t.he expressions used by him; 
--the patriotic and reassuring expressions used by him-inspire great confiilrncp. 
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in us that in financial matters the aftair.1! of our country are in very strong, 
.tout and patriotic hands. 
On previous occasions when speaking on this subject, I was speaking with 

my back to the wall. I was speakin'g with the feding that I was fighting a 
foreign octopus, a foreign government thl\t was more interested in the welfare 
of their country than in the welfare of this country. I was feeling that the 
so-called mixed personnel of the Government of India was drifting and that 
the real direction of affairs came from London: that in these financial matters 
at all events London gave the instructions and London's representativt> in 
the British Finance Member in this House, followed those instructions r.rd-
. less of the fa.ct that this country's intel'E.sts w£:re wrongly involved and were 
.aorificed.. 
Now, Sir, that is not the case. Now we have every confidence with the 

Government which is there, which is composed of popular representatives, of 
men of our choice, with men of our confidence, that this; and other matters 
will be in safe hands, and whatev€l we say today is not necessarily a destruct-
ive comment, is not necessary in a spirit of controversy, but it if! in the spirit 
of frielldship with a view to help in very complicated and far-reaching prob:ema. 
Indeed, Sir, the statemmt of my honourAble friend himRelf shows that there 
1S much more to this than· the simple motion which he has moved. I re~ard 
this motion merely as this: Does this House have full confidenee in this Gov-
ernment with regard to India's adh€lence or with regard to the exercise of 
powers which are inherent in the constit·ution of those irstitutions for with-
drawal from them if the situation so aril!es? This House has absolute confi-
dence and in that sense I am not going to oppose this motion. 
Let me, however, explain the position of the numerous omp~i ation  which 

arise. First of all, we are face to face with a very la.rge question, a question 
~f 17 to 18 hundred crores of rupees of this country's assete which were COlD-
pulsorily removed to England, which are not being returned and on which no 
interest is being given to us. When so much of the assets of this country is 
-not quite in jeopardy but. rather at 1€!Jst--held somewhere else agSll1st our 
wishes, is it right for this country to involve itself in an obligation of member-
ship to these institutions which involve no less a liability than Rs. 320 crores. 
If, Sir, these assetR were carrying interest, we would get every year a sum 
that would cover almost the whole interest charges payable by the Government 
·of India. in their budget. If these sums were made available earlier, it would 
betimes have been useful for the industrial purposes to  which the Honourable 
he Finance MembE'r referred. In other words. these matters hRve beED held 
p and delayed by one excuse or ~he oth~r. What is the excuse for the United 
ingdom to say that it will not PRY, thAt it will not even begin to pay, that it 
·n not even start thE' negotiations. It may be possible to drop the curtain 
ver the pal> < in a mort> favourablE atmoephere which we aN' all endeavouring 
bring abom... But this is really a very large iRsue. A'S [ mentioned ono"3 

)efore, the Rs. 1, '\l)() crores is equivalent to 18 :vears net income of the Central 
vernment of thlh '\untr.v before the war. It is equivalent to about 25 years· 
rade balance of this'. ·'ntry. These Rre not ",mall matters, and if some of 118 
felt worried, if some 0.. • felt that it. would be proper if India settled her 
own internal affairs first.. ""'<lia fir!lt /lot hold of the assets which have been 
removed, thead assets whicL "'I the basic reserve for the currencv of thi£l 
country; if some of us felt not c:lcessRrilv that we Rhould not join but that we 
should defer, that we Rhould delay till our OWIl .. House was in order-at les-st 
it would be recognised that it was n sensible course, particularly when the 
iiecisioD to join was taken not by S Government responsible fa this Hodse. 
Now what I wish to indicate ill this: that even the foreiJrn Government in 

that·d£'legation which they sent to the Bretton Woods Conferenoe took up a 
partic1Ilar attitude: that until Rnd unless thf! sterling balance issues were 
definitely discharged, India would be in no position to join or finally decide 
with regard to her membership <)f theRe institutions. I have quotations from 
Sir Jeremy Raisman and Mr. A. D. Shroff. But I shall not waste the tinlfo 
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of the House by going over the whole ground again. When the Bretton Wood& 
Committee of this House first met in February. it emphasized-and this report 
was signed by a British Finance Member: 
"In our view t.he final decision whet.her it. would be t.o India's advantage t.o remaiD • 

member of the Bret.t.on Woods iD.t.ituUODS may be det.ermiDecl t.o a wry COIlIiderable ext.ent 
by the outcome of the Degot.iatioDl which Hia Majesty's Government are committed t.o 
undertake with t.h" Government. of India on t.he subject of liquidation of .terliDg credits. 
If t.he .. ne~tiatio i are unduly delayed, it may be necuaary for India t.o withdraw befol'l' 
th... negotiatioDl take place, beeaun it may happen that India will be caUed upon under 
the a;reement t.o undertake commitments which .he may feel unable t.o Ihoulder iD tW-
abeence of a aatiafact.ory solution of t.he .terliDg credits." 

hi~ same sentiment expressed on the 26th February, 1946 was reiterated 
by the Committee on the 17th April, 1946. We have to remember that India. 
has not been able to start these negotiations or to get a satisfactory solution and 
further of the fact that the assurances which were sought from February have-
not been received from His Majesty's Government. I will read the assurance 
part: 
"Newrthele .. , iD order t.o aUay the anxietiea which bave been caosed by cert.ain 8tate-. 

menta in the Parliameot and in the Britiah pl'llll, we would welcome all early and autho-
ritative reaBlur&nC8 by Hia Majeaty·. Government on this poiDt ~d the Axing of a dat. 
for n\!gotiatioDl with the leut pOIIible delay." 

Not only were no negotiations fixed but the assurances sought for as early 
IlS February, 1946 were not forthcoming, until the third report which we Wl'ote-
on the 29th july, and where I am sorry I had to differ from my colleagues. 
Under these circumstances is it very strange that the position which I was 
taking up then was the position of the Government of India 8S was then 
constituted. It was that the representatives of the Government of India tried 
at the Bretton Woods Conference to induce the Conference to yermit the new 
':nstitutions that were being instituted to be used for the liquidation of Englaoa '8-
debt to India. Did they succeed III this effort? They were foiled in this effort 
by the combination of British as well as the U. So A. representatives at that 
conference. India's case was iost. Even the then. Government  felt bitter 
about it. This conspiracy between Britain and the U. S. A. representative .. 
against India was continued thereafter in the An lo-Ameri a~ Loan Agreemeut. 
In the Anglo-American Loan Agreement there are two clauses-clauses 6 8n<.t 
JO(C)-which are specifically antagonistic to the interests of India. This agl'ee-
Ulent was made behind the back of this country. No reference was made to')' 

the Government of India with regard to this, agreem.ent and the then Govtlrn-
ment of India. I am sorry to say, failed to intervene when they knew and were 
informed that something was being done which was prejudicial to the interests 
of this country. Not only with regard to the Fund and the Bank pe ifil~ 

provisions were made that these particular debts owing to India by the U. K. 
should not be included. not onlv was that done. but in the Anglo-Americllll 
Loan Agreement it was specifically provided that no part of the loan which was 
given by the U. S. A. to England tthould be used for the purpose of giving back 
7he moneys which (England was owing to this country. Not only that but more 
I!peeifically it was provided that the manner in which these negotiations should 
take place and the settlements should be made should be that the debt would 
be divided into three parts-part of it would be immediately converted, part 
would be consolidated and part would be scal",d down. It was provided t.hat 
if at, any time England wanted relief in the matter of interest charges on the-
loan which she had raised in the U. S. A. that )·elief was to be given onlv when 
)~land came to the U. S. A. with her hands fl'f'e. that is to say after repudia-. 
tion of whatever was due to India bv WRv of cRpital as well as bv wav of interest. 
Yn other words this issue is not as ·simple al': it lookR Rnd wit,h 'all due deference' 
t(; members of the GovemmEmt, '\'I·ho are the most prominent men and chosen 
laaders of the people of this country. may J Immblv point out that this is n 
ftnancial chess game and there is It pitfall. There is n specific pitfall in whielt 
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.nore powerful interests are stampeding this country into a position which it will 
£lot otherwise take and more powerful interests are oonspiring in order to do 
harm to this country and it is my duty, more specific duty, now wi*h tb., 
Government as now constituted to point this out to the best of my ability. 

On every occasion this country has been called upon to take hurried deCl-' 
sions with regard to the Bretton Woods institutions. We have been jockeyed 
or thrust into these decisions. , In the first instance we were told to join up" 
immediately, otherwise We would not be an original member. Then we were' 
told that we would not get a representative to attend these institutions and' 
that they would be kept out. Now we are told that we would be defaulters 
if we came out. Let me put the point of view of other countries, as they ar .. 
,leciding on these issues. 

Did the U. K. in spite of the glib talk rush ,into the decision to join these 
ilJstitutions? The objective of the lJ. K. was a very large loan from the U. S. A., 
:For this Dollar Loan Agreement the late Lord Keynes a,d Lord Halifax Ilod 
til wait with their hats in hand for more than six month,. This Dollar Loan 
Agreement came about on the 6th December, 1945. On tlle 18th of December' 
Parliament met and not only approved of the Anglo-American Loan Agreeme:Il\, 
hut also approved of England's membership of these two institutions 1ll1d, 
tl'cnerally I think, of the Union 'rrade Organisation which was being set up. 
III other worde England had a particular objective. As soon as that objec.tive 
was achieved, she joined these institutions but not till then. We also ha?e 
Ilnd have had-and on this there is no difference of opinion on either side of' 
the House-one singular and principal objective, namely that with the creditor 
.;tatus which has been foroed on India involuntarily, with the money whidl-
they have taken away in the course of five years from this oountry at ?8ry 
6'teat sacrifice on the part of this country, there should be no uncertainty about 
these moneys. These moneys are badly wanted as currency reserve and in, 
order to deal with the stability of internal prices they should be forthcoming 
and every thing should be in order before we go into these institutions. This 
is the point which we have always urged and which I still urge on the Govern· 
ment, not in the form of immediate withdrawal or in any other way. As a 
matter of fact the Committee themselves wrote in the first report that a situatir)l}' 
might arise in which this country may have to withdraw from these institutions. 

By way of this Anglo-American Loan the U. K. got from America no led 
~ amount than 1,466 crores of rupees. The U. K. then contributed 2,tKM)-
'million dollars, which is equivalent to about 800 crores of rupees, in other 
words the whole of the contribution to this Fund and Bank, 80 far 88 the U. K. 
is concerned, arises out of a loan which she was able to raise. It does not arise 
out of any basic money or reserve which the U. K. people hold. It conles froIn, 
outside and it is disposed of outside. It is a singular point to note that the 
U. K. regarded the membership of these two institutions-which was oppo86d: 
by large sections in the Parliament itself-as a sort of price to pay for the 10m 
which she was receiving, that the international enthusiasm was not there, that 
it was purely a calculating financial game. 

Take Russia, another large country which ~  also after a large dollar Icx.n. 
Hussia is not thinking of joining these institutions unless and until she gets 
l:he dollar loan. Take Australia and New Zealand. These two Empire count-
lies have kept away from these Institutions and are only attending them by 
means of a representative observer. There is nothing which finally determines 
India's attitude towards international affairs, towards these partJcular institu-
tions. It IS simply a ue tio~ of judging which is the best moment. Is the 

I' hest' moment after we have put our sterling matter issue right or is it now?' 
I All the same I commend these ideas to this Government in order that they, 
~ may consider them if and when the occasion arose. 
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What has annoyed me throughout the last 12 months is the amount of 

•. pursistent propaganda, persistent anti-Indian propaganda which has come from 
the U. K. We challenged it in this House and Sir Archibald ltowlands wt\s 
not able to deny that certain semi-official propaganda was an~tioned by th~ 

Trea8ury officials of the U. K. 'l'hese pin-pricks and propaganda have been 
ltequently sent down and I am sorry to 88y that the Indian press has given 
·them an unworthy circulation, creating a. 80rt of feeling that Indian money was 
II! good as gone and that Indian claims were false and exaggerated and that 
lomething should be done. I want to mention this specific propaganda becausE', 
whatever position our government takes up on this issue, it is their duty ~md 
I shall request them most eamestly to counter this propaganda, to put IndiR's 
-'lase forward, which is a robust case and a good case, but it has never been 
put forward-the previous financial authorities had no interest in weakening 
t6he case of their own country against India. It is now only, and in the hands 
.of my honourable friend, Mr. Liaquat Ali Khan, that we can confidently hope 
that such ease as Inlia has got will be put forward, that such wrong propaganda 
'\Which is coming out will be put right. I had to· take enormous trouble to 
'Munter some of this propaganda. I recall the very bold interview which BardsI' 
Patel gave on this issue, in which he said that any Indian who talks of scaling 
dowu these sums which were take!!. from the blood and tears of the population 
of this ·country was a traitor to this country. It was the only effort of this 
kind, but it was an isolated effort: these were not the efforts of' the than 
~ emment of the country; the then govemment of the country was more 
interested in doing India down than in collecting the just dues and moni.e~ 

'\\'hich were owing to India. What was this propaganda? Mr. Churchill ;;pel:\k-
ing hi the parliamentary debates said that Indio. was saved from the Nazis nnn 
from Japan. I have got the quotation here but I will not take up the time of 
the house reading it--in other words he said "Is there no consideration f(lr 
all this? We did this for you; you gave us so many commodities worth about 
1,800 crores. What does it matter? Call it off." Mr. Churchill is a sinking 
sun in the world; he no longer counts; he livel! in the 18th century; he is fin 
all) of Kipling where he should go now. Nobody takes Mr. Churchill seriou;:l.,· 
In his own country now, but I am sorry that Mr. Dalton, the Chancellor nf tbe 
Exchequer, did not on that occasion get up and say that; this was not the offirial 
,·jew of His Majesty's Govemment. On the --contrary, Mr. Dalton has ven 
recently made the declaration which I will bring to the notice of my honourable 
friend the Finance Minister in which he says that he knOWR of no misunder-
stl&uding between Britain and the United States as regards Britain's obligation 
wlder the Anglo-American Loan Agreement. particularly in regard to Britain'· 
,forthcoming negotiations in settlement of the sterling balances with India, 
Eg:vpt and other oountries. In other words, instead of assurin'g us and givill 
• Uli the IUIsurance which we sought from the govemment of the day at that tim 
in February, 1946 that these debts were honourably incurred and thev wou}( 
be honourably repaid, the Chancellor of the Exchequer of the United in~~dl) 

in his reeent visit--17th September-actually says tbat he will carry out in tb 
negotiations which are going to take place witl) India the understandin!!'S nD 
the undertakings and the obligations of the United Kingdom under the Angl 
American Loan Agreement. May I know whether our government have C:lnF: 
.dered what these implications and obligations involve? I have alread'l rnA 
reference to claUSeR 6 and 10 of those agreements which are highly pernicio 
ttigbly objertionable, from the point of view of India. It is true Sir Arcbih!) 
Rvwlands soid that India is not bound by this agreement to which he a~ 

J'lart:v; but England contends that shE' is bound bv it and England is Rbout 
negotiat,e with us. Let our government gather up all its strength and ~ e 

punch in the nose to the United Kingdom statesmen who want to impose 
India obligations which they incurred behind our baek in their negotiations wi 
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the United States. They incurred those ob,ligations for their own i tere ~ ; 
the~  wanted a. big loan a~d they got this loan and this was part of the terJl)8 
whIch the United States Imposed on the United Kingdom, Ilnd we are going 
now to be saddled with the full implications of these obligations. 

The other point was that India had overcharged and profiteered. This ~ 
Ollt' I)f the issues which the Parliamentary Committee themselves have -iisposed 
of, alld I am glad that in recent months nobody has said that India had over-. 
charged. On the contrary, what are the facts? The tea which the (Tnitecl 
Kiugdom population had during the last five years of the war was purchllStd Ilt 
controlled prices in India between five and a half annas and eight .mua'9---it 
was better tea, it was big leaf which we did not get in this country. No. 
onl.v tea, but hides, jute, rubber, mica, manganese, groundnuts and nwncroui 
other articles were all taken up at controlled prices, so that the Indian pro-
ulw\:Or got less. Not only His Majesty's Government and the allies, but tl\J 
civ;!ian population of the eastern group countries and of Ee United KingdoJD.· .. 
got benefits out of this at our expense. After that, it is ert.ainly remarkab. 
if ·in V country representatives can claim that India had 0 ercharged thtlDl and 
the sterling balances represent an element of profiteering. i 

Now, Sir, we were told that Britain could not pay because they hun no 
ability to pay. There again this argument was made much of until some of 
11S pcinted out that Britain had considerable assets in this country. In my 
country, when a debtor wanted to plead that he could not pay, he brought 
whatt-ver he had and put it in front of the creditor and said "I havtl with 
greRt difficulty collected this. Please take this, and now consider some delaJ. 
SO'lle relief with regard to the balance." Did the United Kingdom do this? 
Did they ever have the decency to oonsider that VBSt British assets still exis$ 
ill Jlldia itself and that it was just and right that these assets should be liqui-
datui and handed over in discharge of the debt which was foisted on thia 
count ry ? Some of these assets are being sold now, and I am sorry t{) Sft) 
that the capital realised in respect of these assets is, on account of the n~:, le i 

of the Government of India, being worked off against the current liability of 
Englilud for goods which she buys from here. 

The question of soaling down was boosted so much that some of our own 
men, fifth columnists of India, who were under the dominant influt'Dce of 
Briti,.;hers in this country, actually came out with the idea that Englllnd 
Cl:\ll1hlt pay and let us give away 200 or 400 crores out of this money _ om~ of 
the ,;.,-called financial press of this country, I am sorry to say, was not indepen-
dent or patriotic enough to take the right line; and some of the so-called acono-
lrJie press ·of this country also came out with this weakling idea--Iet us gi'fe 
away something. To which country were we trying to give away? We ~re 
hH'(> <:uffering from inflation, high prices, famines, floods. strike fever,  unla\Yiul 
act.ivities on a scale unprecedented-and this poor country was being asked. to 
~ i t- <twa:v nothing less than 200 or 400 crore8 merely because it was British 
!propaganda. Now, it is the duty of our government. to counter this propaganda. 
f]s the United Kingdom a pauper country? Is it not in the forefront of all tbe 
~ }<jul'cpean countries today in prosperity? Has it not already huilt up an 
I expc'"t drive beyond their' own expectations? Are they not already fiouri!lhing 
in II ~:'le lre in which it would be ages before we bring up our countr.y to thot 
le,'el? Is it right and just that arguments of that type ought to be put forwurd 
at any time? I expect that our Government and the stout hearted mll.rl 
of our Government who have taken har~e of the finances of the country wilt 
evl'!' stand any nonsense of thi" kind from any quarter. 

rhen, Sir, there was another ramp in connection with this which r woulc,t 
Ike .f, bring to the notice of this  House and of the Government. That Will! at 
tIlt,. },ands of the industrialists of this country. Now, Sir, I wish wen of the 
industrialists 80 long as they remain within their proper sphere but no industrialistl' 
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could be allowed to interfere with the larger affairs of the country in a U1QJlner 
in. which BOme of these fellows try to do, What was the driving force to them. 
Some of them W8l'e very anxious to bring some machinery a.nd they wanted 
doHan.. The British Government by a whispering campaign had created dollar 
Icarci.y artifioially for this Government. I have shown in the third report, 
. which I will not read and waste the time of t.he House but I will commend 
to ali friends here to read a portion of that third report made by me in which 
I am showing how India's dollar position was and how we were artificially denied 
the use of those 'dollars, so much so that when men who spend here on t.heir 
livelihood something like Rs. 100 a day, when they went to Amerioa they got 
two ur three dollars a day. In other words artifioial scarcity of dollar:" was 
('rep.tf'd by a whispering oampaign amongst British officials of the GOVOl'ument 
<Of India and the industrialists outside who were denied even little trifleq like 
sman machinery which they wanted-they came out with the ramp-let us 
• joinf this bank and fund and also scale down the sterling balances if we e~ 
doll&l'fl immediately,q In other words the sterling balances belonging to th~ 
. la.~~i of this country were to be ",caled down ;n order to meet ~he con,t'menee 
of the short sighted industrialists who merely wanted their dollars. Sir, these 
.abort sighted men did not consider,-'-just as the Honourable the Finance 
.J.fini.,ttlr himself in hi~ opening remarks-I trust that my Honourable friend 
'will forgive me for saying so, that there are other means of getting dollars 
;than merely from the bank, the new institution which is being instituted. ThRt 
:bank has' very strict conditions, as mv frieud mentioned. I' am not sure 
whetLer India' will be eligible for loans fr~m the bank. Anyway there are other 
2np,:~m  of getting dollars from what we may call the normal bo.nking channel 
'of tllp. U. S. A. I had a talk with important American bankers and I pointp,d 
-out to them that we had no debt owing to anybody outside. We had cOllEli-
..tera!»)'" assets in the United Kingdom. I asked-don't you consider us n fit and 
plOJ-.:r party to borrow from AmerirB for our immediate purposes so long /i.S we 
.pslad the money in Amerioa. for equipment Rnd he said-Not .mly would I 
consider you fit but I would be most anxious to give such advances to India. 
In other words the immediate dollar need could be met by other means but 
did tht! Government of the previous day, their predecessors, did they ever try 
:tonegotio.te with the United States for a free loan from the normal channel. 
1"'l1ey would not. Why? Because they wanted to create an artificial scarcity 
.of dollars in this country in order to get the indus.trialists worked up, in order 
.to get them to support Britain's proposals with regard to the scaling down of the 
iiter !;l~ balances as well as with regard to the membership of these two institu-
tions. 
Now. Sir, I W88 told by an official whom I will not name, as he is not htlre 

,to answer me, "we could join this bank. You say it is an international experi-
ment and might fail. We will guard ourselves by taking as much loan as our 
.. ubs(,1"iption is. " Sir. I listened to him and I laughed just as some of my friends 
are laughing here. This cannot safeguard India. A solvent debtor has got to 
pay even when the creditor institution fails. And then. Sir, Sir Chintaman 
Deshmukh was with us on the last occasion. I have great regard fOT him ilt'd 
1 f6f'l that he means well. He said we have got a provision for coming out or 
tbis  institution any time we like and a mere intimation in writing to cur repre-
&entative in the U. S. A. would do the trick and any obligations which the bank 
nu1.,Y incur from that date will not be binding and we shall give inst!'uctioDs to 
>our representative to see that our resignation is handed in as soon as loans were 
,proposed which in our view would not be forthcoming aDd which w()uld be 
'risky and dangerous loans. I think this is a device which we could still use if 
the occasion came. My Honourable friend mentioned which other countries 
"Would borrow-the war ravaged countries whose capacity to pay is limittld by 
~e fact that the destruction caused by the war cannot be replaced by human 
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ageney for a. century and also by the fact that in thei!: own country there is no 
:&ettled government. Take China. I have great' feeling for the Chinese people. 
I would like to help but there is some difficulty. Take Greece, the pet of 
Mr. Churchill, for whom he would try to get vast sums. As a matter of fact 
the Hnited Kingdom, even when they had no mOlley to pay us, gtl.ve u free 
gift 1)£ ten million sterling to Greece only about three months ago. Gl'ecce is 
in the throes of difficulties.' So also is France. between communists r,ll the 
<lne hand and the other parties on the other. The Polish people can be hardly 
l'egtuded BS settled down. Italy is in a horrible condition politically. It is tht'se 
eountries whom you would select for giving your money. I say that there is a 
cprtnin amount of risk involved in these international experiments and we may 
tal,e the risk fully when our own money is freed but whether we should tnke 
the risk now is a matter on ·which I must say, with all respect, 1 differ from the 
HOllourable the Finance Member. 

Now, we were told that India would default if we did not pay subi:icriptions 
now. If we remain members, naturally we pay the subscription and rathel· than. 
Qe ~lled defaulters we would come out of the bank for thq time being without 
auy Ilerious harm but this defaulting idea 8S applied to India?s again very funny. 
WhP1J we were owing England sterling loans, my friend K. \ T. Shah raised the 
issue and rightly too whether some of these loans were rightly har eabl~ to 
In/IiI} and whether we could not refuse some of them. Immediatelv there \"as 
11. hullabaloo and a suggestion was made that India was trying to 'default Bnd 
to repudiate public debt but the same United Kingdom did not pay war debts 
incurred in the previous war to the United States. Germany took enormous 
;umB both from America and the United Kingdom after the last war Ilnd did 
not pay one pie. In other words other countries could do these thin~  and 
notMng happens. rt is poor India who is always pointed out with the ~n er. 

lntlin is the culprit when there is any question of defaulting.· India ('annot 
suit her own convenience or judge her own time to go and join these in;o;titutions. 
Now, Sir, the motion before the House involves not only the bank !Jut. the 

fund. Many things would have to be done about· the fund and I am not sure 
<If what has been done. In view of what the Honourable the Finance Member 
Baill I would not ask him to give an explanation straightaway or make a state-
ment but I do think that before the close of the session he should take a special 
occ'asion to enlighten some of us on these points either in the House or outqide. 
Sir, the position is that India is nighly inflated country. Our prices have 

risen from 100, roughly speaking. to 800. The American prices have risen from 
100 to 148 and the English prices have risen from 100 to 174. In this situation 
is this the best t.ime to fiJ external parity as my HonourablQ friend said? He 
said: Is it not a.n advantage to have a mechanism for fixing the exchanges of 
the world? I admit it IS an advantage, but if I have a choice between internal 
stability and foreign exchange. I would not hesitate for a moment that it is 
internal stability which I want. because it is the inflation in India which is the 
papa and mama of all the strikes and of all the economic distresses. I would 
[say, in so far as economic distress could lead to lawlessness, even the lawle88nesB 
. fro: J which the country suffers is due to high inflation. The welfare of the poor 
wage-earner, of the man with fixed income, the welfare of your vast body of 
teachers and State servants and others is a. matter of some importance, and I 
want to get internal stability of this country first. It is worth while to pay some-
thing for this. 
Dr. Zia 'Udd1Jl Ahmad (United Provinces Southern Divisions: Muhammadan 

Rural) : Even sterling balances I 
Mr. lIau Subedar: You speak when your tum comes. 

~. Now, Sir, on what basis are we going to fix the par of exchange whioh we 
r-re required to fix some time. I think, in the middle of December? Are we 
. going to fix it on the existing gold prices in the United States, in India and in 
. the United Kingdom? According to the prices at present prevailing for gold 
in the United Kingdom and in the United States, those are not the priCes of free 
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aul ; those are the prices on which the Government buys but it does not seU, 
*hough I do not understand how the British Government gave to AustraJia no 
less than 26 million sterling during the last 12 months in gold. Anyway, the 
price of gold as defined in the United States is 35 dollars an ounoe and in the 
United Kingdom it is £8-12-6. According to these prices, the Bold, apart from 
the cost of transport, insurance, etc., would be roughly half the price of gold 
ruling in this country. Are you going to asaume that your priCM shall be as high 
8s they are now, namely, from 100 to 800 and still threatening to rise? Are you 
~oin  to assume that price level as permanent? Are you going to bring down the 
value of gold in this country to half of what it is now and then fix the par of 
exchange or in what way are you o~  to fix it? Wha.t is the provision which 
~ou are making with regard to these internal prices? Government's own policy 
with regard to the exchange control, capital 'control and several other kinds of 
controls is not yet finally settled. It is still undetennined.Meanwhile, the 
price levels of different countries are different. I could not trade with the world 
if my prices are very high: everybody can 8ell to me but I cannot seU to ADY-
body. This is the ,position which we have to consider. 

Sir, I pointed out to the previous Finance Member and I point out to our 
friend, the Honourable Mr. Liaquat Ali Khan now, that this Government does 
I.IOt even possess full information about the exchanges. While we are trying ~ 
eet up and, as a member of the Monetary Fund, to have complete control over 
the exchange, we do not know who buys how much exchange and for what; 
purpose e ~ept in the matter of dollars and hard currency, where the Reserve 
Bank is exercising a very strict control. But with regard to other purpose., R8 
[ pointed out be"lore, the Britishers are selling off capital goods here and they 
are converting the money realised by them into sterling. This money is not 
(alli~ into the hands of the Reserve Bank; it goes to the Ohartered Bank and ia 
4Pt off against the trade bills which the Chartered Bank has received in connec-
tion with current transactions. 

And lastly, and this is very important, there is a certain amount of specula-
tive activity in the field now. Specula.tion is the bane of society. My Honour-
able friend who wants to abolish all speculation has got the just and corree. 
instinct, but I think even if you cannot abolish it, you can certainly check it and 
tbere is no field in which speculation can pla.y greater havoc iban in the iield nf 
6!xchange. And yet this Government has not yet woken up to their full difti-
culties and responsibilities in this matter and I commend these ideas to them. 
My Honourable friend Dr. John Matthai very acutely and h~ dl.  sent .. 
circular round to the Chambers of Commerce and others to give them ideas All to 
",hat should be the par of exchange. He mav have as well sent round t.he 
Finance Secretary into the Connaught Circus and instructed him to Bsk every 
passerby as to what his idea. was of the par nf exchange. No useful information 
will be received by this Government, in my opinion, by this method, though. af 
course, technically it was befitting a democratic government that they were try-
ing to take people into their confidence. 

Sir Oowuje • .TelIaDglr (Nominated Non-Official): Was not your 001Dion 
asked for? 

JIr. JlaDa SaW.,: It was asked for but they have not yet I'e('.eived it: they 
will have it when the:v want it. -

Now, Sir, Dr. Dalton has recently said-and this is 8!,-other thing which. I 
tnust put to the Honourable the Finance Member-"what steps have Govern-
ment of India. taken to increase the gold resources of the Reserve BllDk? If 
you are going into this Fund and if you are going to accept dollar or gold RR the 
fltandllrd by which you will stand and through which .vou will defra.v all vour 
ohligations incurred in the course of trade or capital movements, how much -(lold 
resources should the Reserve Bank have? In my opinion what they have is very 
tneagJ'8. What steps ha.ve the Government of India taken ;n this direction" 
Dr. Dalton) the Chancellor of the Exchequer of no less a country than the 
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United Kingdom with all this dollar loan in its pocket is still worried about this 
very point. He says: '  ' 

, "As we move into a. period when sterling will once more become freely convertible in 
III re~pt t ot current tl·a.amg, we shall mrold large reserves of gold and dollars. We mUlt., 
~he 'elul'~, kllev such I'elerv,e •. well L.uilt up DOW, even at the coat of contilluiIlg delilYolrate 
and someLimes severe re8trlctlon on imports." 

,Now, blr, if a country of the order of the United Kingdom is worried on th.ia. 
POlDt, Iii It not rIght that the Government of India should itseil take some steps 'I 
Are the U~ ernment ,aware that all those little shopkeepers who have made 
money durmg these tImes on account of the scarcity of goods are ordering reck-
lessly'l 'l'hey are ordering anything, anyhow and at any priCe because ~be  have 
the money m the Bank. Now, if these chaotic conditions continue, have Gov-
ernment realised what the position of India. would be as a. member of the Fund 
into which we are going. 1 do not want to say it in a.ny nasty or sarcastic spirit. 
1 am sure the ~onourable Mr. Liaquat Ali Khan will take very prompt steps ~, 
have all these Issues cleared and brought before him and I am sure he will take 
decisions which are in th~ highest interests of this country. Now, bir, whut is 
wanted in this country is the stabilisation of internal p~i e  and then to bring 
them down a little. That, in my opinion, is of much more overwhelming. 
importance but that cannot be done until we are through that sterling balance 
il:lsue, ~ au e the bulk of the sterling balances are the basic reserve against our 
currency. In sny case, Sir, as the Honourable the :Finance Member has men-
tioned to us, very eady steps are being taken in order to negotiate with the 
United Kingdom, one thing is satisfactory. It WI1S Mr. Molotov who said at the 
beglllning of the United Nations conference that he wanted to hear the voice of 
free Indu.\.. It is the voice of free India which Mrs. Vijayalakshmi Pandit and, 
Mr. Chagla, with whom 1 had the privilege of 10llg friendship, it is the voice of 
£ree India in the shape of these persons that nas made itself felt in international 
fields. I am llot opposed to India participating in international institutions, on 
We contrary, I am a great enthusiast for it. I feel that in due course, and in. 
due time, India will f,uke her place according to her size and conditions and no\ 
be tied to the apron strings of the United Kingdom as in the old days, but freely 
knd independently. Nothing makes me nfore happy to feel than the fact that no, 
more deputations from this country will be headed by Englishmen. no more 
deputations of the kind which we had in the last and most disastrous one, the 
Waugh deputation which went to America and got us a settlement which was 

• Dot a, settlement, even Shylock could not have got m~re out of us than United 
States had made from her deal with India over the lease-lend transaction. I 
will not put before the House now, but before thif'l session is over. the House 
will hear more about~t, anyway it is a matter ~f profound satisfaction that no-
more Englishman will lead a deputation from tliis country and particularly that 
on the sterling balances personnel. In my country, generally it is the debtor 
who goes to the creditor's door and I hop~ my Honourable friend will be "",ble to 
arrange accordingly. But if it is not so, then I take it that any deputa.tion from 
lndia will be led by the stout and patriotic man whom we he,ve got in charge of 
India's finances-I mean RtOut hearted. Sir, as I said we want to husband our 
own resources and to put the pconomy of this country right. This issue of 
international I institutions is irretrievably bound up with 'not only the question of 
sterling balances but the issue of price levels in this country, the issue of the 
llrice of gold and the par value of the rupee in term~ of gold and many other 
\ssues, and unless cur Government had a complete pIcture, they would not be 
able to come to the right and the final d~~i ion. I trust therefore: tha~ ~~me 
of the ideas which I have placAd in no splnt of controversy or carpmg cntlclsm 
but as a help, as a humble help from one who hilS been watching these financial 
chess boards foJ' many yearR very closely, I hope Sir, that some of the ideas 
which I have placed will be USAd by the Government when the time comes. I 
commend them to their attention, 
The Honourable Dr, John .atthAi (Member for Industries and SUl>plies): 

Mr. President, Sir, I listened with very Ilreat interest to the speech which haa 
just been delivered by myoId friend 'and college fellow, Mr, Manu Subedar. 
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The main point that Mr. Manu Subedar made this afternoon is the point to 
wnich he has referred more than once in the speeches and' the reports which he 
.has made in this House from time to time on the Bretton Woods questiont!. Now. 
tiir,  I am entirely in sympathy with him as regards all tha.t he said about the 
,sterling balances proper. I think our delegates at the Bretton Woods conference 
'put up an extremely able and extremely oompeilent case for bringing interna-
tional indebtedness arising (lut of the war within the soope of the International 
Monetary Fund. But their effoJ::ts did not unfortunately succeed for no fault of 
theirs. 1"or the time being. we have got to accept that as a settled fact and the 
-question therefore that we .have to consider this afternoon is. taking the position' 
'Which has been arrived at as regards the relation of the operations of the 
lnternational Monetary Fund to the question of liquidating the international 
-debts which were created by the war. taking that as an accomplished faot. are 
"We or are we not going 'to ratify q,ur membership of the International Fund and 
tht' International Bank? This, I want to say, as regards the sterling balances 
-both as a member of the present Govemment and also as a student interested 
in these problems. I h~ e, for many years past, had opportunities of examining 
with some care the demands which have been put up from time to time by the 
iinancial press in the United Kingdom regarding the scaling doWn of the sterling 
hnlanreR. Since I became a member of the Government I have had certain 
'~pe ial opportunities for examining the data bearing upon this question of the 
"scaling down of sterling balanoes. I do not mind saying that it is my considered 
'Opinion on sllch data 88 I have been able to examine, that by no conceivable 
'tlrocess of reaRoning can there be a demand for the scaling down of theM 
"balances. and I think it ought to be the endeavour of whoever happens to repre-
'lIE'nt this country in the forthcoming discussions to liake as finn and as determin-
~d a stand as the facts warrant. 

Mr. Manu Subedar referred to the question of inflation and the bearing it ha& 
·-nn the problem of determining the par value of our currency. I certainly agree 
with hj.ro t:hBt the question of internal level of prices is a question of primary and 
.flrst class Importance, We are of coudle rather at a disadvantage in tackling' this 
,question of intemal level of prices because as Mr. Manu Subedar pointed out, 
it is bound up to a very large extent with the problem of sterling balances. But 
.apart, from that, I feel and I realise deeply the enormous obligation that rea. 
'upon the Government of this country to apply whatever remedies lie iJl their .. 
power to cure the inflation which now prevails in the country, and unless we 
,are in It position at any rate t.o check a further increase in the level of prices, 
.unless we make up our minds to cut in and break this vicious circle, unless we 
-do that, the social and economic problems that we shall be faced with in the 
..near future would be almost beyond our powers to tackle. . ' 

Now, Sir, apart from these questions, I want today to tell the House the 
lIimple straightforward lines On which for myself I have come to the conclusion 
-that in spite of all the arguments that may be urged against it, it is in oUr 
interest to ratify Our membership of both these intemational institutions. I 
'realise that when we go into the International Fund as a member we are facing 
.. orne risk. We are going to do that with our eyes open. The risk is this that 
we arp accepting a certain amount of restriction upon our freedom of action 
''l'egarding adjustment of the external value of our currency. It is a. restrict:on 
which conceivably may act to our detriment in certain circumstances. You will 

remember. Sir, that fifteen years ago the industries of this country 
4 p... were up against very severe competition from abroad, and some of 

.. our leading industries were very nearly wiped out of existence. It was not 
,merely our industries but our agriculture also was up against severe competition 
'from abroad. You will remember that there was a time when we had to impose 
8!l import duty on wheat in order to protect the growers of wheat in the Punjab 
.nd the lJ. P. and 8 duty on rice from Siam and Indo-China in order to protect 
,-ollr rice growers. SuppOse a time comes again when we are up a,f:.!ainst compe-
tition of this kind, when our industries are faced with severe opposition and our 
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:a,mculture is also faced with severe competition. There are two remedies that 
.are open to us in conditions of that kind. It is o~n to us to suitably adjust the 
.external value of our currency, because in many cases it does operate as a safe-
.guard against competition from other countries. The other remedy of course is 
protection. As regards adjusting the external value of the rupee as a means of 
.safeguarding our industrial aud agricultural interests, it may be admitted straight-
away that certain real limitations will be placed upon us if we accept member-
ilhip of the Fund. 'rhere is no getting away from that. But my answer to this 
.question is this,-and I have given a great deal of thought to it. Suppose that 
.kind of competition arises, that it continues for a prolonged period and con-
tinues on a scale which makes it difficult for us to carry on our industries and 
-our agriculture at a normal level, I feel pretty convinoed in my own mind that 
there would be a strong caSe We could put up before the International Fund 
for adjusting our currency on the ground that those conditions constitute what 
on any reasonable basis may be described as a fundamental disequilibrium. 
Suppose it was not a question of prolonged competition, but sporadic oompeti-
-tion, competition that arises now here and now there, but does not last for a 
long period. Then obviously we have got this remedy ~f protection either by 
tariffs or by subsidies. I want to say a thing or two on \that because that is a 
matter which is likely to provoke m·isunderstanding. It is in close relation to 
the proposal of an international fund that the United States of America havp 
made the proposal for an international trade organisation. The two things hang 
together. As far as We are concerned, the position that we are going to take up 
is this. 

We accept as an ultimate objective for this country free-movement of trade, 
-multilaterism as it" is called, in matters of trade. As an ultimate objective we 
are prepared to do that because, as my colleague the i'inance Member pointed 
-out, world prosperity is prosperity that can be achieved only by the (\o-operation 
of all the countries concerned with it. 

Supposing we have to do this, that is to say, we find ourselves faced with 
the question of giving ptQtection to our industries in a time of acute competition, 
the line tha.t we are going to take is this .• As one of the backward countritlS of 
the world we hold that whatever our ultimate objective may be, during a transi· 
tional period, which may be short or long, we propose to reserve entirely our 
right to take whatever measures in the way of protection we consider necessary 
for the safeguarding of our industrial and agricultural interests. 

Whatever assurances we maJ' give at this international trade conference 
which is coming off next year in America, we are not going to surrender our 
rlght to take whatever measures may be required during the transitional period 
for raising the status of this country in economic matters so that it ma, 
approximate in time to the status of other countries of ~e world. 

I may be told that I profess faith in free movement of trade as the ultimate 
.objective and at the same time I want also a fairly extensive use of the expedient 
.of protectiOn; there is an obvious inconsistency and I may be told, if I put that 
forward in an international conference, that this is oriental duplicity. I want to 
811.y this. We are beginning to realise in the internal economy of a country that 
it is not merely an increase in the aggregate income of a country that makes for 
its prosperity, but also, the way that that increased income is going to be distri-
buted, because it is enly by a wider and more equitable distribution of the national 
income that you can create that high level of purchasing power which is the 
stimulus to all economic activity. That analogy in my opinion applies equally 
to internatiollal economics. You are not going to raise the standard of world 
rrosperity by simply increasing the aggregate income of the world; what you 
IJRve got to do if you want to achieve world prosperity in a reasonable period of 
time is to see that that aggregate income is fairly distributed among the various 
-countries of the world. It is only on that basis that we can proceed to achieve 
all the objectives which international institutions of this kind have before them. 

As regards the question of the Bank I want to say quite frankly that there 
are certain aspects of it which sometimes give me quite a degree of concern. 
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Mr. Manu Subedar rightly points out in the dissenting minutes which he has 
attached to the interim report that we are going to face a risk in case of our 
membership of the Bank in this way tha.t if after a period of years when loan& 
have been given to the devastated countries of Europe a situation arises some-
what similar to the situation which arose in Europe about 10 or 15 years ago. 
when the loans granted to the European countries got frozen, then the reserve 
liability which we accept in respect of the Bank which would amount to some-
where about 105 crores of rupees; the Bank would be required to meet calls 
made on it as and when  required. If these calls could be met in our own 
currency the position would not be too bad. But when calls are made on our 
reserve liability the provision is that those calls would have to be met in gold 
or in dollars or in any other currency which might be required by the Bank. 
I admit we are undertaking here a risk, but in spite of that I .m prepared to go' 
into the Bank for this reason: We are one of the original members of the Bank. 
I do not want to attach too much importance to the status of a.n ori inal.m~m
ber, but at any rate it carries the right of our having an appomted as dlstmct 
from an elected director. It gives us certain privileges as regards the currency 
in  which our funds in these institutions are held. But our greatest safeguard, 
it seems to me with reagrd to seeing that the affairs of the ..Bank are carried 
on fairly, is that we happen to be the holder of one of the largest quotas, and 
since voting power is rela.ted to quota, although we might not be able to play 
anything like a decisive part, our representatives would have an effective voice 
in determinin ~ e kind of operations in which the Bank might be involved. 
The main point about the Bank is this: Mr. Manu Subedar raised the question 
why do you want to go into this Bank? Why dont you try and raise your loan8 
in the ordinary wa.y as llusinessmen would do? That is a possibility that we are 
entitled to consider and we ought to consider. But I was looking at the question 
in relation to the circumstances which prevail today in the United States of 
America. I do not know if my Honourable friend, knows that out of about six 
or seven European countries which had applied to the Export-Import Bank of 
America for accommodation, as 800n as the Bank was organised and started 
operations these applications, either 'wholly or partially, were transferred from 
the Export-Import Bank to the International Bank because they considered 
that the Internatiop.al Bank W8S the proper financial institution for helping these 
countries. I am not speaking with any particular authority on that question, 
but I believe, 8S regards the Export Import Bank of America, that you cannot 
get a loon from the Export-Tmnon Rank except on the bRSiR of what th£" (,RIl 
a 'tied loan', in other words if you get B loan from the Export Import Bank 
in America you have got to spend that loan in America. That provision is per-
fectly all right 8S far as we concerned in the next few years, because if you want 
to get capita.l goods, for all your industries it is very likely that we shall have 
to go in a large measure to the United States of America. But it is conceivable 
that a time may come fairly soon when countries on the Continent of Europe 
could produce machinery of equal efficiency .at lower cost than the United States 
of America. Supposing a situation of that kind arises, and it is extremely 
probable it may, then it seems to me it is much better that we go to an institu-
tion from which we can get accommodation which would be utilizable in any 
country of the world. I consider the positive advantage of this Bank is that 
it is a supplementary source of external finance of the highest importance and 
'Yalue to this country. We cannot afford any longer to be tied down to any 
particular country of the world for the capital goods that we want. We must 
be in a position to go .to any country in the world where we can get the best 
equipment and the be,t skill on the. best ~o ible terms, and th~refore .unle~  
you can get external finf!.nce of a kmd whIch can be made available lD any 
country of the world, you ~ not going to achieve the purpose that you have in 
view. I do not mean fOt' a moment to say that all our requirements of extel1ls1 
finance would be met in ~hiB  way, but I do think it might provide us with a 
considerable supplementary source of external finance which is not to be 
despised. 
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My main reason in spite' of all considerations to the contrary for finally 
.coming to the conclusion that we should decide to join, is the provision of 
which Mr. Manu Subedar seems to make light, regarding the right of with· 
drawal. It is possible for us simply by giving notice to withdraw from the 
It·und. As far &8 the !<'und is concerned, I believe we can withdraw without any 
lort of continuing liability. We cannot withdraw from the Bank quite with 
that kind of facility because when you withdraw from the Bank you have got 
.to accept a pro rata liability for the obligations which the Hank undertook up 
to the date of your withdrawal. That of course is a risk. The way I react to 
it is this: If at any time our representatives on the Governing Board antI i,he 
Directorate of the Bank feel that things are moving in a direction which is 
likely to result in serious difficulties to the Bank then we should make it our 
duty to withdraw from the Bank. As regards the Fund if we find that tht>. 
}'und is of little use to us, or, that it is placing upon us an undue amount of 
restriction reg&rding our freedom of !Oction in these matters, then we should 
withdraw. As regards the Bank again if we find that it is of little use to us, or 
that it is placing upon us an amount of liability which malv land us in difficulties 
then also we should withdraw. If we do that, it seems tI, me the risk involved 
could be greatly minimized. I think, Sir, I have  coveree most of the point. 
that are really relevant to the subject. 
On this question of sterling balances there is one thing more I want to say 

and with that I resume my seat. My colleague, the FinanCe Member, has 
already stated the general view of Government regarding it. We are not by 
any means happy that the liquidation of the sterling balances was not brought 
within the purview of the International Fund; we are not by any means happy 
at the views which we find often expressed in the financial papers of other 
('ountries regarding the extent to which these obligations should be honoured. 
I think on behalf of Government I can give the assurance that we would do 
all that lies in our power to see that the fullest justice is done to India's rights. 
It would be our aim to se(: that as large a portion of these balances as possible 
is released as freely convertible currency in the shortest possible period, and· 
that whatever balance is left should be funded over for as short a period as 
possible at a rate of interest which could be r~ erded as reasonable. Sir, I 
have no hesitation in asking the House to 9.ccept the motion· before it. 

Mr. a.o.I!rey W. TJIon (Bengal: European): Mr. President, this as you 
know is not the first time that the question of the Bretton Woods Agreements 
has come before this House. We devoted a considerable amount of time in the 
last Session to this subject and the Select Committee has held a number of 
tlJeetings from the last of which emerged the third interim report. Although I 
had the honour to represent the European Group on the Committee, I was not 
tlble to attend the last meeting which produced this report and the minority 
note by my Honourable friend, Mr. Manu Bubedar. But this debate does give 
me an opportunity of associating myself personally, and my group, with the 
major recommendations of the Committee. I think we all agree with the 
Honourable the Finance Member that it is a good thing that this Assembly 
should decide the issue of continuing membership of the Bank and the Fund 
flnaJly once and for all, instead of the matter coming up periodically and being 
dealt with in instalments as has been the case up till now. 

I and my colleagues in the European Group fully associa.te ourselves with 
the desire of the Honourable Mr. Liaquat Ali Khan that so far as an irrevocable 
decision can now be made, it should be made. Furthermore, Sir. we take our 
fltand on the principle, which I put forward on Our behalf when this subject waa 
iirst brought before the House Borne months ago, that India's membership of 
the Fund a.nd the Bank should first, last and all the time be in the interests 
of India herself nnd not in the interests of India plus anyone other country or 
crOUT! of countries. One haa to remember, of course in that connection, as Dr. 
MRtthni has pointed out, and 88 I think the Honourable the Finance MembEl!' 
pointed out also that membership of the Fund does imply a certain limitation 
of monetary sovereignty. But that limitation is no more and no leu than thai 
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~t will be voluntarily assumed by some 2~ or 8O...Ilther countries who are adher-
Ing to the agreement. When the ComJIllttee had produced its MCODd iaterim 
reporti--'-the one before the report which is now before the House-it laid down 
8Om~ fairly stringent conditions which It wished should be observed if India. 
contmued to be a member of the Fund. I think anybody who has read the 
third interim report will agree that those conditions have been fulfilled anel 
that in so far as t~e further payments of India's subscriptions to the Bad and 
the Fund are contingent upon the fulfilment of those conditions, then India is 
entitled, and the House is entitled to recommend the Government to go ahead 
and make the n~ ar  payments with a clear conscience. 
Mr. Liaquat ~i Khan rightly stressed what we may call, one of the second-

Ilry aspects of this debate. I have already said that primarily India goes into-
the Fund as a measure of self-interest and self-proteotioq. The Honourable the-
Finance Member emphasized quite early in his speech, that India's prosperity. 
that her monetary stability, that an increase in her national income and all the-
other various other ~anife tation  of economic satisfaotion-were dependent 
upon a similar state of affairs generally prevailing amongst the other countries 
of the world. For that reason, quite apart from the reasons at self-interest h& 
said that constituted very good grounds for India making her adherenoe to' th& 
Fund and the Bank clear and unequivocal from now onwards. 
I would like also by way of emphasis from the purely Indian point of view. 

to mention wha-t my friend the Honourable the Finance Member probably 
already knows, to recall to the House that in a recent statement the Governor-
of the Reserve Bank predicted that India would probably have to apply for aD 
increased quota under the Fund if her trade continued to expand and 19. enlarge 
'at the rate which he envisaged. Well, there we have a cogent argument at th& 
purely technical level which seems to me. to be decisively in favour of making 
the decision for which the Government of India are asking 118 today. • 
It would, I suppose, have been imprudent to expect that we would get. 

through a debate in this context without some sustained reference to the ques-
tion of the sterling balances with which my friend. Mr. Manu Subedar has 
dealt exhaustively on this and on previous ocoasions. In t~e ciroumstances. I 
would like. if I may, on behalf of my colleagues, to make It clear to the new 
Government which has assumed its seats in this House today, that we of the 
Europea.n Group. recognise fully and clearly that the future trade 8tmo phe~ 
and it is that in which we are chiefly interested as representatives of what is 
mainly a merchant community-between the two countries depends to a very 
large extent. upon a ettle~ent of the u~ tion of the sterling bal~ e~-a settle-
ment which will be practicable, that will be honourable andfQ.lrmmded from 
the point of view of both countries. I have said before in this House. and I 
say it again for all my colleagues, that if a settlement possessing those qualities. 
can be arrived at-and to my mind there is no reason ~h  it should not-it will 
do much to cement the commercial relations between the two countries in the 
years that lie ahead. of us. 
.. A great deal of apprehension, and n~t unnaturally. has been exyressed 
about the implications of the Anglo-AmerIcan Loa·n Agreement and t~elr bear-
ing; upon the question of India's sterling' assets. My honourable fnend, Mr. 
Munn Subedar, quoted today, as he has quoted before. clauses ~ and lOot that 
t\f!reement. I would like to point out to him because he sees 10 clause .10 (a) .. 
(b\ and (c) what I must assume he regards as a very real danger to I!ldla, thnt 
t.hat paragraph of the Loan Agreement really only makes suggestions aDd 
recommendations for the general pattern of the settlement. C?f a oum~lated ~ar 
IItf.rling balances. There is so far 8S I unde~ tan~the pO~ltIon, no~hlO~ ~bli ~-
. tory at aU in that particular clause. What ~  ?bh ato~ .1S that l~ ale~t  s 
o~ernment undertakes to commence negotIatIons, wlthm a certam speCIfied 
time and in each case from the dde of the signature on the Agreement. and 
Section 10 (a\, (b) and (c) is merely a suggested pattern of ~he mAthod by 
which the sterling accumulate wllr debts can be settled; and I thmk ~  "FIonour-
able friend. the Finance Member, .and my ~onourabl.e. fri,.nits Dr. 
Matthai and Mr. Manu Subedar Wlll regard It; as 81gnlf\C'Rnt that. 
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in ~e udmittedly much smaller case of Argentine there has been no question 
of scaling down the debt. So far as I know, no pressure was ever applied to tAe. 
Argentine Govel'IlIIlent to scale down any part of the debt and certainly in the 
final draft of the Anglo-Argentine Agreement, as it has emerged, there is no.. 
provision for any scaling down. Quite apart from any moral or sen1;imental 
considerations India may take heart from that fact. Now, Sir, only a very 
brief reference in t~ course of debate has been made to IIPme of the other' 
ancilliary aspects of the decision, if this House takes it, finally to adhere to ~ 
Fund and the Bank. Sir, certain important departures in policy ale likely to· 
take place in ~e .future. My Honourable friend Mr. Mallu t:)ubedar drew atten-
tion to the fact that India will have to communicate to the Fund the external. 
parity of the rupee by some date in December-I think the 12th Or the 16th. 
He also drew a.ttention to the fact that commercial seotions of opinion had.. 
been invited to express their views to the Finance Department, and for once I 
fiud myself in entire agreement with him when he says that the method. 
employed will not produce results of which the Finance ~Partment could make· 
any mot.;> than proximate use. Actually the invitatio to individuals and. 
associations, irrespective of their ability or qualification , for the purpose of. 
expressing opinions on the future of rupee parity has led., us my HOllourable 
frit:nd has pointed out, to a country-wide debate from which, he will agree with. 
m", the honest merchant or the honest trader will not benefit at all. The man 
who has benefitted by this debate is the man who is building up a speculative 
poaition in rupees and sterling. I think ihere are two or three days left for 
thtl Finance Department to receive opinions, but I do entirely endorse Mr. Manu 
Subedar's request that sometime during this session this House should be given 
an opportunity to consider important matters such as the external parity of the 
rupee. There will also be the amendment of the Reserve Bank .Act, Seotions· 
~ and 41, or its abolition arising oyt of the agreement and various other 
matters which up to llOW have only been the subject of loose and somewhat 
informal debate. If we are later 011 to be given an opportunity of expressing our' 
views on those bspects of the agreement which I have mentioned, which are 
only incidentally before the House today, I will not now attempt to state our' 
CHSf:' on matters which are largely technical in character .put I will merely 
r2:'terate what I have already said, namely that we on these benches entirely 
support the decision of Government, if a decision it has to be, to adhere finally 
IIJld once for all to the Fund and the Bank. We endorse the line of policy 
which has been indicated, namely that India's membership .hall be operatect 
ill India's interests primarily and on behalf of my colleagues I commend this· 
It>solution to the House. 

r At this stage Mr. President vacated the cha.ir whioh waa then oocupied by' 
Mr. eput~' President (Khan Mohamma.d Yamin Khan]. 

Sjto No V. Gadgt1: Sir, there is a differenoe in the atmosphere in whioh· 
t.his question was substantially debated last January and April and the atmos-
pll':.re in which we ail'e discussing it now but the merits of the case have not 
r.hanged at all and I agree with the Honourable the Finance Member that the 
i!'l U~ should be considered from one supreme but simple point of view and that: 
is, is it in the best interests of this country to continue our membership of the 
Brettonwoods institutions? Mr. Deputy President, that was exactly the teaj 
thnt, spf.lll.king for myself, I put up before me to judge the merits of the case· 
both in the month of January as well as in the month of April. I am glad that 
the point of view that I then pressed has now become unanimously aoceptable. 
At t.hat time the question of sterling balances was given much more importance 
tt ... n it deserved. The same thing is done today. Although I do not agree. 
with iiohe Honourable the Finance Member that this question has no relevance· 
to the main motion that is under discussion, I will not say that it is so import-
ant. relativAly speaking, as to affect our judgment on the merits of the propo-
sition tllnt j .. before us. In fact I was led to consider that I should support 
tit" mC'l,bl"" hip of India both with respect to the International Bank and the 
Int. rn~liol':~' Fund for the simple reason that it would help us in clearing our 
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stel'ling balances. The poIition t.hen waa this. India had accumulated, .. hal 
befon stnted by my Honourable friend Mr. Manu Subedar, huge sterling 
balances. It had two aspects then and it has two aspects now-financial as well 
as trade. Our representatives at the Brettonwoods institutions knew India's 
.need. especially in the matter of expanding Indian industries. They wanted 
DlIlitilatero.l convertibility. of a portion of the sterling balances. If England 
tbt'D was not willing for ODe reason or flhe other, there must be some agency 
or PC'me mechanism by the URe of which this could be Becurad. I submit. Mr. 
Deputy President, that from that ponit of view these two -institutions are the 
.agp.'1-cies with the help of which we oould and we can secure what we want. 
In.:ha's need today is capital goods. India wants industrial expansion. India 
wants to import machinery. Now it is possible that India may not get machi-
Ml'Y of the requisite quality in sufficient quantity from England. Are we to 
'wait if we cannot get it from England. because England is not prepared? If 
that is the only way of getting a solution of our sterling balances, then there 
must be !l complete stop to our industrial expansion. But the Articles of the 
BAnk lay down that in the case of countries which are industrially less develop-
·ed the Bank will come and help them in order to develop industrially. The 
Bank will help these and also countries which have Buffered on aecount of war. In 
the Minute of Dissent which has been written bI my friend Mr. Manu Bubedar 
he seems to be under the misapprehension that special regard is to be paid 
only to the reconstruction of the countries overrun by the war, whereas I flnd 
from the Articles,' that it is clearly one of the objects or purposes of the Bank 
to help "in the encouragement and the development of productive facilities and 
reSf)urcu ill less developed countries." And a. regards the actual allotment 
·of rp!!OUTces, in article 8 (I), it is laid down-
"Th9 resources and fadUties of the Bank Bhall he used excluBivelv for the benefit of 

memh9rR with equitable consideration-a phrase that haR now become" very popular-for 
projects of new development and projecte of recollltruction alike." 

My submission is that if we fail to get any satisfactory olu~ion of our sterling 
balances from England, we ('annot wait indefinitely for the industrial expansion 
of this country. We must find out credit elsewhere. That private credit ill 
not available or cannot be made available in the way in which credits from this 
bank are available has been made amply clear by the Honourable Dr .• John 
Mathai. If India wants to take her proper place in the international sphertl, 
it is not enough that she should have it only In the political sphere. Trade is 
the source of all prosperity. More trade, more industry, more production and 
more employment; and the result is less poverty. Today our country is faced 
with poverty, ignorance, squalor, the three enemies as they wtre describerl 
by the Finance Member who was in charge of this country's finance in las: 
January. Although that :Finance Member has gone, the enemies are still th&re. 
The only way in which we can fi!!'ht them is to increase the prosperity of the 
country. by increasing the trade. both internal and 'external; and we can on!,\" 
do that if we can increase production; and if we increase production we do 
increase employment. One of the objects of the fund and one of the objects 
of the bank also is full employment. That is not possible unless there is mr,re 
industrialisation and' more industrialisation is not posRible unless India i" 
equipped with necessary capital goods. In the course of the last six yeariol, 
industrial plant in this country has not been kept up to date because it hl:ld 
probablv no opportunity or could not possihl.v replace and repair !Oome of its 
parts. owing to shortage of supply. That leeway has got to be made up, plUB 
we want to advance further. If that islo be done, it can only be done as things 
lItand today-by building heavy industries and if we- want to have hea ~' 

industries we must import nece8sarV material and necessary ma hine~ from 
oth€·}" countries. Whv should we depend upon one country in this matter? 
We should take advantage of such machinery through the R,!pnc:v of which 've 
can buy, where we can get the best and at 1\ fair cost. Thflrpfo"p from this 
point of view our membership is absolutelv nf'cessary. I a!!TPP t.h8t there is 
some risk, but in 'What banking is there no risk? In ever,V banking enterprise 
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the risk is there, but ut the same time if we go carpl'llly through the provi-
sions of the banks constitution 8S they are embodied in tbe Dnal Act, I respect-
fully submit the risks are considerably lessened. 
All regards the membership of the fWld, I find my friend Mr. Subedar hilS 

liot uow the same intensity of objection which he had in last January and in 
April. You cannot have foreign trade Wlless there is exchange stability and 
we know whut want of exchange stability means. The history of Indian 
cUI'rency is enough proof how the masseR have been ruined because there hRs 
been no stability of exchange. If we are to profit by experience, if We are not 
to discard experience us the wisdom of the unlettered, let us go to any place 
which seourelS stabilit.y of exchullgb Hud let us 1I0t be swayed by sentimental 
considerations. Let us consider this Ilubject calmly and coolly and as wa.. 
liIuggested by the Finance Member in the bellt interests of this country. 
As regards the sterling balance" the Honourable ~'inan e Member I am ~ure 

may be kuowing that during th ~ Bretton Woods COnferences the British 
reprtlsentative Lord Keynes stated that "when the end is reached and we can 
see our way into the daylight, we shan take it up ithout~n  delay to s.ettle 
honoumbly what was honourllbl'y and generously given." he point haR been 
raised today as was raised in April and January last, and n all the meetings 
of the ad hoc committee, that clauses 6 lind 10 of the Ang!o-American agree-
ment have prejudiced the Indian eaRe. The positiQll is very simple. If two 
men settle between themselves, that agreement is binding ouly on them. How 
can it bind me, a third party? Therpfore I do not Bttach any importance to 
whethe.· the agreement was negotiated in my presence or behind my back. 
So long as I am not a party to it, I urn not bound by' it; and as was stated by 
the : illon ~e Member in J anuarv vcr\, clearlv, thatth8're 'was no intention ()f 
scaling down whatsoever. Diffidulties' will artse. I mow, in settling this' ques-
tion of sterling balanc·es. The HOlloul'uble Finance'Meulbar may well remem~ 

ber thut there are British owned assets in this country.' When he gops there 
with his "tout body and stouter heart, he mav ramembet thtrt'there are British 
assets ill this COWl"try. As regards an exact estiiuate of these' asaets, there is • 
difference of opinion. Mr. Birls calculates them "&'£i;OOO'mitlionil.' The·Stat .. 
of Loncion cHlculated them at £1,100 millions roughly. T'he Associated Cham-
bers of Commerce in their evidence hefore the Simon Commission gave an 
estimate approximately the same that has been given by Mr. Birla.· To ~ e 

the mORt modest estimate which has been given by ProfeRsor Slienoi in his 
IllteRt, book, 'The Sterling Assets of the Reserve Bank of India', it comes to 
£R29 millions. The sterling ha.hmces, whatever they are today and hllte ~r 

they mu,y be when negotiations actually start, the Honourable Member for 
Finance will, I am sure, have a scheme' of priorit,· as to how these balancell 
should be cleared, whether he would put the taking over of the British ~ et  

at'! the first item or whether he would put the purchase of capital '>:oods from 
England of such qualit.y and in such qURntity as the requirementsoftbiseountr" 
justify, or whether, if he agrees with-I cannot say Sir but Dr. Ziauddin Ahmad, 
who is always enamoured of gold-would like to have it in gold-whether it. 
is in goods or gold or in the form of assets; but. both .from the economic poUlt 
of View and Illso from the political point of view if you Bsk mv persona.l opiniOJ\o 
r would give the first priority to taking over the assets of those who are now 
opposing UR both in appearances and in rea,my. It does not mean that we haft 
any ei?-ltlit.Y' against them. We have given them enough during 156 years, and 
if we sit down for really making lip lIecounls. I 'do not know what huge sums 
will be fOund against them when ~l eomplete balance sheet ill drawn up. But 
I dO'mit want to refer to the pust, Rut whatever assets they have now mutt 
be taken over because to allow foreign cnpital in one's country without any 
liniifflt.ion and when there is rio r·ep,tlfor it iF; t.o invite political trouble if n.lt 
fnrth~r ills. Mr. Deputy President, at the time of the third interim report 
when it. was drafted we were Il ~ure i.b." ' i~ Majest.v's Govenlment thRt the:" 
were ver.v anxious to open negotiations. I am glad 'that the Finance Mtlwb6l' 
todn\·sl\id· that they would start or,; ellrl~' RR pMsible Rnd he was good enough, 
leflt 'h'f' should' be misunderstood, t.1 explain that thl." phrase 'as early , meant l1li 
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flurly. ~here ar~ prclSlSlUg probl~m  which will not stand delay. In this country 
\ue famme commlSSIon and the agricultural commission recommended certain. 
schemes and every time those schemes have been shelved. It is not that 
we do not know how to frame schemes. The real difficulty is how to put it 
into action, how to translate it in deeds. In other words it reany means how 
to get the material to implement the schemes. No scheme for the removal of 
Indian poverty can be conoelved unless this main question of the sterling 
balanoes is solved. I therefore submit that a's the Finance Member is conscious 
of the urgency of this problem he will tackle it and I am glad that he said 
that in spite of the composition of the Government he will solve it as befits 
this country. He said that poverty spreads, jf one country is poor, the otheI~ 
. countries of the world are bound to be poor. I would add simply that pros-
perity has  no limits. If poverty is a crime proRperity is a virtue and I ask the 
Finance Member to enable us, poor masses to conquer poverty and secure for 
us an opportunity to be virtuous-prosperous. So far as he and I are c:on-
e~ed, I am learner. Help us to put on a little more fat. The other day in 
the press interview; he said that his policy would be not to make the rich richer 
and the poor poorer. I entirely agree with him but that policy cannot be imple-
mented by merely giving expression to it on occasions both relevant and irrele-
vant and as he said it is. time for action, let. him take any action which will 
remove poverty of this country. Let him take any action which will drive out 
the illiteracy of this country. Let him take any action which will remove the 
,squalor. He will find that whatever may be the difJerence of opinion, whatev('r 
may be happening ,outside this House, at least in this House he will have the 
unanimous support of every one of us. I hope that the way in which he La!' 
moved his proposition and the line which he has adopted in moving that pro-
position is bound to meet with general approval of this House and I am glad 
that the way in which this proposition has been framed finally disposes of this 
question. For the last nine montns we have been agitating for it. At one 
stage we were almost inclined to move for withdrawal from the institutions 
and I.almOlt feR 8 prey to the eloquence of mv friend Mr. Manu Subedar hut 
lOme how or other my native commonsense got' the better of my sentiment and 
ultimately J was able to persuade the gentleman from the South and' alsl) 
Dr. Zia Uddin who was always with me and our Chairman of that pnrti-
cular meeting, Mr. Neogy and we made this report and we saved membership 
and avoided default. I hope now, after, having secured approval the Finance 
Member, in fact, whole Government will aot and go ahead and do what we 
expect of it. 
Dr. IZIa l1ddJn Abmad: I was 'Ver.'v delighted to hear from one of thl" 

members of the Treasury ~en he  that the stabilisation of prices should be one 
ot the foremost aims of the financial policy of the Government of India. On 
the 16th February, 1932 I pressed that the stabilisation of prices should be the 
ioremost aim of the monetary policy of the Government. At that time the 
Finance Member paid no attention to my request and I must acknowledge that 
I did not have a single supporter ill the Assembly. My friend who is a trained 
I:Iconomist will remember that before the war the prosperity of every oountr~' 
was judged by the favourable balance of trade. India had a very fa.vourable 
balanoe of trade amctunting to about 50 crores per a.nnum before the war. AftM 
the last war Germany had a very favourable nalanee of trade but its currenoy 
broke down, it was on the verge of ruin. The condition of Germany and other 
l'ountries in Central Europe forced the economists to think that the stability 
of exhange should be the foremost object of the financial policy of every 
country. This theory had cost us 213 crores in our efforts to stabilise the 
exchange at unnatural ratio. After a great deal of useless ,struggle about t.he 
stabilisation of exchange, it was set at rest in 1926 when the exchange was 
fixed at Is. 6<1. but a section was not saiisfled and the tru~ le oontinued. In 
1982 partioularly after the publication of Macmillan's report, opinion wnll 
crystalised and they thought that the stabilisation of prices rather than stabili-
aation of exchange should be the foremost object of the financial policy of t,h(~ 
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Government. I had been pressing ever since ·1932 that t.he Finance Members 
were proceeding in the. wrong direction. Sir George Schuster concentrated 011 
lB. Bd. ratio, and Sir J. Raisman and others thought that the stabilisation ot 
the bank rate of interest is a question of foremost importance for the prosperity 
of the country and he really sacrificed all the resources of the country in his effort,s 
to stabilise the bank rate of interest. This policy brought on infiation, prices 
rose very high and brought the country to the position in which it finds itself 
today. I am glad that the Government of India now think that the stabilisation 
of prices is an important iSlme. The prices are three times of ",hat they w,ere 
before the war and the priC'e index iF' much higher than in Amp-rira or the United 
Kingdom or any other countr.v. Therefore we ought to make every effort to 
kwer the price level. It cannot he done all At once. You must gradually 
bring it down to 150 and it must· eventually be brought to 8 figure between 125 
and 140. 

Kr. Deputy Prestdent: The Honourable Mp=:.b.,r can continue bis speech 
on the next occasion. . 

The Assembly then adjourned till Eleven of the Clopk on Tuesday, the 
29th October, 1946. 
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THIRD INTERIM: UF.PORT Oll' THE I)~f J  ON' THE BRETTON WOODS 

CONFERENCE AGREEMENTS 

d We were i :e~ an account by the HC?lIourahle the Finane. JlelDIller Mr Eric CoaLe& of the 
e elo~nt  which had takeu pl~e slIIee we pre ent~-d our lee...w inlArim report' on the 

~7th Apnl.l946. In accordallcll wlth the rec."'mml."lldatiorr coDt&inaG ill para"rauh 4 of that 
repol't, whillh: wu ~opted by the l.egil.lative Assetnbly on th.· 1&h April 1946, th" Govern:' 
ment of India, bt.vmg been informed that the Intel'oaliouaI &ak fur Reconatract'on d 
~.lopme~t wu li ~l  to .st.art making ('aUB on the llhare catpi'ta.I towardti tht' end ;f J::e, 
1118tructt>.d Ita Executn:e Director LO uk the B n~, for the Io~t pGHiW. IJIIII'l)onement of 
th,e date of payment 111 order tbat the ~nal de ~l~n to .com.1DUe .-mhenbip or t.hl." Hank 
might ~If' ~011 by the ne~ Government 111 .onRulLaLlOn With th" Legialati_ A_bly. The 
~ e utl e Director! after mfonnal collllilitat.ionl, reported Ifrat no polltpGlhlmllllt wal permis. 
alble under the Artlcle8, and that non· payment by the doe dste would inWl1it&My f,. interpreted 
by the B~  u  a default on the Government of India'R obligstionl. On the 11lth JUlie 1946. 
the Bank mfonned the Govt!rnmellt of India that it would start opet'IIItionB 011 U. 25th Juqe 
1946. &lid uked for the pa me~t ?f th~ folIow!n¥ 81lms ;_ 
(I) 2 per cent. of the BUbscnptlOll (I.f.., 8 m1l1lon lt~. $40,000 aJready paid)' in ~d Gr U. S. 

dollars on or before ApgllRt 24, 1946. 
(ii) 3 per cent. Of the subscription in rupeE's on or bt-fore Novemller 25 11JIM ami 
(iii) a ftlrt.her 5 per cent. ill rupees 011 or before Novem'" 25, 191(6,. ~ ~I .... ad fot' 

wilich ...... ~, follow later. • 

2. .e ..... alBured by the Finance Member that the dollarll required fol' tIn. parpoee 
Wo.uIII be ..... ~ ilable from the Empire Doll .... Pool, the effect of wh;eb 'would be • 'rorrel. 
poudu., .... cti.Ia ill the sterling balances. He also informed 118 that Bis Majesty's ftovt'l'D· 
thent ~r;ated t.hat. t.bey believedtbat in the intp.re8ts of a satilfactoTy and '_iog settle-
ment. of pc»Wem 'he negotiations on the sterling balances sltouId be carried on with u 
repreaentat.i_ Ml Indian Government .. possible and that they WDuld' be r8ll'dy to iuue an 
iovitatioe. .. aeon .. a representative Government was formed. 

3. The atteraatins before this Committee now are either 

(a) to aaUaoriao the payment of t.ha.t portion of th.e sub8cription for wmeh dem&lld h .. 
been made,_ 

(b) to ~ Government tc. withdraw from the membership of the Bank. or 
(0) to mdiarG. lIlemberihip but. default in payment, thereby makioJr Il!d.ia liable to BUB' 

,"'lsion ....... Art, VI, &ct.ion 2 of the Articles of Agnemt'nt. 

In tJIe COIlBiden.tion of thello alternatives we have the benp.fit of the advicp of Sir (,hintaman 
De.hDulkb., India's Governor of the Internationa.l Bank, The lut named coone we unhesitat· 
iagly reject for the I'I!UOll that we are not prepared to recommend any coune of action which 
ia not. in conformity with t.he dignit.y of India and might well afrect her eredit, A8 for the 
II8COnd altemative, we a.re not lure that we would be correctly interpreting the wishell of the 
A_bl, in recommendinlt withdrawal. In any CMP.. we do not think it. proper to take 10 
important a deciaion out'IMIlves. 
4. The only decision we can, therefore, poIIBibly take iR to recommend to Government to 

pa.1' that portion of the 8ubacription without the payment of which India wonle! be committ.ing 
a defaalt., .... el,.. the 1'1,960,000 which have to be paid on or before August 24, 1946 and 
thiB we a.oocmIingly do. We do not wish, however, to take upon onrl!elv81 the reaponlibility 
of aathoriaing ryment of thl' remaining 8 per cent. of the lubecription ~i h has ,to be paid 
by the 25t.h 0 November. We IItrongly recommend, therefore, that. lrretlpectlve d the 
political ait.ua.t.ion a.t. the time. a. seasil''' of the LegiBlative AI.embly Ihould be called on .or 
abollt tbe 10th Novemher 1946 at tb~ ta.test, in order to allCIW tM Auembly to make up It I 
mind finall, whether it wishes to oontinue India'lI memhP.rship of the Bank or whether it 
wiah811 Iodta to withdnw from t.hat inetitution. 
5. As the AlI8IIlbly iB not ip eeuion and it is neoeBlary for the advice of this ~~ommittee 

to be made •• allable to Goftmment in terms of paragraph 4 of the Second Interim Report 
.. adopted by ihe AI_bl, in time enough for them to take action on it befort' the due date 
of payment. Of the lubacnption, we BUggest that a copy of the Report .hoilid he* sent to 
Government. by the Secretary ()f the T.egislative Auembly even heforp. it is preeentt'd to the 
R .... 
6. Our calleague. Mr. Manu Buhedar, does not agree with 118 and i. lIubmitting a sepante 

'&.pnt. 
it, C. NI!:OGY. 
N. V. GADGIL. 
ZIA UDDIN AHMAD. 
M. ANANTHASAVANAM AVVANGAR. 

• A. copy Of the Third Interim 'Repon qet,ber with .. OOPY of the Minority: R:ePort t~bad 
......, .... aCcordingly forwarded to the Secretary to the Govarnmlllt. of India. 111 tba J'iu,nce 
D.put.meDt. ... the !IIKb l .. ly 1946. 132 
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8EP.\RATE MINORITY REPORT 1'0 THE THIRll DiT
ERIM REPORT OF THB 

COMMITTEE ON THE BRETTON WOODS CON.l<'ERENCE
 AGREEMENTS 

'n. question po.t for the cODlliderat.ion of the Committee' was :_ 

(1) .. hether India. .hould pay tohe Iflbacription &8 demanded. or 

(2) "laether India Ihould withdraw from the membf'rllhip of the B
ank. , 

I have 110 heaitatioo in .,ing that. India. should withdraw f
rom the ~r hip of the 

Bank at till •• tage. I support this OODCiuaion on the following grou
nds :_ 

(1) His Majesty's Government were .n?t  willing to negotiate th
e repayment of IIterling 

b&lances .rlier. beca.ule they were awaiting the outcome of t
h., Anglo-American Joan. In 

II mt'ssage th~~ days ago, the~ ~a. e expreased their u~ il1in l1eB8 to open negotiations until 

• representatIve Government 18 iDstalled a.t New DeIhl. III thf' lII'cond interim report the 

whole Committee h.d agreed that: 

"If these negotia.tion. arE' unduly delayed, it may he necessary fo
r India to withdraw 

before thelle neglOtiationli take place, ~a.u e it may happen tha.t India wilJ be 

called upon under the Agreement to undertakt' commitments 
which 81~,' mal': yol 

unable to shoulder in the ahsence of ,a satisfactory solution of t
he aterli~ redl~" 

I. think that ~he ~oment has oome for India ,to withdraw becau!1' of! hr d
el~  -in 1.I.U!8e iu!got\a.., 

t.ions, as. India will be ealled upon to undertake cODlmitments, whi
ch ~he would be tlnable to 

moulder in the .bsence of • "satisfactory eo.lution of sterling 
re l!t~"l "  '  ,  '  ,  .  : 

(2) The creditor statuI has been fOl:~ed on India. In fivfI ea)'~ ~ 1,800,' Cl'orel worth. of 

commodities were taken at controlled prices for Allied purpost
's without conaent. Even a.fter 

the war Re. 300 crores have been added to the sterling balanceR. and 
ev;en during the cun-rnt 

period Government balBllcetl are being converted into aterling. 
With her own needs Unll3till-

tied and with famines a-nd privations and want, India is hein
g invited to join an institution 

for lending out too various countrieR by a process ill whh'h "sp
e<'ial consideration" is to be. 

"given to the needs of countries which have 8u~red from enemy o
ccupation and hoetiJitiel!". 

Thi, international experiment might fa.i1, as other experiments 
like the League of ation~ (to, 

,."bich India contributed heavily) have failed. Having regard to her own ne
eds, India is in 

~. 1I911i.tion to &Bsume further creditor ;)bligations towards Bny pa
rt of the world until her 

'~~on with regard to the repayment of sterling balanees has been definite
ly and fina.lly made. 

clear: 

'(3) India'. own need to borrow dollars for capital equipment fro
m U. S. A. was mentioned 

11)0r .. th,m onceir.s an al'gument for ('ontinued adJ..erencp to the 
fillJlk nt Rny coat.. The nOl'mal, 

chamselll for loans to India are open. hut n? ne oti~tion on bl'half. of Jnd~11 h~ been 1I~~d. 

Jpdia, not having any foreign deht and haVing conslderl!-hlp; R8
sets.1Il Rlar-hng, IS more ehglble 

for such loans than the conntriC!l!, who have succeedpd In g
l'ttmq money from U. B. .. '\._ 

But it. would be very Itrangt' to suggest that, if India . i~he  10 harrow, she slJould t~rt With, 

being a lender on a scale, which. iT!voIvea an ultimate habllity o
~ RR. 132 cmtes! . BpSldetl, • 

dollar requil'f'ment. in 110 far a~ It IS merely an exchangp co':ly:er
slOn urcblem; is 'only temlJcll'llry 

accommodation, for which the Fund and not the Bank 18 t
he proper channel. It.. WIll be 

noticed from t.he figures below that full UBe hae Dot ~e~ been made. c·f don .... a, ,:-vhlch have 

accrued to India. Further, during recent. months India a ba,
)ance With, U. S. A. has heen 

favourable. 
. 

The payment of two per cent. of 400 million dollan, i.' .. 8 mil
lion dollars f~hont t"":o and 

.: half crorea of napeea) was to he made out of thl' Dollar P
ool. The follOWing part,leula", 

wert' elicited by me with regard to India's position in connect
ion with:' the, ~~nBl' Pool and 

hard curreuci.,.:-

U.S.A. Canadian Swias 

• S 
C)Irrency 

-----'----, 
Aooured to. India. 405 .0 Ii 2 

Ueed by Indi. ~ 237 83 13i 21 If .. 

.+---::-------;-~---:- -~-~._.: -.-; ------_. 
-. : 

. Balanoe +168 ---43, 
,  " ~ 2 ~f . ,::,t::: ,(:,~.t' ','~ .. ~ • 

The contention.that R.. 57 crores worth of gold' at London price 
t.Bat";aII ~'!fta~1 a pro#:o: 

India by U. K., should be deducted from th!, balancl' ·of ~. 11
4 crore81, \8 l~ p ........ e, a~ J( 

were taken away from India of the fuJI IndlRn vahle of thiS g
old. . -.. 
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The following rough particulars were elicited by me with regard to the 20 million .~ollar  

per year for capital goods from U. S. A. agreed to be given to India by H. M. G. trom the 
Dollar Pool (Wle para. 35 of the Budget 5'peech for 1945-46 at page 873 of the Legis1aUve 
Assembly Debates of the 28th February 1946). , 

Accrued to India for calendar years 19". 1 ~ and 19'6 60 million 
dollart,; 

LicelUlH iaaued upto Kay IIN6 1/S'OO .. 
Further releaae offered for purobMe of Ihip. 6'00 ~U'OO .. 

--------
Balanae 39'00 .. ---_. . _._--

The credits used againlt the licences i.lued upto April 1946 "re only 2·5 million 
dollars \ 

The 'ady.antage of recovering 8 million dollars from the Pool, being two per cent. of the 
B!1bacription of the Bank, iI more than outweighed by the nltimate liability, which India 
inOlln, tlis., Be. 132 croree. Eighty per cent. of this ha.bility, wl:lich will not be collected at 
pr_t, would be payable in dollar. or in gold. About Re. 100 crorel worth of gold for this 
pUfpoll8 would be wanted at the world price. i.e., at between Rs. 42 and 45 per tola. The 
Reaerve Banb own gold, even if revalued, would not be leu than RI. 90 crorel. The balance 
would have to be acquired from the market at double the value and  lurrendered at half the 
value. India would be giving back to t.he intemational fteld gold, for which  Ihe has paid 
RI. 73. 84 and 90 at roughly half the price paid. This is a position, which I cannot oon-
t.empla&e wit.hout grave anxiety, for the OOIItly membership of an institution which has no 
direct. hearing on India's life, however high and laudable the object may be. The Bank ill 
ror giving long period loans, mostly to war-tom countries, including late enemy countries, for. 
1'I!<l0000tl'1lct.ion. India is in no position to alsume thil responsibility. The fact, that the, 
6nanciag of theee lo&us through guarantees or debentures or otherwille will not involl" all thi. 
liability at once, and tbat India would be in & position to withdraw if loans are g?lcn .On a 
haaU., which il reprded as risky, W&I mentionl.'d in the Committee. It is much better lor 
India not to participate in this iDltitution with any mental r8lervation. I thereforr· advocate 
the withdrawal now on purely fi~ iat and economic grounds. 

(41 On politicaJ. grounds, the Interin, Govl.'rnmenl, when they are installed, ma.y take a 
decision to join, making their own terml with the Ikard. India'. status in t.he international 
field will not. be enhanced by any action under the Caretaker Government and it is my firm 
belief that a Committee of the .AYembly ought not to take the relponllibility for eventual 
10_ of big magnitude beyond India's capacity to bear. Such,. decision must 'be taken by a 
respolUlible Government after they make proper enquiry and it lhould be left for them. 

(51 India haa been dragged into intemational organizat.ioDl and tied up to the chariot 
,wheet. of U. K. After the position taken up by India', representatives at the Bretton Woods 
Conference was definitelr tumed down in July, 1944, it would have been to India'. inte~lta to 
ltay away from theee Institution. until her own ailairs at home and with her debtor, tbe 
United Kingdom were properly settled. In order to gain original memberlhip, Goverument 
joined these iDlt.itutions without the Assembly's con&ent, and ever aince then each successive 
stt>p baa been take .. on the J:lea of urgency with reference to other peopl~ and not with 
reference to India's own convenience or interest. Both the conditions laid down br the Com· 
mittee itself in t.heir previous reports and accepted by the A88embly have remamed unful· 
filled, 1Jiz., that the repayment of Rterling balances has not talro!n place and also that a repre.en-
tative Government hal not been inlltalled. 

Under these circumstances it ill better' for India to come out of the Bank now, laving no 
commitments behind and making it possible for the future reprelentative Government to take a 
deciaioD, which they couaider proper. 

(61 My colleaftU88 were impressed with Ameriran reaction to any action, which India took. 
It i8 important to keep good relationl with the U. B. A. after India is free to act on her own. 
In the me&DwhUe lome of UI notice, that .America drove a particularly hard ba;gain in the 
matter of Leaae-Lend with India, in comparillOn with her treatment. of other co1intries, and 
that, behind India'. back, provisions were put in the Anglo-American Loan Agreemllnt, t'iz .• 
claU8811 6 and 10, which are definitely prejudicial to the interests of this country. The condi· 
tiolll, under which the proposal for India to withdraw from the International Bank ia mooted. 
will DOt be misunderstood in U. S. A. The refuaal to incur finaJly obligations of a Vl.'ry lal'gl.' 
magnitude until her own position is a little more clear, ill a Itraigbt-foTWsTd course, dictated 
by ftnanda! colllideratiODl, and does not betoken any hoatility to U. S. A. 'What the U. S. A. 
ought to resent and what we in India are resenting, is the exercise of import control 110 DR to 
hnld up hundl'8d. of transactionl fully negotiated and finalised between American and Indianl, 
for which the import licence (and therefore the doll an) are refused. The canalising of trade 
between India and the Iterling area, to the exclusion of U. S. A., il lomething for which 
U. S. A. public opiniOD will not hold Indiana responsible. 
{71 The position of the Fund ill different, and lOme of thelll.' coDlider8otionl do not apply to 

tbe Fund. The political breach with England must necessarily involve an independent. currency 
arraogement with U. K. and the reet of the world. The 'Fund ill, however, not functioninll: till 
thp first of January, I.hnugh th('rr. art' very important. IIteps to be taken in the· interyal. ~u h 
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.. the determination of the gold par of exchange, the suspenaion of the operationll of sectiollll 
40 and 41 of t.he Reserve Bank of India Act., and a definite pr,ovision for t.he tranaition }l8riod 
between now and when the Fund ·operatea fully. These are important issues, on which deci. 
UOII8 ca.nnot be left to the Caretakel' Executive, and it is necel8ary that either the Interim 
Government should be installed, r~r the Legislature shol11d b~ called to tako deeisions on these 
aubjecta.. 

I regret that I should be obliged to write a separate .report through holding a dilerent 
opinion from my eoUeaguea on the Committee, but the compelling neeeuit,. of the intereata. of 
the collntry baa induced me to take this Pep. 

llA.NU BUBEDA.R. 
N.w Dam; 

f'II e 29tA lvl,l. 1946. 
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HIGH COMKI88IONER

INJ;).14 STGllll 
-�or ·or· a ..... In which •nden tor a-..-. deb:aaude.t > lty W..'•o.·�. Oo�t. ""' aooepMd oa ,tie ,rouDda o1 111perior · �" auperibt< '"1mtorthln.e,,. ol· It.Pie Mm

Quanti\y

Sore.. 1/t" X ,, 700

8'uda 1/6' X 1-7/8' tl600 

.�o t.or o.i-tor 8- et.o.

8-1 Wire, Plano, for Spt· HH.Jbe.
Ulp, 'Hl'ioua Ii-

· · · ' ' · · : HALF. YEAR ·E�nm'o ·

Oontraot. number

C. 2086/1726/31-8-43 .

C. 21!26/2631/3-t-61

c. 2133/1481/'-9·'8

The 

Name of Cont.ractor

Steel Nut .t Hampton Ltd. J«-pb

The Eleowio ConatruotioaCo., Ltd. 

Let.oh .t Bakthelor Ltd.

�e IMnpe (Yarloaa) ',IS.Noa. ·€. Hk/1787/4.-9-4.I . Met.ropolit.an-Vioken Ora.
ffl Railwa7 Bipalli.Df '° Ltd. 

'Joo 

·&'�

),�:i...i�e:· .. 
!>oo·· :· .:.. · · l, 'nl'ioue

· ,v•t.bour �Time 8wiMih . l'nmlonD8N

JON .•.

C. 2ltl/12N/10·t•61. � :��ti.a &·-

C,: tf/77/2811/Jt-16-tB

C.H18/1811/Jt,10,4.8 .

('be -- - . lli.!lii '(10��

The Genito-Uri., Oo. L-'ttf.(10 Cyatoaoopeaj. 

Slit'�. C.11'76/888'/U·ll-4.B . ·'11blliitill �ith .t Soa1. oC. Saltley Ltd. 

·-1 1 2
C.U68/"6a4./80-12-II. �-Vicker& Elk,.'trical Export Co. Ltd. 
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f'IM<....,. : �. �•• ,Oomflying with the teoh.Dical deecrip&iea. al tbe .-ta clera6aded 
tendering, greater facility of 1mpeotion, qaioker delivery, etc. 
ild�Rr.-itd': ', ..... ; ! ' 

... •. 
Contract 
amount 

Loweet tender 
not 

�-�- . .

. ····--·····"'···----···· ..

• l,, · · Reuions of Aet',eptlooe · · · •· · 

-------1-------1--------------------------·--

... 

! ...

£. ,. d. 
69 2 8 

. 160 0 0 
,. 

. . '• 

708 3 7 

.•. 

,1111 12 8 

. .  

£ .•. : d . 
. , • •• ... ,  • •  ' 

1 • • •. 

e, 8 8 The lower tenderer offered to conm\ence delivery in 3 months 
and to complete in 10-11 months. Aa the storea were very 
urgently required the order waa plaoed with t-he higher 
tenderer w�o offered delivery in 3 mont�s . 

132 16 0 The lowest tenderer offered deli•ery .in. .0 weeks. As the
stores wete drg'ently required the· ai'det w .. plM'.ed with a higher tend81'9' who oft'ered delivery in 24 weeks. 

., 

. . 
661 

.
. 
, 

.. 

'76 

' 
8 

, 

8' 

6 

2 

The lower tenderer offered delivery in 6-8 montbf; The in
dentor required the stores in India by June 191'.4 or earlier 
and the order was therefore placep with t.he hjgher tenderer who offered i:lellvery ih I2�16 'IIJ-.S, ·�:·: .. ' ' · '. ',;,, 

·r .. ., .,• .. 

The lowest tenderer offered to deliver part in 4 weeks and t.he balance in 10-12 montha. The indentor required the st.orN 
' in· India by 1 ;9.,s atid the order wo therefore j>laoed with 
a higher tenderer who offered to deliver part m ·a -ks .. and the balance in 12 weeka, except one llfflall item which 
is to follow in 6-9 monUII. 

. 
. .  

.. 
106 10 0 96 I 8 

,.:. I, ... ,;: �\; • . .  ( 

.. ·- .•.
17' 1 7 ... 

fj)'llt .... . ·. ,..i' :.>:: �
lh 10 0 
368 11 7 348 Ji 2 
.:.:.l; ... : ••. ,.·-�.:· �
39 18 3 31 0. 6 

• "' \ •. I . . ... ' .. , .· .. t 

1. H. �� ,. ..aq .2: 6 
�. • J. ·:, ... ·: ' . � • 

I ' \  •• .\ ' 
.• ' ' ,  

The lower tenderer offered deliv°ery in ,2 week&. The indent.or 
required the Btorea in India hr 1-10-'3 to 31-3-" and the order WIii therefore placed with the higher tenderer who 
offered deliy� tn the fl.rat quarter of 1944. . . � . . . . •' . . . , . : . . 

The lower tenderer offered delivery at the rate of 3 per ·month 
commencing December 19'3 and completing in July 19",. 

.. \ . � ..; . ". 
..... . ,

. . The higher tenderer offered delivery at the rate of IO per month, 
commencing in January and completing in March 19'4, In 
order to expedit4i aupply the prder was divided betwee� 

. : ����� ��"�' SO, -�. 
to co�plet� �� a_upply h� .Arr•

The lowest tende� wae for to� of unsuitable quality. The· 
next lowest tendtrer offered dtlivery in 60 -ks, and the 

. order wait theref91"e placed wi� the highest teQderer who 
'atrerea deti�ery In '21!''11t�eka. 1The �li'1"1te.1"6ftliir�in 

India between April and September 19',. 
T.he .lower t811(1_. olf$'ed delJ'ltery i:n.. 1111>eroxima"8ly 26 .. weeks�' 'nisl s\.ort,ii . ...,,.,_,. 'requited '8�'ei're "'t. �"'411'-�r 

earlier if po!.'Bible; and the order waa·therefore�·witb 
the higher tenderer who. offered deli.noun 9-11 w�s,. 
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DDU STou 

A.aa-raAor or OAIII8 in whioh tltnier:t for Stores de.n~ ,:i by the OeDtral Govel'DDl8nt, 

"'1'8 aooepted OD the groQDcIa of superior quality, .uperior truitworthilUtl. of the· 

138 LEGISLATIVE ASSEMBLY 

HALF YEAR ENDING 

Name of 
Stor .. OrdeNd QU61ltity OoDtraot number Contractor 

Wire, Steel, Piano . 680 !bit. 0.3619/30604/13·1.". Bruntcma (MUIIelburgb) Ltd. 

flpiDgee «no. . 0.4180}6636{24.2." General Sursioal Co. Lkl. 

.Ergo_ PraeparMa. B.P •• C.4192/6474/36·\I.44 · Stafford Allan & 80DI Ltd. 
0.4193/6474/25.2." WWiam Ransom & SOD Lkl. 

:Blip Gauges to Workahop 
Grade A. Aoouraoy. 

618t1 0.4613/6097/20·3·" · OoveDtly Gauge & Tool 00. Lkl. 

0.4' soNw Diaauner .... 3NOI. D. 15/6167/1.4." The PreoiaiOD Tool & luVu. 
euriDI JIaohiD ... menli 00. Ltd. 

WbeMItoDe Bridge Set «no. 1 No. D. 363/8763/18·4·" · Muirhead & 00. Ltd. 

.KDiV81, guillotine, Paper, 21 NOI. D.302/6161S/20·4." • F. Mountford & Sou.. LW. 
Cutting «no. 

KDiV81, Wood_kiDg 

Pump, Centrifugal etc. 

&aI .. , DilpeDsiDl, . 

'Tbarmometere, Bath, 10' 
Brewer Type, «no. 

D.363/5977/24.4." • F. Mountford &; 80DI Ltd. 

1 No. D.39Jj6968/26·4·". Gwiw-Pumps Ltd. 

7318t1 D.493/7197/2·5·4( Mr. L. H. M. Stanley. 

T.A. Reynolda, Son & Ward· 
ale Ltd. 
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FOR INDIA DIIP.dTIIDT 

othv than the loweR oomplyiug with the teohnloal deloriptlon of the goaodII 
Inn tenderiug, ...... ter faoility of iuapeotion, quioker delivery', eto. 

Contract 
amount 

t. II. d. 

238 4 II 

" ' 

618 II 0 

736 19 2 

!9S 6  0 

U4 0  0 

84 19 8 

:67 15 0 

422 8  0 

363 12 8 

a8 14 II 

56 11 0 

LOWMt tender 
not 

acoepted 

t. 8. d. 

28 17 6 

216 3 

890 19 2 

291 0  0 

114 0  0 

26 9  8 

1M 2  6 

306 10 0 

63 16 9 

Reaaons of Acceptanoe 

The lowest tenderer offered deli er ~ .. 10·12 weeln-. The storee 
were very urgently required in Indi and the order was there-
fore placed with the next . low t tenderer, who offered 
delivery in 3.4 weeb. \ 

The lowest tenderer offered delivery in 16 weeks. As the 
stores were urgently required in India, the order was placed 
with the next lowest tenderer, who offered delivery in 8 
weeks. 

The lowest tenderer offered delivery in late IrIaroh IIM4, and 
the next loweet offered immediate delivery. 

The order was divided between the two tenderers in order to 
secure a portion for immediate shipment, aK required. 

The lower tenderer offered delivery in 11·6 weeks. As th8 
stores were required immediately in replacement of 1011 
at sea by enemy action, the order was placed with the 
higher tenderer who offered delivery in 2·3 weeki. 

The lowest tenderer offered delivery in 12·16 weeks. As the 
indentor required the machines in India,by Janu~ 1 4~, 
the order was placed at the higher pnce for delivery In 
8 weeks. 

The lowest tenderer offered delivery in 9·11 months. As the 
storet! were required in India at site by July 1944, the 
order was placed with the next lowest tenderer, who offered 
delivery in 26 weeka. 

The lowest tenderer offered delivery in 12·15 weeks. As 
the stores were very urgently required in India, the order 
was placed with the next lowest tenderer, who offered 
delivery in 8 weeks. 

The lowest teDd.rer offered delivery in 12.14 weeks. As 
the stores were very urgentl,. required in India, the order 
was pl!I.Ced with the next lowest tenderer, who offered de· 
livery of part in 6·8 weeks and to oomplete in 12·14 weeks. 

The lowest tenderer offered delivery in 24·36 weeks. As 
the stores were very urgently required in India, the order 
was placed with the next lowest tenderer, who offered 
delivery in 16 weeks. 

The lower tenderer offered deUvery in 26 weeks. As the to~ 
were urgently required in India, the order was placed w.th 
the higher tenderer who offered delivery in 8·12 weeks. 

60 6  4 The lower tenderer offered deliverlY in 16.16 weeks. As the 
storeij were required immediately in replacement of 1088 
at sea, the order was placed. with the higher tenderer who 
offered delivery in 8 weeks. 
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Needla, blood ,rau
falion, •• 

Ll!:01$1.ATJVE ASSJo;MBLY 

Quantity . Cont.raot nwnber · 

1'7,190 Noe. D.7°'/710i/l8·5-"

·--··--····-·-· -

Puohm-'. r\Dlrnlil.Jrx ' .. ·�·'"·pi- D.QM/108/6·&-••
U'. . . 

[28TH 00T. 194& 

:IL Band 4" 0.. ... ·; ·. 

.. ·-··-.--·-·----·- . ----- ------ --· ...... _. ··--··-··-----
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1 Set 
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Contract 
amount 

Lowest tender 
not 

&<,,cepted 
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Rell.llOna of Acceptance 

-------1---------.----... - .. ---.-----.--------.-- -.. -- ..... ---
£. 8. d. 

613 6 6 

li2li 0 0 

330 0 0 

88 7 o· 

42 I 6 

£. 8. d. 

426 0 6 The lower tenderer offered to commence delivery in 10-12 
months. As the stores were very urgently reqaind in 
India, the order WaR placed with the higher tenderer who 
offered delivery in 21 weeks. 

481 5 0 The lower tenderer required 20 montba for delivery. As the 
&tores were urgently required in India, the order was placed 
with 'he higher tenderer who oft'ered delivery in July 
and completion in December 19 ... 

280 10 0 The lower tenderer oft'ered delivery in 56 weeks. As 
this was much too long, the order .as placed with the high. 
tenderer who oft'ered delivery In 26 weeks. 

86 6 0 The lower tenderer offered delivery in 8/8 weeks and comfle-
tion in 12/14 weeks. As the .tares were urpntly required 
in India, the order was placed with the higher tenderer 
who oft'ered delivery in 6 weeks . 

3& 8 2 

• 
The lowest tenderer oft'ered delivery in 10/12 weekB. As the 

stores were urgently required in India, the order was placed 
with the next loweet tenderer who OIII'ered delivery in 4./6 
weeks. 
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mGR OOM MISSIONER. 

AB8TJU.C'1' or ClAdS in whiob tend4ll'll for Stores demanded by the Central Government 
demanded, were acoepted on the pound. of superior quality. auperior tl'Ultworthiu. 0 

Storee Ordered! 

Photostat paper, etc. 

Gun n1t"tal water gaugeR 

Bruahea, FoU!ldr7 •• teel 
wire :-

Flat 7·1/2' X 2314' 
Round 11 3/4' 

Spinal local anaesthetic 
outfit, complete . 

• Chain slings, 10' 0' long 

Splint, knee (Thomu') 
flezion P*6 (Peanon'.) 
for . 

Hacksaw blades 

Quantity 

IONoe. 

NoS. 

192 
12 

,i13 NOFi. 

Contract number 

HALF YEAR ENDING 

Name of 
Oonir&ctor 

D.1478/HNI30/3.7.«. Photostat Ltd. 

D.2228/185/16.8.« Dewrance a: Co. Ltd. 

D. 2222/2211/16.8-44 . W. Canning a: Co. Ltd. 

D.2210/1286/16.8.44 General Surgical Co. I,tO_ 

30 NOB. D.2439/2227/28.8.44. Mr. Thomu Perrine. 

174 Nos. D.2285j1864/19·8·«. The Scholl Mfg. Co. Ltd. 

D.2842/22!!1/21.9-44. Arthur Balfour &: Co. Ltd. 

Cylinders, mellBlIring 500 2,860 NOB. D.3196/2733/9.10·... Eureka Scientific Co. Ltd. 
ml. 

Benehcentres 30'long and 2 NOB. D.3232/2417/11.10.44 Buck &: Hickman Ltd. 
4' ('entreR. 
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POR INDIA 

other than the Ioweat aamplying with the teohQioai deeoriptioQ of the goodl 
the firm tendering. greater faoility Of iMpeOtioQ, quiobr delivery. eto. 

amount not Reasons for Acceptance 
Contracj' Lowest tender 

accepted 

-.....--- - ~----------

£ ••• d. £ ••• d. 

122 14 8 11lS 13 11 

156 0 4 46 0 0 

22 14 0 20 10 6 

2,117 0 2 1,938 3 7 

341 15 0 292 0 0 

47 17 0 45 13 6 

268 7 0 244 11 1 

lS22 16 11 487 19 9 

101 0 0 157 14 0 

The lower tenderer offered delivery in 8 weelea. As the Itorea-, 
were urgently required inIndia. the order _ placed with the 
higher tenderer who offered a bt\tter quality paper with 
delivery in 8/' weelea. " 

The lowest tenderer offered delivery in 20/26 weeks. As the 
stores were urgently required in India the order was placed', 
with the highest tenderer, who offered part from stock and 
complete delivery in 6 weeks. 

The lowest tenderer offered delivery in approx. 12/16 weeks. 
As the stores were urgently required in India, the order was 
p1aoed with a higher tenderer who offered dehvery in abeut· 
6weelea. 

The lowest tenderer offered delivery at the rate of 150 per month 
beginning in 1 month, but the firm are not reliable in their 
defivery promisee and were far behind in their deliveries under 
earlier contracts. As the stores were urgently required in 
India. the order was plaoed with the next lowest tenderer 
who offered delivery to commence in four months at the rate 
of 150 per week. 

The lowest tenderer offered delivery in lS2 weeks. As the 
stores were very urgently required in India, the order was 
placed with the next lowest tenderer who offered delivery 
by the end of December 1944. 

The lowest tenderer ofl'ered delivery at the rate of 150 per month 
after 10 weeks. As the stores were urgently required in 
India, the order was placed with the next lowest tenderer' 
who ofl'ered delivery at the rate of 150 per week commencing 
in 4/6 weeks. 

The lowest tenderer offered delivery in 16/24 weeks. As the 
stores were required in India by Ootober 1944 the order was 
placed with a higher tenderer who offered delivery ex.stock. 

The lowest tenderer offered delivery at the rate of 2150 per 
month beginning from Karch 1945. As the stores were 
urgently required in India, the order was p1aoed with the 
next lowest tenderer who offered delivery of the whole 
quantity in 16 weeks. 

This item Waf' part of a very urgent indent which requested 
despatch by air where praotioable. The lowest tenderer 
ofl'ered delivery in 8 weeks. In view of the great urgency the 
order was placed with the higher tenderer who ofl'ered deli. 
very from stock. 

• 



144 

Store'! Ordered 

SleeveII, drill 

SpllollD8l'8, double ended 
(various aizes). 

Stamps, .. teel marking 

Floating oarriage diameter 
measuring machine. 

Braoea, ratchet 

Saws, circular, etc .. 

LBGIRJ,ATIVE AloIREMBLY [28TH OCT. 1946 

. Quantity 

Sets. 

ContrA('t number Name of 
ContrRC,tor 

---------

D.3402/2636/20.10·44 Frank Guylee & Sons Ltd. 

D.3447/3617/23.10." Thomas Smith " Sons of 
Saltley Ltd. 

195 D.3609/3575/1.11.44. John Meerloo & Sons. 

D.3663/3522/6.11.44. Coventry Gauge & Tool Co. 

100 D.3916/3688/22.11." 

D.4460/3692/19.12·44 

Ltd. . 

Ea.aterbrook Allcard '" Co 
. Ltd. 

John Elsworth & Sons Ltd. 

N'OTB.-In the present conditions 
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